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APPENDIX 1

Staremént showing action taken or proposed to be taken on the outstanding recommendations of the P.A.C. velating to Civil

Accounts.
Serial Para Ministry Recommendations Action taken by the Ministry Remarks
No. No. concerned
1 2 3 4 5 6
Eighteenth Report—(Second Lok Sabha) Vol.—II
1 Items, C. &L . . The Committee are glad A note has been submitted. The Committee would like
App. 1 to note that the Ministry (Appendix X): to know the latest position

bas recognised that there in this regard.
might be some necessity
of co-ordination with a
view to avoid over-lap-
ping and duplication in
the working of various
boards. They desire
to be apprised of the
concrete  measures taken
by the Ministry in avoid-
ing overlapping and
securing  co-ordination
and the results there-
of.

2064(Ai)LS—1



if the purpose of the pam-
phlet entitled “New
India, Your Marker”
wa$ to give some useful
information to the people
concerned it should
have been brought upto-
date at the time  of re-
print, otherwise reprint
was unnecessary in face
of its large stock already
lying unused, unsold
and undistributed. They
also feel that action should
not have been delayed
for so long when it has
been admitted that there
judgement. The discipli-

o b
matter s report-
ed to the Committee.

It may be stated whether

adjustment in respect
of the balance of Rs.
30,490°'IT has been fina-
lised. If not, when is it

(Appendix XI).

A note haa.been submitted.
(Appendix XII).

e

The Committee feel that A note has been submitted. TheCounmttee would like

the Ministry to come to
an independent J

and fix responsibility oa
the officer(s) concerned.

Commi
accounts

ived

:
1L
"}

e

é

separately.



s Items 15

& 16,
App. L.

6 17

expected to be finalised ?
The note on other old
state trading schemes
may be expedited.

The la'est position in re-

gard to the  settlement
of the claims of undivi-
ded Government  of
Bengal and Delhi Ad-
ministration may be sta-
ted.

The next Audit Report
on the working of the
National Instruments
Ltd., and the audit com-
ments ‘' on its latest
Balance Sheet and An-
nual Report may be
awaited.

Eighteenth Report (Second LokSabhsa) Vol 1

A note has been submitted. The Committee would like
(Appendix :IITI).

the Ministry to take steps
to expedite settlement
of this matter,

A note has been submitted. The Committee would like
(Appendix XIV)

to watch the progress
through  future Audit
Reports.

It is apparent from the facts A note has been submitted. The Committee might sp-

placed before the Com-
mittee that many of the
schemés for development
of sericulture which had
been approved by Silk
Board had either not
been started or subse-

quently dropped by the

(Appendix XV).

point a sub-Committee to
go into the working of the
Silk Board.

w



State Governments with
the result that expenditure
incurred on those items
largely proved to be in-
fructuous. A large por-
tion of the expenditure
incurred by the State
Governments pertained
to administrative expenses
on the development sche-
mes which ultimately did
not materiaglise.  The
Committee felt that large
amounts were granted to
the Silk Board without
relevance to its spending
capacity. The progress
reports received by the
Ministry at present did
not enable the Ministry
to regulate the grants
propzrly. In  order to
examine the matter from
all these aspects, the
Committee desired to be
furnished with details of
the various schemes pro-
posed by the State Go-
vernments and approved



by the Board, funds sanc-
tioned by Governments
for those schemes from
time to time and the extent
to which they were uti-
lised. The information
is still awaited.

C.&L . (1) The Committee were A’note’has been'submitted.  The Committee might ap-
also doubtful whetherthe  F(Appendix XVI). point a sub-Committee
present arrangement of to go into the working of
entrusting the work relat- the Silk Board.
ing to the Silk Board to
the Textile Commissioner.

who was already saddled
with other important res-
ponsibilities was condu-
cive to satisfactory res-
ults. They would suggest
that Government should
consider the feasibility of
having a separate chair-
man preferably a non-
official for the Silk Board
and also the Handloom

Board.

() In  the Commirtee’s The Committee reiterate
opinion, Parliament is that Annual Reports on
not fully informed of the the working of every auto-
working of these auto- nomous Board receiving

nomous Boards. Since non-lapsing grants from
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C. &l

large sums of money are
voted by Parliament for
payment to these Boards
as grants-in-aid it is only
proper that Parliament
and the Public Accounts
Committee should be

apprised of their activities.

The Committee desire
that the Annual Reports
on the working of the
autonomous Boards, vie.,
Silk Board, etc. should
be placed before Parlia-
ment. They also recom-
mend that the Comp-
troller and Auditor Ge-
neral of India who is res-
ponsible for their audit
should in addition to the
normal expenditure audit
uncertake an  achieve-
ment audit of these or-
ganisations  indicating
tnter alia their original
targets and achievements.

the inordinate delay in

(Appendix XVII).

Government ~ should be
laid on the Tables of both
the Houses of Parliament.

i has been submitted. The Committes are unable to
The Committee deprecate A note aent e ool



finalising the matters
connected with accounts
of subsidy on production
and sale of khadi. The
total amount of grants
given by Government to
the Khadi Board and
Commission  between
1954-55 and 1956-57 was
of the order of Rs, 15
crores in addition to the
loans of about Rs. 8
crores. In respect of
some of the loans given
by the Board/Commission,
o acceptance or acknow-
ledgement had  been
received from the loanees.
In the opinion of the
Committee , although the
Khadi Board was initially
responsigle for this im;
passe, the Ministry o
Commerce & Ind
cannot be absolved of
their share of the res-
ponsibility for not having
actively pursued the
Khadi Board, especially
when the magnitude of
the amount involved was
sizeable,

Ministry that the irregu-
larities were mainly conse-
quential on certain
taken by the former Board:
as it could not be verified
by Audit. They reiterate
their earlier recommenda-
tion that suitable discl:)i-e
plinary action should
inst the officials

msi le for the irre-
ities. They would
also like the agreement

form to be finalised at an
early date.




The Committee need hardly
stress the seriousness of
the irregularities reported
by audit. They suggest
that Government should
arrange to take suitable
actionlagainst the officials
responsible for these ir-
regularities. In order to
obviate the recurrence of
such cases in future,
Government should con-
sider the desirability
of issuing clear and strict
instructions to the Khadi
Commission for strictly
complying with the rules
and regulations in con-
‘nection with the adminis-
tration of Public funds.

(i) The Committee arc not
satisfied with the exp-
lanation of the Ministry
that it was not desirable
to give notice to the trade

Noted.

The Committee atre not

satisfied with the reply of

the Ministry that their

£ tion has -
been noted. They would-



for 'participation in like toWknow whether-the -

various fairs and exh;- Precedure has since been
bitions earlier than 3 to reviewed and action taken .
4 months because “the as a result thereof

requisite  tempo could
not be built up in that
case, They do not
understand why Govern-
ment could not inform
the traders well in ad-
vance so that last minute
rush of work which ne-
cessarily involved avoid-
able expenditure on ac-
count of air-lifting of ex.
hibits etc. could be avoid-
ed. They, therefore,
suggest that Government
should review the whole
procedure in the light of
the experience gained so
far in order to ensure
better results,

(#) As regards the €Xpen-  A’note has been submitted. The Committee are dis-

diture of Rs, 1 ‘25 crores (Appendix XVIID), satisfied about the manner
incurred by the Govern- in which this case has
ment, the Committee de- oeen handled. They feel
sired to be informed of that there must bea time
the net loss sustained by limit with regard to the
them and whether it osing of the accounts
would be possible to failing” which Government
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recoup the same in future
years. The information
is still awaited.

The Committee desire that

in view of the demand for
salt in the Mandi region
the question of economic
utilisation of perennial
spring of brine at Maigal
should be re-examined
and a note discussing the
commercial exploitation
of Salt sources in the
Mandi region submitted
to them.

The Committee desire to

be informed of the pro-
gress of the scheme for
installation of the washery
plant at Sambhar as well
as the final outcome of
the negotiations with the
Rajasthan  Government
for the revision of the
existing agreement.

A note has been submitted.
(Appendix XIX).

A note has been submitted.
(Appendix XX).

should institute an En-
quiry.

The Committee would like

to know further progress
made in this regard.

The Comminee would like

to know the latest position
in this regard.

o1



Twenty-fifth report (2nd Lok Sabha)—Vol. I

1z 17—18 Do. . . () The losses in running A note has been submitted. See
the various emporia (Appendix XXI). Report (Second Lok Sa&l)
caused the Committee
some concern. They

feel that the Khadi Com-
mission should reduce
expenditure on the staff
and push up the sales in
order to reduce the losses.
They desire to be infor-
med of the various steps
taken by the Commission
to cut down the losses.

(if) A notc re : the ratio of To be considered by the e
expenditure on adminis- Committee.
tration of the Khadi Com-

mission as compared to
the amount paid to the
spinners. etc.. is still

awaited.

13 19 Do. . . The Committee of 1958-59 A note has been submitted. The Committee would like
had also expressed con- (Appendix XXITI). to know whether Financial
cern at the unsatisfactory Regulations  have been
state of affairs prevailing finalised by the Com-
before the Commission mission.
was set up in 1957. It
might perhaps be too early

to evaluate the progress
of the Commission. The




Committec. however.
would like to point out
that if the funds earmar-
ked in pursuance of the
policy of development
of rtraditional Khadi are
to be well-spent, the
financial procedure to be
followed by the Commi-
ssion  needs tightening
up. The Commirttes
trust that the Commission
will address itself to this
matter. It is the res-
ponsibility of Govern-
ment (who are accountable
to Parliament) to assist
and clothe the Commi-
ssion, if necessarv, with
greater powers for dealing
with  statutory  Srate

Boards

C. &I . . The Committee notc that A note hasjbeen submitted. The Committee would like
the grants paid in some (Appendix XXIIT). to  watch the progress
cases were five years old. through  future  Audit

They consider that more
expeditious action is ne-
cessary in order to ensure

Report.
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23

26

Commerce &
Industry

Nahan Foundry

that  the grants-in-aid
were utilised economica-
lly and applied to the
purposes intended.

The Committee would in-

vite the Ministry’s aten-
tion to their note (App-
endix LXXVI), Volume
II, Seventh Report, Se-
cond Lok Sabha, wherein
it was inter aila stated
that it was  proposed
to amalgamate the Trade
Marks Registry and the
Patent Office and would
like to know whether
this has since been done.

The Committee trust that

effective steps will  be
taken by the Foundry
to bring down the out-
standing loans and ad-
vances. Thev  would
also  suggest that the
Foundry should make a
realistic  assessment of
its outstandings with a
view to writing off the
irrecoverable debts so

A note has been submitted.
{Appendix XXIV).

Twenty-fifth Report (Second Lok Sabha’

A note has been submitted.
(Appendix XXV)

The Committee would like
to know the latest position
in the matter.

{8

The Committee will watch
the position through
future Audit Reports.
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28

Commerce &
Industry

Sindri Fertili-
zers & Chemi-
cals L.td.

While the

as to present a true state-
ment of accounts.

Committee
appreciate the difficul-
ties faced by the factory
in the initial stages they
are disappointed to see
that even after installa-
tion of the ninth compres-
sor the production has
not increased. They
are concerned  over
the setback in produc-
tion since 1957-58. They,
therefore, urge that
offective measures, be
taken to set up produc-
tion with a view to early
achievement of the rated
capacity.

Although the gth compres-

sor has been installed the
full extent of the im-
provement will be known
only after the gth gas
generator in the gas
Plant, the installation of
which isin hand, is in full

‘commission. The gth

Gas Generator is likely
to be put into commis-
sion by the end of
April or early in May,
1961. The setback in
production is mostly
due to the inability to
secure the right type
of coal, the continued
fall in the quality of gyp-
sum and the fact that
the period when
heavy repairs are re-
quired for the gas gene-
rators has been reached.
The fall in production
has been engaging the

See para 12 of 120th Report
of Estimates Committee
(Second Lok Sabha)

14
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Industry

SF& CL

Commerce & The Committee could find

no justification as to why
the Company omitted
from the purchase order
for coal issued from the
beginning of the financial
year  1957-58, the
stipulation to the effect
that payment would
be made on the basis of
the results of the analysis
carried out by the Com-
pany, when the Company
was within its rights to

carnest attention of the
Company and the Go-
vernment. Arrange-
ments have been made
in regard to the supply
of superior coal and steps
are being taken by the
management to renovate
the gas  gemnerators.
[Gypsum being a mi-
neral  varies in purity
from place to place and
itis  reported that ge-
nerally the purity of the
gypsum available from
Rajasthan is  steadily
decreasing. There are
no economic methods of
beneficiating gypsum].

The Company took up the

matter with the suppliers
when the supply did not
conform to the grading,
but the suppliers were un-
willing to enter into any
agreement. Meanwhile
the Coal Controller was
approached by the Com-
pany with the proposal
that he might exercise
his good offices in the
matter of the supply of

The Committee feel that this
matter should be pursued
further with the suppliers
and the Coal Controller to
persuade the suppliers to
agree to the payment by the
company (for the supplies
of coal) on the raufts of
quality analysis carried out
by the company and such
a provision should be re-
inserted in the purchase
orders to avoid the re-
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19 32
Industry

SF. &CL

make such a provision in
accordance with the Coal
Commissioner’s Bulletin
No. 17 referred to above.
They were informed that
the matter was now pro-
posed to be discussed with
the Coal Controller and
the suppliers of coal so as
to arrive at a satisfactory
arrangement. They
would like to be informed
abeut the final settlement
reached in this matter.

Commerce & The Committee need hardly

emphasise the importance
of accurate estimate of
the production of the fac-
tory which is essential
both for proper control
over cost and production
and avoidance of waste.
They trust that a satis-
factory arrangement will
be made expeditiously so
as to avoid such shortages

and their effects on pro-,

duction costs.

coal and the price there-
of. During the last some
months the coal supplied
o the Company have
generally conformed to
the grading. In the al-
tered conditions when the
supply conforms more or
less to the grading the
Company did not pursue
the matter further.

The computation of ground

stocks is made on the basis
of volume and weight
measurements. The vol-
ume measurements can be
accurate only within a
tolerance of §9%,. g

The Company would be in-

stalling additional belt
weighers in about two
years time and it is
hoped that with a more
extensive use of belt
weighers, the scope of
errors in stoke taking will
be minimised.

currence of the losses as
mentioned in this case.

The Committee will watch

the position through future
Audit Reports.

o1
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Commerce & The Committee are dis-

Industry

SF&CL

tressed to note that al-
though about eight vears
have already elapsed no
decision has vet been
taken regarding the utili-
sation or the disposal of
the Methanol Plant ar
Sindri resulting in avoid-
able expenditure on its
care and maintenance be-
sides loss arising from
its wear and tear and loss
of interest on capital un-
necessarily locked up.
They trust that a de-
cision will be taken with-
out any futher delay,

Government of India de-

cided on 7th July, 1950
that simultaneous action
should be taken for the
utilisation of the plant on
the lines indicated below :

(a) an enquiry should bec
addressed to BASF who
were the owners of the
plant and who sub-
mitted their project re-
»ort, to quote their terms
for completing the plant
vith the existing equip-
ment on a turn-key

hasis.

k) itshnuld be ascertained

from Defence Ministry
whether they would be
interested in the plant;
and

{¢) offers should be invited

for the disposal of the

lant on an ‘as is where

18’ basis frem private
parties.

The B.A.S.F. who were

addressed on 4th August,

2064y .82
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1960 as in (a) above re-
plied on 25th August,
1960 that they would
not like to work out their
offer as a turn-key job.

The Defence Ministry The Committee may be in-

were also consulted on
9th August, 1960 to see
whether they would be
interested in taking over
the plant. They inti-
mated on 14th October,
1960 that because their
requirements of methanol
were only of the order
of 3 or 4 tons per day
and because the capital
expenditure involved in
setting up the plant was
too high, they were not
in a position to accept the
offer. The latest position,
therefore, is that it is
proposed to dispose of
theplant on as ‘asis where
is’ basis, to private par-
ties. An advertisement
has been issued to the

formed of the disposal of
the Methanol Plant.



21 47 Education

, All Ministries.

ptess on”1oth’ Decembet,
1960]in this regard which
appeared in the States-
man—Calcutta, Times
of India— Bombay,
Hinduscan Times—
NewjDelhiand Hindu—
Madras commencing
from 18th December,

1960,

Seventh Report (Second Lok Sabha)

The work connected with Noted. References made

the production of books
for children and neo-
literates may be en-
trusted to a single agency
to ensure cohesion and
better performance.

[Further comments of the
Committee of 1958-59]

Final decision in the matter
may be communicated.

to the various Ministries
of the Government of
India on this point reveal
that there are three Min-

istries concerned with
the production of books
for ‘children and neo-
literates, viz., the Minis-

try of Education, Minis-

try of Information &
Broadcasting and the
Ministry of Community
Development . The
approach to this work in
the case of each of these
Ministries is, however,
different from ~ that of
the others, dcpendmg
upon the |subjects

The Committee desire that

the matter should be final-
ised without further delay.

b
<



A

spheres of their respective
activities.  Nevertheless,
it was decided to have
joint consultations with a
view to ecxamining the
feasibility of implementing
the recommendations of
the Public Accounts
Committee.

Consequent upon these joint

consultations, some de-
cisions regarding the co-
ordination of work con-
nected with the produc-
tion of literature for
children and neo-literates
have been taken and the
Ministry of Information
and Broadcasting en-
trusted with the respon-
sibility of constituting a
Committee’ for this pur-
pose. The Ministry ot
Information and Broad-
casting are taking neces-
sary action in this | re-
gard. ‘



i1 4 Bducgtion
All Ministries

L]

The Committee emphasise

the need for closer co-
ordination between the
various  Ministries at
the Centre concerned
with the publication of
literature for the use of
neo-literates, children,
and adults and the State
Governments who were
ultimately responsible
for the  popularisation
of such literature.

[Further comments of the

Committee of 1958-59]

Final decision in the matter

may be communicated.

.5, The Committee desire that

attention of the Univer-
sity Grants Commission
should again be drawn
to their recommendations
made in para 42 of their
Fifteenth Report (First
Lok Sabha) and they
informed of the views

the State Governments
to whom a refcrence was
made in this regard have
been received. Replies
from the remaining
few ate awaited. After
all the replies have been
received, it is proposed
to hold an Inter-Minis-
terial meeting at the Cen-
tre to consider the rep-
plies and to devise ways
and means for consi-
deration  with the
State  Governments ac-
cording to the recommen-
dations of the Public
Accounts Committee.

EIGHTEENTH REPORT (SECOND LOK SABHA)

The recommendation of

the  Committee  was
referred to the University
Grants Commission.
The Commission con-
sidered the matter at its
meeting held on the 30th
November, 1956 - and
passed the following

The replies from most of The Committee desire M

the matter should
expedited.

With a view to obviate

the accumulation of
heavy unspent balances
with the Universities,
the Committee desire the
University Grants Com
mission to examine

feasibility of reguhmng
payment of building




of the University Grants
Commission in the matter

Para 42 of thel 15th Report
(1st Lok Sabha) “Now
that the Government
have decided to] establish
the University Grants
Commission which would
enquire into the financial
needs df  Universities
and allocate and disburse
grants to them and that
a Bill on the subject has
already been introduced

in Lok Sabha, the
Committee leave this
question of payment

of grants to Universities
in advance of actual re-
quirements for considera-
tion by that body".

The importance of

contributions and the

<

resolution :

The recommendations
of the Committee were
noted. It was

that the Ministry of Edu-

cation be informed that
all care is taken to avoid
large unspent balances
remaining with the Uni-
versities, but that in the
case of building grants
to Universities, it was ne-
cessary to allow a certain
amc unt of freedom in the
utilisation of such grants
as the most convenient
period for the Universi-
ties for their building op-
erations was the summer
vacation and it is neces-
sary to allow grants to
be carried over to  this
period .

local Instructions have been is-

sued by the Central Social

necessity of the Projects Welfare Board to all

and other grants by instal-
ments on the basis of the
progrmofexpenditme ss
shown in

ports to be submitted by
the Universities.

Su pamn (g:; of

Sabht)——Pm

’mﬁ



becoming  increasingly
sclf-sufficient have been
repeatedly emphasised
by the Central Social
Welfare Board. The
Committee feel that the
basic principle of self-
reliance which is regar-
ded as essential to the
success of the projects
has been ignored in
starting many of the
Projects. They suggest
that before starting a
project, public co-ope-
ration should be secured
to a reasonable extent
and continuous efforts
should be made to keep
up the tempo of their
enthusiasm. As the
ultimate aim is to hand
over the welfare acti-
vities to the people them-
selves, the success of the
Board’s efforts would be
very much dependent
on the zeal engendered
among the people and the
contributions made by
them.

concerned including the
State Boards empha-
sising the importance of
Local Contributions. As
regards the 77 projects
of 1954-s5 for which it
was stated that the accounts
did not show receipts of
public contributions,
the Board has oollected
the facts and figures
which show that out of
these contributions were
actually raised in 7 cases

indicated below :
Name of the Amount
Project oun
Rs.
. Meerut 972
Gonda . 1,044
. Quilon IIT - 475
Trivandrum 3.153
. Sehore
(Berasia) 503
Panne 8-87
. Sidhi .
(In 1955-56) 1§
Originally the inten-

tion was that as the pro-
jects progress, public
contributions would be

information called for by
the Committee vids para
332 may be awaited.




progressively  collecred
so as to reach the mini-
mum of 2§ per cent.
Later, however, the
Board realised the di-
ficulty of maintaining
the minimum of 25 per
cent and this was given
up fromY1gs7.

Twenty-Fourth Report (Second Lok Ssabha)

a5 S.No. 10 Education
of App. 1
t0  24th

Report
(1959-60)

The Committee observe

that not only were the
current accounts opened
by the Director, Women’s
Section with the Imperial
(now State) Bank of
India in 1948 without
prior  consultation of
the Accountant-General,
Central Revenues, as
enjoined in Rule 623(c)
of the Central Treasury
Rules, Vel I, but zlso
they were not closed till
February and October,
1958 despite the objection
raised by Auditin 1950
and instructions to close

The S. W. & R. D. is now
under the control of the
Minisiry of Education.
That Ministry has been
asked to expedite action
in the marter.  The Mi-
nistry of Rehabilitation
have stated in their Q.M.
dated 24th  July, 1961 :
‘“in so far as it pertainsto
the initial opening of
the current account by
the Director, Women
Section (now Social Wel-
fare and Rehabilitation
Directorate) with the
Imperial (now State)

Further report awaited.

S



the accounts issued by the
Government in  June,
1953. The Committee
are amazed at the manner
in which the Delhi Ad-
ministration disregarded
the orders of the Govern-
ment of India for 5 years
in closing the Accounts.
They would like their
displeasure to be commu-
njcated to the various
officers responsible for
this state of affairs.

Bank of India, the matter
has been examined by
this Ministry. The'per-
mission for opening the
account was granted to
that Directorate by this
Ministry. No responsi-
bility for opening of
the account can, there-
fore, lie on the Director,
Women Section. As re-
gards the question of
fixing responsibility for
the alleged irregularity
on an officer or officers
of this Ministry, the re-
levant file of the Ministry
in which the question of
the ‘opening of current
accounts was considered
is not now  available,
being about 13 years old.
In the absence of the
file, it cannot be veri-
fied whether or not be-
fore  communicaling
sanction, this Ministry
obtained the concur-
rence of the Ministry
of Finance or that of the
D. A. G., Food and
Rehabilitation whO was
then the Accounts Offi-

% 4



cer of this  Ministry.
In anylcase, ithe officer
who signed the letter gi-
i ssion to
Director, §3 Women Sec-
tion 1o open the account

10 years agO..Inthase
circumstances 1t is

that it is not Eossi ble to
fix mponslb' ty on any
officer of this Ministry.

As regards the second
point vis., the delay in
closing the account,

matter is being taken by
the Ministry of Educs-
tion and the note on the
subject will be sent by
that Minis to the
1ok Saba i
for the consideration of
the Publi Accounts
Committes.



The Committee would like

that the work relating to
the ¥ completion of per-
sonal ledger accounts
of the various categories
m' :::lo\ﬂd be d(:ge
e tiously, as with-
out the knowledge of
the precise amount of
loan outstanding against
cach loanee,

will not only be incom-
plete but also be delayed.

The office of the

has been | to

take specialsteps to bring

the personal  ledger

accounts of educs- .
tional loans up-to-date

and to ensure i

of the SW&RD is expe-
riencing certain  diffi-
culties to complete this
work. However, that
office has been asked to
make strenuous efforts
to complete the same.

Ywenty-Fifth Report (Second Lok Sabha)—Vel. II

3 Education
S.R. & C.A.
Defence
Financs

The Committee attach great

importance to  submis-
sion of accounts in time.
Non-submission of ac-
counts for sums of this
magnitude is fraught with
grave risks. They fail
to understand how year
after year additional
funds were paid without

The Ministry of Educa-
tion have stated ;. “The
recommendations  have
been noted for guidance.
As soon as the recommen-
dations of the Public
Accounts Committee
wfereknpwn, the practi ice
of drawing money against
letters of credit was dis-




first obtaining an ac-
oount for the meo
already paid. The Com-
mittee are hardly cun-
vinced by the explana-
tion of the Ministry of
Education for delay in
the submission of ac-
counts. They are gur-
prised why the Ministry
of Finance had g)so
been s0 complacent
about this matter.

peatedly emphasised in
the past that thelprac-
tice of keeping |\large
amounts under ‘suspense’

continued in this Minis-
try except in the case
of A.C. C. camps, in
respect of which the exis-
ting mode of payment
through cheques drawn
against letters of credit
had to be continued tem-
porarily with the concur-
rence of the Comptroller
and Auditor General
of India, pending settle-
ment of an alterna ive

ure in consulta-
tion with the Ministry of
Defence. In  this con-
nection a copy of the
instructions  issued to
all concerned in the
Ministry is enclosed for
information, (Appendix
XXVI).

“There wuas no desire on

the part of the Ministry
of Education to have this
system of payment to
continued  year after



was most undesirable
as it resulted in presen-

ration to Parliament
of a distorted picture of
expenditure incurred

each year onthe res-
ive schemes financed
the Consolidated
Fund.

The Committee do not look
with favour on  the
procedure of placing
funds with subordinate
organisations  through
letters of credit. This,
in their opinion, no*
only engenders in the
recip'ent  organisations
tendency to celay the
preparstion and submis-
sion of accounts but alse
opens the way for all
kinds of frauds, mis-
appropriations etc. The
Committee  understand
that a revised procedure
is being evolved by the
Ministry of Education in
consultation with Audirt.
They trust that the new
procedure will be int-

year. In fact this was
reluctantly resorted to and
sontinued as the  only
feasible mode of entrus-
ting the work to the ap-
propriate authority and
enabling it to execute
the work from the finan-
cial point of view with-
out any undue incon-
venience. Even at this
date the Ministry of
Defence are insistent
that the pavment in res-
pect of these Camps
should be made to them
through cheques  only
necessitating the opera-
tion on letters of credit.

*However, the Comptrol-
ler and Auditor General
of India has now taken
up the matter with the
Controller General of
Defence Accounts and it
is hoped that an alterna-
tive procedure elimina-
ting the operation on let-
ters of credit will soon
be evolved. A further
report will be sent to the
P. A. C. when taz alter-

o

.



A t—— o

all other arrear accounts
have since been render-
ed o the A.G.C. R.
and the personal fed-
8Tr accounts maintained
in this  behalf will be
closed

immediately
after the sertlement of
objections, if any, which
Audit may make regar-
ding accounts,
The progress of settle-
ment of accounting er-
rears in respect of A.C.C.
Camps is 8¢ under :—

1 2 3 4 s 6
roduced ag carly ag native procedure is fina.-
possible. lised.
30 6 Education TheCOmmmeesUggut that  “Every effort is being The Committee  would
——— immediate Steps be ta-  made to clear the arrear  like 1o have 3 further
S.R. &CA. kcntodeartheacommt- accounts. Except  the report re. the clesrance of
ing arrears that have  accounts pertaining o Afrears in  accounting.
already &ccumulated, A.C.C. Camps which
snd a report made o are being gradually but
them. expeditiously Cleared,



Total Amount Balance
. Amounts for which amount for
Year drawn on  accounts which
letters of have been accounts
credit settled are still to br
settied
Rs. Rs. Rs.
1955-56 . . 19,00,000  17,79,64% 1,20,35%
1956~57 . . 9,10,000 9,10,000 ..
1957-58 . -+ 12,54,900  12,46,102 8,798
1958-59 . . 12,50,300 8,60,346 3.89,9%4
1959-60 . . 10,50,000 1,21,541 9,28,459
The Ministry of SR.& C.A.

have stated :

“The recommendations
have been noted for
guidance. As soon as
the recommendations
of the P. A. C. were
received, the pr;ctice of
drawi moneyJ against
the l:tltgers!of credit was
discontinued in]this Mi-
nistry. Every effort
is also beinglmade 1o
clearthe arrear,accounts.
Almost all arrear accounts
have since}been rendered
toithe]A. G. CJR. and
the ledger accounts
closed. ”

e



31 11 Educaticn

S.R.&C. A

The Committee trust tnat
the Ministry will go into
the question of drawing
funds on simple receipt
forms more thoroughly
and take steps to restrict
this practice to rare occa-
sions.

The Ministry of Education
have stated :

“Since funds drawn on
simple receipts usually
pertain to advance to be
accounted  for subse-
quently, the instructions
contained in para 4 of the
Ministry Circular at Ap-

pendix XXVII ensure the

action desired to be taken
interms of the PAC’s re-

commendations contained
in para 11 of this Report.
The observance of these
instructions by the autho-
rities concerned is also

periodically reviewed, as
explained below:

““A departmental team
has also now been or-
ganised within the Mi-
nistry to make periodical
visits to all Sections of
the Ministry and inter
alia look into the pro-
gress of clearance of
account arrears and

Before the Committee take up

Accounts of the next year,
they would like to be in-
fprmed how far the&
rious measures
by the Ministry ndo&m‘
cation have achieved
the enl;drs in view. In
icular,  th ¥
P:emto be informzd of the
improvement effected in
the Directorate of Ex-
tension for
Secondary ucation.



devise ways and means
for expeditious settle-
ment of all kinds of ad-
vances. These instruc-
tions as well as the probe
of the Departmental
team have resulted in
considerable im
ments but it is felt that
there is still scope for

improvement as
pointed out by the
A.G.CR. in his latest
review of the situation.
In the course of review
the A.G. came across
some cases in which
these instructions were
not strictly followed
but most of these cases
related to the office
of the Directorate
of Extension Pro-
gramme for Secondary
Education and the mat-
ter has been taken up
with them with a view
to sctting the position
right.

It has also now been de-
cided and communicat-
ed to all concerned that
the detmailed accounts

2064 (Aii) LS—3.



pertaining to advances
are to be rendered to
the A.G. within one
month (this limit may
be extenled to three
months in special cases)
of the date of comple-
tion of the event for
which advance is drawn
and that no further ad-
vance shall be sanctioned
for any administrative
authority in the Ministry
unless it has rendered
accounts to the A.G.
in respect of all previous
advances sanctioned
and drawn by it. »

The recommendation has
been noted by the Minis-
try of S.R. & C.A,

Eighteenth Report (Second Lok Sabha)—Volume I
32 Item No. 25 Bxternal Affairs The Commuttee are not at all A note has been submitted. The Committee desire that a

of Appendix I satisfied with the progress (Appendix XXVIII) target date for finalisation
of recovery from the of the work should be
evacue:s from war zones. fixed and progress of re-
They desire the Ministry covery reported periodic-

to examine the whole ally to Audit.
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34

11(b)

Do.

Do.

issue with a view to ex-

pediting the recovery of
outstanding amounts and
winding up the organisa-

tion for effecting recover-
jes of amounts advanced

under the scheme of assis-
tance both at the Centre

and in the States as quick-
ly as possible.

The Committee desire that

the Ministry of External
Affairs should in consul-
tation with the Mi-
nistry of Defence and
Audit evolve a suitable
procedure to ensure that
the debits in respect of
supplies and services are
adjusted inthe accounts
without delay.

informed of the action
taken i the fourth
officer after his explanation
has been examined by the
Ministry. They trust that
there is at present proper

Twenty-Fifth Report (Second Lok Sabha)—Vol. I

The matter is still under The Committee desire that

consideration in consulta-
tion with other authorities
concerned. Final action
will be intimated later on.

Twenty-Fifth Report (Second Lok Sabha) —Vol. 11
The Committee desire to be A note has been submitted. The Committee

(Appendix XXIX).

a suitable procedure to
ensure that the debits in
respect of supplies and
Services are adjusted in
the accounts expeditiously,
should be devised at an
early date.

regret to
note that responsibility
for overpayment  of

Allowance

the Forei

could not Lne fixed due to
belated consideration of
the question. They desire




26 BExternal Affairs

entin the Minis-
try for scrutiny of the
orders of sanction of vari-
ous allowances to officers
in the Indian Missions
abroad,

The Committee feel that
the Mission did not care
to implement the decision
of Government regarding
utilisation of the acquired
land. The land has re-
mained unutilised for ton
years. If the land wvalue
had risen in the meantime
—it was fortuitous—it
cannot be put forth as a
plea to justify the expen-
ses incurred Govarn-
ment ~specially  when
specula‘ion in land values
is not a function of Gov-
ernment and less so in a
forcign country.  The
Committee would like to
know the yearly expendi-
ture on rental etc., the

A note has been submitted.
(Appendix XXX.)
A Supplementary note has
also been submittad
(Appendix XXX,

6
o be informed of the steps
wken to avoid recurrence
of such cases.

The Committee may be in-
formed of further deve-
lopments in the utilisation
of the land in due course.
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7

75 Ministry of Ex-
ternal Affairs.

The

present arrangemants for
housing the staff, the
savings that would result
by building quarters for
the staff and the to:al
exp:nditure, likely to be
involved by such a cons-
truction and the time that
would be taken for build-
ing the quarters.

Committ:e are of
opinion that if cases of
purchase of property and
lease hold lands in for ign
countries are channelised
through the Ministry of
External Affairs and the
Mission in the country
concerned, it would en-
sure the b2st co-ordina-
tion which is very neces-
sary to cut down all un-
necessary outlay.

The Ministry of Transport

& Communications have
stated that they have
never purchased property
and/or lease hold lands
in foreign countries for
their Tourist Offices.
The buildings
for office as well as resi-
dential premises have
always been obiained on
lease, the deeds in respect
of which ate invariably
negotiated and signed by
the Heads ofthe Missions
concerned as the Tourist
Offices function under
the overall control and
supervision ef the Indian
Missions abroad. The
suggestion has, however,

The Commijtee desire that

final action taken in the
matter may be communi-
g:tttgd 1o them at an early
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37 Item No.
39 of App.l1
(para 88 of

7th Report)

Finance

e

been noted for future
guidance.  The Ministry
of External Affairs have
stated

Action is being taken in
consultation  with  all
Missions Posts  abroad
and some other Minis-
tries of the Govirnment
of India. Final action will
boontimuated lator on.

Eighteenth Report (8econd Lok Sabha)—Volume 1l

Heavy  outstandings on
account of recovery of
various taxes on incoms
disclose an  unsatisfac-
tory siatz of affuits. The
Commiittec feel thar the
progress in effecting these
recoveries has been slow
and discouraging. In
view of the mounting ad-
ditions to outs:anding
amounts year aftcr year,
unless the Ministry ini-
tiate action with vigour
for recovering the dues,
there is every likelihood

e Ministiry of Finance
1Y nartment of Revenuc)
ave submitted a note.
(Appendix XXXID.

The Committee would watch

the progress made it the
rcalisation of outstanding
Jemands of income tax
‘through future Audit Re-
poris.
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Finance (Decpart-
m~>nt of Economic
Affairs)

of loss of Government
money with the passage
of timc. They should,
therefore, like the Minis-
try to consider earnestly
this problem and report
to the Committee the
measures proposzd to be
taken to r-alise the out-
standings expeditiously.

Eighteenth Report (Second Lok Sabha)-—Vol. L.

The Commitice deprecate

the inordinate delay on
the part of Governm-nt
in taking final d-cision
about the closure of ihe
Tripura Sta'e Bank in
spite of th2 heavy loss:s
in its working year afrer
year. which were rising
steadily.

he Committee loarnt that

the running expenscs of
the Agartala Branch of
the Bank amouned to
Rs. 1,700 per m:nsom
instzad of Rs. 1,300 per
mansam as rzcommendad
by the sub-Committ-2
appointcd by the Board
of Dirzctors of the Bank.

Thefmat'er is under consi-
deration and the requisite
not: will b~ <t bmitted to
the P.A.CC as soon as
possible.

The Committee desired that

the submission of the re-
quisite note should be ex-
pedited.

¢



4

They regret to observe
that had the recommsnd-
ations of this sub-
Committee been adopted
carlict much of the loss
could have been avoided.
It was obscrved that the
working ¢xpenses on the
Branch could not bc re-
duced by rotrenchment
as the Bank was not in a
position to pay retrench-
m=nt benefits to the per-
sons. The Committee are
surprised at this statement.
The Bank was a liability
from the beginning and
its losses woer: steadily
increasing. In these
circumstances, it would
have b=en prudent to have
decided upon the closure
in 1953 itself instead of
postponing it till 1959.
The anticipation of Gov-
ernment that somecthing
would turn up in the
affairs of the Bank during
these years did not ap-
parently take note of the
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51

Finance (Depart-
ment of Economic
Affairs)

fact that the losses during
the interregnum werc
ultimately to be borne
by Government.

The Cymmittee understand

that the paid-up capital
of the Bank as on 3rst
Decemter, 1957 was
Rs. 19,84.550 and the
loss upto that day was
Rs. 7.29,244 ; the loss
during the vear 1957
being Rs. 34.3c4 (exclud-
ing Rs. 1,73.908 on ac-
count of bad and doubt-
ful debts nct previded
for). The Committee 1re
disturbed to note that
the Bank had thus con-
sumed about 37% of its
capital on that date.

The Committec cannot re-

frain from observing that
the Bank could not have
chosen to act in an un-
business-like manner in
defraying the rent realised
towards the pavment of
staff had the Ministry
been more exacting in its
standards. A private bank
in similar circumstances

The matter is under con-

sideration and the requi-
site note will be submit-
ted tothe P.A.C. as soon
as possible.

The Committee desired that

the submission of the re-
quisite note should be

expedited.

114



40 52
ment of Economic
Affairs).

41 Deo.

would certainly have been
proceeded against legally
immediarely.

Finance (Depart- The Committee understand

that the Bank hoped o re-
alise about Rs. s2,000
from the sale of the plo:
and there would be on
loss to the Bank. They
would like to be informed
of the further develop-
ments in this regard.

The Committee felt greatly

concerned about the debts
of Rs. 1'74 lakhs having
become time-barred as
also of non-realisation of
most of the  decretal
amount (A sum of Rs.
7,104°41 is stated to
have been realised from
January to 19th July,
1958). They were given
to understand that a sum
of about Rs. 11,332 only
was required for filing
suits in respect of the
amount of Rs. 1-74 lakhs

The matter is under con-

sideration and the requi-
site note will be submitted
to the P.A.C. ac soon as
possible.

Do.

The Committee Jesired that

the submission of the re-
quistic note shoukd be ex-

pedited.

Do.



s3
ment of Economic
Affiars).

54 Do.

which became time barred.
It is sirange that Govern-
ment did not come forward
to advance this amount.

Finance (Depart- The Committec observe that

one of the Bank Managers
who was responsible for
the unauthorised over-
drafts died in 1953. It js
thus obvious that there
was cnough time  for
taking action  against
him. The same was true
in the case of the othsr
Manager who migrated to
Pakistan in 1951, Thev
are unhappy to sec that
the Ministrv of Finance
should have hesitated in
this manner to take firm
action in  regard to the
bad working and mij.-
management of the Tri-
pura Bank for such a
long period (7 vears).

(il The Committee would like

to invite the attention of
the Ministry of the prac-
tice foliowed by the In-
ternational Bank for
Reconstruction and Deve-
lopment  according to

Do

A note iy awaited from the
Ministry of Finance (De-

partment
Affairs).

ot

Ecomomic

The submission of the note
should be expedited.
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56 Finance
rtment
omic
Affairs.)
§7 Deo.

(De-
of

Fi

which a period of mora-
torium was allowed til}
the units went into pro-
duction and desire that
the feasibility of introduc-
ing a similar procedure
may be examined and 4
report made to them.

The Committee regret to

observe that a statem-p:
showing countrywise and
year-wise break-up of the
dues outstanding against
forzign countri.s, pre-
sent position regarding
their recovery and whe-
ther the India Security
Press took deposits from
foreign Governments has
80 far not been supplied
to them, |

The Committce appreciate

the plea of the Ministry
that  stores, consis.ing
mostly of electrodes and
other metallic items, if
offered for sale in the

The matter is under con-
sideration and the re-
quisitc note will be sub-
mitted to the P.A.C. as
soon as possible.

Do.

The submission of the note
should be expedited.
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Finance
partment
Revenue).

(De-
of

market, would fetch a low

price but would cost
much more than re-
quired later. But they

are strongly of opinion
that purchases of such
stores should always be
well-planned and hap-
hazard purchases should
be avoided so that there
should not be any need
for disposal of unwanted
stores at a subsequent
date.

The Committec also des-

ired to be fumished
with a commodity-wise
break-up of Rs. 72,000
on which had bzen spent
the purchase of timber,
electrical  goods, G.I
pipes, etc. This infor-
mation is still awaited.

The Committee desire to

be apprised of the find-
ings of the Court in con-
nection with the erron-
eous drawal of commis-
sion by authorised agents
as also whether the Gov-

(Department of Econo-
mic Affairs) have stated :
Out of the three autho-
rised agents against whom
prosecution was launched,
one has since died and

The Ministry of Finance The Committee would like

to know the results of
efforts being made to re-
cover the amount from the
Sureties,
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A i s et e ot e e

b

Lo

ernmz2nt have been able
to recover the balance of
more than Rs. 7.600 from
the suretics. Further.
departmental enquiry
against the postal staff
involved in this casc may
be expodited and the re-
sult thereof intimated ro
the Committee.

Thz Commitice would also

cmphasise that the new
procedurce to prevent the
recurrence of such irregu-
larities m  futurc should
be finalised  without
further delay <o that
cases of erroneous drawal
of commission by autho-
riszd agents for the sale
of National Savings Plan
Certificates may be stop-
ped quickly. They arc
not sure whether the err-
oneous drawal of com-
mission by two agents

efforts are being made to
recover the amount from
his surctics, if necessary.
by filing suits against
them.  The other two
agents have been acquit-
red by the Court.

he responsibilite for the

payment of the commis-
sion to authorised agents
was expected to be trans-
farred to Post Offices
with effect from 15t Ap-
ril. 1960. But in view of
the paper shoertage and
Jdelay in getting ready a
large number of forms,
ledgers and journals etc.
for the use of the Post
Oftices, 1t became  ne-
cessary to postpone the
introduction of  the
new  procedure  to 1st
October, 1960. With a
view to find out whether
<imilar malpractices were
prevalent in other areas,



>partment of
penditure.)

in Delhi Area as dis-
closed in the Audit Para
might not bs sympto-
matic of a wide-spread
disease. They  would,
therefore, urge Govern-
ment to intensify the
check of claims for com-
mission under the exist-
ing procedure till it is
replaced.

The Committee desire the

Ministry of Finance to
expedite the final dzcision
in the matter of control
over grant-aided bodies.

spzcial cnquiry tcams
were set up jointly with
the P & T authorities at
12 major centres. The
C. & A.G. was also asked
to conduct special au-
dits at Calcutta, Bombayv
and Madras. The Re-
ports so far received have
not indicated any major
irregularities.

The Ministry of Finance

(Department of Expen-
diture) have submitted
a  not? (Appendix
XXXIID)

——

L

The Committee felt that

when Gov rnment placed
large amount at the dis-
posal of Ad Hoc bodies,
whether registered or not,
they should sce that the
bodies were equipped
with proper machinery
for implementation of the
schemes. If they were
unable to procure the ser-
vices of qualified per-
sonnel from the cpen
market. Government
should lend the :ervices
of such persoinel to
them.

Ly
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The Committes find that in 'l‘heCOmmmgwewedthe

spite of all the delays dellyinthesubmlsdnn

to in the report, of the j with

cvil works were all concern desire

completed in July, 1957. that the oy on of

Even th it took notes  should expe-
17 months to erect and dited,

of fixing responsibility
for the extra expenditure
involved due to delays.
They would await the re-
sults of Government’s
examination of his
matter,

The Committee understand Do.

that a proposal to con-
vert the Silver

into a Copper Refinery
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Do.

- Department of

Revenue.

is under examination,
They would like to know
the final decision of Gov-
ernment.

The Committee trust that
the rules for stock-
checking and the security
procedure will be so
framed as to enable the
authorities concerned to
detect losses at an early
stage and to fix respon-
sibility therefor.

The Committee consider
that the question of out-
standing demands of
income-tax revenue
should receive early con-
sideration by  Govern-
ment in order that the
rising trend of arrears is
halted quickly. They
would like to be kept in-
formed about the mea-
sures introduced by Gov-
vernment to achieve that
object.

On the 28th July, 1960,
the Deptt. of Revenue
stated. While consider-
ing the problem of
arrears of Income-tax,
the Direct Taxes Ad-
ministration Enquiry
Committee have, in their
report to the Govern-
ment , recommended that
a self-contained Re-
venue Recovery Code
should be enacted for the
purposes of effecting re-
coveries of direct taxes
levied by the Central
Government with a view
to schieving uniformity
of action in the martter

The requisite information

should be furnished wih-
out delay.

The Committee would watch

the progress made in the
realisation of outstanding
demands of income tax
through future Audit Re-
ports.

2064 (Aii)LS—4.
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of recovery of arrears of
Income-tax by the
Collectors 1n all the States,
the Law Commission also
has suggested the i
of certain Rules, and
given a draft of the
same.

On 20th May, 1961, the
Deptt. of Rrvenue stated:
The Second Schedule
to the Income-tax Bill,
1961, implements the
recommendations of
the Direct Taxes Ad-
ministration Enquiry
Committee and the Law
Commission in so far
as it relates to uniform-
ity of procedure in the
matter of recovery of
taxes. In regard to em-
powering  Income-tax
Officers to collect arrears
as mentioned by the PAC,
Clause 2(44) (iii) of the
Bill would enable the
Central Government to
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Finance (Deptt.
of Economic
Affairs).

10 exercise the

of the Tax Reoovef;'”omﬂi.t
cer. It is expected that
the Central Government
will, in due course, train
its own officers in re-
venue recovery work %0
that ultimately the Centre
can wke over the cob
lection work in its own
hands.

INDUSTRIAL FINANCE (CORPORATION

Seventh Report (Second Lok Sabha)

Ceilings should also be pres-

cribed in respect of pay
granted to Corporation’s
employees posted to the
loanee companies and
copies of regulations un-
der consideration of the
Ministry in this regard,
when firalised, should
be furnished to the
Committee.

The Staff Regulations of the

I.F.C. have not been fina-
lised so far.  Section 43
of the LLF.C. Act, 1948
under which the Staff
Regulations are to be
framed requires consul-
tation with the Reserve
Bank and the previous
sanction of the Central
Government. The con-
sultations with the Re-
serve Bank were over but
Government approval was
awaited. In the mean-

The Committee regret 1o

note that there had been
undue delay in finalising
the staff of
I.LF.C. which are under
consideration of the Cor-
porat‘er. for the last four
years. They would like
to be informed of the
action taken by the Min-
istry of Finance to en-
sure expeditious compli-
ance with the recommen-
dations of the Committee,
Further the fact that the

1€
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time the Corporation has  staff regulations as 8 whole
been acting on the basis  are pending finalisations
of the draft Staff Regula- should not hold up unduly
tions, a decision on the re
commendations made by
the P.A.C. on a spedcific
issue namely fixation of &
ceiling in respect of pay
granted to Corporation's
employecs posted to loance
companies.
REHABILITATION FINANCE ADMINISTRATION
Eighteenth Report (Second Lok Sabha)
§2 73 Finance (Deptt. The Committee desire that A note has been submitted  The Committee are not satis-

of Economic
Affairs)

the cases in which loans
were sanctioned by the
Administration in disre-
gard of the advice given
by local authorities or
their own field staff and
which consequently land-
ed the Administration in-
to financial losses should
be investigated and res-
ponsibility fixed.

(Appendix XXXIV).

fied with the explanations
furnished by the Ministry
in this case. In their
opinion by sanctioning
loans in disregard of the
advice given by local
authorities/their own field
staff, the Administration
had failed tw safeguard
the inrercsts of the Ex-

chequer.



$3 77 .
of Economic
Affairs).

W. H & 5.

Food & Agricul-
ture (Depart-
ment of Agri-
culture).

4 %

Finance (Deptt. The Committes trust that

Government would issue
standing instructions re-
garding the recovery of
rent from the employees
of all State Undertakings,
autonomous bodies, etc.
who are allotted Govern-
ment residences, if not
already Jdone.”

In so far as the R F.A. is The Commitiee note that

concerned, its rules re-
garding recovery of rent
from its employees who
are alloted Government
residences have already
been regularised on the
lines of relevant Gowvt.
rules. The question of
issuing instructions to all
autonomous corporations,
etc. i3 a gencral one and
the Ministry of Works,
Housing and Supply had
been requested to con-
sider this. The Ministry
of W.H. & S. have issued
instructions
XXXV).

(Appendix

Eighteenth Report (Second Lok Sabha) Vol L.

The Committee feel that
the explanation of the Mi-
nistry that short payments
against the sanctioned
grants during the years
1952 to 1955 were due to
lare starting of the sche-
mes could be valid for
the first year and not for
subsequent years. They
are given to learn that

the Ministry of W.H.&S
have issued standing ins-
tructions in the matter and
have aiso asked the other
Ministries concerned to
implement them in regard
to accommodation under
their administrative con-
trol. It is left to that
Ministry to ensure that the
instructions of Govern-
ment are duly followed by
all concerned.

A note has been submitted The Committee would watch

(Appendix XXXVIII).

the working of the alier-
native procedure.




grants-in-aid by Govern-
ment, has been accepted
by the Government.
Apart from eliminating
the question of surrender
of unspent balances, it
will ensure continuity and
better utilisation of avail-
able funds. The Com-
mittee, therefore, desire
that the initial constitu-
tion of this  scheme
should be worked out in
consultation with the Mi-
nistry of Finance and
Audit.  With the estab-
lishment of a permanent
Fund, the I.CAR. will
not be required to issue
s of drawal of srents
poses o of grants-
in-aid before the close of
the financial year.



s

9t

Food & Agri-

culrure
tment
rgrriculmrc).

of

Another suggestion which the

Committee commended
ro the Ministry was the
desirability of placing at
the disposal of the State
Governments in the first
instance, 35% of the
amount sanctioned by the
Government of India for
various schemes and re-
lessing the balance of the
amount subsequently
when it was proved to the
satisfaction of L.CAR.
and other such bodies
that the grantee had ac-
tually the capacity to
spend on the schemes
concerned.  The Com-
mittee are glad to learn
that the Ministry are
inclined to accept it
They desire that early
action should be taken to
translate this note into
action.

The Committee hope that

these changes should go
a long way in resolving
the present difficulties
facing the I.CA.R. on

A notc has been submitted
AXXVIID.

(Appendix

As aguinst S.No. g4 above.
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W LN it b Snaling

2 3
92 Food &Agricul-
ture  (Depu.
of Agriculture’,

'

103 Do.

The Commitice

accouni of the non-
dtilisation of funds by the

State . Governments  or
therr non  surrender
within the preseribed

time limirt.

note tha:
the unreconctled  figures
had been reduced 10 Rs

2.46,000 at the end of
1956.  While they would
ket know the latew
position in this regard.
they are of opinion that if
figures are not reconciled
regularly, losses and shor-
tages will go undetected
for a long time until it
becomes 100 late o take
action. They therefore,
stress the need for timely
reconciliation of figures,

The Committee note that
detailed accounts of
foodgrains  amounting
to Rs.1 016 crores
purchased are still awai-
ted by Audit.  They

Out of the

A note has been submitted.
“Appendid XXXIXY

total amount
of Rs. 10-16 crores de-
tailed accounts for Rs.
952 crores have since
beensentto the P& A. O.
Out of this amoun: of Rs.

- . e st e a———

The Committee desired that

the remaining work  of
reconciliation should be
completed at an early date.

The Committee regretted to

note that even  after
a lapse of more than two
years since the matter
was reported on by the
PA.C. (1958-59) the
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59 17 Food &Agri-

S.No.7 of culture Deptt.

should like the submis-
sjon of the accounts to

be expedited.

Ministry to inform them
of the latest position in
regard to final action
taken in the matter of loss
on the purchase of con-
densed milk,

that the Milk  Supply

9.52 crores. bills, 1o
the exwentof Rs. 7.37
crores have already been
adjusted by the P&AO
while those for the rest
are under the process
of check and adjust-
ments. The balance of
Rs. 64 lakhs will be ad-
justed as soon as the
credited for the amount
has been afforded by
the State Government.
‘The matter has been ta-
ken up with the State
Government for expedi-
tious settlement.

The Committee desire the The note on the case was

sent to Audit and has
been received back with
certain remarks  which
are under examination.

Twenty-fourth Report (Delhi Administration)

The Committee understand The Committee’s recom-

mendation has been

accounts rendered are still
no' complete,

The Committee felt tht tle

submission of the note
had been inordinatcly
delayed. They desired

that it should be furnished
to them without further
delay.

The Committee now under-
stand that Financial Re-

e
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Appendix of Agriculture Scheme has started noted. The Financial view and the accounts
Ipto the functioning in the Capital  Review will bé prepared  of the Scheme for five
a24th Report from 1st November, along with the annual months of its ﬁmct:
1959. The Committee  accounts for 1959-60  during 1959-60 will be
would like to watch the t0 be submitted to the prepared with the

financial working of the
Scheme. They trust
that to enable Parliament
to have a proper apprai-
sal of the various aspects
of the working of the

Delhi Milk Supply
Scheme, a  Financial
Review pertaining

thereto will be incorpo-
rated in the Appropria-
tion Accounts of the
Ministry of Food and
Agriculture (Department

Comptroller and Auditor
General in August, 1960,

[Ministry of F. & A. (Deptt

of Agri.) 0.M. No. 1-1,60-
Budget dt. 17th May,
1960).

The Ministry of Food and
A?ricnltunc (Department
of Agriculture) hsve
in their O. M. No. 1-1/
60-Budget  dated the
1sth April, 1961 stated
the latest position gs
follows :—

“ The financial review

audited by the C.A.G.

and will a in the
Appmpriaﬁr Accounts.
As the Scheme had

sccounts for 1960-61.



been functioning only
for s months, during the
year 1959-60 and as the

buildings and equipment
sanctioned or erected for
the scheme, had not been
completely taken over,
the proforma accounts
for the 5§ months ending
March, 1960 could not
be completed, in the
manner required by Au-
dit giving the complete
value of the assets. These
accounts can be present-
ed only when the assets
have been finally taken
over. Itis now, there-
fore, proposed that the ac-
counts for the part of the
year 1959-60 should be
prepared along with the
accounts for 1960-61
and submitted to Audit.
The financial review
will, therefore, be pre-
pared on this basis and
submitted for publica-
tion in the Appropria-
tion Accounts for the
period ending March
31, 1960.”
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Twenty-Fifth Report (Second Lok Sabha) - Volume 11
60 28 Food and Agri- T'he Committee deplore the A no:e has been submitted.  The Committee will wawch
culture (De-

way in which the ! Minis-
try “has set about plan-
ning and c¢xecuting the
Pilot Plant for production
of different 1ypes of paper
and boards from indige-
nous raw marerials. They
were  given 1o under-
stand that the firm with
whom orders were placed
for equipment had no ex-
perience in that line of
manufacturs:.

; . {Appendix XXX VD).
partment o

Agriculture)

29 Do. The Commitiec were con- Do.

cerned at the large expen-
diture already incurred
on this project without
any return and desired
to know how it was pro-
posed 0 utilise the plant,
They could not appreciate
how manufacture of pa-

further, progress and the
results achieved.



per from bamboos, waste
papers, etc. would faci-
litate resecarch on manu-
facturing paper from in-

digenous raw materials.
Do. While they would like to
watch the working of this
plant, they cannot help
observing that the entire
project was ill-conceived.

31

61 38 (i} The Committee deplore
the routine manner in
which  the  Ministries
concerned had acted in
this case without apprecia-
ting the need for urgent
action. In their opinjon,
the Ministry of Transport
could well have taken
up the matter direct with
the Agriculture Depart-
ment in this case under
intimationto the Mission.
Likewise the India Supply
Mission could have taken
up the matter immedidtely
with the Shippers without
raising a controversy. It
was urged that the India
Supply Mission had no

Agriculture

Transport

W.H.&S.

The Ministry  of Transport
and Communications {De-
partment of Transport)
have furnished a note (Ap-
pendix XXXVII). The
Department of Agricul-
ture have stated :

As already explained in the
earlier statement forward-
ed to the Lok Sabha

Secretariat on the 29th
June, 1960 the recom-
mendation regarding
delegation of powers to
the Missions for negotia-
ting diversion of vessels
whenever necessary to
the best advamtage of
Government was referred
to the W.H. & S. Ministry,

The submission of the note
may be expedited.

9



powers to negotiate the
terms of diversion ac< it
was not a party to the
contract or to the charter
party and had to obtain
the approval of Govern-
ment before accepting the
terms. (ii) The Commit-
tee would suggest that
Government should consi-
der the question of delega-
tion of powers to Mis-
sions for  negotiating
diversion of vessels when-
ever necessary  to  the
best advantage of Govern-
ment. The Committee
were informed thar to
avoid such situation jn
future, alternative ports
of destination were in-
cluded 1;‘;’ the charter
party. They trust that
this together with dele-
gation of more powers to
Missions abroad, as sug-
gested above, will avoid
recurrence of such cases.

It is understood that
W.H. & S. Ministry who
are examining this ques-
tion will include  the
action taken thereon in
their report to the Lok
Sabha Secretariat.  The
State Trading Corpora-
tion of India Ltd., have
informed us that the
Contracts placed by them
for purchase of fertilizers
already provide for the
provision regarding the
optioft to divert the vessels
on payment of extra
freight and that due pro-
vision for diversion will
be made in the charter
party in future.



(i) The Committee are not
satisfied with the ex-
planation of the Ministry
that as it was procure-
ment time the contractor
was allowed to start the
work before executing the
agreement.

{(i1) They are also perturbed
over the unduly long
delay in finalising depart-
mental proceedings.

(iii) The Committee would
like 10 be informed of the
action taken by Govern-
ment on the various re-
commendations  of the
Board of Enquiry set
up in February, 1959.

The Civil Court has nega-

tived all the contentions
of the defendant (Contrac-
tor) regarding negligence,
want of co-operation etc.
on the partof the Officers
of Tripura Administration;
and passed a decree on
30-6-60 in favour of the
Administration for the full
amountof Rs. 9,273/13/-

on  account of mis-
appropriation of food-
grains entrusted to the

comntractors.

. The majority of the Board
of Enquiry set up by the
Chief Commissioner,
Tripura, was of the view
that certain officers of
the Administration were
guilty  of lapses, which
resulted in loss to Go-
vernment  while the
Jissenting member consi-
dered the officials were
free from blame. The
Chief (Commisstoner
accepted the dissenting
Report. The Ministry of
Food &  Agriculture

The Committee may be
informed of (1) actim taken
against the offi:iils con-
cerned and (2) whether
the decretal amount has
been recovered.

[See also para 8 (Intro,)
of the Report)




were, hnwever. of the
view that this was a fit
case where charges should
he tramed against ail the
officials guilty of lapses
and the matter should be
proceeded with.  The
Ministry of Food & Agri-
culture in  consultation
with the  Ministry of
Home Affairs asked the
Chief Cpmmissioner,
Tripura, in  December
1960 to conduct a detail-
cd preliminary enquiry
with a2 view to fixing
responsibility M regard
1o {a) award of work at
higher  rates  without
recording the reasons
therefor, (b) non-execu-
tion cf proper contract,
{¢) non-maintenance  of
initial stock accounts ac-
cording to rules, (d) non-
recovery of security depo-
sit and (¢) non-enforce-
ment of terms of contract
¢tc. The Chief Commis-~
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63A 60

The expenditure of Rs.

1,01,68¢ already incurred
upto August, 1958 on the
erection and maintenance
of the plant at Bombay
port together with the
rent of site on which
erected and the further
expenditure  on these
counts till the plant is
shifted to another port
must be regarded as in-
fructuous.

The Commitiee would

like to be informed of
the action taken by Go-
vernment in this case and
reserve their opinion till
then.

sioner was  informed
that if as a result of such
a preliminary enquiry
itwas found that regular
departmental action is
called for, necessary
action to institute such
an enquiry should be
taken by him.

The observations of the

P.A.C. have been noted.
It has since been decided
to shift the plant to Kandla
and work it there.

The Committee understood

from Audit that the plant
had been shifted to Kandla.
‘They would like to know
whether it was working
satisfactorily.

The recommendations by The action taken in 'tbc

the Delhi State on the matter may be communica-

case are under considera-
tion of Government.

ted to them at an early
date.

2064 (Aii) LS—$,



the Ministry, in the light
of their past cxperience,
should make provision tor
grant of funds to the
States for family planning
schemes on the basis of
firm commitments made
by the States concerned.

procedure for giving
grants to the State Gov-
ernments, no expendi-
ture sanctions are issued
by the Government of
India on as and when
required basis. Certain
allocations  for the
implementation of the
Plan Schemes are made
by the Planning Com-
mission on the recom-
mendations of the Work-
ing Group and 1/12th
of such allocations
are releaged to the State
Governments every
month as ways and
means advances. Final
adjustment sanctions
are issued at the end of
the year on the basis of
actuals for ¢ months

I 2 4 5 6
Eighteenth Report (Second Lok Sabba)—Vol. I
64 13(d) Health Grant  No. 48—Public  The Ministry of Health have The Committee would like
Health—Family Planning. stated as follows :— to watch the working of
Finance the revised procedure for
The Committee suggest that  ‘According to the revised  giving of grants to  State

Governments.
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The Committee were given

to understand that the
principle of cost account-
ing would be applied to
all the biological products
manufactured at the In-
stitute, and they would

and estimates for 3
months. Subsequently
adjustments are made
in the following year
on the gbasis of the
actuals for the full year.
As the allocations are
made on the firm re-
quirements of the State
Governments whose re-
presentative is present in
the Working Group, it
is for the State Govern-
ment tof rigidly imple-
ment the schemes for
which they, wanted allo-
cations of funds. The
State Family Planning
Organisations have been
asked to keep the Centre
informed periodically
about the actual ex-
penditure incurred.’ 4

The Accounting Rules and

forms prescribed for the
Institute have been sent
to the Ministry of Finance
for concurrence. After
these have been appro-
ved by that Ministry, the

The Committee regret the

delay in the commercial-
isation of the Accounts
of the Institute and desire
that the matter should be
finalised without further
delay.
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109

be apprised of the pro-
gress made in the matter.

The Committee understand

that Government propos-
ed to appoint an Expert
Committee to go into the
question of closure of the
Medical Store Depots.
They should be informed
of the outcome of the Re-
port of the Expert Com-
mittee, in due course, and
also of the progress made
in liquidating the heavy
outstandings.

The Committee would defer

further consideration of
the case regarding the
eviction of a tenant from
the premises of the Medi-
cal Stores Depot, Bom-
bay till they are informed
of the outcome of the two

final reply will be sent
after getting it vetted
by Audit.

ferred to the Mudaliar
Committee recemily con-
stituted to assess the
health problems of the
country and to make re-
commendations for the
II Five Year Plan and
subsequent plans. Their
recommendation on this
question will be com-
municated to the Public
Accounts Committee in
due ocourse. A note
has also been submitted.
(Appendix XL).

have been filed against
Ms............who are
occupyinges portion of the
Medical Store Depot,
Bombay :—

(1) Suit for ejectment filed
on 28th February, 1958.

ment

watch further
ments.

The matter has been re- The Report of the Mudsliar
Committee and the action
taken thereon by Govera-
may be awaited.

The following three suits The Committee may like to

develop~
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11(e)

Health

suits which had been filed
in the Court.

delays referred to by
the Ministry can be

(1) Suit regarding comi-

pensation and Halakhor
tax amounting to Rs.
16,273 46 nP. filed on
6th February, 1959.

(i1f) Suit regarding re-

covery of rent and com-
pensation amounting to
Rs. 13,610.88 nP. filed
on 26th February, 1959
for the period prior to
7th October, 1954.

On the advice of the Central

Government Pleader at
Bombay and in consulta-
tion with the Ministry of
Law, this Ministry have
since agreed to compro-
mise the suits with the
party on receipt of arrears
due from them, leaving
aside the arrears due from
the previous tenants.

Twenty-Fifth Report (Second Lok Sabha)—Vol I
The Committee feel that

Note awaited.




easily avoided in future
by settling the pattern
of assistance in time.

59 45 Health
WH&S

The Committee understand
that the loss to Govemn-
ment on account of rent,
etc. of vacant residential
buildings could not be
ascertained as the re-
cords showing the actual
date of handing over of
these buildings were not
available with the In-
stitute or the Central
Public Works Deport-
ment. The Committee
desire that the records
should be traced and the
amount of loss sustained
by the Institute calculated
aad intimated to them.

70 46 Health In regard to the buildings
constructed by Govern-
ment for the Institute
which had since been

handed over to the In-

mitted. (Appendices XL1I-
XLID).

Note awaited.

Two notes have been sub- The Committee are con-

cerned to note that as many
as 93 quarters of the In-
stitute are still in occu-
pation of the non-Ipstitute



50

stitute, the Secretary of
the Ministry gave a
figure which differed
widely from the detailed
information furnished
by the Ministry at the
instance of the Committee.
The Committee regret
that the witness had not

come fully prepared.

Health WH&S The Committee are as-

tonished to find that a
job like the construction
of two truck bodies which
would not take a private
truck owner more than a
few weeks should have
taken the Central Pyr-
chase Organisation a per-
iod exceeding a year and
a half. Even after mak-
ing due allowance for
the completion of Gov-
ernment  Departmental
procedural  formalities,
the delay was uncon-
scionable. The Com-
mittee suggest that Gov-
ernment will be well-
advised to review the
procedure prescribed

Note awaited.

1l



with a view to rid it
of ummecessary and pur-
poseless formalities.

. The Committee would like

to be furmished with a
note setting forth the con-
siderations which weighed
with the Delhi Ad-
ministration in coming to
the conclusion that the
Land Acquisition Officer
was not to blame.

A note has been submitted

by the Ministry of Health.

{Appendix XLIID

The

Committee are not
happy over the manner
the Delhi Administration
ad the Deputy Com-
missioner’s  Office had
acted in this case. After
requesting the Central
Minisry of Health for
expenditure sanction in
July, 1954, the Adminis-
tration did not bother
o know the outcome of
their request for about
three years till the matter
wis pressed by the land-
owner. Nor did the De-
puty Commissioner’s Office
with whom the matter was
continuously pursued by
the claimant keep any
track of its request made
in April, 1954. The
plea of over-work in the
Deputy Coounissioner’s
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74 187 (7th  Home Affairs.

Report)
Item 92;1“
Appendi
I of 18th

Report, Voi.
1L

Health Law

The Ministry

that in spite of the fact
that the claimant in this
case had failed to fulfil
hs obligatioms under the
Land Acquisition Act
and the Punjab Land
Revenue Act, according to
legal opinion, his claim
10 interest charges had
to be honoured. This
points to a lacuna in
the Act, the amendment
to which was stated to
be under consideration of
Government. The Com-
mittee would like 1o
be informed in due
course of the final de-
cision taken in the marter.

of Home
Affairs should review tie
whole position of the
working of the Marine
Department Stores, An-
damans and  consider
whether having regard

(Appendix XLIV)

Committee regarding re-
gular verification of stock
and disposal of surplus
stores have been noted.
Arrangements have been
made for regular annual

Office advanced by the
Ministry for the above
lapse is hardly tenable,

The Committee understand A note has'been submitted. The Committee would like

to be informed of the de-
cision of the Ministry of
Food and Agriculture in
due course regarding the
addition of a proviso to
section 34 of the Land Ac-
quisition Act to the effect
that interest will not be
payable where the person
claiming interest had been
guilty of any default or
negligence,

The observations of the The latest position about the

disposal of the remaining
stores may be reported to
the Committee.




112 (Bight-
eenth Report

Home Affairs. The

to the actual issues, the
stocks held are not ex-
cessive as this is always
fraught with two risks,
vig., firstly, deterioration
and secondly, obsolesc-
ence by the lapse of time,
- apart from the unneces-
sary locking up of funds.
The Committee trust that
by the time they next take
up examination of the
Accounts relating to the
Andaman and Nicobar
Islands, a better picture
regarding the working of
the Marine Department
Stores would be presented
to them.

Committee consider
that necessary  steps
should be taken to make

The following steps

verification of  stores.
The last physical verifica-
tion of the Stores of
the Marine Department
was completed on the 6th
May. 1959. Action to
dispose of the obsolete
stores by public auction
hes been initiated and a
few stores already dis-
posed of. The total
value of surplus and ob-
solete stores on 6th May
1959 was Rs. 46,761 and
the value of stores dis-
posed of is Rs. 26,067 .
The remaining stores will
be disposed of by public
auction very shortly.
The difficulty is that there
is little demand from the
public.

have
been taken to make the
Government Dairy Farm,

The Commitee note the steps

taken by Government to
make the Dairy Faym, An.



Lok Sabha, Government Dairy Farm, = Andamans, self-support- damans self supportin
Vol. I-Ap- Andmans self supporting. ing :— o ppors.
ernment  should re-
(1) Theselling priccofmilk  view the working of
has been raised from Dairy Farm in the light
37 nP. t0 45 nP. per  of the steps taken and
pound with effect from  furnish the results thereof

the 1sth April, 1959 ; to the Committee,

(i{) The dry fodder being
imported from the main-
land, is costly. Its con-
sumption is, therefore.
being reduced by the sub-
stitution of green grass to
the maximum extent pos-
sible. With this end in
view, an area of 200 acres
of pasture land of the
Diary Farm will be
provided with irrigation
facilities on completion
of the Urban Water
Supply Scheme, the im-
plementation of which is
in progress. This will be
a protected area and will
provide fresh grass for
the cattle.  This will also
ensure  availability of
water throughout the
year for the cattle ;
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191 Home Affairs

(Seventh
Report)
Item No.99
of Appendix
%{:;;&h

rt
Vol. II.

The Public Accounts Com-

mittee (1955-56) had
hofled that with the setting
up of a Vigilance Organi-
sation in the Ministry
disposal of such cases in-
volving disciplinary action
would be expedited. But
the Commitice regret to
observe that things have
not improved much. They
would like the Ministry
to examine and report 1o
them whether speedy ac-
tion was being taken in
cases of  disciplinary
action.

(#17) Under 1the Animal Nu-

trition Scheme two grass
farms are being set up in
the Islands to meet the
requirements of  the

Dairy Farm.

The following statistics indi-
cate the rate of disposal of

complaints and vigilance

cases. The figures for the

period 18t April, 1958, to
31st December, 1948, are
only for a period of 9
months whereas the fig-

ures for 1956-57 and 1957-

58 are for a period of 12
months.

The Committee desire to be
informed of the reasons o

for non-disposal of a num-
ber of cases even after 12
months. They wowd urge
that steps should be taken
to ensure that no cases
are outstanding for more
than 12 months as the
delay lessens the deter-
rent effect of punishment
on guilty officials whereas
itresults in unjust harass-
ment to those who are
found innocent.



Year for Dis-  cent- ing at
disposa} posed age of the

of dis- end of
posal  the
year

e ——

@) () i) (v (v)
———
1956-57 4676 3716 79-47 960

1957-58 8540 6463 75.68 2077

1st April to ’
318t Dec,,

1958 8313 6220 74°80 2093

Vigilance Cases

1956-57 616 344 s5-84 272
1957-58 3604 1974 43°43 1720
Ist April to
318t Dec.,

1958 3714 1809 4871 190g




3 6

. Tome Analysis
(A) Complairns )
Number disposed of
Less I-2  Over
than -3 36 69 g-12 years 2 years
1 month
2437 1443 910 348 327 173 34

(B) Vigilance Cases
137 330 358 265 151 241 10§

The following steps have been
taken to obviate delay in dis-
posal of cases :

(1) All relevant documents
are collected and kept in
one place even before
charges are framed ;

(2) Failure to submit the
written statements within
time is dealt with strictly
and the power 10 proceed
ex-parte cecxercised more
freely in suitable cases ;

(3) Written statements are
fully examined on receipt
and any other documents
that may be necessary are
also collected.



(4) While appointing an In-
quiry Officer,steps are taken
to furnish him with all the
documents and the list of
witnesses.

A periodical review is made
to expedite disposal of
cases.

Twenty-Fifth Report (Second Lok Sabha)—Vol. n

77 60 Home Affairs The Committee would like The Ministry of Food and The Committec desire that

to be informed of the ac- Agriculture who arc con-

the requisite information

Food & Agriculture tion taken by Govern- cerned with this item, may be furnished without

ment in this case and re- have been asked to fur-

serve their opinion till nish the Lok Sabha Sectt.

then. with the requisite inform-
ation,

forther delay.

78 63 Home Affairs The Committee feel that a A statement has been sub-  The Committee note that on

more energetic drive is  mitted (Appendix-XLV).
necessary to recover the

balance of Rs. 3.78,315

some [of which had been

outstanding since April,

1952.

the joth June, 1960
total outstandings were
Rs. 3,98,501. Of that
amount Rs. 3,33,963 had
been shown against doubt-
ful debts and Rs. 64,538
was the net balance to be
recovered. The Committee
desire that action should
be taken to clear these
outstandings.

Note—Information on para. 13(c) of the 18th Report, Volume I and on item 98 of Appendix
noted. Volume II is still awaited.

I, 18th Report has been



79

the findings of the Board
of Enquiry and action
taken by Government
thereon in the case relat-
ing to the shortage of
foodgrains.

Home Affairs The Committee would await The Ministry of Food & The Commi'tee desire that the

Agriculture who are con- re
cerned, have been asked be
to furnish rhe requisite
information to the Lok
Sabha Secretatiat.

?uisitc information may
urnished without delay.

The Committee were inform- A note is still awaited. The Committee desire that the

ed that the Sarva Seva
Sangh had refunded the
balance, but the accounts
were still under scrutiny
by the Orissa Govern-
ment. They would like to
have a further report in
due course.

The Committee regret to

learn from the Secretary
of the Ministry that the
experiment of trying 1o

the Gramdan
Villages through a non-
official organisation has
not been a happy one.
They view with concern
that such works involving
huge financial commit-

submission of the note may
be expedited.

08



82 17
H.P. Admn.
83 () 23 Home Affairs
30 Himachal Pradesh

Administra.ion

ments should hm been
entrusted to orgmmom
about whose capacity
there was no sufficient
knowledge or data.

HIMACHAL PRADESH ADMINISTRATION
Twelfth Report (Second Lok Sabha)

gest that the Government
should examine the feasi-
bility of recovering the
villagers’  contribution
towards the cost of the

Na ional Water Supply
and Sanita jon Schemes

in Himachal Pradesh in
the form of manual labour
where because of lack of
resources they are unable
to pay in cash.

() The Committee desire

that all out efforts should
be made to reduce the
outstanding dues from
the individuals by the
Himachal Pradesh S:ate

Home Affairs The Commi tee would sug- The recommendation of the

Public Accounts Com-
mi‘tee is under examina-
tion in consultation with
the Territorial Councils,

Municipal Bodies and

Panchayats. It is consi-
dered that before giving
effect to the recommen-

daion, it is essential to

ensure that contribu ion
in the form of manual
labour would be readily
forthcoming and that it
would not be below
124% of the capital cost
of a scheme.

Dues outstanding against

individuals which stood
at Rs. 23,58,27x£ on
30-6-1956 (inherited from
the erstwhile Bank of
Sirmur integrated in

Further report swaited.

The Committee desire that

all out efforts should be
made recover the out-
standing They
would await a further
report in the matter.

2064 (Aii) LS—6
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Cooperative Bank to en-
able the Bank to progres-
sively change over comp-
pletely to : Cooperative
Business.

February, 1955) were re-
duced to Rs. 22,70,577/-

by the 31st December,
1957. These have been

further reduced to Rs.

12,07,744/- by the 30th

October, 1959. Instruc-

tions have also been

issued by the Himachal
Pradesh Administration
to the Management of
the Bank as well as to
the field staff to expedite
recovery from the persons
concerned.

Further Report—

(i) Para 23 of the Report.
On the 26¢th h, 1960,
the outstandings against
the individuals were Rs.
10,10,655.88 out of
which Rs. 1,456,749 have
been recovered leaving a
balance of Rs. 8,63,908.88
still recoverable. Fresh
Advances have  been
made after the 26th
March, 1960 against sanc-



83(1) 24 Home Affairs

Himachal Pradesh
Administration

(i1);The {Committee desire The

that the Govt. of India
should come to an early
decision in regard to
guaranteeing the loan
from the Reserve Bank of
India, as cheap credit
available from the Reserve
Bank would enable the
Himachal Pradesh Co-
operative Bank to reduce
its rate of interest on its
lendings to the Credit
Societies and also enable
it to provide cheap credir
to the agriculturists.

tioned cash credits and
on the security of fixed
deposits etc. The balance
recoverable on the 31st
May 1960 stood at
Rs. 8,68,466.

Himachal Pradesh
State Cooperative Bank,
according to the latest
audit classification, has
been classed as_a ‘ C°’
Class Bank Cheap credit
is generally available to

as prescribed by the Re-

serve Bank of India, and

as such, the proposal to

obtain a short-term m
of rupees three lakhs

the Reserve Bank of
India was not pursued
further.The main reason
for classification of the
Himachal Pradesh State
Cooperative Bank as a

¢*C? Class Bank is the

heavy  percentage of
outstanding loans both on
account of principal as
well as interest, recover-
able from the societies
and the individuais. In

The Commitiee woutld
iterate the need to
the agriculturist with cheap
credit. would awart
a further report in this
regard.

3

’%




1957, there was a slump
in the potato market,
which is the principal
cash crop of the territory.
The Bank which had ad-
vanced loans for potao
marketing in 1957 could
not recover them from
the debtor socie:ies and
members for the reason
mentioned above. Besides,
there had also been fail-
ure of crops in certain
parts of the territory in
the preceding years, wi h
the result that the re-
paving capaciy of the
borrowers received a set-
beck and, consequen ly,
the dues generally re-
mained unpaid.

The Bank has been asked
to make concerted efforts
10 effect recovery of the
outstanding dues so as

to bring its working to



€ required stan of
'udzrteq classx’ﬁcanon
to qualify ; self for ch
credie tion
from th

X d ent
on its pary h issueq
Instrycyjo, he Dije.

1 Cers 1
83SiSt 1 he Bang ;

In the
Tecovery of the dyeg,
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Home Affairs The Committee would like

H.P. Administra-
ton,

to be furnished with a

on the amount of
surpluses and deficiencies
disclosed as a result of the
stock verification in the
various divisions of the

Farther report :
(&) Para 24.—Outstandings

of the Himachal Pradesh
State Co-operative Bank
Litd. are due to the fact
that the crops failed in
certain parts of this ter-
ritory with the result that
the repaying capacity of
the borrowers was reduc-
ed. However, the Bank is
making efforts ro reduce
the extent and percentage
of overdues under both
‘ Principal and Interest’.

Physical  verification
stores has been com-
pleted in all the divisions
except two sub-divisions
of Rampur Division and
four sub-divisions of
Chenab Valley Divisions.

P.W.D. and how these @ The physical verification

have been reconciled.

of stores in these sub-
divisions could not be
completed on account
" of their being situated in

of Further report awaited.



Home Affairs The Committee are per-

turbed to observe that

H.P. Administration the position of store ac-

counting in the P.W.D.
continues to be unsatis-
factory. The situation
called for remedial mea-
sures t0 be takem much
carlier. Stores are cash
in another form. Their ac~
countal, safe custody and
verification are, therefore,
of utmost importance,

remote and inaccessible
areas of the Tibet- Kash-
mir Border, which re-
main cut off as a result
of snow-fall for about six
months in a year. Stock
verification has been de-
layed in the past largely
owing to the shortage of
technical staff.  There
was a shortage of 190
overseers against the
total sanctioned strength
of 388 overseers. By the
‘end of Jume, 1959, the
shortage was reduced to
86 and every effort is be-
ing made to fill up the
remaining vacancies.

The complilation of stock

returns for the past
several years is in arrears.
Consequently, the sur-
pluses or deficiencies dis-
closed as a result of stock
verification cannot be
worked out until the half-
yearly returns have been
brought up-to-date and
book balances on the date
of physical verification are
known. Additional staff

Further report awaited.




8 43

Rimachal Pradesh
Administration,

emphasise that the out-

The Committee would is being posted for the

like to know the progress  clearance of arrears in
made in this behalf by  stock  accounts in the
the P.W.D, various divisions and to

bring them up-to-date.

A sum of Rs. 21,08, 319/-

was outstanding ag.inst

n& due to the wvarious parties on
Forest Department should

be pediie . oo 0
recovered ex tio- on in rd to recovery
us'y and a further isufolrl?:s:—-

sabout the progress made
in the matter submitted (o) Rs. 5,710,676/« from the
‘0 them in due course, * Punjab Gover:ment,

The amount is due on
account of surplus on the
working of Bushahr
Forests for the period
prior totbentm
1949, the dste on whi
theuefm&mtrm-
ferred to Himachal
Pradesh Administration,
The amount has not been
recovered so far. The
matter is under corres-

Furth.r report awaited.



with the Pune
jab Government.

Further Report:

Serial No. 26 (a). No change.
The matter has, however,
besn taken up ‘demi-
officialy by the H.P.
Admn. with the Govern-
ment of the Punjab.

(8) Rs. 533,266/~  from
Raja Salib of Bgshahr.

The amount is due on account
of certain securitics,

release the securit'es in
favour of the Raja Sahib.
The State Bank of India,
Simla, has since intimated
that securities worth Rs.
2 lakhs were sold and the
sale proceeds amounting
to Rs. 2,01,921/13/6 have
been credited to the Ad-
ministration’s  account.

' No comments,



(€)' Rs. 473,876 36nP.
from M/|s Mangat Ram
Roshan Lal Kuthiala.

The amount is due from
M/s. Mangat Ram Roshan)
Lal Kuthiala, Forest Further report swaited.
Lessees, on account of
lease of the Chamba

Further Report :

Sersal No. 26 (c). The dis-
pute between the Ad-|
ministration and the less-
ees in regard to ‘the a %
poxntmentof Arbitrator
accordance with the Ar-
xxgtrranon clause of the

eement is pending
in the Punjab High
Court,



(d) Rs. 2,52,477- 37nP. from
Mjs  Spedding Dinga
Singh & Co.

The amount is due from
M/s. Spedding Dinga
Singh & Co., forest lessee,
on account of lease of Further report awaited.
the Jubbal Forests. A :
sum of Rs. 6,838-06 nP.
has been recovered out
of this amount. Certain
counter-claims preferred
by the lessee are under
scrutiny.

Further Report :

Serial No. 26 (d). The mat-
ter has been referred to
the Legal Adviser to effect
recovery through the
Court of Law, and is under
his examination. The
correct amount outstand-
ing against the Firm

is Rs. 2,45,639- 31 nP.

(&) Rs. 3,38,023.27 nP. from
purchasers of forest pro-
ducs and  contractors on
accont of advance given
to them for working qf




fcimc:rs of forest produce
or belated payments
and where e y
recoveries are effucted

Courts as arrears
ot land revenue,

Further report  awaited.
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ss(il) Home Affairs

The Committee comsider

that the present system

Himechal Pradesh of charging deoreciation

Administration

in the case of rolling

stock By the Himachal

Transport  Service s
defective in as much as
it does not take into ac-
count the replacement
cost of vehicles, but is
based merely on the initial
cost. The purchase of
the new vehicles at high
prices would, therefore,
throw on the Transport
Service a heavy financial
burden.

The Committee understand

that the Railways have
revised their system of
calculating the deprecia-
tion taking into account
the increase in replace-
ment costs and obsoles-
cence. The Committee,
therefore, suggest that
the present system of
charging  depreciation
on the initial cost of rol-
ling stock by the Hima-
chal Pradesh Transport

The present system of Further report awaited.

charging depreciation
is being reviewed in the
light of the data collected
from the other State
Transport Undertakings
and a final decision will
be taken in consultation
with  the Accoumant
General, Punjab.

Serial No. 74. The Minis-

try of T. & C. (Deptt.
of Transport), who are
administratively comncer-
ned with Himachal
Pradesh Government
Transport, are of the
opinion that the present
practice of depreciating
the rolling stock (i.e.
Motor Vehicles) in H. P.
Government Transport
on the basis of the original
cost may be allowed to
continue. They, how-
ever, feel that there is
need to create a separate
“Rolling Stock Price
Equalisation Fund” to
provide for the additional




1 2 3 4 5 6
Service may be reviewed ~ amount  required to
in consultation with counteract the effect of
Audit, with a view to rise in cost at the time
reducing the burden at  of replacement by mak-
the time of replacements. i annual contribution
to this fund at the rate
of 25 9% of the annual
Depreciation Fund con-
tribution in respect of
motor  vehicles. That
Ministry has been re-
uested to obtain the
views of the Audit in the
matter.
88 59 Home Affairs (i) The Committee would The arpit_ration proceedings
like to be informed of  arestll in progress.
H.P. Admn. the final outcome of the  Further Report :
arbitration  proceedings Serial No. 38. Thearbitra- Further report awaited.
betwe=n the Himachal tion proceedings are still

Pradesh Admn. and the
Managing Agents of the
Rosin and Turpentine
Factory, Nahan.

in progress. In the course
of the arbitration pro-
ceedings, difference of
opinion arose between
the two arbitrators on
a legal issuc namely,
whether notice of the
claim submitted by the



20

Home Ministry] Forest : See para 43 of the

H.P. Adminis-'
tration/Forests,
Industries and

Transport
Departments.

Report.

Industries : A further re-

port stating the progress
made in recovery of the
outstandings may be sub-
mitted to the Committee.

Union of India should
issue to the sons of Shri
Gopal Singh. Thecom-
petent Court has been
moved to issue a direc-
tive to the arbitrators
under Section 31(3) of
the Arbitration Act, 1940
to proceed according to
Law .and issue notice of
the claim to the sons of
Shri Gopal Singh or alter-
natively to grant leave
to the claimants to
revoke the authority of
the  arbitrators under
Section § of the Act.
The case is expected to
be heard by the Court in
February, 1961.

Same reply as against item
No. 26 Para 43 of the
Twelfth Report, Vol. 1.

The following table gives

the present position (—

Further report awaited

Previous Outstandings Amount Balance
recovered
Rs. Rs. Rs.
1. Sundry debtors 475740 55,508 4,230,232




2. Advances . Rs. 3316-94 nP. (written back
a dnot Rs. 3145 Rs. 2,000-07 Rs. 1,316-87mP.

.recovemble Rs. 2,229 .. Rs. 23,329
4- Resin expenses re-

coverable for 1952-

53 . . Rs. 14,474 .o Rs. 14474
Remarks : Item No. 1

Against this outstanding a
sum of Rs. 2,68,699 has
been charged to profit
and loss account of
1957-s8 and shown as
‘Reserve’ for doubtful
debts oyt of this amount,
4 cascs wdns Rs.
176,689 nP. are

referred to the
court and the matter is
under correspondence
with the Govt. Advocate.
One case of Rs. 14,898:67
nP.is under congiderstion
with the Arbitrator, Other
cases are under corres-
pondence with the partics
concerned,



The latest position in res-
of Sundry Debtors
1s given below :—

Total Sundry

Debts on

Rs.

31-3-1958. ' 7,90,046
Re covered upto

30-6-I¢0.' 3,91,945
Balance . 3)98’50
Bad Debts . 39337963
Amount

recoverable . 64,538

Out of total amount of Rs.
64,538, nearly one half
is recoverable ﬁn}:: (zgvvu
Departments w. e
been instructed to clear
same by Book adjustment
through A.G. Efforts are
also being made to recover
the balance from other

private parties.

Item No. 2, 3 and 4.

The matter is being looked
into.

2064 (All) LS—7



90 S. No. 21
of
Appendix [
to the
24th Repo
(1959-60)

Home Ministry/
H.P. Admi-
nistration/
Forests, In-
dustries and
Transport
Departments.

DEeLHI

ADMINISTRATION

Twenty-fourth Report ( Second Lok Sabha)

A case was reported to in
para 18 of the Audit Re-
port 1954 wherein it was
stated that the Agents ap-
pointed by the State Go-
vernment for receiving,
storing and distributing
the rationed food-grains
in the State had over-
drawn large sums of
money by altering the
amounts in the cheques
given in their favour.

Moreover, the system of

payment of freight by the

ts was such as would
have enabled them to
draw refunds of over
charges without the know-
ledge of Government.
The Amounts thus mis-
appropriated by the
Agents were not exactly

The case is still sub-judice. The Committee would await

Ministry of Home Affairs

O.M No. 9/1/60-AC. 11,

dt. 10~3-61.]

the final outcome of this

.QSC.

86



worked qut. There were
other i grides and
breaches of contract too.

When the examination
of the Deptt. was taken
up, the Secretary sub-
mitted that the case was
already being tried in the
court, and was sub jusdce.
The Committee thereupon
decided to postpone the
discussion.

Eighteenth Report (Second Lok Sabha)

(t) The Committee would
like to recall their obser-
vations made in para 193
of their Seventh Report
(Second Lok Sabha) that
even after allowing for
expenditure on external
services, the overall loss
incurred on' the working
of A.L.R. is on the high
side. In fact, it is conti-
nuously increasing. They,
therefore, desire that the
Ministry should explore
all possibilities with a view
to reducing the losses and
report to the Committee
the result of their efforts.

119& 120 [. & B.

A note has been submitted
(Appendix XLVI).
Reg. (iv) the Ministry have
further stated. The Go-
vernment feel that, as far
as possible curtailment of
the existing facilities
should be avoided.

The possibility of measures

which would result in eco-
nomical working is being
examined in detail with a
view to taking a final
decision.

() The Committee desir¢
that the proforma accounts
should be so drawn up in
future as to present a
realistic statement of the
services for which the
A.L.LR. gets return. They
find that the deficit as
worked out is still consi-
derable. This should be
progressively reduced.

{11) See para 71 of
Twenty-fifth Report (Se-

cond Lok Sabha) Vol. II.

the

{11 ) No comments.

(iv) The Committee would
watch the effect of the
steps taken for reducing




(15) They also desire that
early steps should be
taken to grade the radio
licence fee according to
the price of a set.

(s55) Another revenue earn-
ing measure which the
Committee had also in the
past suggested is the pro-
duction of cheaper radio
sets. The § Committee
observe that not much
headway has been made
'?h this di;uiction 80 tfgra

ey would suggest that
Govt. should devote
greater attention to this
question and facilitate the
manufacture of cheaper
radio sets within the reach
of the lower income
groups of the population.

iv) The Committee would
¢ %ihetobeinformedofthe

the loss on radio publice-
tions,

0l



Y2

S. No.

103 of

Ap

I

dix
ol. II)

outcome of the proposal to
discontinue some of the
journals and the extent to
which it had resulted in
the reduction of loss on
radio publications.

The Committee feel that the

proportion of free distri-
bution of Radio Publica-
tions is rather on the high
side and they see not jus-
tification for it. They are
also of opinion that the
publication of journals
with a circulation of 5000
or less should be disconti-
nued as it is not economi-
cal to bring them out. ¥
-

The Committee are not sure

how for the above reduc-
tion in price will stimu-
late the sales. They would
recommend for the con-
sideration of the Ministry
an increase in the radio
licence fee by a rupee or

tary c0pxec of radio jour-
nals is now govemed by
the principals indicated
against item 61 of the
statement showing the
action taken on the re-
commendations of the
sixteenth report of the
P.A.C., vide this Minis-
ry’s letter No. 6/4/56-1}
& G, dated 4-3-57. As in-
dicated thy the mpply
of complementary copies
has been considerably
purned down. Payment
mnowmadcthroughbook
adjustment for most of
the copies previously sup-
phcd free for official pur-

so and supply of a free (2) Oﬂl}’thfee programme

copy of the programmeY
portion of the journal of
his choice to each license
holder. The desirability

journals (Awaz, Sarang
and Nabhovani) have a
circulation of less than
s000. The question of

The supply of complimen- See remarks sgainst S. No., I

(iv) above.
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of inclusion of tit bits of
i&terest hereand there in

ese radio programmes
provide additional recrea-
tion and education for
which radio is intended
should also be considered.
The Committee should
be informed of the action
taken by Government in
the matter.

disconuinuing these jour-
oals was recendy  re-
viewed. Journals ip Urdu,
Hindi and Guijerau, con-
sidered suitable for publi-
sihing A.I.R. programmes
are being asked whether
they would be interested
in publishing the pro-
grammes. The question ot
disconunuing these three
journals and sending pro-
grammes to the sﬁectcd
language journals will
be examined in the light
of their response.

(3) The price of ‘Awaz’ and
‘Sarang’ was reduced in
January, 1958. As would
be seen from the circula-
tion figures given below
the circulation of these

journals has gone up :
Journal Nov. Nov,
1957 1958
Awaz . 1150 1825

Sarang . 2559 3912

ol



4. The question of incteds-
ing the licence fee by a
rupee or 50 in lieu of the
supply of a free copy of
one radio programme
journal to each licence
has been examined. The
financial aspect of the pro-
posal has been worked
out tentatively and on the
present basis (of nearly
14 lakhs of licences), the
licensee fee would have to
be increased by about Rs.
5 to cover the cost of pro-
duction, distribution etc.
Income on account of the
levy of additional fee of
Re. 1 will result in an in-
crease of revenue of Rs.
14 lakhs per anaum. As
against this, the gross ex-
penditure on the supply
of 14 lakhs copies of radio
journals according to
tentative estimatres, would
amount to Rs. 82 lakhs per
year. Revenue from ad-
vertisement is

at Rs. 14 lakhs, Even if
these tentative estimates
should be capable of being
reduced it is not expected

tol
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The Committee desire that

the outcome of the review
of the All India Radio
organisations by the Eco-
nomy Unit may be expe-
dited and reported to
them.

The Committee could not

appreciate why the firm
was allowed to take up the
work without the formal

agreement. They are not

that the levy of an addi-
tional licence fee of Re. 1
or so would prove * ade-
quate.

5. Reading matter, consist-
ing of material already
broadcast, is being inclu-
ded to a larger extent in
the radio journals.

The Ministry of Informa-
tion & Broadcasting have

stated that the Special Re-

organisation Unit have
completed study of some
offices of All India Radio
and have made certain
recornmendations. These
are under consideration
of the Director General,
All India Radio.

The Committee feel that

review of the A.1.R. by the
S.RU. is a long
time. They would urﬁ
the need for expedition
introducing mea-
:’:g: to bggg down tl;:‘

cit in working
the A. I. R. services.

A note has been submitted. See paras 118-130 of the

(Appendix XLVIL)

Report.

£



satisfied with the expla-
nation of the Ministry that
the work was allowed to
be taken up by the firm
from thedate fixed asthe
Station Director was of the
opinion that the firm would
fulfil the terms of the con-
tract and any delay in
allowing to take up the
work and have interrupted
the issue of the journals.
They feel that while the
delay in finalising the
draft agreement was in
itself regrettable, they are
of the opinion that the
authorities erred in allow-
ing the firm 1o take up
the work from 1-6-54
without signing the agree-
ment or tendering the
stipulated security - de-
posit.

The Committee are sur-

prised why the Ministry
did not proceed with
caution in this matter.
The plea that had the
work not been allowed
to be taken up by the firm
on the date already fixed,

sox
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Irrigation and
Power.

there would have been an

interruption in the issue

of the journals (presumably

because of the common
ownership and manage-
ment of this firm and the
press where the journal
‘Vanoli' was being prin-
ted) was untenable. In
fact the issue of the jour-
nal was not interrupted
when this press was sub-
sequently sealed in pur-
suance of a court decree
and stopped functioning.

Eleventh Report (Firse Lok Sabha)

The Committee regret to 1 For non-preparation of

note that the Govt. have
not so far taken any dis-
ciplinary action against
the persons responsible
for the irregularities men-
tioned in the Champhe-
kar Committee Report.
They would like to im-
press upon the Ministry of

detailed estimates of the
Project before commence-
ment of works and the
deplorable state of initial
accounts, a warning was
issued to the Executive
Engineers concerned and
an adverse entry made in
the confidential dossier

The Committee may like to

be apprised of the action
taken against the second
Offcer.

901



Irrigation & Power the
desirability of'taking very
early action in the matter
and to submit to them 8
report stating the action
" taken.

of the then Chief En-
gincer. The cases re
garding the importation
of labour and preparation
of bogus muster rolls,
were referred to  the
Special Police Establish-
ment, who, after investi-
gaton, re that no

iminal case could be
made out due to lack of
evidence cnd

Officers  concerned. A
ine was issued to onc

consideration in consulta-
tion with the Union Pub-
lic Service Commission.

. The case regarding the

alleged favouritism shown
by the then
i and Surp
i of the Project
to Messrs. Unam Singh
& Co., Contrac-
tors, was enquired into by

See para 122 of the Report.




a retired District and
Judge. The
en officer recom?®

(November, 54) that:—

(©) the Chief i con-

cerned sm
barred from re-employ-
mu;;ngandtbeSnpain-
ten Engineer con-
cerned should be de-

§

g1



No comments.

601



122

the higher officers.  Ad-
verse entries were made
on this account in the con-
iciennﬁal dossiers of the
t Chief Engineer and
Superintending Engineer.

Eighteenth Report (Second Lok Sabha)-—Vol. I

(1) The Committee desire
that the disciplinary action
against the supervisory
officers concerned should
.be expedited.

Irrigation and
Power.

The preliminary enquiry Final decision® in the matter

against the Supervisory  will be awaited.
Officers could not be star-
oapcrs o g ecued
apers were the
goﬁoc as exhibits in the
Court of the Resident
Magistrate, New Delhi,
in connection with two

Central
Water and Power Com-
mmiasion. Thedt:o cases

st the inquent
were disposed of by the
Resident Magistrate, New
Delhi on 9th December,
1958. The ex-Cashier
was convicted under sec-
tion 409 IPC and sen-

o1x



teniced to undergo rigor-
ous imprisonment for 6
months in each of the
two cases, the sentences
10 run concurrently.
Thereafter the docu-
ments were forwarded
by the Resident Magis-
trate, New Delhi to the
Sessions Court for the
disposal of an appeal
q‘l;d by the cx-C?)shu:r

e pa seized by the
Police bccamv:pcrs available
in February, 1960. The
preliminary endquiry con-
ducted by an officer of
this Ministry revealed
that the defalcation in this
case was facilitated partly
due to the defective pro-
cedure followed in the
Central Water and Power
Commission and partly
due to the negligence and
laxity of control on the
part of the Officers who
supervised the work of
the Cashier in the Com-
mission during the period
over which the irregulari-
ties occurred. The defec-

%A note has singe been received, but could not be considered, being received late.,



tive procedure o which
the are ar-
tributed was examined in

thstxmstrymconml—,

tation with the Accountant
Gcnenl, Central Re-
venues and a note enum-
erating the steps taken to
check the recurrence of
such irregularities in fu-
ture has been submitted
to the Committee. (Ap-
pendix XLVIIL) As
regards the supervisory
ofticers whose i
contributed to

in the present case, two

of them have already re-
tired from service and the
other two are permanent
Grade I Officers of the
Central Secretariat Ser-
s g
w two

officers belong is con-
trolled by the Ministry
of Home Affairs, all the
connected papers  to-

(49



o Y] Labour &
: Employment
Defence
o8 22 L& E
CMLWO

gether with the comments
of this Ministry were sent
to that Ministry in June,
1960, to process the case
further. That Ministry
called for explanations
of the officers concerned.
Thsse explana-ions have
been received and have
been referred to this
Ministry for remarks
on the 20th February,
1961. A note* on the
subject will be sent to the
Lok Sabha Secretariat as
soon as the case is final-
ised,

Bighteenth Report (Second Lok Sabha)—Vol. [

The Committee consider it
unfortunate that
implications of surrender
of a portion of land and its
subsequent  tequisition
were not appreciated by
the Ministries concerned.

legal

The Ministry of Labour &

Employment have noted
for future guidance. A
note has also been sub-
mitted {Appendix XLIX)

Twentieth Report (Second Lok Sabha)

The Committee trust that
immediate steps would be
taken by the Coal Mines

—

2064 (Ail) LS—38,

Transpor:

arrangements:
Public bus services were
tried and the Organisation

The Committee would like

to ‘be apprised in duye
course of the opinion®* of
the Ministry of Law on
the question whether there
was any negligence on the
part of the Govt. Solicitor
in rendering his advice,

Final decision on:hc ques-

tion of providing Fund’s
own transport for workers

*The requisite information has sincei been received. This sould not. h(;‘:c"ér, be considered by the Commiittee being received late.

11



Labour Welfare Organis-
agon to provide the re-
quisite facilities for trans-
port and water in these
townships. They would
also like to point out that
th> sanitation of the town-
ships is in urgent need of
improvement.

paid subsidy to the bus
owners tn cover up the
loss incurred by them.
The colliery owners did
notavail themselves of the
opportunity and the
services were  therefore

i inued. The

found that the expendi-
ture on this account would ]
be much more than if
Wwere run through public
transport agencies, the
Advisory Committee de-
cided that if bus service
continue it shouid
be done through public
transport agencies and not
by the Fund. The pre-
seut position is that. in
certain cases the colliery
owners have made their
OWn arrangements for the
transport of their workers

L £7]



by buses and trucks and
over 9oo workers are tak-
ing advantage of such
arrangements. The Coal
Mines Welfare Commis-
sioner has requested the
State Government of
Bihar to route some of
their buses through Bhuli.
The matter is under con-
sideration of the Staie
Government.

Ina further communication
the Ministry have stated :
“There has not been any

(91



at the rownship was con-
sidered at'the last meet-
ingof the Advisa

Water Supply Arrangemens :
Six wtxﬁp have b‘ge'g sunk.
The question of sinking
two more wells is under
consideration. Purchase
of a tractor with two trail-
ers for augmenting the
existing water supply and
for conservancy purposcs
has recently been senc-
tioned and steps have
been taken for their pur-
chase.

In a further communication
theMinistxyofLabour&

Govt’s. decision on the

Advisory Commirtee’s re-
commendations re grant of
financial assistance of the
Jharia Water Board for its
scheme to re-organise and
improve the existing water
distribution system may
be communicated,

9t1



%ymt have stated :
" Damodar Water
Supply Scheme of the
Jharia Water Board has
been completed. As the
scheme covered only sup-
ply system and there was
no provision for distribu-
tion of the additional water
becoming  available, a
scheme to re-organise and
improve the existinf dis-
tributing system including

ents for supply
of water to Bhuli town-
ship has been prepared
by the Board at a cost of
Rs. 66 lakhs. The Board

d the Organisa-
tion for financial assistance
on the basis of §50% loan
and s0% subsidy. The
Advisory Committee con-
sidered the request at
its meeting held on
6-2-61 and recommended
grant of financial assis-
tance to the Board to the
extent of Rs. 66 lakhs of
which 50% would be sub-
sidy and s0% loan. The
matter is under consi-

.- -

Lt
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L &B
CMLWO

deration. The Board is
likely to complete the
work  within s short
period on receipt of finan-
cial assistance from the
Fund. The problem of
water supply to the town-
ship will be permanently
solved on implementation
of the aforesaid scheme.”
Drainage : Main drains
have been provided in the
township and sanitation
will improve further with
the aforesaid water supply
arrangements.

No commenss.

The Committee are dis- The New Housing Scheme Government’s decision on th¢

tressed over the appalling
conditions in which the
coal-miners are living.
They regret that the
successive efforts of the
Organisation for provid-
ing minimum housing fa-
cilities to miners have not
met with the desired res-
ponse. As this is a matter
In which the State is

already introduced s
expected to provide hous-
ing facilities of prescribed
standards to a larger num-
ber of coal miners. The
question of making it ob-
ligatory on the colliery

owners to provide housing’

facilities to their workers
as in the case of planta-
tion labour will be exa~

CMLWO’S scheme of
constructing one  lakh
cheap houses may be ro-
ported to the Committee.!



vitally interested, the
Committee suggest that
by suitable legislative
provision Government
should consider the fea-
sibility of making it ob-
ligatory on the owners
of collieries 1o provide
housing facilities of pres-
cribed standards to their
workers, as in the case of
plantation labour (cf.
Section 15 of the Planta-
tion Labour Act).

mined if the New Housing
Scheme does not make
any appreciable headway.

In a further communication.

the Ministry have stated :

“The problem of housing

for coal miners was exa-
mined in March, 1960
when it was assessed thart
about 1 lakh houses were
required immediately and
that another lakh would
be necessary for the ex-
pected increase in work-
ing population due to the
proposed increase in the
output of coal during the
Third Plan period. It was
felt that construction of
cheaper houses with a
life of about 15 years at
the rate of 20,000 houses
per year should be taken
up to solve the housing
problem in a speedy man-
ner. A scheme for cons-
truction of one lakh cheap
houses of 2-roomed tene-
ments of a quasi-perma-
nent nature with cor-

6 .
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rugated iron sheet roofing
costing about Rs. 1100/-
per house was drawn up.
There will be a  non.
recurring expenditure of
Rs. 220 lakhs per vear for
five years and the toral
cost of the scheme will be
sbout Rs. 11 crores. The
scheme has been approved
by the Housing Board
and the Advisory Com-
mittee and is under con-
sideration.

In this connection the ques-

tion of increasing the rare
of cess beyond the per-
missible limit of 50 naye
paise per ton to the ex-
tent of Rupee one per
ton, by suizably amend-
ing the Coal Mines Labour
Welfare  Act has also
been taken up, with g
view to providing ade-
quate housing accommo-
dation to coal miners. The
Housing Board has, how-

oty
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The Committee feel that in

case a colliery T.B. pa-
tent remained under
treatment for a period ex-

‘ceeding 6 months, it

would hit his dependants
very hard if the subsis-
tence allowance was stop-
ped immediately on the ex-
piry of sixmonths. They.
ore, suggest that
thie ‘period of six months
should be extended so as
t synchronise, if possi-
ble, with the period for
which the patient re-
mained under reatment,

‘There has

ever, recommended that
the question may be
taken up later bascd on
the experience of the con-
struction of cheap houses.

not been any
request with sufficient
justi-fication for pgyment
of subsistence allowance
to T.B. patients beyond
a period of six
months. The main iuea
underlying grant of this
allowance is to give de-
pendants of a patient suf-
ficient time to find ourt
employment when the
only source of income
of the family is stopped.
The period of six months
may be considered a rea-
sonable period for this
purpose. It may further
be added that in the ma-

jority of  the cases,
the diseases is
arrested  within  six

months. The matter]is,
however, being reviewed
and proposals for extend-

"



(1) The Committee feel that

the period, if any,
ill be considered a: the
appropriate time.

(i) & (ii). The education

not only the number]@ imparted to the children
of schools maintained by j# at the Miners’ Institutes

the Fund fell far short of
the educational require-
ments of the coal mining
population but also the
facilities provided at these
schools—being upto Class
Il standard only—were
devoid of much utiliry,
In their view, if educa-
tion was to have any mean-
ing, it should at least
be of the primary standard.
It appears to the Commit-
tee that most of the stu-
dents getting education at
the Fund’s Schools were
not in a position to fur-
ther pursue their studies
and 'as¥such, the time,
money and energy spent |
in educating them upto

isthatofa Feeder School.
The question of running
full-fledged primary
schools at the Institutes
has already been taken
up with the State Govern-
ments concerned. A
start has already been
made in this direction in
the Institutes in one of
the States and they are in
the process of being con-
verted into full primary
standard. It is expected
that in the course of a few
months all the Fund’s
Institutes will be running
full-fledged primary
schools. The question of
drawing up a phased pro-

The

Committee may like
to know
(a) the considerations which
weighed with the CMLWO
in taking the decision that
the present practice of
teaching upto Class 11
standard in the schools
at the miners’ institutes
would continue ;

(b) the outcome of the nego-

tiations between the
CMLWO and the State
Govmev?;‘ing coneerned
pro

primary education m
ties in the Coal Mining
areas.

ren



(1) The Committec under
stand that the provision of
i education was

primary €t
the rspomxbzhty of State
They

P
and alsodrawupap
p of openitg

na further communication.

however, the Ministry O
Labour & Employment
have stated —

the Advisory
mittee at its meeting
held onthe sth August
1 and it was de-
dded that the present
practice of teaching
upto class 11 standard
would condnuc.With
1o the queston
of improv
the primary schooling
facilites in the -
field areas, the com-
mitiee decided that

ter
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‘The Committee desire that
there should be more co-
ordination between the
State Governments, Coal

where there was no
primary school and
there was need for it,
the Fund would pay
8 grant-in-aid to the
extent of Rs. 6,000~
towards provision of
accommeodation. The
State  Governments
have been requested
to intimate {if they
will be prepared to
start primary schools
in the colliery areas of
their respective States
where there are no
primary schooling fa-
cilities and where there
is urgent need for
such facilities, if the
Fund would pay th:
said  grant. Replv
is awaited.”

The Ministry of Health are
of the view that water su
schemes of the coal mi-
ning areas could not come

The Committee may like tu.

prly be apprised of:

(i) the latest position re-
garding the propoeal to



Mines Labour Welfare
Organisation and the Cen-
tral Ministryof Health-
in regard to augmenta-
tion of water supply in the
Coal mining areas. They
would, in particular, urge
the Central Ministry of
Health to examine whe-
ther their National Water
Supply and Sanitation
Scheme (Rural) could not
be modified so as to in-
clude the maijor coal-
fields.

under the purview of the
National Water Supply
and Sanitation progra-
mme for rural areas as the

coal mining areas were

not strictly ruralin cha-

racter and that it would
not be advisable to modify

the scheme as the benefit

would not be for the vi-

llages. They, however,

suggested that the Coal

Mines Labour Welfare

Organisation should take
up the matter with the
State Governments con-
cerned with a view to
including the  water
supply schemes of the
coal mining areas under
the National Water Su-
pply and Sanitation Pro-
gramme of the State con-
cernted.  The matter has
again been taken up with
the Ministry of Health
impressing upon them
that the Public Accounts
Committee raised the
question of amending
the rural scheme 50 as to
cover the coalfields pre-
cisely due to the reason

amend the Nationa!

Water Supgg’ and
Sanitation eme of
the Ministry of Health
s0 as to include major
coalfields ;

{ii) the outcome of the

efforts made by the Minis-
try of Labour and Em-
ployment/CMLWO to
persuade State Govern-
ments to set up Water
Boards and colliery own-
ners to draw up small
schemes for financial
assistance from the Fund.

set



that the coalfields canndt
be strictly classified as
rural. The question of
amending the scheme of
the Ministury of Health
is under consideration
that  Ministry in
consultation  with the
Planning Commission.

Finding that the steps taken
s far by the Welfare
Fund, the Ministry of
Health, the State Go-
vernments and the Col-
liery owmers have not
jed 10 any appreciable

rogress in the matter,
the general question of
water supply in coal min-
areas was considered

in consultation with the
Ministry of Health and
the Planning Commission,
and the State Govern-
ments have been advised
to set up the starutory
Water Boards in the lar-
ger coal ficlds on the lines

9Tt
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Law

the poimt whether a pri-
vate contractor who en-

of the Jharia Water Board.
Pending the setting up
of such Boards, individual
collieries or  groups  of
collieries have also been
rcguested to prepare sma-
lter schemes for financial
assistance from the Fund.
[t has been decided 10
appoint a Public Health
Enginecr under the Fund
to assist in the preparation
of suitable schemes of
water supply. A scheme
costing about Rs. § crores
has been prepared for the
Raniganj coalfieldand the
Government  of  West
Bengal has been requested
to set up a Water Board
for implementationof the
scheme, which is under
their consideration. The
question of  assistance
from the Fund is also
under consideration.

Eighteenth Report(Second Lok Sabba +—Volume I
_ The Committee feel thaton A copy of the statement of Consideration deferred.

case for the Atorney
General of Indiatogether
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Rehabilitation .

>

tered into contract  with
Government would be
covered by the expression
“‘any  other authoriny’
occurring in Article 149
of the Constitution and
and a law enacted to en-
able the Comptroller &
Auditnr Generalof India
to have access to and exa-
mine the records of an
individual, the Ministry
would be well advised to
take the opinion and
advice of the Attorney
General.

withacopy of his opinion
in the matter is enclosed.
‘Appendix LXX).

Seventh Report

‘ Second Lok Sablm |

The Committee  regret to

point  out that in

this

case regarding delay in
payment of compensation
to land-lords for acqui-
sition of land for reha-
bilitation of displaced
persons,  the  delay
nas been further aggrs-
vated 10 the acquisition

get



of land owing to delayed
sanction of disbursing
staff for paymentof com-
pensation to the land-
lords.

In the present case, the

Ministry should as early
as  possible, issue ne-
cessary Sanction 10 cover
the interest already paid
and should fix the res-
ponsibility  for the delay
in the payment of com-
pensation.  The Com-
mittee  should be in-
formed in due course of
the progress of payment
of compensation to the
remaining land-owners.

Rurther comments of P.A.C. (1958-59)

The Committee desire that

the Chief Secretary,
Delhi  Administration,
who had been asked to
fix the responsibility for
delay in making payment
of compensation to land-
owners should be asked
to expedite the matter,

A note has been sent t
Audit for vetting.

Note awaited.*

*Note since received (Appendix L),
2064 (Aii) LS—9

put could not be considered by the Committee being received late.

6Tl
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Thev also desire to be
informed of the latest
position  regarding the
payment of compensation
to the remaining lang-
owners.

108 208 Rehabilitation . The Committce would like
to know the further action
taken by the State Go-
vernments against the
delinquent persons who
held charge of the Sa-
barmati Ahmedabad and
Phamphaman Alla-
habad Camps.

Further comments of PAC (1958-59;

Action against thc delin- A note has been submitted The Committee are not
quent officers mav be (Appendix LI). satisfied  with the way
expedited. in which this case

has  been dealt with.
They may be informed
of the ocourt case against
the contractor in respecy
of Sabarmati Camp.

okl
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Rehabilitation

The Committee would like
10 know what steps have
been taken by the Mini-
stry to realise the amou-
nts from the various per-
sons employed incharge
of the camps and against
whom disciplinary action
was taken for fraud, em-
bezzlements. etc.

Further comments of PAC (1958-59)

Further progress may be Notes have been submitted.  The Committee
(Appendices L1I-A & B).

watched.

Eighteenth Report (Second Lok Sabha)—Vol. I

The Committee are amazed A

that various irregularities
were allowed to be com-
mitted without check
from the Officer-in-charge

may be
informed of the progress
made regardinggthe re-
covery of Rs. 12,655/12/9
from the delinquent offi-
cials and the decision
taken by the State
Governments  concerned
for  writing off the
irrecoverable amounts.

note has been submitied. The (»mmmee find that

(Appendix LIII).

their observations on the
failure of the Officer-in-
charge t0 keep proper

supervision over cash

181



108 S. No.

(iii) of Appen-
dix I of 24th

Report
(22—~24 of 13th
Report)

3

AV ]

for a considerable period. 7

The cash book is an im-
portant account record,
the up-keep and scrutiny
of which is an essential
part of the duties of the
Officer-in-charge.  The
Committee fee! that the
loss of the cash book is a
serious matter and cfforts
should be made a fresh
to fix responsibility for
the loss. They would
like to be informed of the
action taken in the ma-
tter in due course.

Twenty-fourth Report

II Rehabilitation (iii) The points raised in the

note were considered at
the sitting of the Public
Accounts Committee held
on the 25th July, 1949.
The Committee would
like t0 know the latest
position regarding reco-
very of rent, etc. {includ-
ing ground rent) from
displaced persons.

{Second Lok Sabha )

A note has been submitted.
(Appendix LIV)

6

ransactions and connect-
ed records do not scem
to have received due
consideration. They,
therefore,  desire  that
this martter should be
reviewed and the action
taken against the Officer-
in-charge intimated to

In the opinion of the com-

mittec, the progress of
recovery has not been
satisfactory. They desire
that the Ministry should
take effective steps to
recover the outstanding
balance expeditioualy.

€1



Rehabilitation

Rehabiliration .

The Committee are concern-

ed to see that the Ministry
of Rehabilitation have
not so far fixed responsi-
bility for laxity in super-
vision by the supervising
officials concerned for in-
complete and improper
maintenance of Accounts.
They, therefore, desire
that Government should
pay more attention to this
aspect in the interest of
efficient  administration
and submit to them a re-
port stating the action
taken in the marter as
early as possible.

\While the Committee ap-
preciated the difficulties
faced by the Administra-
tion at that time imme-
diately following parti-
von, they felt that the
Departmental ~ Enquiry
Committee had righty
held that the Housing
and Rent Officer and
Secretary, Relief and Re-

habilitation Department

Inspite of demi-official re-

minders and personal

contacts, it has not been

possible to get copies of
judgments in two cases.

The records concerning

all the cases were with the

court and they have

released record pertain-

ing to one case only on

25-2-1961. Certain other

important records are

still with the Court. Action
in the matter would be

possible only after the re-

cords are released and de-

parmmental inquiries have

been conducted.

The marter has been re-

considered. No further
action can be taken in the
matter.

‘The

Committee  fee! that
phmwstat copies  of the

documents ocould
havc been obtained to
ensure  prompt and ade-
quate disciphnary action.

The Committee would like

to await a further report
in the matter,

The Commitice do pot

appreciate the statement
of the Ministry that “the
matter has been recon-
sidered. No further
action can be taken in
the matter.” They would
like the Minstry to
elucidate why no further
action could be taken
against the delinquent
officials who were guilty

§81
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of the crstwhile Delhi
State, together with their
subordinarc staff directly
connected  with the work
of this  organisation,
should share the  res-
ponsibility  squarely for
this unsatisfactory state
of affairs. The Com-
mittee,  therefore, feht
that the diciplinary aspect
of the case had not been
pursued fully and asked
Government that  the
cases shoukd be reviewed.

The Committee now find

from the note furnished
by the Ministry that the
Government have decided
to convey their displcasure
to all the officers and 1o
make necessary cntries
in the confidential reports.
In the opmion of the

ittee Government
have been needlessly mild
in this case, although the
officials were guilty of

’h:l
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3 Rehabilitation

11 Deo.

serious lapses amounting
to culpable negligence.

T'he question regarding the

maintenance of the pro-
perty  registers by the
C.P.W.D. has beentaken
up by the Ministrv  of
Rehabilitation with the
C.E., CPW.D. and the
Ministry of Works, Hous-
ing and Supply. The Com-
mittee would like 1o be
apprised of the final dedi-
-ton in the matter.

The Committee understand

that the work regarding
recovery of the outstand-
ing urban loans has been
transferred to the Delhi
Admn. in Jan. 1959, and
that the Deputy Com-
missioner, Delhi is taking

The Ministry of

Housing and Supply have
Jdisowned responsibility of
the CP.W.D. for the pre-
paration of the property
registers. The Director
of Audit has stated in his
D.O. letter No. Rep. ¢
(83)/Rehb’/2671 daed
18th  February. 1961
that he agrees with the
vicws of the Mmistry of
Works, Housing and
Supply thatthe CP.W.D
was not required to main-
1ain  property registers
in thir case. A note has
been submirted. (Appen-
dix LV).

A note on the subject was

sent to the A.G.C.R. for
vetung on 3-9-1960 who
stared that as the records
were not readily availablce
with the D.C. Delhi, a
footmote should be insert-
ed below the draft note

Works, The

Committce feel that
this important work was
not being attended to
pending decision of the
issu¢c  between the two
Ministrics. They would
urge thar the matter
should be expedited and
report regarding  the
completion of the regi
ters of immovable
vernment  property sub-
mitted to them.

The Committee are sur-
prised that finalisation of
the note was held up
due to concemed official
having gone on leave.
They deprecate the delay
in the submission of the
requisitc  progress report

St



vigorous steps for the re-
covery of these loans as
arrears of land revenue.
The Committee would
like to know the progress
made in regard to the re-
covery of these ourstand-

ings.

bringing out the above
position.  The matter
was thereupon taken up
with the D.C, Delhi
who stated that the rele-
vant records had since
been completed and could
be seen by Audit. The
A.G.CR. however re-
ported on the 15th Feb,,
1961 that the relevant re-
cords were not made avail-
able to the Audit party
who visited the office of
the District Collection
Office as the official con-
cerned was on  leave.
This official was to re-
turn to duty on the 20th
February, 1961. A note
has since been submitred
(Appendix LVI).

The Committee find that A note on the subject has The Committee would awalt
the delay in reconstruct-  been submitted. (Appen- @ further report in the
ing the account in the dix LVII). matter,
office of the Housing &

113 19 Rehabilitation .



Rent Officer has hamper-
ed the recovery of water
charges from the holders
of the tenements in the
Rehabilitation  colonies
in Dethi.  The Commit-
tee do not fee! happy at
this state of affairs, the
responsibility for which
lay squarely on the Minis-
tgy. Had the accounts
been maintained proper-
lyv from the ourset, the
recovery could have been
effected currently from
the displaced persons
without its being a burden
on them. The amount
has swelled to such pro-
portions that recovery
thereof has become a
problem for Government.
They trust that the ar-
rears will be recovered

expeditiously.

The Committee understand

that the local bodies have
been asked by the Minis-
try to recover the water
charges from 1-4-1958
onwards from the resi-

181
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63

Rehabilitation .

dents of the colonies.
The Committee would
like 10 know whether this
instruction is being imp-
lemented by the local bo-
dies.

As the rtarget date {(31st
Qctober, 1959) by which
the claimant;non-clai-
mant dxsplaccd occu-
pants of allottable eva-
cuec properties were
required to file their ap-
plications for purchase
has already expired the
Committec would suggest
that expeditious  ac-
tion should now be ta-
ken to enforce recovery
of outstanding rent from
those occupants who have
not expressed their wil-
lingness to purchase
propertics.  ‘The Com-

Twenty-fifth Report ‘Second Lok Sabba)yvol. |
A note has been submirted.

‘Appendix LVIIT)

The Committee desire w
» know the present positica
* of the outstanding re-
coveries.

|
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mittec also sce no justi-
fication for non-recovery
of arrears from Govern-
ment servants and Go-
vernment  departments
and also from occupants
of non-allottable pro-
perties. Government
should now take urgent
and effective action to
clear these large outstand-
Ings.

more than cxpress their
dissatisfaction at the
manner in which this case
relating to the delay in
disposal of Government
building, as commented
upon in para 30 of their
15th Report. was dealt
with. As regards the
sale of buildings, it has
been stated that a pay-
ment of Rs. 25,000 has
been realised from one
colliery and the issue re-
lating to another is under
arbitration. Further de-
velopments in the case

Seventh Report {Second Lok Sabha)

(Appendix LIX)., } ¢, «

The Committee can do no A note has been submitted. The Committee desire that

the matier should be fi-
nalised at an carly date
and a report submirted to
them.

681
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(M. & F)

S. M. & F.

should be intimated 1o

the Commitree.

[Further Commenis of the

Committce of 1958-59]

Further devclopments of

the case may be awaited.

Eighteenth Report (Second Lok Sabhai—Vol. 1.

The Committee are glad to
note that it has been pos-
sible to reduce the Josses
in collierics as a result of
implementation of the
recommendations of the
Technical  Commitiec.
They would, however,
impress on  Government
to continue their cfforts to
bring down the losses 1o
the minimum  possible
and also examine at the
appropriate time the de-
sirability of closing down
the mines instead of
incurring perpetual losses.

Efforts are being continued
to bring down the losses
to the minimum  possible
extent. The question of
the advisability or  other-
wise of continuing  the
working of these collieries
15 also under examination.
A note*  has alswo been
submitted.

The Committee may like to

know —

i1 1o what extent, the efforts

made by Government have
resulted in the reduction
of losses ;

{nn) what decision has been

taken regarding the ad-
visability or otherwise of
continuing  the  working
of the collieries  showing
perpetual fosses,

[
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S.M&F

(M&F)

The Committee

under-
stand that in the process
of mining coal and when
coal is hewn or transport-
ed, much of the coal is
reduced to tiny  bits and
Just which are mostly
allowed to go waste, They
learn that in most of the
Western countries  es-
pecially in France this
waste  material is bri-
quetted and utilised for
various purposes. They
are of opinion that in the
context of the consider-
able advance made by
other  countries in the
utilisation of these pro-
ducts which otherwise go
waste. the  difficulties
apprehended in the cal-
lection of dust and slack
caal may  not be insur-
mountable. They under-
stand that the Forest Re-
search Institute has also
conducted some experi-
ments in this connection
for finding out an efficient
and economical binder.
They, therefore. desire
that this question should

A note has been submit-

ted. {Appendix L.X).

The Committee would like

to be apprised of the
outcome of the experiments
proposed to be carried out
at the Central Fuel Re-
search Institute for prepar-
ing binderless bnquetics
under controlled oxidation
at a high pressure briquet-

ting press,

*NOt printed.

+
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Nineteenth Report

be investigated further
by the Ministry, if neces-
sary, in consultation with
the Forest Research Ins-
titute, and the commer-
cial  possibility of bri-
quettes of coal waste
should be examined.

The Committee would urge

the Ministry of Steel.
Mines & Fuel to examine
in consulration with the
Ministrics of Labour &
Employment and of Fin-
ance the possibility of
appointing some inspect-
ing staff to be posted to a
group of collieries to keep
an account of the total
output of these collieries
and also to check that
there was no movement of
coal and coke except under
proper authority. This,

{Second Lok Sabha}

The bulk of the coal coke
produced is  despatched
by rail and as the excise
duty on such despatches
is collected by the various
railwavs administrations
as a surcharge on treight,
there is a very cffective
check on the quantitics
despatched as  well as on
the evasion of duty. The
quantity of coal and coke
despatched by means
other than rail is rela-
tively very small. There
is no reason to apprehend
that evasion of duty is
being practised as a rule

The

Committee desire that
Government  should re-
examine the desirability of
appointing some special
staff to carry out surprise
inspections with a view to
ensuring that there was no
movement of coal by means
other than rail  except
under  proper authority
and consequently no eva-
sion of the Central cesses.

L



in the opinion of the Com-
mittee, would not only
ensure effective control
over coal despatches
but would also serve as
a check against the eva-
sion of the central cesses.

by collieries despatching
coal'‘coke by means other
than rail. Coal being an
¢ Essential commodity °.
the function of exerciging
checks on movements of
coal by road etc., is being
discharged by the Police.
Depas. of the State
Governments concerned
in accordance with the
provisions of the Essenti-
al Commaodities Act. Re-
ccmly a system of grant-
ing permits for move-
ment of coal by road only
after purchasing coupons
in advance which are
issued after pre-payment
of the amount of excise
dury has been introduced
This is expected to
minimise evasion of ex-
cise duty further. It is
also feit that the expen-
diture involvzd in main-
taifing an  elaborate
check on the despatch of
coal by road by the ap-
pointment of special in-
specting staff might not
be commensurate with
the additional revenue

it



119 (Introduc-  Deptt. of Mines
tion) and and Fucl'Coal

36 Board.
720 44 Deptt. of Mines
and Fuel/Coal

Board.

The Committee were dis-

tressed to learn  that so
far nothing had been done
by the Board in regard to
blending of Semi-coking
coals with coking coals for
use in the metallurgical in-
dustry. It is needless to
point out that the Board
should take action in  this
matter as part of the policy
of conservation of metal-
lurgical coal.

The Committee fail to un-
derstand why the research

that might accrue.  The
Minsstries of Finance and
Labour & Employment
have also concurred with
the sbove views.

The Coal Board have under

consideration a  scheme
for intreducing  blending
as @ regular programme.
The technical aspect has
to be examined fully be-
fore the scheme can be
finalised and blending of
semi-coking coals with
coking coals for use in
the metsllurgical indus-
ry is ted widely.
subject course to
operational and technical
limitations. In the mean-

time increase in the pro-
duction of blendable coal
has been made an integ-
ral part of the coal deve-
lopment programme.

As it had not been possible
to obtain the services of

The Committee may like to
have a further report re-
garding the Coal Boards
Scheme for introducing
blending as a regular pro-
gramme.

in transfer of the
work of the Board

The de

2 d]



scheme of the
Board could not be put on
a permanent footing es-
pecially as research was
one of the specific purpo-
ses on which moneys in
the Fund were to be ap-
plied as envisaged in sec-
tion 12(1) of the Coal
Mines (Conservation and
Safety) Act, 1952. They
feel that in the absence of
any tangible results. the
expenditure incurred
even on the junior investi-
gating swff was infruc-
tuous.

a  competent Investi-
gating cer to be in-
charge of the Coal
Board’s research work,
thestaffand equipmentof
the research section were
transferred on 11-5-59
to the Central Mining
Research Stuation, set up
in April, 1955 under the
Council of Scientific &
Industrial Research. This
station is financed by the
Board upto s09%, of its
cost of establishment and
a contribution of Rs. 11°§7
lakhs for the period
1955-56 to 1960-61 has
been made by the Board.
Reserach on all items in
which the Board is in-
terested will now be
undertaken by the Sta-
tion, and the Board would
not be responsible for the
conduct of research work
direct. Rule 22 of the
Coal Mines (Conservation
and Safety) Rules has
been deleted as a conse-
quence.

to the Central Mining Re-
search Station, Dhanbed
was too jong. The Com-
mittee feel that had this
bemdoncwﬂer,npartof
the infructuous

turetncurredonthcinnior

2064(Aii)LS - 10
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121

123

duction) and Fuel/Coal
and 46. Board.

6(Intro- Deptt.of Mines The Committee are con-

cerned at the accumula-
tion of heavy arrears of
garading work.  They
would urge that immedi-
ate steps should be taken
by the Coal Board to
equip itself to discharge
this function of grading
and to clear off the arrcars
by the end of the Second
Five Year Plan. The
Coal Board would do well
to consult the Indian
Standards Institution
with a view to simpli-
fying the existing sampl-
ing procedure.

taken a programme of re-

vising all the existing

gradings in the Bengal-

Bihar fields . and bringing

them up-to-date by dra-
wal and analysis of fresh

samples. Thedrawalof
samples has more or less

been completed and on

the basis of the results of
analysis a large number

of collieriesiseams have

already been regraded

The question of simpli-

fying the procedure for

drawal of samples is under

consideration by the Coal

Board, consistent with the

scientific procedure laid

down by the Indian Stan-

dards Institution.

Eighteenth Report (Second Lok Sabha) Vol. I

29 S.M.&F. (1.&.S.) The Committee are not

satisfied with the expla-
nation that it was not pos-

(Appendix LXI).

The Coal Board had under- The Committee may like to
* have a further report re-

gandings the simplifi-
wimofthcpmcedmplgr
drawing of samples.

A note has been submitted The Committee m pained

that the Iron Suel
Control Omnlmion

o1



sible to fix the responsi-
bility for the loss on any
particular officer. In
their opmxon, it was a
fit casc to be investigated
further and responsibility
fixed.

The Department of Iron
and Steel have further
stated -

*The case origigated in
19047. The formal
claim was preferred in
writing in_ September,
1947. The claim in
respect of one of the
wagons was not time-
barred. The Railways
turned down the claim
in Tune, 19§3, after a
lapse of nearly six years,
The Railway Board also
refused to intervene in
the matter. The Police
investigation ordered by
the Railways in May,
1952 did not give any
clue. The transit depots
have closed down lo
sgo. The services o
the Depot Manager and

not investigate the matter
fully for years after the
non-receipt of wagons at
the destination came to
its notice. In their opinion,
the present case is illus-
trauve of the fact that
with the eflux of time,
ti_‘tbccommincrddieasing!ydif-
cult to spot nuquent
officials and to take action
against them. The Com-
mittee trust that care will
henceforth be taken by the
Organisation to ensure that
investigations are initiated
oon o6 : lariti
come to its notice.

|~
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The Committee hope that Hindustan Steel Limited are The Committee may like
the recovery of Rs. a8,01

an ecarly settlement will
be reached in the matter
of payment to the Resi-
sident Engineer. They
wou'd like to be informed

of the result in due course.

Government, therefore.
consider that further in-
vestigation into the

matter, at this distance of
time. would not yield re-
sults 20 &s to fix the res-
ponsibility on any parti-
cular officer.”

of the view that as the
office of the Resident
Engineer at Calcutta was
established by the Tech-
nical Cg?smetams at the
request ng
Director of the Rourkela
Stee] Works with a view
to settle the preparatory
work connected with the
oconstruction of the Pro-
ject, the g’pendxt;:e
amounting to Rs.2,15,843
incurred on the Calcutta
Office from January—
November, 1955 should
be adjusted against the
ceiling of Rs. 70 lakhs
fixed in the Consultants’
Agreement for payment

from
to the

progress made

~b53

the consultancy fees
Combine.

|



to the Resident Engineer
and his staff. As

thcbahnccofRs. YOI 1
incurred on the visit o
Dr. Lucke to West Ger-
many, Hindustan Steel
Limited propose to re-
cover the amount from

b

interest of the Combine
in connection with the
expansion of the capacity
of the Rourkela plant
from half million to one
million tons ingots.

The Department of Iron &

Steel agrees with the
above proposal of the
Hindustan Steel.

(1) The Committee were not A note has been submitted  The Committee trust that

satlsfied with explanation
of the Ministry about the
sccumulation of unspent

wrong  0cc Y, the
steadily rising balance in

(Appendix LXII).

w1
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the estimates were not
or checked care-
taking into account
the balance in the current
account with banks, They
desired to b: furnished
with further details as to
the dates on which the
amounts were drawn, the
actual requirements of the
company and the balances
in the current account
with the bank on those
dates. The information
is stll awaited.

() The Committee consi-
der that the Ministry also
cannot  escape responsi-
bility for this avoidable
loss as apparently the
loan spolications from
the Company wers dealt
with in a routine manner
without verifying whether
the requirements  were
justified with reference
to the funds alrcady ad-
vanced aid the expendi-
ture incurred therefrom.

At present only loans are No comments.

granted to  Hindustan
Steel Limited. The loans
are no longer given in a
rounnemmncr In every

for loans the
Hindustan Steel Limited
give the closing balances
mtthroyecnmddmr

the loan, it is scruti



They understand that the
Company has now drawn
nearly the whole of its
share capital of Rs. 300
crores and that it has to
draw money from Gov-
ernment in future, only in
the shape of loans. The
Commirttee trust that to
avoid such situations in
future, Government will
exercise greater scrutiny
over the loan applications.

(#) The Commitiee regret
that the construction of
perimeter walls around the
area where stores were
lying and strengthening
of the watch and ward
staff had not been taken
up sufficientdy early to
prevent pudferage of stores.

(1) The Committee desire
that all the project autho-
rities should undertake
an early stock verifica-
tion of stores n their cus-
tody snd ensure .heir
proper accounting. They
woild also like to be in-
formed of improvements

whether the sum asked for
is reasonable.

A note is attached (Appendix (:) Covmmawn of perimeter

LXIII).

No oommcnts

(#) Stock verification of stores:

The Commitiee may like
to have a further Report
re: the position of stock
verification at the Three
S eel Projects. may
also like to be i
whether the shortage of
6 items valued at Rs.16-16
lakhs under Group ‘B’
Other Deptts. m%
during 1959-60 has
investigated and if so0, with
what results ?

(#5) Improvements  effected

8 the storage of materials:

814
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Twenty-Fifth Report (Second Lok Sabha)—Vol—1

126 67 S. M. & F

cffected in the storage of
material in the three pro-
jects and also measures
adopted by the Hindus-
tan Steel Limited to en-
sure safety of stores dur-
ing transit.

{1) In the opinion of the

(Deptt. of 1. & S.)  Committee. the present

S. M. & F.

(Deptt.of 1 & S)
/AUl other Mi-
nistries.

case is indicative of both
defective planning and
bad execution. The ori-
ginal schedules for the
construction of tracks
were revised twice within
less than two years, and
the actual execution was
far behind the revised
schedules,

(i1) It is needless to point out

that targets should be
laid down realistically,
after making due allow-
ance for all possible diffi-
culties to be encountered
in the process; once these
have been laid down,

No comments.

The requisite information is

awaited,

<14



every effort should be
made to ensure that these
are strictly adhered to.
For, delay, irrespective of
the reasons therefor, en-
tails extra expenditure
which in tum will push
up the outlay on the Pro-
ject and will be reflected
in the price of the end-
product. They trust that
cases of such tvpe will
not recur.

127 69 S. M. & F. The Committee are un-

(Deptt. of I1& S)

happy over the manner
in which the whole trans-
action was conducted by
the Hindustan Steel Ltd.
If the lowest tender for
four shovels opened on
the 2s5th March, 199
was technically acceptable
to the Company and the
delivery dates also suit-
able, the Committee fail
to see why there was such
inordinate delay in plac-
e e Te-
su in the any
having to pay about Rs.
2 lakhs more per shovel.

TheJrequisite information is
awaited.

¢St
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128 S.M. & F.
{Deptts. of 1

&S and M&F)

() The Committec were
not convinced by the plea
of urgency put forth in
support of the decision
taken by the Company
on the 19th July, 1957
to purchase the shovels
in as much as the first
shovel was commissioned
only in July, 1958 and the
next in January, 1959.

(5i) In the opinion of the
Committee, there was an
unn competition
between the Hindustuan
Steel Lid., and the Na-
tional Coal Development
Corporation for the pur-
chase of the shovels
which was taken advan-
tage of by the suppliers.

(1ir) The Committee are un-
able to subscribe to the
view that as cither of the
two State Undertakings
had to purchase the
shovels from the second
tenderer, there beingno
other offer, there was no



overall loss to Govem-
ment. They feel that as
only one shovel was ur-
gently required at Rour-
kela, both the Under-
takings could have co-
ordinated their require-
ments and distributed be-
tween them equitably the
four shovels available at
a lower price instead of
competing with each
other.

(fv) As the two State Un-
dertakings are under the
supervision of the same
Ministry and had a com-
mon Financial Adviser
and further as the Secre-
tary of the Ministry is a
Member of the Boards
of Management of both
the Undertakings, the
Committee consider that
there was an omission on
the part of both the Mi-
nistry and the Financial

Adyviser.
S.M.&F.(Deptt. (v) To prevent such cases
of 1 & S) in future, the Committee

t that Government

All other Minis- should evolve a procedure
tries. by which co-ordination

18
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can be secured in the
matter of purchase of at

commg; or similar
equipment by the various
State  Undertakings so
that the purchase can be
to the best advantage of
the State.

(1) The Committee consider
that the choice of the firm
for doing this work was
unfortunate. Subsequent
events proved that the
tender had been p
without full knowledge of
the work to be done.

(i) The Committee are not
convinced by the plea that
circumstanced as  the
Company was at that
moment, it had no other
oourse to follow but to
provide extra concessions
to the contractors. For
even granting that there
were errors in the initial
stages, it is not clear to
them why the Com-

(i) and (i) The

lowest
tender  was  accepted
by the Hindustan Steel
Ltd.,, on the advice
of their Technical Con-
sulants. The Company
decided to bear the ex-
penses involved in streng-
thening the civil engi-
neering contract as they
were anxious to have the
blast furnaces commis-
sioned on schedule and
also because they did not
want the plant suppliers
to treat delay in civil en-
gineering as an excuse for
delay on their part. It is
correct that these conces-
sions resulted in wiping

our the difference between

While the Committee note

the Hindustan Steel’s anxi-
ety to have the blast fur
naces commissioned accor-
ding to schedule, they are
unable to understand why
the Company should have
it:cclf borne the liability for
the extra expenditure of
about Rs. 30 lakhs instead
of passing it on to the
defaulting contractor whose
failure to employ extra
plant and machinery, as
per the terms of the Cont-
ract, was principally res-
ponasible for the work fall-
ing into serious arreass.

%1



74 Do.

75 S.M.&F.(Deptt.
of I& S

All other Minis-
tries.

pany should have gone
out of its way to foot the
bill for the exira conces-
sions provided to the
contractor. In the Com-
mittec’s  opinion, the
contractor should legiti-
mately bear the addition-
al expenditure on this
acoount.

(1) A note stating why the

additional shuttering
work was not provided
for in the original esti-

mates prepared by the
Technical  Consultants
who were expected to be
conversant with all the
details of the work is still
awaited.

(if) The Committee regret
t

hat though nearly five
months have elapsed
since a note regarding
payment of high rate to
foreign carpenters was
promisedto be furnished,
it is still awaited. Thq
would, in this connection,
like to point out that as

the offers of the lowest
and the next highest ten-
derers. Further, both ten-
derers were new to this
type of work. In deci~
dmg to strengthen the
existing contractor, Govt.
had to weigh all conside-
rations including that of

changing the agency.

(1; and (ii) A note was

sent to the Director
of Commercial Audit
in April 1960 for
checking before submis-
sion to the Public Ac-
counts Committee. The
note is being re-examined
in the light of the com-
ments offered by commer-
cial audit. The delay is
regretted.

May be awaited.
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S.M.&F.(1.&S.)

a result of such delavs
not only the programme
of the Committee is dis-
located but also with the
lapse of time the criti-
cisms and suggestions in
respect of some of the
vitally important issues
lose much of their force.

The Committee endorse the
views of the Estimartes
Commitiee expressed in
para 107 of their 33rd
Report (Second Lok
Sabha) that purchase of
machinery would have
been to the advantage of
the Company.

The purchase of machinery

would have meant larger
expenditure of foreign ex-
change and resulting de-
lay involved in procure-
ment.

The Committee are not satis-

fied with the expla-
nation of the Minibstry
of Steel, Mines & Fuel
il:cp«. of Iron & Steel).

this coanection, they
would invite attention to
the views of the Esti-
mates Committee expres-
sed in para 107 of their
33rd  Report (1958-59)
that the difficulty
garding the timely pm-
curement of the equip~
ment arvee because of in-
adequate planning. The

Committee  trust  that
the Hindustan Steel will
benefit by its experience
in the present case.

g



132 8 S.M.F. (Deptt.
of 1.&S.)/Iron &

Steel Controller

Twenty-Sixth Report (Second Lok Sabha)

The Committee are con-

cerned to learn that such
a large amount (Rs*1-5
crores according to the
Ministry) relating to a
period covering over six
years remains unadjusted
for such a long time. The
invoices received from the
main producers were not
coded in the Price Card
Book as required under
the procedure prescribed.
Nor did the Iron & Steel
Controller watch the re-
ceipt of the monthly con-
solidated statements from
the main producers. Iron
& Steel Controller’s Or-
ganisation did not seem to
bother about the adjust-
ments for moere than two
years {from 1949101951}
till Audit pointed out the
omission.  Thereafter 2
hitch arose about the date
from which the adjust-
ments should be made
and it took about 14
months (from November.
1951 to January. 1953)

Statements of despatches.

freight incurred and place
extras required were
compiled for 4 months
i.e., Jan. 1950. February
1950, Dec. 1951 and jan.
1952 in respectof TIS-
CO'’s despatches fromthe
records available in the

Iron and Steel Control,

These statements  were
referred to TISCO for

verification. The Com-

pany returned the state-

ments pointing out that
there has been no recon-
ciliation  between the
tonnage accepted for sur-

charge and the tonnage
for freight adjustment.

Some other minor dis-
crepancies were also point-
ed out by them. The
machine tabulation re-
ferred 10 in the following
paragraph will not over-
come these difficulties
100%, but since the ton-
nage for surcharge and
the tonnage for freight

Although nearly two years

have eclapsed since the
Commirtee of 1959-60 had
urged upon the Iron &
Steel Control Qrganisa-
tion to proceed with the
work of recovering the
ourstandings  from the
main producers with ut-
most  expedition, much
headway has not yet been
made in the matter. The
Committee  regret this.
They desire that the matter
should be finalised with-
out further delay.

ot
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to have the matter settled
The Committee were per-
turbed at the manner in
which the then lron and
Steel Controiler  (who
was serving in an honor-
ary capacity) was oblivious
of his statutory responsi-
bilities. They felt that
the relevant file (1949-51)
would throw some light
on this, but strangely and
unfortunately it was mis-
sing The Committee
also consider that period
of 14 months taken to
settle this point was un-
justifiable. Even if therc
were a bona fide doubrt
about the effective date
of the orders of Govern-
ment from which adjust-
ants should be made, it
would have been more
prudent to carry out the
adjustment from the later
date (1-5-1949) leaving
the question of retros-
pective  application of
the orders from the carlier

adjusted ate both calcy-

lated from the same do-

cuments, it i cxpected

that the proportioh of
discrepancies rix. illegi-

ble wrong figures or des-

cription in the invoices,

wanting documents, er-

rors in coding punching
ct¢c. which cannot be recon-
ciled will not be very
large.

O the basis of the recom-
mendations of the Special
Reorganisation  Unit of
the Ministry of Finance
it was decided to mecha-
nise the tabulation work,
and the tabulation work
has on 24-9-60 been en-
trusted to M s Interna-
tonal  Computors and
Tabulators (P) Ltd., Cal-
cutta. The firm, when
they were entrusted with
the work, were required
to complete the statements
in 7 months, The firm
have completed the state-

091
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date (1-1-48) open.

(%) The Committee are far

from happy at the way in
which the matter has been
dealt with. The Commit-
tee consider that it will
stand Govt. in good stead
if the statements are
compiled from the do-
cuments available with
the Iron & Steel Con-
troller and the amount to
be adjusted, computed.

(¢ti) The matter has been

kept pending for an un-
duly long period. The
Committee consider that
the Ministry should adopt
the suggestion in the pre-
ceding paragraph and
proceed with the work
with utmost expedition.
In the opinion of the
Committee it should be
possible to clear the out-
stapdings from both the
main producers by 3ist
October, 196¢. The Com-
mirtee would like to have
a report at the end if this
period.

ments for 24 months but

submitted statements for

only s months. On a
scrutiny of these state-

ments, it was found that

there were many defects.

This was due to some mis-
understanding on the

part of the firm. These

defects, when explained
to the firm, were removed
by them by preparing

additional statements ac-
commodating the wanting
details. After examina-
tion, bills will be issued o
Tatas without having the
figures of tonnages des-
patched reconciled by
Tatas. While it is true
that reconciliation with
Tatas will be necessary
in regard 10 asmall portion
of xi?:! tonnage due to
discrepancy between the
tabulated tonnage and the
surcharge tonnage, it is
expected that for the
bulk of the tonnage, no
dispute is likely to arise.
Discrepant  quanmtities,
however, will have to be
settled separately. The

2004 (Aii) IS4
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1 x
3 4 of Iron& S

Iton & Steel
Coatroller.

S.M&PF. (De;m () While the  Committee
teel]

appr>ciate the reasons that
led to the ad hoc payment
of the major portion of
the subsidy prima facie
admissible, they regret
to observe that due atwen-
tion was not paid to the
important  question of
finally settling the ad hoc

firm has represented that
they will require some
more time for the revi-
sion of the statements al-
ready prepared by them

and found to be defective.

Once the firm gets a clear
grasp of the points that
have to be done, they
might be able to do work
at a quicker pace. Claim
bills have beent issusd
both to TISCO & IISCO
in December, 1961. It
remains to be seen whe-
ther Main Producers will
accept the bills. If they
do pot, finalisation of
this matter may take some
more time.

The requisite information is
awaited.



ts

SM.&F. (Deprt.

of Iron & Steel)

Iron & Steel
Controller

payments of subsidy so
as to ensure that subsidy
was paid only where 1t
was actually admissible
and to the extent due.

(i) It was admitted before

the sub-Committee that
there was a possibility
of blackmarket in cases
when the consignments
were  despatched to
“self”, as was usual in
commercial  practice.
Further there was no
check on the quota
holders to whom steel
was supplicd as to whe-
ther the steel was used
fully for the purposes
meant. As allotments
were made by the Iron
& Steel Controller on
the recommendations of
the sponsoring authori-
ties it was the respon-
sibility of the latter 10
easure that the quantity
asked for was reason-
able and that it was
utilised for the stated
purpose. There was
also a possibili y of steel

ot
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2 3
16 SM.F. 1.
of . &S.)
C&A.G.

finding its way into the
blackmarket in  this

manncr.

(#) The Committee regret
to observe that when the

ion of relaxation
of the procedure for en-
abling payment of ad-
vance subsidy to im-
ers was decided,
it was unfortunate that
a time-limit was not
fixed for the submission
of consignees receipts—
a necessary concomitant
of the decision. The
Committee thought that
notices might be served
on the importers requ-
esting them to furnish
the consignees’ receipts
within a stipu-
lated time, failing
which action would be
taken to recover the un-
adjusted portion of the
subsidy. The Comp-
troller and  Auditor
General, however, felt
that a solution on the



following lines may be
feasible in respect of
ouistanding cass —

“As the procurement of the
consignees’ receipts  for
the old bills at this dis-
tance of time would be
a dithcult and tume-con-
suming process, about
15Y 10 20Yp cases should
be sciecied at random, in
consultation with Audit,
for which the consignees”™
receipis should be obtain-
ed 11 necessary by send-
ing Jdown an ofhcer.
On the basis of this
test check, the genune-
ness of the tramsacuons
could be assessed. If
there was no evidence of
serious uregularites it
should be assumed that
the other transactions are’
also genuine and  the
Iron and >teel Control-
ler could so cerufy.
On the basis of this certi~
ficate, Audit would
clear all the bills our-
standing on this account.
If, however, there jwas

18



no satisfactory evidence
of receipt in some of the
cascs covered by the
test check, the percen-
tage will have 1o be
increased and all such
cascs would have to be
further investipated.”

According 1o the statements

fumished to them the
Committee find that hea-
vy amounms of subsidy
actually paid were awai-
ting  final adjustment.
The Committee would
like the investigations
to be carried out as sug-
gested above and a report
submitted by 318t Oc-
tober, 1960.

('v) The Committec trust

that Government will

bencfit by this experience

and devise appropriate

and timely checks to ensure
that such situation qoes

not recur in tuture,

168
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13s

24 SM &F
of . &S))
Iron & Steel
Controller
8 Deo.

The Commirttee rrust that

Government will ensure
that the Iron and Steel
Controller strictly obser~
ves in furure the restric-
tions imposed on his po-
wers of purchase.

() The Committee consi-

der it their duty to point
out that while all the
possible difficulties facing
the importers were pro-
vided for in the revised
procedure. no serious at-
tention was paid either to
cover the risks taken by
Government in affording
credit facilities or to en-
sure prompt recovery of
the amounts as and when
they fell due. Had a
clause been inserted in
the agreement for the levy
of penal rate of interest
for delav in pavment by
the stockists, the dues
would not have accumu~
lated to such proportions.

The requisite information Is
swaited.




29 S. M. & F.
(Deptt. of 1L.&S.)

Iron and Steel
Controller

136 31

partment of I.
&S.)

S.M. & F. (De- The Co

(#) The Committee were in-

formed that some stock-
ists were also importers.
Such firms had thus in
their stocks the imported
steel cligible for subsidy
and the steel imported
under T.C.A. on credit.
Although the Committee
did not have the material
to examine how far the
confusion and delay in
the final settlement of
subsidy claims on impor:-
ed steel can be attributed
to this dichotomy, the
Committee are of opinion
that Government should
do well 1o look into this
aspect while conducting
the scrutiny contcmpla-
ted in paragraph 16.

ittee understand
that the amount outstand-
ing against the Steel Com-~
pany has not been incor-
porated in the accounts of
the Iron and Steel Equa-

Bill No. EF/7735 dated The Committee would like to

s-s-60 for the balance
amount of Rs. 44,41, §93.
62 was issued to the
Indian Iron and Steel
Company Ltd. in May,

watch further progress in
the adjustment of the re-
amount due from

maining
th \
h:ﬁnmm). y (abowt Rs. 30
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138 S. No. 16
(i) of Ap-
pendix I.

port

Do.

lisation Fund even now
and as such the accounts
do not represcnt the cor-
rect position. This
should be set right early.

1960 and shown in the
asset side of the Balance
Sheet as on 30-6-1960 of
the Iron and Steel Equa-
lisation Fund.

In accordance with the

schedule of repayment,
an instalment of Rs. 1§
lakhs due for repayment
by the Company in July,
1961, has since been re-
ceived and credited to
Government Accounts on
20-7-61.

Fifteenth Report (First Lok Sabha)
Deptt. of Trans- The Committee would like

to know the present posi-
tion regarding the re-
covery of the cost (Rs.
73,912} of two barges
from the Commander-in-
Chief— East Indies, Na-
val Headquarters, Cevlon
and also about the re-
covery of the U.K’s share
of deficit in the account.

that the rules for the
accounting of motor ve-

A note has been submitted Further developments
:ﬁe reported to the Com-
ttee.

by the Ministry—Appen-
dix LXIV.

Twenty-Fourth Report (Second Lok Sabha) .
The Committee observe Due to difficulties in secur- The promised report on the

ing accommodation, ad-
ditional staff and armed

msy

working of the new system
of accounting of motor

»~

$



hicles and Taxation re-
ceipts, etc. have not yet
been finalised.’

The Committee understand
from Audit that the rules
on the subject are now
being finalised and that
the new system would
be introduced shortly.
They would like a ferther
report in the matter be-
ing made to them in due
course.

16 Deptt. of Transport As regards the Depart-

mental proceedings again-
st the delinquent offi-
cials responsible for the
irregularities in the ac-
counts of the Motor Vehi-
cles Licences, the Com-
mittee understand that
the Accountant involved
in this case had retired
from service in August,
1958. The Committee
feel that the fact that the

guards, etc., the new
scheme could not be in-
troduced earlier. Arrange-
ments have, however,
been made to enforce it
with effect from the 15th
July, 1960. A report on
the werking of the scheme
will be sent to the Lok
Sabha Secretariat in_due
course.

vehicles and taxat
t:edipts,etc.wouldbe

H
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74

official had retired is not
sufficient justification for
not taking action against
him in the marter. In this
connection, they would
refer to Article 357-A of
the Civil Service Rezu-
lations (as amended by
C. S. No. 20 dated 30-9-
19458), and desire that the
disciplinarv aspect of this
case mav be reconsidered
by the Delhi Administra-
tion.

As regards the contention

of the Delhi Administra-
tion that it would be un-
fair to take anv action
against the Motor T.icenc-
ing Officer, the Commit-
tee are not satisfied that
he should have been com-
pletely exonerated.

Twenty-Fifth Report (Second Lok Sabha)—Vol. H

Transport & (i) The Committee would

Communications

External Affairs -

like to know if the ex-
change of premises bet-
ween the Tourist Office
and Air-India Interna-
tional has since taken
place.

The proposed exchange of Further developments may
premises between the Go- be reported.

vernment of India Tourist
Office and the Air-India
International in Paris has
not taken place for the
following reasons @

Ut



Come into the
of new Owners (an In-

Com
have refused to let Aip-
Indig transfer

'anisation,
the leasing of the Premi-
Ses—which are essen-
li a !l :

the
8 odation Wwith the
T(:czgriTO.ﬁog. Ax'r-lndi.he
sti continuing ¢,
lessees The Law

747



Ministry here who were
consulted in the matter
advised us against such
an arrangement on legal
grounds. The Air-India
were also not willing to
hold the leases for two
premises at the same
time. Under the cir-
cumstances, the propo-
sed exchange of premi-
ses between the Air-
India and the Tourist
Office has had to be
reluctantly called off.

In the meanwhile, however,
the Director, Tourist
Office, Paris has informed
this Department that if
he is permitted to sell the
lease of the Tourist Office
premises at Hotel de Pa-
ris, he will be able to re-
cover all that we have in-
vested by way of key
money and furnishings on
these premises in 1956
and perhaps even more.
It has accordingly been
decided to ask the Direc-
tor, Tourist Office, to ex-
plore the possibilities of

€ix



! 2 3 4 s 6
this proposal and if ic
materialises then gt the
same time to look for
smaller and more econo-
mical premises for the
Tourist Office.
14t Transport & The Committee would like The Tourist Officer coq- Further rt be awak
7 Communications to be informed of the fina] cerned who was charge- ed. Feport may
(Deptt. outcome of the discipli- sheeted, submitted on
Transport). nary case against the Tou- 9-10-59 a very lengthy
and

rist Officer and also the
remedial measures taken
by Government to obvia-

t¢ recurrence of such ca-
ses,

rate statement

of defence. Hi_s defence

ce y in re-
gard to the financia} trans-
actions made by him ab-
out four years ago. The
examination ‘of the state-
ment of his defence has
almost

completed
and it may be possible to

decisions jn
the next few monthg, A

1734
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Transport

The Committee would like

to be informed of the set-
tlement regarding excess
payment made to the con-
tractor in due  course.

further report in the mat-
ter will be made to the
Committee as soon as the
case is finalised.

. A compichensive De-

partmental Manual has
been prepared for the

idance of the Tourist

ces in India as well
as abroad and circulated
among them recently.
The Manual refers to the
various financial and other
rules framed by Govern-
ment, relevant 1t
the administration ~of
Tourist Offices and also
contains a summary of
the special executive
orders of Government on
the functions of Tourist
Offices.

A note has been submitted

by the Ministry—Appen-
dix LXV.

Further developments may be
reported.

it



They suggest that Go-
vernment should also ins-
titute an enquiry to in-
vestigate the circums-
tances in which payments
were made to the con-
tractor and fix responsi-
bility therefor.

Seventh Report (Second Lok Sabha)

343 27 Communications The Committee should be .. Note awaited . The Commbt~ a
& Civil Avia- informed of further deve- tee the in
tion. lopments relating to the

recovery of Rs. 1,290,230 note.
from the Chinese (K.M.T")
Government which

Comments of P.A.C. (1958-
1959)-S. No. 138, Appen-
dix I to 18th Repore,
Volume 11.

The Committee may be in-
formed of the settlement
ot the dues.



144 142 {Deptt. of Com-
munications &
Civil Aviation).
145 86 Do.

Eighteenth Report/Second Lok Sabha)

The Committee are of the

view that while permit-
ting the club to withdraw
the money from the Ac-
cident Reserve Fund,
Government should have
insisted on the other three

air craft also being insured,

They trust that in future

the rules in this behalf
would be strictly enforced.

The Committee would awair

the information  called
for from the Ministry of
Transpert and Commu-
nications regarding loss
due to caking of cement
before  recording their
opinion on this  case.
Thev regret to obscrve
that too long a time is ta-
ken by the Ministry in
furnishing the note.

Twenty-fifth Report /Second Lok Sabha)—Vol IL

Note recejved from the Mi-

nistry  in May 1960,
Note also received from
Financial Adviser Appen-
Jdices LXVI-LXVIL

2. The Ministrv have inves-

tigated whether there was
any undue delay in the
disposal of the case at any
stage but it has been
found that generally the
casc was processed all
along with expedition.
The delay in furnishing
the note was due to the

Note awaited. The Com-

mittce deprecate the delay
in furnishing the requisite
note.

In the light of the informa-

tion given by the Ministry
of Trans. & Comm. the
carlier stand taken by the
Ministry of W.H.&S. that
“the loss was not due
defective or unsatisfactory
storage condition” was not
justified.

2064 (Aii) LS—132
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Deptt. of Com-
munications &
Civil Aviation).

146 8

(s) In view of a clear stipu-

lation in the lease agree-
ment that the lessee

should, if required, re-
mov~ the buildings and
structures owned by him
and deliver the land to
Government, without
any compensation, it is
surprising why the autho-
rities did not choose to
exercise this tight when
the lessee refused 1o pay
the enhanced rent.

reason that the case had
to be processed through
various Departments
concerned oviz. the Cen-
tral  Public Works De-
partments, Ministries of
Transport & Communi-
cations and Works, Hous-
ing & Supply and their
Associsted Finance and
the Accountant General,
Central Revenues.

{) Rent due from the lessee The

had fallen into arrears and
there was little prospect
of realising the dues even
after lengthy protacted
proceedings which would
have, on the other hand,
cost Government quite a
bit. There was no evi-
dence that the lessee had
any other property be-
yond the buildings con-
structed by him on the
land leased out to him by

Committee are not
satisfied with this expla-
nation. Obviously, there
was no urgency for the
purchase of the build-
ings which remained un-
utilised for over six years
and then demolished.
They would like to be in-
formed of the reasons for
delay in preparation of
the survey report.”

gl



Government. From va-
rious aspects, e.g. expedi-
tious settlement of the
dispute by agreement
(instead of formal legal
process), utilisation of
existing structures in-
stead of compelling their
demolition), easy realisa-
tion of dues by Govern-
ment, and likely relief to
civil aviation staff who
were finding  housing
problem djfficult, it was
considercd advisable 10
take ove;  the existing
structures from the lessee.
The Ministry of Law,
who were consulted, had
opined that the proposal
was ‘‘eminently reason-
able”. The Govern-
ment feel that in the
peculiar circumstances of
the case, the proposal to
take over the structures
could be regarded as
reasonable.

(1) The officers who took (if) In view of the position
the decision to purchase  explained against item (1)
the building without pro- above, no blame could be

641



perly considering its uti-

lity, have erred greviously.

Further it is strange that
the authorities  should
have taken 6 years 1o
come to a decision re-
garding the demolition of
the structure which could
not be put to any use and
incurred an avoidable
expenditure on watch and
ward.

apportioned to the otficers
who took the decision
to purchase the build-
ings. The buildings were
taken over in the inter-
ests of the Civil Aviation
Department, and there is
no suggestion of any mala

fide. In the circumstan-

ces  prevailing in 1952,
when the buildings, were
taken over. therc was rea-
son to hope that it would
be possible to utilise these
buildings but later on
when the accommo: ‘ation
was actually offered to the
staff, they showed re-
luctance to accept the
same. During a visit to
the site in April 1954, the
Director Generalof Civil
Aviation and the Addi-
tional Chicef Engineer,
Central PublicWorks De-
partment, noticed app-
reciable deterioration in

og1



the condition of the build-
ings whichrendered them
unfit for any economic
use and it was accordingly
decided to demolish the
structures. The Cen-
tral Public Works De-
partment were accord-
ingly requested in April
1954 to prepare the sur-
vey report which, how-
ever, was actually pre-
pared by them in July
1957. The dclay in the
submission of the Sur-
vey Report is under in-
vestigation. Orders for
the demolition of the
buildings were issued in
July 1958 and the work of
demolition was complet-
ed in March 1959. Expen-
diture incurred on watch
and ward was unavoid-
able as it was essential to
ensure that no materials
were pilfeted from the
buildings. The plot of
land on which the build-
ings were situated is com-
pletely without any fenc-
ing and is detached by
a public road from the

181



147 91 Lot
munications &
Civil Avigtion

Depu. of Com-

As a commercial under-
taking, the Committee
s¢¢ no reason why the
Corporation should offer
freight rates which do
not cover its working ex-
penses. The  Commit-
tee feel that there i<
scope 1o bring down
the  working expenses
They trust that an all-out
cffort will be made to
minimise them. The
Committee will await a re-
port about the measures
actually adopted to achi-
eve this end.

rest of the fenced boun-
Jary of the acrodrome.
Asumof Rs. 3,149/ was
realised by the Civil
Aviation Department by
way of sale of theYdis-
mantled materials, after
the buildings had been
demolished.

Note awsited.

g1
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149 94 Do.

Communica-
tion & Civil

Aviation.

-

The Committee undet-
stand that the question
whether the State Go-
vernments, at whose in-
stance uneconomic lines
were being  operated.
chould share the losses
incurred by Indian Air-
lines Corporation. Wwas
under examination ©
the Government. They
feel that an early settle-
ment should be reached
in the matter.

The Committee are concer-
ned at the delays that
have occurred in fixing
norms of output for
various  categories of
workers, without which
the t

deprived itself of a vital

instrument for controll-
ing costs. The Com-
mittee trust that the Cor-
poration will take a deci-
sion in this matter with-
out further loss of tme
to enable it to consider,
on this basis, ways of rais-

£31
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ing the co-efficient of effi-
ciency of its workers.

in the opinion of the Com-

mittee the shifting of
Administrative offices of
LA.C. to Dum Dum in-
dicates lack of proper
planning and  foresight
on the part of the Cor-
poration which resulted
in large avoidable ex-
penditure.

In the absence of Jetailed

specifications about  the
work of renovation of
booking offices, the Com-
mittee fail to understand
how the authorities could
determine the cost  of
work and satisfy them-
selves that the contractor
was not paid at  higher
rates than were neces-
sary. Purther the Com-
mittee also feel that the
management should have

B et

Note awaited.

g1
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154 104 Deput. of Com-

rounications &

Civil Aviation.

displayed more austerity
in spending on such items
especially when the book-
ing offices arc located in
hired accommodation
and the Corporation was
incurring  losses  every
vear.

I'he instances of irregular

payments of allowances
and other emoluments
referred 10 in sub-para
(vir) of para §5 of Audit
Report, 195y indicate
the need for tightening
up of the Administra-
tion.

The Committee would]like

to¥emphasize the need
for closer watch by a
senior official over the
recovery of amounts due
to the Corporation.

The officers through whose

negligence the Corpora-
tion suffered the loss of
Radiv Equipment should
not escape departmental

Note awaited.

Do.

LY
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155 107 Do.

C&AG.

punishment merely be-
cause it was difficult to
establish their mala fide.
The Committee are un-
happy that the officials
who were !i\}ilty of negli-
gence in this case were
not dealt with timely but
were allowed to leave the
Corporation. They trust
that in future such cases
will be dealt with severely.

The Committee attach great

importance (o proper
maintetgnce of accounts
and periodical verifica-
tion of stores. Stores arc
cash 'in another form.
They would urge upon
the Corporation to give
this matter serious atten-
tion. They would like
to be informed of the
progress made in the
matter through subsequent
Audit Reports,

Note Awaited.
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108 Deptt. of Com- The Committee would like

municntion:s &
Civil Aviation.

118 W.H & S.

to know how the surplus
and  obsoclete aircraft
spares are proposed to
be disposed of.

Twenty-Third Report (First Lok Sabha)

the arbitration proceed-
ings stand adjourned sine
dre pending the hearing
by the High Court of a
revision filed by the firm
against the orders of the
lower court dismissing its
objection to extensions
granted by the Govern-
ment Arbitrator for filing
of Government claim.
The Committee would
like to be apprised of the
final outcome of the case.
The latest position may
be stated.

Comments of P.A.C. (1958~

59) S.No. 153, Appendix
1. 18th Report, Vol. [1—

stated

The Committee observe that A retired High Court Judge

of Bombay who had been
appointed as Umpire on
the 10th August, 1959 in
this case had declined the
appointment and another
retired judge of the Pun-
jab High Court was ap-
pointed Umpire on the
24th October, 1959. The
Government have filed a
revised Statement  of
claim and 15-12-$9 is ow
fixed for filing of written
statement of the firm.

The latest position may be

Noe Awaited.

Further developments may

be reported.  Special
steps should be taken to
finalise the case without
further delay.

iy
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W H&S

Do,

Scventh Report ‘Second Lok Sabha:

The Commitice should be

informed of the decisions
taken in regard to the re-
covery of arrears of rent
due  from  the s
placed percons.

Comments of P.AC. (1geX&-

59)—S. No. 16<. Appen
dix [ to 18th Report, Vi
17

1#) The Commutice also Je-

sire to know alternative
steps taken for the reco-
very of  arrears of rent
Jue from the displaced
pLrsons.

The Committee desire that
on release of the records
by the Civil Court action
should be taken imme-
diately against the per-
sons responsible for mis-
appropriation of Govern-

Note received from the
Ministry —- Appendix
I XVII

Note awaited,

Further progress in the re-

covery of rents may be
reported.

The Com-
mittee  deprecate the in-
ordinate delay on the

of the Ministry in fur-
nishing the requisite note.

Kt



s

ment  money  in the
case commented upon in
para 127 of the 23rd Re-
port.

Conpnents  of tie PALC
(1958-59° S Neo 177
Appendix 1 1 180 Reper:.
el 11

The latest pesition may be
stated

Eighteenth Report Second Lok Sabha —Vol. 1

The Committes constdered
the explanation of the
Ministry thar the person
who was respensible for
failure o pursue claims
was a local recruit and
had since récigned his job
as unsatistactory. They
Jesired that the Secretary
Ministry of WH. & S,
should look 1nto the case
himself by calling for the
relevant papers from the
Mission and furnish a
compreheasive note o
the Committee.

681
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The Committee alse  leamn
that according to a recent
legal opinion, the claims
could still be pursued with
the firm and accordingly
the Mission was holding
further discussions with
the firm and had asked for
6 months’ tume to finalise
the same. The Commnt-
tee would like to be in-
formed of the outcome
of these discussions.

The Commuttec feel that

failure to pursuc claims
1s @ chronic discase with
the Mission. They are
amazed at the explanation
of the Ministry that these
were old cases relating to
1947-48. The Commit-
tee regard it as highly
unsatisfactory that the
officers  responsible in
the Mission should have
acted in this light-hearted
manner without realising

Note awaited. The Com-

mittee  deprecate the in-
ordinate delay on the part
of the Mini in fur-
nishing the requisite note.

cl1



the financial implicstions
thereof. Considering the
number of cases, and
their quick succession, the
Committee are led to the
impression that lack of
control from the Ministry
had led the Mission to
act as 1t chose. The
Commitier, therefore,
Jesire that the Ministry
should review the work-
ing of this Mission in this

d and take
all steps necessary 1o en-
sure that it acts in a busi-
ness-like manner in pur-
chases abroad.

The Commitiee had desi-
red to be furnished with
a note indicating when
and in what manner the
\linistry had  expressed
their dissatisfaction again-
<t the officers concerned
in the Mission. They un-
derstand that the Minj-
stry have called for the
original papers from the
Mission. S |
fore, defer [consideration
of this case till thev re-
ceive the note.

161
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162 192 W.H &S

The Commitice understan.!
that the Alinistry have
called  for the onginal
papers for a fresh  app-
geciation of  the pesition
o determine whether anv
other officer could be held
responsible in anyv man-
ner, and if so. whether
<uitahle action should be
taken against’him. The '
Committee have agreed
to the request of  the
Ministey for a peniod of 2
months to submit a4 final
note. Jdulv  vetted by
Audit,

The Commitice consider it
necessary that  there

Note awaitad.  ‘The Commu-
tee ceprevate the inordi-
nate Jelay on the part of
the Ministry in furnishing
the reguisite nate.

163 w.oH. & S S The State Governments - The final outaure of the

have alrcady been app- cuse oav be repested,

64

should be uniformuty of
action and practice with
regard (0 putting contrac-
tors on the biacklist. They
trust  that  Government
will take necessary action
to carry it out,

roached on the subject.
On the 1oth Seprember.
1448, they were informed
of the decision that black-
listing orders  issued by
the Central Government
Departments and  State
Governments  should be
given effect to by both



164 159 W.H. &S.

The Committee find it di-

fRcult to accept the plea
of the Ministry that the
original estimate framad
by the architect for the
Ashoka Hoel building
indicated only lump sum
figures for filling in foun-
dations and the then ma-
nagement did not imagine
that the PWD and the
Government Rules would
have to be followed by
the Architect employed

on a reciprocal baesis.
They were requested to
intimate if they had any
objection to this proce-
dure. All the Union
Territory  Administrs-
tions and the Govern-
ments of Bombay, Mad-
ras, Andhra Pradesh, My-
sore  Rajasthan  and
Kerala have since accep-
ted the procedure. The
remaining State  Go-
vernments are being re-
uested to communicate
&eir acceptance of the
procedure.

It has been Jdecided in con-

sultativ with the Direc-
tor of Cmmercial Audit
o entrost the investi-
gation to the Chief Tech-
nical Examiner. The spe-
cific points on which the
C.T.E's opinion will be
sought will be inrim 1ted
by the Director of Com-
mercial Audit shorty.

Further developments

be reported.

may

2064 (Al) LS8
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in this work. As pay-

ments made should al-
ways be on the basis of

actual work executed, in
any system of accounts

worth the name, due atten-

tion should have been
paid to this fundamental
requirement. The Com-
mittee, therefore, feel
that there was hardly any
justification for making
payments without mea-
surements and allowing
higher special rates for
work. In their opinion,

- the matter calls for fur-
ther investigation.

160 W.H.& S. From the evilence placed The piymenrts were made Further action proposed to

before them, the Commi-
ttee find that no measure-
ments were actually taken
during the executin of
the work and payments
were made on the basis of
certificates given by the
Architect. It was urged

to the Contractor on the
basis of the Certificates
by the Architect as per
the term of the Agree-
ment. The fee of the
Architect whobfpptgrentgy
was responsible for the
Questionable procedure

be taken in the matter
may be reported.

63
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167

164 W.H &S.

that the work had to be
completed within a speci-
fied period for providing
accorrmadation to the de-
legates for an Interna-
tional Conference and
so the Management had
to race against time.
Even so, the Committee
cannot refrain from ob-
serving that the procedure
followed in making the
payments to the contrac-
tor was questionable.

The Committee regret to

observe that the action
to fix the final price of
road rollers and to recover
the difference in cost from
the various indentors has
been considerably delayed.
They trust that this mat-
ter will be finalised be-
fore they next examine
the Accounts relating to
the Ministry,

personal lapses disclosed

followed in certifying the
payments to the contrac-
tor has not yet been paid
in full.

by the Ministry.
(Appendix LXIX))

TWENTY-FIFTH KEPORT, VOL. 1 (1959-60)

The Committee feel that

A note has been submitted & decision giving the final

price of road rollers gshould
be taken without further
delay,

Note awaited.
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169

W.H & S.

in para 4528 of( Gudn Re-
port, 19 nauthori-
sed alteration in speci-
fication) deserve deterrent
punishment,

The Committee consider

that due and prompt ac-
tion should be taken in
all cases where delay in
settling the accounts of
2 CONtractor comes to
notice. They would also
like to be informed about
the final outcome of the
present case and the ac-
tion which Government
propose to take against
the officers for lack of
proper supervision,

The Ministry should en-

uire into the case of in-
ructuous expenditure re-
ferred to in para 46 of
Audit Report, 1958 and
rectify defects if any in
the procedure. If, on

Note awaited.



170

171

87 W.H. &>

89 Do.!

the other hand, the en-
quiry revealed personal
lapses suitable discipli-
nary action should be
taken,

Once the furniture was de-

clared unserviceable there
appeared to be no justi-
fication for its being kept
in storage for more than
a year. Much of the e-
penditure could have been
avoided had prompt ac-
tion been taken by the
officials connected with
the disposal of stores.

The Committee trust that

the instructions now is-
ssed by the Ministry to
the eftect that work on
external services should
be started simultaneously
with the constructions of
the buildings will be im-
plemented ia actual prac-
tice. The Ministry should
also take appropriate steps
10 ensure better co-ord;-
nation between the CPWD

Note awaited.

793



173

173

174

90 w.H.&S.

o1

Do,

and the municipal gy,
Fities in the maner of pro-

vision of ancillarieg

In t}}c opinion of the Com-

garding the conditiong
imposed by the Disposals
Directorate lay  squa-
rely on the Cpwp, They
would like 10 be informed
of the recoveries made
from the contractor.

Government will be wel]

advised 1o issue strict in-
structions (o gj] purchase
officers 1o examine the
legal implication of ad hoe
Provisions/clauses before
incnrporating them in
contracts,

In the opinion of the Com-

mittee the action of the
purchase officer in allow-

861
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178

”

93

93

W.H &S

ing the sales tax to the co~
fatractors syo moro was
questionable and deserved
more severe action than
the communication of an
oral warning.

The Committee would like

to be informed of the
decision reached on the
question of fixing respon-
sibility of the Superin-
tending Engineer and the
Executive Engineer con-
cerned for not taking
prompt action in the case.

In the opinion of the Com-

mittee not only the cost
of the work but also the
time necessa:y to execute
it should be estimated
with reasonable accuracy
and adhered to.

The Committee cannot over-

look the omission to fol-
low the prescribed pro-
cedure on the part of the
purchase organisation
which was responsibie tor
the payment of compen-
sation 1n the case reterred

Note awaited.

Do.}
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179

96 WH &S.

to in para 46 of Audit
Report, 1959.

The Committee trust that

Government will ensure
that ‘purchase registers’
are properly maintained
by purchase Officers and
an effective watch kept
over the progress of exe-
cution of indents against
the date of supply of the
stores as specified by the
indentor.

‘The Committee feel that

the settlement of over-
payment made to Qil
Companies i8 taking tov
long a time. They sug-
gest that in cases involv-
ing large financial re-
percussions, expedition
is essential.

They would like to be in-

formed of the outcome
of this case as well as

Note awaited.
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181 (00 Deo.

182 166 Depit. of Ato-
mic Cnergy

The

The

the result of the review
that is being conducted
by the Department in res-
pect of POL conrracts.

Committee  would
fike to be apprised of
the action taken agsainst
the Section Officer for
his failure to send an
advance copy of the acce-
prance of tender to the
Inspector concerned.

Commitice  would
strongly urge that
adequate and effective

steps should be taken by
Government to  ensure
that delays in supplv of
purchase order files to
Audit are aveided.

Eighteenth Report (Second Lok Sabha)—Vol. 1

In evidence it was swared The Indian Rare Earths Ltd.

that as soon as the final
audir of the Company’s
Accounts with the French
Firm was carried out, the
Company proposed 1o dis-
cuss the issue with the

have stated as follows :—
**The position as stated by
the Committee is con-
firmed. As arrangedf Ab_v
the Department of Ato-
mic Energy. the final

No‘e awaited,

The Com_miuce await this
information.

{-B 4



French Firm and senile
it. The marter was being
taken up with the C &
A.G’s representative  in
the Incian High Commis-
'sion in UK. The Com-
mittee would like to be
informed of the settle-
ment in this case.

183

1720 Dep't. o° Atomic The Committee recommend
Encrgy that while entering ino

long term agrcements with

All Ministrics firms for supply of ma-

terials etc. fluctuations in

The

audit has now been car-
ried ont by the Office
of the Director of Audit,
Indian  Accounrs in
U K., London, and the
Audit report is expected
to be received by this
month  (March  1960).
The representatives of
the French Firm have
also agreed to come
down to India for dis-
cussing the issues arising
from the final audit and
the matter relating to
the supply of defective
equipments, with a view
1o arrive at a final settje-
ment.  The Committee
will be informed of the
final scttlcment in this
case in due course.

suggestion  of the
Committee has becn no-
ted. Suitable provisions
in this respect have been
made in the agrecment

The Committee would like
to know the precise pro-
vision made in the sgree-

::dmt subsequently egter.

*



requirements should be  subsequently executed fot
taken into acoount and the supply of chemicals
suitable provisicns made ete.

in the agreement to safe-

guard the interests of the

Company in this respect.




APPENDIX I1

Note from the Ministry of Education re: presentation of Audit Reports
on the Accounts of Central Universities to Parliament (vide
para 39 of 18th Report (Second Lok Sabha)

The Public Accounts Committee, in its Seventh Report (Second
Lok Sabha) (Appendix I Item 18), recommended that early oppor-
tunity should be taken to amend the Visva-Bharati Act 80 as to
bring it in line with the other University Acts, so far as sudit by the
Comptroller and Auditor General is concerned and also to make a
statutory provision for submitting the Audit Reports on all 1the Cen-
tral Universities to Parliament.

The first recommendation of the Committee has been roted by
this Ministry and effect will be given to the same as and when the
Visva-Bharati Act is next amended. As regards the other recom-
mendation, namely to make statutory provision in the Acts of
Central Universities for the presentation of their Audit Reports to
Parliament, the matter had been examined thoroughly before our
earlier reply was sent

The administrative reasons, which prompted the Government
decision on the subject are as follows:—

(1} that as early as 1952, the Government had taken the view,
in connection with the amendments to Acts of the two
Central Universities at Aligarh and Banaras, that in
order to preserve the financial autonomy of the Central
Universities, their financial affairs should not be made a
subject of public controversy or an issue in party poli-
tics. Although the then Auditor General had made a
suggestion that the accounts of the Universities be laid
before the Parliament. the Parliament itself had nega-
tived this suggestion in a pointed manner when this
matter was raised by Dr. M. M. Das in the Parliament
in connection with the amendment to the Acts of the
Aligarh Muslim University and the Banaras Hindu
University. Having regard to this decision of Parlia-
ment with which Government are in full agreement, it
would not be correct for Government to lay the audit
reports before Parliament.

204
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(ii) that the control over the Universities should be indirect
and consistent with their place in national life.

2. The Committee would be imterested to know that in the United
Kingdom the accounts of the Universities and the University colleges
in receipt of Treasury grants are audited by the Auditors appointed
by them and the audited accounts are placed in the Library of House
of Commons for information.

3. It may be mentioned in this connection that the audit inspection
notes of Universities are different in character from Audit Reports
presented to the House and they do not have the imprimatur of the
Comptroller and Auditor General.

4. The Comptroller and Auditor General has seen this reply in
iraft.

P. N. KIRPAL,
Secretary.



APPENDIX I
No. F.2(51)-B/56
GOVERNMENT OF INDIA
MmvisTrRY or FinaAnce
(Department of Economic Aflairs)
New Delhi, the 25th August, 1953
MEMORANDUM

Subject: Regulation of unauthorised expenditure incurred on a
‘new service' discovered after the close of the financial
year.

At its meeting held on the 11th January 1958, the Public Accounts
Committee desired that the question regarding regularising expendi-
ture on a ‘new service’ disccvered after the close of the financial
year should be referred to the Attorney General for his opinion and
the Committee informed of the result of this reference.

2. A copy each of the statement of case for the opinion of the
Attorney General and his opinion thereon is enclosed for considera-
tion by the Public Accounts Committee. The staiement of the case
to the Attorney General was, as desired by the Committee, shown
in draft to the Comptroller and Auditor General.

(Sd.) H. S. NEGI,
Jt. Secy. to the Govt. of India.

2¢c6



STATEMENT OF CASE FOR THE OPINION OF THE ATTORNEY
GENERAL OF INDIA

The question for consideration of the Attorney General of India
is whether an amount spent out of the Consolidated Fund of India
(or of a State) in a particular year on a new service for which no
grant is voted by the Legislature for that vear and which comes to

notice in a later year, can be regularised by the Legislature, and {f
so in what manner.

2. A case of this kind occurred in U.P. It appears from the letter
of that Government of July 1956 that Rs. 10,000 were spent by the
Head of a Department in connection with an exhibition without
provision for the same either in the annual budget or in the Supple-
mentary estimates of that year. It is admitted that the expenditure
was on a new ggrvice. The expenditure was actually booked under
the Consolidated Fund section, though no au‘hority of an Appropria-
tion Act existed as contemplated by article 266(3) of the Constitution.
The letter of U.P. Government giving the facts of the case and the

various suggestions made for regularisation of the expenditure is
briefed.

3. The views of the Comptroller and Auditor General on this case
are contained in a note of the Director of Audit and Accounts dated
17th January, 1957. It will be noticed that his view is that expendi-
ture in such a case can be regularised by law passed under article
205(1) (b) of the Constitution [corresponding to article 115(1) (b),
in the Union part]. The matter was referred to the Law Ministry.
Attention is invited to the note dated 26*h February, 1957 recorded
in that Ministry. For the reasons stated therein, the view taken was
that the expenditure could not be regularised by law nassed under
article 205(1) (b), or any other provision of the Cons!itution. Aiten.
tion is also invited to the letter of Shri S. C. Bhattacharya dated 7th
June, 1957, in which the further views of the Comptroller and
Auditor General on the opinion of the Law Ministry are set out.

4. Though the case arose in U.P,, it is felt that it'involves a gene-
ral question of principle and hence this reference is made to the
Attorney General of India at the instance of Central Public Accounts
Committee. For the sake of convenience, only the provisions relat-
fng to the Union are referred to in the subsequent paragraphs, but
there are corresponding provisions in regard to the States.

2¢7
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5. The normal procedure for sanctioning expenditure from the
Consolidated Fund of India is for Parliament to pass an Appropris-
tion Act under article 114 after all the earlier stages of annual finan-
cial statement and votes for grant. where vote is necessary, have been
gone through. Clause (3) of article 114 lays down that, subject to
the provisions of articles 115 and 116, no money shall be withdrawn
from the Consolidated Fund of India except under an appropriation
made by a law passed in accordance with provisions of article 114.
Article 266(3) is to the same effect. It must follow that if ( there
is no law passed under article 114, then the only way of sanctioning
eXpenditure out of the Consolidated Fund of India is to act under
either article 115 or article 116. In the case under consideration,
there is no question of a law under article 114, since the expenditure
was incurred in an earlier year. The only point to be considered
is whether the case falls under any of the clauses in article 115 or
article 116.

G. Taking first article 115, sub-clause (a) of clayse (1) of the
article is obviously not applicable. That sub-clause applies only
where excess occurs or supplementary or additional expenditure is
to be incurred in the “current financial year” that is, in the same
year in which the law to cover such expenditure is passed. The
question on which there is & difference of opinion is whother clause
(b) of article 115(1) applies. The Comptroller and Auditor General
holds the view that it does. The law Ministry has taken a different
view. The reasons in support of these views are stated in the notes
and correspondence referred to in paragraph 3 above. Learned
Counse' will please consider whether on a correct interpretation of
clause (b) of article 115(1), action can be taken under that clause
in the cases of the type under consideration,

7. In case learned Counsel comes to the conclusion that neither
clause (a) nor clause (b) of article 115(1) is available, then he may
please consider whether any of the clauses in article 116(1) can be
relied on. Sub-clauses (a) and (b) of article 116(1) would probably
not be relevant, but sub-clause (c) has been referred to during dis-
cussions in the Central Public Accounts Committee as a possible
authority for making law to regularise the expenditure. In regard
to clause (1) of article 116, it would appear from the terms of that
clause, particularly the concluding portion thereof, thet the expendi-
ture contemplated by any of the clauses therein is an expenditure
to be incurred in future. It is for consideration of Counsel whether
clause (c) can be invoked for the purpose of regularising an expen-
~ diture which has already been incurred. It is also for consideration
whether expenditure of the kind under consideration would justify
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“an exceptional grant” or can properly be regarded as not forming
part of the current services of any year.

8. In relation to matters under discussion, reference has been
made to the practice in the United Kingdom and to the practice pre-
vailing in this country under the Government of India Act. As
regards the practice in the United Kingdom, attention is invited to
the Treasury Minute of 18th January, 1921 at pages 606-607 of the
Epitome of the Reports from the Commitees of Public Accounts of
UK., 1857 to 1937. In this connection, attention is invited to the Note
dated 21st December, 1957 sent by the Comptroller and Auditor Gene-
ral to the Public Accounts Committee. As regards past practice in
this country, attention is invited to rules 49 and*50 of the Indian
Legislative Rules and paragraphs RI-33 and RII-29 (and Government
of India’s orders thereon contained in their letter No. F/XV-IX.II/32,
dated 12th December, 1932) at pages 293 and 301-2 respectively of
the Epitome of the Reports from the Central Committees of Public
Accounts, on the accounts for the years 1921-22 to 1947-48.

9. It is doubtful whether the practice in the UK. or in the pre-
constitution India would be relevant for the purpose of deciding the
question of regularising expenditure under the Constitution of India.
In the UK. Parliament is supreme and is not fettered by any con-
stitutional instrument. In the pre-Constitution India, there was a
Constitution Act, but it did not contain a restrictive provision like
that in article 114(3) and article 266(3); nor was there the Consoli-
dated Fund. Having regard to the provisions of these articles, it
would not seem permissible under the Constitution to regularise an
expenditure out of the Consolidated Fund of India by a Resolution
of Parliament as was suggested in 1932 in paragraph RII-29 at pages
301-2 of the Epitome of Reports of Indian Public Accounts Commit-
tees already referred to. Incidentally, it will be noted that rule 49
of the Indian Legislative Rules which in some respects is similar to
article 115(1) (b), of the Constitution, was interpreted in 1932 in a
manner similar to that in which the latter provision has been inter-
preted by the Law Ministry in their note of 26th February 1957. It
was then realised that there was a lacuna in rule 49, but it was decided
that it was not worth while amending the rule. In other words, the
provisions of rule 49 were stretched to include a case similar to that
being discussed. It is for consideration whether this kind of liberal
construction is permissible in regard to the provisions of the Constitu-
sion.

10. It may be stated that the Audit authorities and the Central
Public Accounts Committee feel that there should be complete
Parliamentary control over all expenditure out of Consolidated Fund

2064 (Ail) LS—14.
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of India. and that the control can be achieved only by requiring that
all such expenditure should be sanctioned by Parliament. They feel
further that that is the intention of the Constitution and that provi-
sions of the Constitution should be interpreted in a liberal manner
80 as to provide for the regularisation by law of all irregular expendi-
ture incurred by Government. From this point of view, it is consi-
dered by them that article 115(1) (b) should be widely construed so
as to inclnde the present case, or failing that, it was suggested during
discussions in the Central Public Accounts Committee that it should
be possible to rely on article 116(1) (¢).

Opinion and advice of the Attorney General of Indiu are requested
on the following question:—

(1) Wheher it is possible to regularise by Law an expenditure
of the kind mentioned in paragraph 1 above, and if so,
in what manner? and

(ii) Generally.

(5d.) K. Y. BHANDARKAR,

Jt. Secy. & Legal Adviser.
31st February, 1958



No. AGF-(31)/58-4664/7
OPINION

1. It is undoubtedly desirable that there should bve complete
Parliamentary control over all expenditure out of the Consolidated
Fund of India. The question for consideration, however. is whether
having regard to the provisions of the Constitution there is available
any method by which an amount spent out of the Consolidated Fund
of India (or of a State) in a particular year on a new service for which
o grant has been voted by the legislature for that year and which
comes to notice in a later vear can be regularised by the legistature.

2. I do not think that the practice in the United Kingdom referred
to in paragraph 8 of the Statement of the Case is of any assistance to
us. Nor has the practice prevailing in India prior to the Constitution
much relevance. Having regard to the express prohibitions in articles
114(3) /266 (3), it is necessary that there should exist some constitu-
tional provision under which the unauthorised expenditure out of the
Consolidated Fund can be approved of by the relevant legislature.

3. It will be convenient to deal with one set of constitutional pro-
visions, viz,, those relating to the Union. The provisions in regard to
the Union and State are indentical.

4. There having been in such a case no appropriation made by law
under article 114, one has to examine the provisions of articles 115
and 116 to see if any provisions in them can be availed of for the
purpose of regularising the unauthorised expenditure.

5. Article 115(1)(a) would clearly be inapplicable because both
parts of it contemplate a supplementary, additional or excess grant
during “the current financial year”. We are concerned with expendi-
ture for which the approval of the legislature would be needed in a
Jater year. It is, however, noticeable that the latter part of sub-
clause (a) specifically refers to “additional expenditure upon some
new service”. This has some importance because the Constitution
makes a distinction between Supplementary or additional expenditure
-on a particular service for which a grant has already been made and
supplementary or additional expenditure upon @ new service for which
-the grant has not been made. The language of article 115(1) (b) also

211
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makes it inapplicable to the case under consideration. That sub-clause
contemplates excess expenditure for a particular service over the
amount granted for that service for that year. It clearly will not
have application to expenditure on a new service for which no
grant has been mmde in that year.

6. Article 116(1) (a) deals with grants in advance and is, there-
fore, of no assistance. Article 116(1)(b) makes provision for a grant
for meeting an unexpected demand upon the resources of India when
on account of the magnitude or the indefinite character of a service
the demand cannot be stated with the details ordinarily furnished.
This again would seem to refer to grants in anticipation of the expen-
diture and in any event the language of the sub-clause will make it
inapplicable to unauthorised expenditure on a new service of the
kind in question. Sub-clause (c) of the article speaks of the power
“to make an exceptional grant which forms no part of the current
service of any financial year”. Taking the ordinary and natural
meaning of the language used in the sub-clause it would be difficult
to regard the unauthorised expenditure under consideration as being
legitimately a subject of “an exceptional grant”. It is also a matter
of doubt whether the unauthorised expenditure on the new service
which is under consideration can fall under the description “which
forms no part of the current service of any financial year”.

7. The conclusion, therefore, which I reach is that on a proper
construction of articles 115(1)(b) and 116(1) (¢) which alone call for
consideration, it is difficult to say that the House of the People can
be asked to approve the unauthorised expenditure on the new service
acting under these sub-clauses.

8. However, if it is desired to approach the legislature in order
to regularise the expenditure, the only possible method is to approach
# by putting a strained construction on the language of articles:
116(1) (c) and 206(1) (c) of the Constitution,
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9. My answers to the questions are:
(1) No; but see paragraph 8.
{2) 1 have nothing to add.
(Sd.) M. C. SETALVAD,
Attorney-General of India.

Nezw Driux;
The 17th May, 1958.



APPENDIX 1V
MINISTRY OF FOOD AND AGRICULTURE

(DEPARTMENT OF AGRICULTURE)
No. F. 3-62/60-B-II

Dated 25th August, 1961.
Statement showing the outstanding royalties duc from Mjs. P. C. Ray & Co.

a3 on 31-3-60 as reported by the Andamans Administration. (Para 111 of the
18th Repors of P.A.C.—1958-59)

I

(f) Royalty on timber exported and con-
sumed in mill during 1957-58

() Royalty on timber exported and con-
sumed in mill during 1958-59

(i57) Royalty on timber exported and con-
sumed in mill during 1959-60

Deduct

Amount received as advance royalty
against each shipment upto 31-3-

1960

Interest on security deposit of Rs. 8:65
Lacs for the half year cndmg 15-3-
1959 . . .

Interest on security deposit of Rs. 8-65
Lacs for the half ycar cndmg 15-9-

1959

Interest on security deposit of Rs. 9-65
Lacs for the half year ending 15-3-
1960—Rs. 7925/~ Rs. 7103 only taken
a8 representing interest on 8-65 lacs—
Balance Rs. 822/- adjusted against
ad hoc credit afforded on 14-10-58

Interest on security deposit of Rs.
35,000/~ upto 1§-3-1960 .

Balance royalty outstanding on 31-3-60

214

Rs. nP.

6’98)356‘ x7 :

10,78,899-26

949,403 00

27.26,657° 43

12,07.374°15§

8,855-38

751425

Rs. aP.

' 14:94,493° 15
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11. Intcrest on late payment of royalty Rs. nP.
sssessed upto 31-3-1960 . . .
{¢) Bill issued Rs. 1,07,930 10 . 1,132,498 47

(s1) Bill 1o be issued Rs. 4,568-37
111. Royalty on logs lost by the licensee
due to their negligence upto 31-3-1960 . 4,63,410° 84

20,70,402° 16
IV. Royalty om shortfalls

Year Amounit
Rs. nP.
1951-54 - . . . . . . . . 3,43,163-22*
1954-SS - . . . . . . . . 3,58,431°35*
1955-56 . : . . . . . . . 4,39,79565*
1956-57 . . . . . . . . . 15,40,815-66
1957-s8 . . . . . . . . . 36,41,681°57
1958-59 . : . . . . . . . 36,38.008-33
1959-60 . . . . . . . . . 45,25,131-44
ToTtaL . . 1,44,87,027 20

*Against these dues, bills for Rs. 10,74,000 have been issued. Bills

for the balance ar eyct to be issued.

1. These figures have been vetted by the Director of Commercial Audit,
New Delhi.

2. The company has since invoked the arbitration claue of the agree-
ment for deciding certain disputes including the amount of royalty mentioned
sbove. As the basis of charging royalty is a point of digpute in arbitration,
action can be taken by Government to recover these dues only after the
arbitration proceedings are over.

(8. MULLICK)
Foint Secretary to the Government of Indis.



APPENDIX V
MINISTRY OF REHABILITATION

The Public Accounts Committee in their Seventh Report (First
Lok Sabha) Volume I *recommended that the Ministry of Rehabilita-
tion should undertake a review of the more important audit objec-
tions which revealed leakage of Government money and gross mis-
management on the part of the Administrators of the various camps,
in consultation with the A.G. (FR&S) and sce whether they could
fix responsibility on particular individuals and determine the action
to be taken against them. In pursuance of this recommendation,
a **Note was furnished by this Ministry in December 1958 giving
the facts and the result of the proposed review in respect of 29 more
important audit objections pertaining to various relief camps.

2. After considering this **Note, the Comimttee in their Eigh-
teenth Report (Vol. 1I) desired*** that attempts should be made fur-
ther to trace the officials at fault and to determine the action to be
taken against them.

3. The Minjstry of Rehabilitation have since reviewed all the 20
cases, in consultation with the State Governments concerned, wher-
ever necessary, with the object of exporing the possibility of tracing
the officials at fault, as desired. The result of this review is however,
not encouraging as would appear to be the case from the following
facts:—

(a) It would be observed from the **Note furnished by this
Ministry in December 1958, that in so far as the audit
objections No. 1, 2, 3 and 6 are concerned, responsibility
of the officers concerned was not involved. The questiom
of determining the action to be taken against these
officers, therefore, does not arise.

*Pars 20 of the Seventh Report of the P.A.C. (First Lok Sabha)—Volume I and
S. No. 48 in Appendix I of the Sixtecenth Report of the P.A.C. (First Lok
Sabha) Volume II.

*¥Appeniix XXXVIIT of Rightesnth Report (S=cond Lok Sabha) Vol. II.

#*2S. No. 114 of Appendix I of Righteenth Report (Second Lok Sabha) Volume I1.
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(b) Conclusions already reached and reported to the Committee
in respect of the audit objections No. 4 and 5 are such that
need for further investigation with a view to fixing the
responsibility, will not be felt. The Ministry of Rehabi-
litation are therefore, inclined to suggest that the question
of making further efforts to trace the officials at fault,
may be given up.

(c) In respect of 19 more audit objections pertaining to the
same category of non-maintenance/non-production of
distribution accounts etc. for which a combined Note
(Nos. 7--25) was submitted, the Committee was inform-
ed that the relevant files had either been destroyed or
they were not traceable in spite of best efforts, except
in 8 cases. Even for these 8 cases, it was reported that
the camps had been closed many years ago and the staff
which was purely temporary, retrenched whose where-
abouts could not be traced. In the light of these findings,
the Committee will, no doubt. appreciate that as more
time passed, any further investigation and consequential
disciplinary action against the defaulting officials, even
if contemplated, would seem to be out of question.

(d) As regards the remaining four objections (Nos. 26, 27, 28
and 29) pertaining to the camps administered by the
State Governments, the Government of Rajasthan have
in respect of objection No. 26 intimated on 16th June
1960, that the question of recovery of any amount from
the officers towards the making good of the loss resulting
from the irregularity of non-maintenance of the accounts,
does not arise. As the amount held under objection viz,,
Rs. 802/3 is very small, the matter is not proposed to be
pursued further with the State Government, particularly
when it is realised that even in December 1958, when
these cases were first reviewed, whereabouts of the camp
commandant and other employees were not known. In
respect of audit objection No. 27, the Madhya Pradesh
Government have on 5th August 1960, expressed their
inability to investigate the matter further on the plea
that the relevant record was lost in transit from Nagpur
to Delhi in 1953. The State Government's reply dated
25th August, 1960, giving the result of the review of
audit objection No. 28, although not conclusive, seems
to indicate that their efforts to trace the whereabouts of
the officials at fault, have been infructuous so far. Lastly,
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about the audit objection No. 29, the Government of

Bombay have intimated on 30th November, 1959 that

action to trace the officials of the camp which was closed

long ago, is not possible at this belated stage.

(DHARMA VIRA),
Secy. to the Govt. of India.
New Devrur; L
The 25th October, 1960.



APPENDIX VI
MINISTRY OF REHABILITATION

Note on Para 101 of the Tth Report of the Public Accounts Com-
mittee (2nd Lok Sabha) Vol. I regarding the amount of rehabi-
litation loans given to the States so far, the amount that was due

and the amount that had actually been received,

A statement showing the required informatjor. as on 31st Octo-
ber, 1958 is enclosed. The figures given therein are provisional pend-
ing the final allocation of loans outstanding against re-organised
States in accordance with the provisions of the SR. Act. It would
be observed that the amounts actually recovered from the State
Governments fall much short of the amounts due ir spite of the fact
that the Ministry of Rehabilitation had from time to time been im-
pressing upon the State Governments to accelerate the pace of
recovery. The main reasons for short recoveries anl delay in recove-
ries are explained below: —

(a) Western Regon: (i) In the case of claimant displaced per-
sons (who have got verified claims, against which they have been/
will be paid compensation) the recovery of loans and interest etc.
outstanding against them has to be adjusted against their compen-
sation and therefore recoveries on due date could not be enforced.

(i) In the case of non-claimant displezed persons and claimant
displaced persons whose compensation is insuffiment to meet their
public dues, the recoveries are ordinarily made according to the
terms and conditions on which the loans were granted to them but
in hard cases, in such easy instalments as may be justified by the
circumstances of each case.

(iii) Small urban loans upto Rs. 300/- granted to non-claimant
displaced perscns for business, trade, or industry and educational
loans granted to nen-claimant displaced students for studies in India
irrespective of their amount are to be remitted. It will be seen from
Col. 6 of the statement t'.at & sum of Es. 3-27 Jakhs had been re-
mitted till 31st Qctober, 1958. But the necessary financial adjustment
was not carried out till that day as the accounting procedure was.

21y
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finalised only in September, 1958. The present position is that pro-
posals for remission of these loans have been approved to an amount
of Rs. 58 lakhs. Out of these, a sum of about Rs. 26 lakhs has since
been adjusted in accounts upto the year 1959-60 against the amounts
remitted by the State Governments.

(iv) In certain cases, loans granted to non-claimant displaced
persons become irrecoverable due to one reason or other and on
receipt of recommendations from the State Governments such loans
are written off by the Ministry of Rehabilitation as a loss to the
Government. A sum of about Rs. 4-25 lakhs (principal only) was

- written off upto the year 1859-60.

(b) Eastern Region: (i) A majority of the displaced persons
have not yet been able to rehabilitate themselves to such an extent
as to be able to repay the loans.

(ii) Due to the tight “Ways and Means” position of the State
Governments they are not agreeable to deposit any amount towards
the shortfall in recovery of loans in accordance with the terms and
conditions.

2. It may be mentioned in this connection that Government have
accepted the recommendations of the Second Finance Commission
that with effect from 1st April 1957 the States should pay to the
Union the amounts of principal ahd interest actually collected on
account of these loans, including the arrears, if any. In other words
the losses will fall wholly on the Central Revenues and will have
to be written off. At this stage, however, it is not possible to give
.any indication of the extent of this loss.

(DHARMA VIRA)
Secretary to the Government of India.
Nzw DrLut; |
Dated the 24th March, 1961.



Statement showing the position of Rehabilitation Loans as on 31-10-1968.

(In lakhs of Rs.)
S. Name of the State Amount * Amount Amount Amount Amount REMARKS
No. of loans due for actually remitted outstanding
advanced repayment recovered Principal &
(Principal Principal Principal & Interest
only) and Interest Interest
1 2 3 4 5 6 7 8
1. Andhra Pradesh 240 1-79 1:79 .. ..
2. Assam . . 637-93 20-65 19-81 - ‘84
3. Bihar 18364 73°45 19-52 : 53-93
4. Bombay . .} 113437 )1 491-08 ) 477°67 . 13-41
4(a§ Bombay/M.P. & former Hvd State j 126°39 } 116-03 4006 . 7597
4(b) Bombay (Saurashtra) . 124°93 87-01 97-07 .. (—)10°06 °‘AA’
5. Jammu and Kashrmr 14781 42-89 32 .. 42°57
6. Kerala . .. .. .. .. ..
7. Madhya Pradgh 411°54 32400 117-92 .. 206-08
8. Madras . <06 01 -oI ..
9. Mysore 8-02 494 7-36 e (—)2-42 ‘AN’
10. Orissa 7286 56-18 2-04 . 54-14
11. Punjab . 196467 135389 105374 x 300°15
12. Rajasthan . 474°58 338-24 148-00  2-89 18735
13. Uttar Pradesh 900- 28 526-82 294-15 ‘38 232°29
14. West Bengal 4724°55 162247 88-8o iy 153367
ToTtaL - 1,9,14°03 5059°45 2368-26  3-27 2687-92

* AA’—Represents amounts

recovered in excess of recoveries due.

 § 4.4



APPENDIX VI
MINISTRY OF REHABILITATION
"OFFICE OF THE CHIEF SETTLEMENT COMMISSIONER

Note for the Public Accounts Committee

The Public Accounts Committee in its meeting held on the 3rd
December, 1959, while discussing para 33 of the Audit Report (Civil)
1959, regarding over-payment of compensation to a displaced person
made the following observations: —

“What are the reasons for taking one decision in the case ref-
erred to in the Audit para and quite another in the case
pointed out by audit at the sitting of the Committee
(details furnished by the Director of Audit, FR.S.CS. &
M. vide his D.O. No. Rep. 3(144) /Vol. 11!2300-02, dated”
the 5th December 1959) What action has been taken by
the Miuistry to evolve a uniform policy in all such cases?

Ministry’s Reply

This position has been examined in the Ministry. The discrep-
-ancy pointed out by the Director of Audit between the stand taken
by the Ministry in the case mentioned in para 33 of the Audit Report
and the decision given in Chief Settlement Commissioner's Office
letter No. 10(6)-Comp.11/57, dated 8th January, 1958 has been care-
fully examined. It transpired that this letter of the 8th January,
1958 was issued because of a misunderstanding and was not in accor-
dance with the policy of the Ministry. Accordingly orders have been
issued on 18th January, 1960 cancelling that letter. The stand taken
‘dy the Ministry in connection with para 33 of the Audit Report has
been in accordance with the policy followed all along.

2. Audit has made the following comments in this case:

“The Ministry hold that cases in which interim payments of
compensation have been made before the amendment of
Rule 19, will be governed by the amended Rule 19 if the
final payment is made after 4th September, 1956 (date of
amendment) but where a loan has been paid for house
building purposes on the security of compensation cal-
culated on the basis of unamended Rule, the Calculation
of final compensation will be made under the unamended
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Rule 19 even if final payment is made after 4th Septem-
ber 1956. Audit is unable to appreciate why a different
treatment should be given to the latter cases. when (i)
the calculation of compensation under unamended Rule
made prior to 4th September, 1956 was only for the pur-
pose of ascertaining the amount of security for thehouse
building loan and not for making a final payment of
compensation (ii) the loans were adjusted in the accounts
under a loan head and not as compensation, (iii) the
house building loans were limited to Rs. 8000 (maxi-
mum) even if cotapensation admissible was more and
(iv) the loans were to be adjusted at a later date
against the fina! amount of compensation.”

(DHARMA VIRA),
Secretary to the Govt. of India,
3-8-61.



APPENDIX Vil

Note from the Ministry of Scientific Research and Cultural Affairs
ré: continuance of National Research Development Corporation
as a geparate organisation (Vide para 133 of 18th Report, Second’
Lok Sabha). ‘

The National Research Development Corporation is a commercial
organisation, exploiting the inventions and discoveries made not only
n the laboratories of the Council of Scientific and Industrial Research,
but also in other Government organisations, such as All India Radio,
or the Defence Science Laboratories. While there should be the
closest connection between the Council of Scientific and Industrial
Research and the National Research Development Corporation, it
seems undesirable to entrust the Council of Scientific and Industrial
Research. whose main function is to encourage and carry out research
and development, with the commercial exploitation of inventions.
This should be the duty of a separate body. Accordingly instead of
considering the question of abolition of the National Research Deve-
lopment Corporation, it is proposed to reconsider its constitution and
functions. This matter is receiving consideration; and the decision
will be communicated in due course.

(A. K. GHOSH),

Joint Secretary to the Govt. of India.
2-2-62.



APPENDIX IX
MINISTRY OF WORKS HOUSING & SUPPLY

Statement showing Action taken or proposed to be taken on the recommendation
of the Public Accounts Commutice mude in their Eighteenth Report, Vol 11—

Appendixes
Sl Para Particulars of the recommen-  Action taken or proposed to be
No. No. dation taken by the Ministry
—-l 2 3 4
157 237 (1) The Committee feel that The following officers were

the case relating to the de-
partmental  exccution of
work, referred to in para 11
of the Audit Report (Civil),
1956 Part I disclosed a seri-
ous situation in regard to
the maintenance of initial
accounts by C.P.W.D. as
the proper account of repair
warks carried out depart-
mentally was not maintain-
ed and even the accounts of
materials were not made
available to audit. They
indicate loose control of the
CPW.D. over its sub-
divisions. Officers responsi-
ble for not maintaining the
accounts have been let off
lightly with a warning. The
Committee trust that a note
of warning to the officers
concerned for not main-
taining the initial accounts
and for laxity of financial
control in the present case
has been kept in their cha-
racter rolls. They feel that
more stringent action is
necessary in such cases.

The Committee desire that the
particulars of officers who

involved from the time of
commission of the irregu-
larities upto their regularisa-
tion through completion re-

rts—which were submitted
in 3/56 by E.E. and passed
in 6/57.

Superintending Enginsers.
(1) A. from 11-2-52 to 31-3-

54
(2) B. from 31-3-$4 to 4-1-

55

(3) C. from 4-1-55 10 7-4-56

(since retired)

Between the short period of
4/56 and 11/s6 there were
four changes in the post of
Suptdg. Engineer.

(4) B. from 29-11-56 to June,
57. (He actually held charge
of the Circle upto 3-9-57).

Executive Engineers.
(1) D. from 8-2-§2 to 11-11-

53

(2) E. from 11-11-53 10 10-
12-56

(3) F. from 10~12-56 to June,
s7 (He actually held cha-
rge of the Division upto

23-9-57)-

2 s

2064 (aii) LS—15
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238 (#) The Ministry should con-

duct a further enquiry into
the matter and report to
the Public Accounts Com-
mittee fmrer alia the detils
of excess expenditure and
the factors leading to it.

The Commitiee desire that
the particulars of officers
who were responsible for
the various financial and
accounting  irrcgularitics
may be stated.

The qucnnon of the excesses
over estimates should be
examined carcfully to see
that the provision made for
maintenance and repairs is
realistic and in accordance
with current trends,

The Committee desire that
the particulars of officers
who were responsible for
the various financial and
accounting  irregularitics
may be stated.

. from x-3~51 w 3-8-53

. from 3-8-53 t 8-9-53
from 8-9-53t0 18-11-§§
. from 19-11-5 to 6/%7.

upto

The i inpointed
by Audit are ollows :—

(1) Non-aurrendcr of savings
on contract portion of the
work amounting to Ras,
9,993~ and its utilisation
on the departmental work
through casual labour.

{2) For exceeding the pres-
cribed limit of Annual Re-
pairs estimate  based on
percentage fixed for annual
repairs by the C.E.

ﬂﬂel

(3) Non-production of mate-
rial accounts and failure to
call for the accounts from
the S.D.O. by the Divi-
sional Officer.

(4) Showing the departmenial
works as not susceptible of
measurement.

The detailed reasons and cir-
cumstances which led to the
excess cxpenditure have al-
ready been  explained in
the note wde Appendix
L III w PAC.’s i18th

Report, Vol. 1L

With to the above men-
tioned irregularities the posi-
tion is explained below:—

(1) There is mthmg in the
prohibiting the utilisation
of savings from one sub-
head of repairs to another.
The estimates for repairs




are governed by the amou-
nts available within the per-
centage ceiling fixed and
in most cases do not satis-
fy the requirements of re-
pairs in . If there is
a resulting saving on certain
items due to low tender or
curtailment of less import-
ant work in the estimate,
the same can and is uti-
lised, if need be, on other
essential items of repairs.
The grant for repairs is
also made on & lump
sum basis permitting distri-
bution t0 individual works
according to requirements.
The question of non-sur-
render of savings in respect
of certain items of work
and their utilisation on other
authorised items of repairs,
thercfore, does not arise.

(2) The additional repair
works leading 1o cxcess
expenditure over the esti~
mate were considered as
unavoidable. The com
letion report was passed
competent authority and ac-
cepted as such by Audit
in 6/{)7. According to C.
P.W.D. Code para 46, the
Executive Engineer is re-
quired W review the ex-
penditure on a work
through the register of
works and bring any pro-
bable excess to the notice
of the Superintending En-
gineer and seck his orders

In this particular case, how-
cver, the repairs being to
bungalows of high digni-
taries it was not possible




to forccast the likely ex-
penditure correctly. The
Exccutive Engineer there-
fore, brought the excess to
the notice of the Super-
intending Engineer in Janu-
ary. 1953 when the ex-
penditure had actually ex-
cecd+d the estimate. The
S L bmught the excess
to the notice of the Addi-
tional Chief Engineer in
2/43 and the A.C.E. or-
dered the excess to be ex-
plaincd in a completion
report.

(3) Though it is true that
the material accounts were
not made available to audit
at the time of the divi-
sional inspection and were
also not called for by the
Divisional Ofhcer for neces-
sary check by the Divi-
sional accountant the con-
trol over issuc of materials,
was, however, fully exer-
cised through details of
consumption which were
recorded in the respective
muster rolls in Part 3 and
were reviewed by the Exe-
cutive Enginexr before pass-
ing the muster rolls. There-
fore, no lack of control!
over the issue of materials
was involved.

(4) Wherever it was possible,.
measurements were record-
ed, but certain items of
the works were certified as.
not susceptible of measure-
ment. The position has-
been verified again and it
gppears that some items of
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work could have been mea-
sured but they were shown
as not susceptible of mea-
surements. e circum-
stances in which these items
were not measured cannot
be verified or checked at
this stage. The question
whether any responsibility
can be fixed for not re-
cording measurements of
such items is being looked
into.

Leaving the disciplinary aspect
of the case referred to at
item 4 sbove, the  only ssue
to be considered was the
delay in regularising the posi-
tion through a completion
report which wus asked for
by the A.C.E. in 6’53, Dis-
ciplinary aspoct of this point
has been examined and the
othcers concerned as  indi-
cated below, were warned
and copies of these warnings
placed on their confidential
reports as  desired by the
Public Accounts Committee.

(1) Superintending Engineer
in charge for the period
from 31-3-54 to 4-1-55,

(2) Exccutive Enginecer in
charge for the period from
I1-11-§3 to 10-12-%6,

(3)VTwo Assistant Engineers
who held the charge for the
periods from 8-9-53 (0 18-
11-55 and 19-11-55 to June,
's7 respectively.,

(4) Theother two officers
involved were the Execu-

tive En?mocr who held
charge of the Division upto
11-11-53 and the S.E,, who
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was in charge of the ciicler
upto 31-3-54. The case of’
the E.E. been ¢ xamined.
Since he was transferred:
from the Division on the-
11th November, 1953. In
the short period of 11/2
months that he remained
in charge of the Division,
he could not take action
to submit the completion:
report, as the samec had
not been  received  from
the Asstt. Engineer, who
had been transferred. As
such, it is considered that
he cannot be held respon-
sible.  As regards the S.E.,
who remained in charge of
the circle upto 318t March,
19§54, that is, nearly six
months after instructions:
were received from  the
A.C.E. for prcparation of
Completion  report,—the
matter 15 under considera-
tion.

(V. K. RAO), §

Fotnt Secretary 1o the Govt. ¢ Ircia.



APPENDIX X
MINISTRY OF COMMERCE & INDUSTRY

Note in connection with S. No. 5 of Appendix P of the 18th Report
of the Public Accounts Committee (2nd Lok Sabha)—Vol. II

The Public Accounts Committee has already been informed (vide
Appendix XVIII of the Eighteenth Report of the Public Accounts
Committee 1958-59 Vol. I1) that a Co-ordination Committee for
Small Industries has been set up in this Ministry under the chair-
manship of the Minister for Commerce and Industry. This Com-
mittee consists of representatives of all the Boards concarned with
Village and Small Industries and the Ministries of Community
Development and Cooperation and Finance and the Planning Com-
mission. This Committee has been functioning from June 1857, and
it considers problems of common interest to the different organisa-
tions administering the programmes for the development of village
and small industries. One of the decisions of this Committee was
that as far as possible there should be uniformity in the patterns
of financial essistance for the programmes followed by the different
Boards. The Co-ordination Committee has appointed a Sub-Com-
mittee on 25th January, 1958 to examine the system of financial
assistance now followed by the different boards, and to suggest
measures for rationalising them to the extent possible. The final
recommendations of this Sub-Committee are still awaited. Another
decision of the Co-ordinatinn Committee was that with a view to
secure co-ordination between the different Boards in the programme
of sales of tne finished products through emporia no new separate
emporia for handloom and handicrafts by the different Boards should
be opened as far as possible except for very special reasons. Also
existing emporia may be looked into and co-ordination brought
about. Different boards had started their own emporia in different
cities for publicity and sales of the products with which they were
concerned, resulting at certain places in duplication of effort and ex-
penditure. The Co-ordination Committee accepting the principle of
co-ordinated effort for the sales programme through a single sales
establishment (except in the case of the sale of Khadi), has now
suggested that these boards should co-operate with each other in
this work and avoid duplication of efforts. The matter is now under
consideration by the different boards.
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2. The Public Accounts Committee was 2also informed (vide
Appendix XVII1 of the Eighteenth Report of the Public Accounts
Committee 1968-59—Vol. 1I), that in the field of marketing for
handlooms and handicrafts, action had been taken to have the
matter studied by the National Council of Applied Economic Re-
search. The results of the study by that Council are still awaited.

3. In order to ensure efTective co-ordination in this Ministry, the
work relating to all Boards/Commission, other than Small Scale
Industries, has been brought under one Joint Secretary from 16th
July, 1959. It may also be noted that the Handloom Board and the
Silk Board are at present under the Chairmanship of one officer, who
is, in addition, the Textile Commissioner.

New Drevug; (C. S. RAMACHANDE 1WN),

Dated the 27th November, 1959.
Jt. Secy. to the Govt. of India.



APPENDIX X1
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

Note on Para 29 of the recommendations of the Public Accounts
Committee made in their Seventh Report, relating to the print-
ing of the pamphlet entitled "The New India, Your Market.’

In para 28 of the Seventh Report the Public Accounts Committee
had observed inter alia that when it was admitted that there had
been an error of judgment, disciplinary action should not have been

delayed, and that the disciplinary action taken should be reported to
them.

2. The facts of the case, from the time of the first print of the
pamphlet up to the time of the final write-off of the amount of
£1400, -, as they appear {rom the files of the High Commission of
India in the UK. London and the Ministry are as {ollows: —

In the beginning of 1949 it was decided by the then Commerce &
Industry Adviser in the High Commission for India, London, with
the approval of the High Commissioner, to print a brochure entitled
“India, Your Market” for the purpose of trade publicity in the British
Industries Fair (1949), and for subsequent use. Initially en expen-
diture of £450/- was expected to be incurred on the printing of the
brochure. The lay out, design, subject matter etc. of the
brochure were discussed in detail by the Officers of the Commerce
Department, London with the representatives of the firm which
was entrusted with the job. The firm gave a draft of the brochure
for approval. It did not come up to expectation and it was also
found that the material presented therein was not impressive and
forceful. The draft was, therefore, revised and 9,700 copies of the
revised draft were not got printed on 10th August 1949 at a total
cost of £1000/12/1.  Although the price of the brochure was fixed
nominally at 1 shilling, the brochure was intended to be given away
free to Commercial Houses and people interested in Indo-British
Trade. As the review about the brochure in the periodicals and daily
press including the London Times was favourable, it was thought
that a larger number of copies than those already printed would be
necessary. So a further order was placed with the printers on 23rd
September 1949 for the reprint of a further 10,150 copies at a cost
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of £600/-. In doing so, it was thought that the brochure would be
suitable for use for the next five years whenever any commercial
publicity work was undertaken. Another consideretion was that it
would be more economical to get such a large number of copies

reprinted from the standing type.

Thus in all 19,850 copies of the brochure were printed, and 6,908
coples were either given away free or sold by the end of February,
1951. The distribution and sale of the brochure as was originally
intended did not materialise. Further the brochure also became out
of date for distribution after February 1951 as a lot of new develop-
ments had taken place In the Indian economic scene including the
publication of the First Five Year Plan, which rendered much of the
material contained in the brochure obsolete. It was not, therefore,
considered desirable to distribute the brochure which had lost its
original value.

As the Government had incurred a loss of £1400/- in this tran-
saction, the proposal to write-off this amount was placed before the
then High Commissioner who raised the point, inter alia, as to who
was to be held responsible for the loss. It was explained to him that
the initial mistake lay in getting such a large number of copies print-
ed in the belief that the brochure would be suitable for use in the
next five vears, whenever any commercial publicity work was
undertaken. It was also explained to him that responsibility could
not be attached to any individual in this case because the initial
error lay in the judgment that the brochure could be utilised for the
successive five years. In according his approval to the write-off, the
High Commisstoner recorded that “we should avoid repetition®.
Subsequently the High Commission approached the Government of
India for sanction to the write-off which was accorded in consulta-
tion with the Ministry of Finance.

3. Even before receiving the printed report of the Public Accounts
Committee, the Secretary had initiated to the then Minister (Eco-
nomic) the criticism of the Public Accounts Committee in the
matter and had asked him to convey the criticism to the officers con-
cerned for guidance in future. In view of this and also of the fact
that the High Commissioner had himself applied his mind to the
matter and had satisfled himself that responsibility could not be
fixed on any particular individual, the matter may perhaps be
allowed to rest.

(S. RANGANATHAN),
Secy., Miny. of Commerce & Industry.
Dated the 3rd August, 1959,



APPENDIX XII
MINISTRY OF COMMERCE & INDUSTRY
TEXTILE ‘D’ SECTION

Note in respect of para 35 of Seventh Report (2nd Lok Sabha) vide

S. No. 11 of Appendix I of their 18th Report (2nd Lok Sabha)
Vol. II.

S. No. 11—Further remarks of Public Accounts Committee: —

“It may be stated whether the adjustment in respect of the
balance of Rs. 34,490' 11 has been finalised, if not, when is it expected

to be finalised? The notes on the other old State Trading Schemes
may be expedited”.

L ] [ ] ] L °

The present position regarding the adjustment of the value of
Rs. 30.490:11 due from the mills is as follows: —

The official Liquidator of the Mill (in liquidation) had recently
declared a 2nd dividend amounting to Rs. 8966:31.  This amount
was credited to Government Account on the 28th September 1959.

The balance amount of Government's claim against the mill
remaining for adjustment will be Rs. 21,523 80,

The notes on the other old State Trading Schemes will be sepa-
rately sent.
(C. S. RAMACHANDRAN),
Joint Secretary to the Government of India,

(File No. 23(21)CT(B)-Tex (D) |52 refers)
New DevLnr;

Dated the 5th January, 1960.
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APPENDIX XIil
MINISTRY OF COMMERCE AND INDUSTRY

Sus: —Item 13 of Appendix I of the Eighteenth Report of the P.A.C.
(Second Lok Sabha)—Vol. Il—Para 37 of the Seventh Report—
Claims of West Bengal and Delhi Administration in connection
with the purchase and distribution of Standard Cloth.

The Public Accounts Committee in column 6 against SNo. 13 of
the Appendix 1 of their 18th Report (Second Lok Sabha)—Vol. 11
have remarked as follows: —

“The latest position ay ‘o stuted”,

The above remarks of the Commuttee 7 ¢ to the pending claims
of the Government of West Bengel ond the Delh: Admimistration in
connection with  the Purchase and Distribution of Standard Cloth.
The latest position in respect of the two claims is as {ollows: —

West Bengal:

The West Bengal Government after several reminders claimed on
17th February 1859 an amount of Rs. 6,00,992-13-8 on the basis of the
report of their Application Committee. On the advice of the Deputy
Director of Audit, FRSCS & M., Bombay, the West Bengal Govern-
ment were informed on 26th May 1959 that their claim on the basis
of the report of their Application Comimttee could not be accepted
in the absence of an audit certificate from the Accountant General,
West Bengal, testifying th ecorrectness of the amount. They were
also requested to refer the matter to the Accountant Genera', West
Bengal for auditing the claim and issuing necessary certificate in
this regard. That Government were further requested to intimate
whether the amount of Rs. 6,00,992-13-9 claimed by them related to
the dues of undivided Bengal and if so to confirm that their share
would amount to only 35:2%] of the total claim and not the entire

amount of Rs. 6,00,992-13-9.
West Bengal Government's reply is still awaited.

Delhi Administrarion:

The debit of Rs 2,37,115:00 has not yet been accepted by the
Delhi Administration. The matter is still being pursued by the
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Accountant General, Central Revenues, New Delhi who has address-
ed Delhi Administration again on 5th October, 1959 to accept the
debit of Rs. 2,237,115-00 in question, The Delhi Administration had
advised Government in their letter dated the 12th May, 1959 that
the matter was under their active consideration, A further com-
munication from the Administration is awaited.

Director of Audit FRS.CS. & M, New Delhi, has seen the note.
(C. S. RAMACHANDRAN),
Joi.:t Secretary to the Government of India.
New DrLHug;

Dated the 10th December, 1959



APPENDIX XIV
MINISTRY OF COMMERCE & INDUSTRY

The following further information in respect of paras 39 and 41
of the Seventh Report of the Public Accounts Committee relating to
the National Instruments Factory is submitted to the Committee in
continuation of the note considered by it on the 19th January, 1959: —

&Fara 39 of the Seventh Report: Introduction of proper cost account-

img system in the National Instruments Factory (now called the
National Instruments Ltd.)

The new cost accounting system, based on the Time Card System,
was introduced in the National Instruments Ltd., Calcutta, during
1959-80. Further improvements in the svstem were made during
1860-61. Early in 1960-61, a qualified Cost Accountant was recruited.
“The Labour card was replaced by Labour Booking Registers in
which the production shops promptly recorded the daily perfor-
mance of each worker. This register was so designed that it not
-only threw into relief any variations from standard performance for
taking corrective action for better utilisation of labour, but also pro-
wvided a ready analvsis of the labour hours spent on different job

. orders. The introduction of this simplification in the system resulted
in reduction of labour and helped in expediting cost compilations
during 1960-61. There is a constant endeavour on the part of the
company to improve the costing system in the {actory so as to keep
pace with the changing needs for better control.

Para 41 of the Seventh Report: Review of idle and non-moving
stores

Upto the end of February 1960 stores valued et Rs. 1,24,468 were
reported by the National Instruments Ltd, to the Directorate
‘General of Supplies and Disposals. There was some initial difficulty
in fixing up the ceiling prices for each item of stores some of which
required visual inspection. Directorate General of Supplies and
Disposals have, however, disposed of only a small portion valued at
Rs. 36,450/-. In respect of some of the items of sales by the Directo- -
rate-General of Supplies and Disposals, the offers received were too
Jow and they had to be withdrawn from auction and fresh attempts
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are being made by that organisation for their disposal. The Com-
pany hope that all the surplus stocks will be cleared during the
year 1960-61.

[This note has been vetted by the Director of Commercial Audit,
New Delhi]

Nxw Devur; (D. SANDILYA),
Dated the 215t April, 1961, Joint Secy. to the Govt. of India.



APPENDIX XV

A Short Note covering information asked for by the Public Accounts
Committee in respect of (1) Paragraph 22 of Audit Report
(Civil) 1957 and payment of grants-in-aid in excess of require.
ments and (2) Appropriation Accounts (Civil) 1855-56, page 18,
Note 9, Sub-Head ‘A’(4) Silk Industry. [Reference Lok Sabha

Secretariat OM. No. 2(1) (3)-PAC/58 dated 29th January, 1959
addressed to this Ministry].

Introduction:

The Central Sitk Board was constituted in the vear 1949 under
the Central Silk Board Act, 1948 (Act LXI of 1948) for the develop-
ment of the Silk Industry under Central control. The Board con-
sists of 36 members, including the Chairman who is appointed by
the Government. Out of 368 members, 3 are officials nominated by
the Government of India, 6 elected by both Houses of the Parliament
and the others are nominated by the Central and State Governments
to represent the warious State Governments and certain special
interests. The main functions of the Central Silk Board are to pro-
mote the development of Silk Industry in India by undertaking such
measures as it considers necessary. These measures include:—

(a) undertaking, assisting or encouraging scientific, techno-
logical and economic research;

(b) devising means for improved methods of mulberry culti-
vation, rearing, developing and distributing healthy
silkworm seeds, reeling of silkworm cocoons, improv-
ing the quality and production of raw silk, if necessary
by making it compulsory for all raw silk to be market-
ed only after the same has been tested and graded in
properly equipped raw silk conditioning houses;

(c) the supply of technical advice to filature and charka reel-
ers;

(d) improving the marketing of raw silk;

(e) the collection of statistics from such persons as may be
prescribed;

() carrying out any other duties which may be vested in the
Board under rules made under this Act.

2. The Board is also required to advise the Central Government
on all matters relating to the development of the raw silk Industry,
including the import and export of raw silk.

240



241
3. The Board started functioning in May, 1949. Since the incep-
tion of the Board, the Government of India sanctioned the following

grants-in-aid for the development of sericulture industry, including
amounts required for administration expenditure: —

Financial Year Grants-in-aid sanctioned
*  Re.
1949-50 o 4,00,000
1950-51 .. 4,00,000
1951-52 .. 1,50,000
1952-53 . 4,28,500
1953-54 . 15.18,779
1954-55 .. 22,56,715-9-11

A statement showing the grants-in-md sanctioned by the Govern-
ment of Indie, the miscellaneous receipts of the Board, amount avail-
able for development and administration expenditure during each
of the ahove years, expenditure incurred bv the Board directly for
developmental purposes, expenditure 1ncurred on the administra-
tion of the Board. and the incidence of administration expenditure
to the grants available is ettached * It will be observed therefrom
that the incidence of admunistration expenditure has been reduced
to 8.6 in the vear 1954-55 when compared to the year  1951.52
when it was 35.297.

(A)Y Unspent balances lymg with various Stote (Governments year
by year that had not ‘been surrendered-

Out of the grants-in-aid sanctioned by the Government of India
for the industry from the financial vear 1949-30 to the financial vear
1954-55, the Board approved sericultural schemes received from the

State Governments and  paid grantssinaid  to  them as  shown
below: - -

Financial Year Grants-in-ard made by the Board
to the State G;overnments

: : Rs.

1949-50 : 1,39,000

1950-51 : 1,19,000

1851-52 L 1,46,680

1952-53 . 2,70,390

1953-54 .. 11,32,545

1954-55 .. 119,068,496
+137,14,111

*"Not printed.
+This includ=s Rs. 19,080/~ heing cost of incubstors supplied and cxcludes Ra,
19.000 - granted to & private party through 2 State Government. Making these adjust-
ments, the total comes to Rs. 18,97,446.
+This includ=s Rs. 19,061 cost of mentioned above and Rs. 5,600 refunded by a
State Government in 19<4-<5 Deducting Ra, 24,040 the total of grants-in-aid comes to
Rs. 36,90,061; - as shown in para 22 of the Audit Report, 1957 ]

2064 (Aii) LS—16.
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A statement showing the unspent balances which remained with
the State Governments in each financial year and which were not
surrendered by them, from out of the grants-in-aid paid by the
Board is attached.® It will be observed therefrom that a sum of
Rs. 28,23,885 remained unspent with the States as on 1st April, 1935,
This information is based on the latest information available with
the Board from the Accountants-General in the States concerned.

‘{B) Particulars of the schemes sanctioned during the six years by
the Silk Board:

A statement! showing the nature of each scheme for which grants-

in-aid were paid 35 attached *

(C) How many of these schemes had been completed?

During the six  vears from  1949-50 onwards, the Board had
approved and sanctioned 121 schemes out of which 34 were coms-
pleted during tha! period. A stetement showing the number of
schemes completed in each State, the number of schemes continued
in vears subsequent 1o 1954-55 and the number of schemes disconti-
nued is enclosed ®* It will be seen therefrom that a sum  of
Rs. 27481 - was spent on schemes which were discontinued during

the period under reference.

(D) Mcdence of admuistration charges to the grants-in-aid made
to the Silk Board:

Please refer to Annexure "\ attached.®

(E) Amounts spent by vartous States on administration out of the

grants made to them by the Silk Board:

Based on the figures of expenditure received by the Board from
the State Governments (Rs. 892,196 in the vears from 1949-50 to

Nt priated.
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1954-55) it is roughly calculated that a sum of Rs. 70,000/- approxi-
‘mately would have been spent by the State Governments on admi-
nistration out of the grants mede to them by the Central Silk Board.
While working out this figure, we have not taken into considera-
tion the expenditure incurred on field staff required for implemen-
tation of the schemes.

(F) Schemes which had been abandoned and erpenditure incurred
thereon:

Please sec Annexure ‘D' ittached.® A statement giving reasons
for abandoning the schemes is at Annexure ‘DD’ *

II. Copy of Rules and Regulations framed by the Central Govern-
ment to determine the quantum of Government grants to the
Board and the Board's allotment to the State Governments.

Until 26th November, 1952, the schemes received from the various
State Governments for improvement of the industry were consider-
ed by the Board and its Committees merely on their merits as no
broad principles governing the grant of financial assistance were
adopted till then. The Government mmde grants-in-aid to the Board
depending upon the cost of schemes received from the State Gov-
crnments, besides the administration expenditure which  included
developmental expenditure to be incurred by the Board directly.
These grants  were made under Section 9(1) of the Central Silk
Board Act {or the promotion of the Sericulture Industry. No speci-
fic rules and regulations had been framed by the Government to
determine the quantum of assistance for the industry,

It was decided in April, 1955 that the grants sanctioned by the
‘Government of India will not be transferred entirely to the credit
of the State Governments concerned as was done in the earlier
vears. But, instead, the Accountants-General will be authorised to
advance money to the States, upto the limit of the sanctioned grant,
when and to the extent actually required. Later, it was found that
this procedure prevented the States from initiating the implemen-
tation of the schemes as they were required to find funds from their
own resources initially. With a view to facilitate the work in the
States, the Government of India informed the State Governments
-on 15th December, 1956 that release of grants would be made to

. . g

*Not printed.
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them immediately they are in receipt of Government of India's sanc-
tion for sericultural schemes as follows: —

1} For schemcs where the coniral grant is more

than Rx ¢ iakhs . 25%, of th: amount
2) For schemes where the central grant 18 more

than Rs. 1 lakh but less than Rs. g lakhs, .. .33-1 3°, - do—
3) For schemcs where th. contral grant is less

than Rs. 1 lakh Y TR -~ do--

The State Governments were also informed that the balance
amount would be released to  them in the second half of the wvear
after verifving the figures of expenditure incurred in the first half.
The pattern of financial assistance was revised in January, 1957 by
the Government of India. According to the revised procedure, it
was agreed to provide the State Governments with 1007, of the non-
recurring and recurring expenditure on all schemes, with the  ex-
ception of the cost of  land and  buildings In regard 1o land  and
buildings, the Government of India agreed to examine each proposal
on merits. A copy of the pattern of financial assistance, as in npera-
tion since the financial vear 1957-58, 15 attached *

IIL Appropriation Acecountce (Copd) 1955568, Page 16, Note 9, Sl
head A (4).

(a) Details of Central Schemes {or the traming of personnel, amnunt
sanctioned and spent mm each of them.

{(b) Number of persons that had to be trained and that was actually
trained.

Prior to the inception of the Central Silk Board in the vear 1949,
the organisation in the Sericultural Departments in the States was
adequate only for day to day work undertaken by them then. With
the establishment of the Board in the year 1949, while Development
Plans were drawn up by the State Governments and put up to the
Board for financial assistance, it was not found possible for the
Board to sanction all such plans due to its inadequate resources. As
a result of this, the States were not sure whether thev would receive
funds for implementation of the schemes. It was for this reason that
the question of technical personnel was not taken up. although some
provision for facilities for training was made. Later, in the year
1953-54 when the grants for Sericulture Industry were increased by
the Government of India, it was found that adequate number of

*Not printed.
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technical personnel was not available to execute the schemes. This
factor came in the way of speedy implementation of the schemes
approved and sanctioned by the Bogrd during the years 1953-54 and
1954-55. Besides, the States had to simplify the procedure to ensure
that the grants were made available to the Sericulture Departments
without delay. Both the questions relating to availability of techni-
cal personel and simplification of the administrative procedure in
the States were, however, discussed by the Board and its Connmttees
un various occasions. No assessment of the requirements of the per-
sonnel for implementing the schemes was made during these years
(1949-50 to 1954-55) as the requirements depended primarily on  the
number of schemes to be taken up in the States. A statement show-
ing schemes  sanctioned  from the vear 1956-57 onwards by  the
Board «for the reorganisation of the existing Sericultural Training
Institutes i Mysore, Assam and West Benpal 15 enclosed ¢ This
assisiance was made available 1o the States with a view to create
facilities for imparting training to  meet the requirements ot the
techniral personnel in the States. It is reported that during  the
vears from 1949-50 to 1954-55 nearly 308 persons had been trained
in the Institutes in the States. The present capacfty of these insti-
tutes in the matter of imparting training is 124 persons every vear
for Tower posts. Besides, the Board took upon itself the responsibi-
Bty of deputation of officers to Japan for receiving higher training In
that country. A list of such officers deputed abrond i attached.®
The total expenditure incurred on the deputation of these  officers
amounts to u sum of Rs. 3 lakhs approximately. The Board met 507
«f the cost while the other half was met by the States concerned,

It has been  estimated that  the number of  technical  persons
required by the State Govermments in the Sericultural Departments
in the Second Five Year Plan period would be 11,225 approximately.
In order tv make avatlable trained technical personnel, the Central
Silk Board prepared a  scheme for establishment of an All India
Sericulturul Training Institute. The original estimated expenditure
on the implementation of the scheme worked out to Rs. 9,55.520/-.
This was reduced 1o a4 sum of Rs. 2.43.844/- due to the deletion of the
provizions made in the original estimates for the construction of build-
ings. Besides. the recurring expenditure was also reduced to
Rs. 1,21,169/- from Rs. 199520'- The revised cxpenditure was
approved by the Government on 5'6th June, 1958. The Institute
started functioning at Mysore from 26th September. 1958. The
courses of study (Lower and Higher) include instructions in theory
and practice in all branches of study associated with sericulture. The
dumtion of the course is one year for each category. 40 students

*Not printed.
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deputed by the Governments of Andhra Pradesh, Bihar, Himachal
Pradesh, Jammu and Kashmir, Manipur, Orissa, Punjab, Tripura and
Uttar Pradesh have already joined the institute and are at present
undergoing training. The question of providing more facilities for
admission of increased number of students in the Institute is also.
receiving consideration. The training imparted in this Institute
would go a long way in meeting the requirements of the State Gov-
ernments in respect of the provision {or a regular flow of technical
man-power needed to implement the sericultural schemes in the
States.

Upto the 31st January, 1959, a sum of Rs. 83,095/- has been spent
by the Board on the Institute.

(c) The feasibility of charging agency commission by the Sills Board
on raw silk imports to augment its resources,

The Government of India decided in the year 1855 that imports of
raw silk be canalised through the agency of the Central Silk Board
from the licencing period Jan-June 1955 as it was found that there
were violent fluctuations in the prices of raw silk ruling in the mar-
ket. While the market price was quoted at more than Rs. 40/- per
Ib. the landed cost worked out to Rs. 28/- per lb. only. As a result
of high prices of imported raw silk, the rates for indigenous raw silk
also went up. It was feared that on account of high prices of both
imported as well as indigenous raw silk, the demand for silk would
fall. The Board was entrusted with the import and distribution of
raw silk during the licensing periods January-June 1955 to January-
June 1956; imports from other channels were not permitted. From
the licensing period July-December, 1956, imports of raw silk are
arranged through the State Trading Corporation of India (Private)
Ltd., while the distribution continues to be undertaken by the Central
Silk Board. So far, the imports through the Board and the Corpora-
tion have been as follows: —

Period Quantity Imported by Remarks
Ibs.

Jan-June 197,940 (from China) Central Silk Boad Distribution:
1955 ’ completed

Jan-June 109,916 (from Japan & -do- -do-
1956 China)

Jan-Dec. 125,673 -do- State  Trading ~-do-
1956 Corporation

Jan-June  112.395 -do- -do- -do-
1957

July 1957 109,800 -do- -do- -do-

to March
1958

April-Sept 110,254 -do- -do- Partly

1958 distributeds
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The State Trading Corporation of India (Private) Ltd., has been
requested to arrange supplies of a quantity of 168,000 1bs. (76 metric
tons) of raw silk from China and Japan during the licensing period
October, 1958 to March 1959. Supplies of imported silk are expected
to be received shortly.

The advantage of the policy of canalisation of imports of raw silk
has been that the prices of both Imported and indigenous raw silk
have been stabilised at an economic level. This has helped in infusing
a sense of security among the sericulturists. It has also enabled the
States to pursue without fear of foreign competition, the develop-
ment plans for sericulture. The consumer of foreign silk has been
benefited by supplies of raw silk at an economic price which is fixed
by the Government in consultation with the Board and the Corpora-
tion. A statement showing the profits which accrued as a result of
the transactions of import and distribution through the Central Silk
Board is attached.* These amounts have been credited to the Con-
solidated Fund of India by the Board. The suggestion that the Silk
Board should charge an agency commission on raw silk imports to
augment its resources has been noted and will be considered if and
when Board takes up the work of importation.

Dated the 14th May, 1959. C. S. RAMACHANDRAN.
Joint Secretary to the Government of India.

*N ot printed.



APPENDIX XV1

Note for the Public Accounts Committee on para. 18 of thea Eigh-
teenth Report (Second Lok Sabha) Vol. I.

Appropriation Accounts (Civil) (1955-56) and Audit Report.

I. Chairmanship of the Central Silk Board and All India Handloom
Board.

P.AC’s reccommendations: “The Committec were also doubtful
whether the present arrangement of entrusting the work relating to
the Silk Board to the Textile Commissioner, who was already saddled
with other important responsibilities was conducive to satisfactory
results. They would suggest that Government should consider the
feasibility of having a separate Chairman, preferably a non-official,
for the Silk Board and also the Handloom Board.”

The arrangement of having a Chairman (official) exciusively for
the Handloom Board and the Central Silk Board for about five months
from October 1957 to March. 1958 wax tried and although according
to this arrangement the Chairman was found 1o be able to devote
more time to the working of these two Boards, it did not prove very
satisfactory in so far as co-ordination of policies was concerned. Pro-
duction of handloom cloth and of silk gre integral parts of the Textile
Industry whose problems have to be lnoked at and dealt with as  a
whole and in an integrated manner. Unlike khadi, the handloom
industry depends entirely for its raw material on spinning mills; and,
the problems of spinning mills and the composite mills have again
to be looked at as a whole. The production programme and the
economics have lo be integrated as well as the taxation structures.
It would be disadvaniageous to handle problems of the handloom
industry separately from those of spinning mills and mills in general.
There are also the problems of supply of other raw materials like dyes
and chemicals etc. Experience has also indicated that the handloom
industry needs much larger technical assistance for its development.
This technical assistance can only be had from the technical side
of the textile industrv and the Textile Commissioner’s organisation

The regional set up of the Textile Commissioner’s organisation has
recently been integrated with the regional offices of the All India
Handloom Board; matters relating to the textile mill industry and
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the handloom industry, in the different regions, are being looked
into by these integrated regional offices. 1If the Textile Commissioner
remains the Chairman of the All India Handloom Board, it will make
for better co-ordination.

2. The All Ind¥® Handloom Board is, however, not an autonomous
body; it is a nominated body with advisory functions. The entire
work is executed by the office of the Textile Commissioner at the
headquarters and through the State organisations in States. There
is no separate independent machinery for the Handloom Board.
Neither is it necessary nor would separate existence be conducive to
efficient working.

3. The Central Silk Board is a statutory body but there are no
separate sources of funds for this bodv. The central funds for the
development of sericulture industry are made available to the Central
Silk Board only to the extent of administrative expenditure and ex-
penditure on Centrally sponsored schemes of the Sericulture Training
Institute and Foreign Race Seed Station, Srinagar. The expenditure
for the Central Sericultural Research Station, Berhampur, is met
directly by the Ministry. All other funds are made available by the
Centre direct to the States. The Central Silk Board, therefore, more
or less acts in an advisory capacity.

It may be mentioned that the All India Handloom Board gives
financial assistance to State Governments for the development of silk
handloom industry also. In addition, there are Weavers' Service
Centres (formerly called Design Centres) set up under the All India
Handloom Board for evolving designs and rendering scrvice to the
weavers of both cotton and sitk handlooms. 1f the Chairman of both
the organisations is the same person it will obviously lead to a better
co-ordination of efforts in all spheres.

I1. Annual Reports of the All India Handloom Board and Central Silk
Board

P.AC’s recommendation—“In the Committee’s opinion, Parlia-
ment is not fully informed of the working of these autonomous
Boards. Since large sums of moneyv are voted by Parliament for pay-
ment to these Boards as grants-in-ajd it is only proper that Parlia-
ment and the Public Accounts Committee should be apprised of their
activities. The @ommittee desire that the Annual Reports on the
working of the autonomous Boards viz., Silk Board, etc. should be
placed before Parliament.”
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So far as the All India Handloom Board is concerned, quarterly
reports are being prepared at present. A brief account of the working
of the Board is also included in the Annual Report of the Ministry of
Commerce and Industry. The Annual Reports of the All India
Handloom Board, when prepared, are placed ingghe Parliament
Library. Copies of the Fourth Report of the Board have already
been sent to the Parliament Library. As regards Central Silk Board,
half yearly reports on its activities and the working of the Act are
prepared as required under Section 8(3)(b) of the Central Silk Board
Act, 1948 (Act No. LXI of 1948) and laid before Parliament in com-
pliance with the assurance given by the Minister of Commerce and
Industry in the course of the debates in the House of the People on
29th July, 1952,

I1. Revolving Credit:

P.A.C’s recommendation: “The C. & A.G. suggested that Govern-
ment might consider the feasibility of giving small revolving credits
to the States for financing these schemes. The Committee desire
that the suggestion of the C. & A.G. should be examined”.

In this connection attention is invited to para. 12 of the eighteenth
report (Vol. I) of the Public Accounts Committee 1958-59. It will be
observed therefrom that the Public Accounts Committee have con-
sidered the revised procedure and have themselves stated that they
would like to watch the working of the new procedure devised by
the Ministry (of Finance) through future Audit Reports on Accounts
(Civil). In the circumstances no action is necessary in this Ministry.

This note has been seen and approved by the Director of Audit,
F.R.S.CS. & M., New Delhi.

C. S. RAMACHANDRAN,

Joint Secretary to the Government of Indie



APPENDIX XVII

Note re: irregularities in the Accounts of subsidy on production and:
sale of Khadi (Vide para. 20 of 18 Report (Second Lok Sabha).

I. The Commission has since reviewed the case and has worked
out the figures in this connection and according to the figures furnish-
ed by them the excess payments made amount to Rs. 19,948.71.

It has been stated that in respect of some of the loans given by the
Board/Commission, no acceptance or acknowledgement had been:
received from the loanees. The question that came up for consider-
ation before the PAC in respect of loans given was in regard to non-
submission of proper agreement forms by loanee institutions. If,
however, the reference here is to the acceptance of balances being
furnished at the end of each financial year, it may be stated that
from the records held in the Ministry, it has been observed that in
all about 186 cases were pointed out by audit during the course of
audit of the accounts of loans paid to Khadi and Village Industries
during 1953—57 in which the acceptance of balances at the end of
each year were not received in time. These items except for 32 items.
have since been seen and settled in correspondence with Audit.

If, however, the acceptance/acknowledgements mentioned in.
PAC’s recommendations refer to the proper agreement forms, it may
be stated that expeditious action is being taken to have the legal
documents expedited. Out of about 487 hypothecation deeds per-
taining to the loans granted prior to 1st April, 1957, 361 deeds Have-
been received by the Commission, after proper execution by 30th
April, 1960. The work of preparation and execution of agreements
in respect of loans to State Boards has not yet been commenced as.
the agreement form applicable to the State Boards has itself not yet .
been finalised. The preparation and execution of agreements has
been taken up in resect of loans to other institutions only, in respect
of the outstanding balances as on specified dates (viz., 31st January,
1959 for Khadi and 15th March, 1959 for Village Industries). No.
agreement would be prepared in those cases where the loan was com--
pletely re-paid on the specified dates.

The completion of the work is being watched by the Ministry.
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IL From the time (viz., January, 1953) the loans were granted by
the former Board, the finalisation of Loan Rules and the agreement
forms was under consideration of the Ministry but as this took some
time, the execution of agreements was delayed. The agreement forms
have already been flnalised in the case of the institutions and the Com-
mission is taking expeditious action in getting these forms finally
executed by them.

The reasons which led to the irregularities pointed out by Audit
have been examined by Ministry in consultation with Commission.
It has been pointed out to Government by the Commission that the
irregularities were mainly consequential on certain decisions taken
by the former Board after due consideration and keeping in view the
requirements of the aided institutions and the purpose that the
schemes were intended to serve and not due to the fault of any
particular officer/officers. To avoid a repetition of such irregularities,
necessary instructions have been issued to the Commission for strict
observance of the relevant orders in  future, vide this Ministry’s
No. 14/21/59/KVI/ATK, dated 1st October, 1959. Regarding the
past periods the Commission have been asked to work out and inti-
mate the total number of items, institutions and total amount of over-
payment, if any, to cnable Government to examine whether any
regularisation etc. action is required to be taken in this regard. The
matter is being closely watched by the Ministry.

Audit Comment:

As the relevant files and papers were not shown to audit, it can-
not verify the statement in the Ministry’s above reply that ‘the. ir-
regularities were mainly consequential on certain decisions taken by
the former Board ....".

111. In order to obviate the recurrence of irregularities reported by
Audit, Government have issued several instructions to the Commis-
sion on varying dates conveying individually and in a general
manner also, all irregularities pointed out by Audit. The Ministry
had in the recent past issued instructions to the Commission on
several subjects connected with this as follows.--

(a) The failure of the Commission to have the accounts of
Institutions receiving financial assistance checked in
time was brought to the notice of the Commission at
high level. The necessity for completion of the check
of all accounts for the period ending 31st March, 1957
and submission of utilisation certificates to audit was
impressed on the Commission constantly. In the result,
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the Commission has very nearly completed the work,
and a special note on the subject is also being submitted’
separately to the P.A.C.

(b) The Commission was directed to draw up a Manual of
financial procedure so that after its approval by Govern-
ment and Audit, it could be strictly followed and the
recurrence of the irregularities may be avoided. The
expeditious completion of this work, by the Commission
is being closely watched by Government.

(c) Pending completion of the Manual ete. the Commission has
been asked to follow strictly the rules as in GFR and
other Government Rules.

(d) Strict instructions have also been issued to obtain adequat~
security (cash or other guarantees) from the staff handl-
ing stores/cash.

(e) As advised by Audit Ministry the Commission hrve  alsor
taken action to lay down the financial powers of Zonal
Directors etc: within which only they should exercise
the financial powers.

(f) A copy of the latest set of instructions issued to them under
Ministry's letter No. 14(5) 59-KVE, dattd 28th  July,
1959 is also enclosed for ready reference.

K. T. SATARAWALA,

Dated the 23rd September, 1960.

Joint Secretary to the Government of India.



APPENDIX XVIII

4t) When was the decision to participate in the Industries Fair which
was held from 3rd May to 14th May, 1954 taken? When did
its actual implementation commence?

The participation in the Industries Fair was  suggested by the
High Commission in a letter received by us on 12th October, 1953.

2. The decision to participate in the Fair was taken on 22nd
November, 1953 with the concurrence of Finance. The decision was
communicated to the High Commission on the same day. The High
Commissioner was instructed to book 5,000 sq. ft. of space for th
pavilion, o

3. Although the instructions to book the space were issued on 22nd
November, 1953, the formal approval of Finance for the expenditure
could be obtained only on 16th December, 1953.

4. The data regarding the space and its location together with a
draft plan, were received from the High Commission on 18th Decem-
-ber, 1953,

5. Some correspondence took place with the Mission regarding the
pattern of display and a Skeleton Scheme for display was finalised on
16th February, 1954 and a notice inviting the Trade and Industry to
participate was issued on 16th February, 1954.

6. The scheme prepared by the Directorate was conveved in all its
-details to the High Commission on 1st March, 1954.

7. Exhibits were despatched on 26th March. 1954 and 30th
March, 1954 reaching London in the 3rd week of April, 1954.

8. Some of the exhibits were air-freighted at a cost of Rs. 3172-9-0.
“These consisted of:—

(a) Alfanso Mangoes which were perishable and seasonal
fruits.

(b) Small quantities of different varieties of sannhemp a
little less than 15 1lbs. (in weight), and small quantities
of trade samples of spieces and a few.
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(c) Photographs and statistical charts.
(d) Pieces of Brocades and Silks.

Exhibits mentioned at item No. (b) and (c) were received very
late by the Ministry/shipping agents and since this particular fair
was a very important fair, they had to be despatched by air.

(i1)) What has been the actual loss in the organisation of all the ex-
hibitions and fairs costing about Rs. 1.25 crores?

The total of Rs. 1.25 crores includes expenditure on salaries, allow-
ances, transport, insurance, display, fittings, temporary structures,
rent, decorations, illumination, publicity, advertisement and enter-
tainment. It is estimated that Rs. 11 lakhs were spent on the pay and
allowances of the staff at the headquarters, Rs. 22 lakhs on setting up
showrooms, show windows, trade centres and on remunerating the
staff employed therein and Rs. 83 lakhs on rent, freight and insur-
ance, construction of temporary buildings and other incidentals. All
this outright expenditure is of a promotional and non-commercial
nature. The exhibits were mostly supplied by private exhibitors.
But 9 lakhs of rupees werc spent during a period of 8 vears on pur-
chase of exhibits and decorative pieces, mostly handicrafts and hand-
loom fabrics. Some of these exhibits were sold off at cost price and
the sale proceeds have been credited to Government Account. Soiled
exhibits were also sold at reduced prices. Some exhibits were pre-
sented as trade samples. The balance is being carried in  stock.
Most of the old exhibits in the stock are deemed to have outlived their
utilitv as exhibits and disposal instructions to screen and dispose
of useless exhibits have been issued on 10:16th February, 1959.
Break-up amount in respect of the sales, the presentations and the
stocks held in various Missions and at headquarters have heen com-
piled in a consolidated form and the statement is attached.

2. So far, only Rs. 19,025 have been written ofl.

(iii) Have the accounts of the Fair (St. Eriks Fair) since been finalis-
ed and the private accounts settled? What is the total liability
that the Government had to share in this case?

The accounts relating to India's participation in the annual St.
Eriks Fairs in 1955 and 1957 have not yet been settled.

2. The participation in these fairs was managed by the Indian
Embassy at Stockholm, without the help of any field staff deputed by
the Directorate of exhibitions with the assistance of temporary local
staff.
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3. 24 commercial firms contributed exhibits worth Rs. 12,487 to the
St. Eriks Fair, 1955.

4. 2 commercial firms contributed exhibits worth Rs. 779 to the
St. Erik Fair in 1957. The exhibits inherited from the 1955 Fair were
also used for the 1957 Fair.

5. Handloom and handicrafts exhibits worth Rs. 62,256 (Rs. 61,677
handloom and handicrafts exhibits plus Rs. 579—national flags) were
purchased/procured in two lots of Rs. 15754 and Rs. 46,502 by  the
Directorate of Exhibitions in June-August, 1955 for being displayed
at the 1955 St. Eriks Fair. Owing to the engine trouble in the ship.
the first consignment worth Rs. 15,754 could not leave in time or be
retrieved for use at this Fair but was later sent to Copenhagen. But
meanwhile to complete the participation in St. Eriks Fair, 1955, the
second lot of exhibits mentioned above, worth Rs. 46,502 was acquired
and was sent by air to Stockholm.

6. After the 1955 St. Eriks Fair, the Embassy arranged two follow-
up sales in co-operation  with the  Departmental  Stloreg at
Copenhagen and Helsinki.  The exhibits sent by privale parties and
by government were used tor these sales-cum-display  Exhibitions.
These exhibitions were arranged in 1956, The goods initially sent
by ship were also used for the purpose.

7. Since response to the St Eriks Fair in Scandinavian countries
was encouraging, further lot of exhibits. valued at Rs 49,209, was
at the instance of the local Embassy sent for inclusion in these Sales-
cum-Display Exhibitions at Copenhagen and Helsinki.

8. For the St. Eriks Fair in 1957, State Emporia and the Director
of Exhibitions contributed further exhibits valued at Rs. 31,826.

9. All these participations were arranged by the Embassy with
the help of temporary recruited local staff. Care was not taken to
retain code numbers and labels attached to these exhibits. This was
partly due to the fact that the Departmental Stores did not allow
these labels to be retained. If correlation sheets had been maintain-
ed, no difficulties in identification would have arisen. But because
of inexperience of the staff, correlation sheets were not maintained.

10. Out of the goods valuing Rs. 163,083 received for the exhibitions
the total sale proceeds of goods sold in the course of these Exhibi-
tions is Rs. 81,549, which sum has been credited to the Embassy
account.
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11. While effecting sales, customs clearance was not obtained from
the Customs Department of the Government concerned. The ques-

tion of payment of customs duty has not yet been settled with the
authorities concerned.

12. Owing to the impossibility of identifying the ownership or
invoice value of the exhibits still in stock, and owing to the non-
settlement of customs claims, it has not so far been possible to:—

(a) close the accounts;

(b) pay to the private parties the sale proceeds of exhibits
which have been sold;

(c) return unsold exhibits to private parties; and
(d) dispose of the used exhibits belonging to Government,

13. Special sanction of the Ministry of Finance has been sought
for:—

(a) auctioning the used exhibits still in stock; and

(b) making payment to private parties on ad hoc basis. The
total invoiced value of the exhibits belonging to private
parties is Rs. 13.266.

New DELur; S. N. BILGRAMI,
14th August, 1956 Jomnt Secretary to the Government of India.

2064 (Aii) LS—I17.



APPENDIX XIX
Note for the Public Accounts Committee.

Item VIII (2)—A Note stating the preliminary estimates of the cost
of production of salt by means of solar evaporation from perennial
springs of brine at Maigal (Mandi). Whether it is proposed to
continue to utilise this source of production of salt and measures
taken to exploit the rock salt sources.

The perennial springs of brine at Maigal have a discharge of 3,400
gallons per hour at a density of 10” Be. On this basis, the salt con-
tent of the entire brine comes to 10,000 to 12,000 tons per annum.
The average production of four years viz., 1954-55 to 1957-58 of pan
salt in the existing pans is, however, of the order of 1,500 maunds.
It has not been possible to utilise the entire supplies of brine avail-
able at Maigal as the manufacturing season is very brief lasting from
April—June and October—November. There are occasional heavy
showers even in these months which spoil the crop of salt. The re-
maining months in the year are mostly rainy and the rate of evapor-
ation is very low. Besides, the topography of land is hilly and flat
ground required for making pans is not available at site. Further,
as brine available naturally has a salinity of nearly 10 per cent,, it is
required to be concentrated to 25° Be. by lining the feeder drains
with pieces of rock salt available at the mines situated at a distance
of about 5 miles. If saleable salt from the mines is used for this
purpose, the cost of production would go up. Accordingly, rejected
and unsaleable rock salt only is used. The possibility of utilising the
entire supplies of brine by solar evaporation is, therefore, ruled out
of consideration for the present.

2. The Salt Department are alive to the potential value of these
springs, and have already undertaken construction of a new set of
condensers and crystallisers estimated to cost, according to the
present estimates, Rs. 1.65 lakhs as gainst the previously sanctioned
amount of Rs. 100,270. The ultimate additional amount required will
be provided in due course. The amount at present sanctioned for
this work is Rs. 100,270, out of which an expenditure of Rs. 79,066
has been incurred up to the 31st March, 1958. The pans which are
ready were partly used for salt manufacture during 1958-59, as a
result of which production of pan salt at Maigal increased to 2,101
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waunds, against the quantity of 1,485 maunds produced annually on
an average during 1954-55 to 1957-58. The construction of a set of
‘condensers and 8 crystallisers is likely to be completed during 1960-61
The projected unit consisting of one condenser and 13 crystallisers
spread over an area of about 4 acres will have a manufacturing
capacity of about 400 tons (10,000 maunds) per annum.

3. If the entire supplies of brine at Maigal were utilised for manu-
facture of salt, the expenditure involved would, on a rough estima-
tion, work out as under: —

Non-recurring (Capital Outlay)

Rs.

Land (About 100 acres, subject to availability) at
the rate of 2,000 per acre. .. 2,00,000

Cost of lay-out and construction of crystallisers and
other works. .. 10,00,000

Recurring
1. Direct charges (Labour & Material) .. 14,92,208
I1. Indirect charges

(a) Pay and Allowances .. 28,020
(b) Leave salary contribution . 1,885
(¢) Pensionary charges .. 2,768
(d) Interest on Capital .. 42.360
Total (recurring) .. 15,67,251

for a theoretical production of 272 to 3-27 lakh maunds (10,000 to
12,000 tons) as assumed by the Salt Experts Committee in 1850-51,

As, however, due to limited availability of land, heavy monsoon
and serverc winter during which evaporation is practically nil, the
actual production would reasonably be only of the order of 1,50,000
maunds. Thus, the cost of production on the above basis would be
as high as Rs. 10 per maund.

4. The cost of production of salt per maund on the basis of ex-
penditure on the projected unit estimated to cost Rs. 1-65 lakh works
.out roughly as under:—

Re.
(1) Direct charges. .. 100
(2) Supervisory and other charges. .. 043
(3) Interest on Capital. .. 0-58
(4) Miscellaneous. .. 004

Total per maund Rs. 2:05

——



260

$. Having regard to the fact that manufacture of salt by solar eva-
poration in the area has natural limitations, the working results of the
projected unit may be awaited before any expansion is considered.
But, as the cost of production of salt from the springs at Maigal, when
the projected scheme is completed will be only Rs. 2-05 per maund,
and since Sambhar salt sells in this area at Rs. 5 to Rs. 6 per maund,
it is proposed to continue maunfacture of salt by solar evaporation at
Maigal, on the scale of the projected salt works described above.

6. Measures taken to exploit the rock salt sources.

Drang Salt Mines—A sum of Rs. 13-62 lakhs has been sanctioned
for sinking two shafts each 360 ft. deep and for installation of neces-
sary equipment in them. This work has been given on contract to
Messrs. Meameco (Private) Limited, Dhanbad, and is likely to be
completed during 1959-60. It will provide two permanent openings
up to the deposit of rock salt, which is approximately 160 ft. below
ground. From the bottom of these shafts tunrels will be driven in
salt towards north and east and both the shafts will be inter-con-
nected underground so that rock salt produced from this mine could
be brought up to the surface. Besides, these shafts will also serve
for the entrance and exit of labour and staff and for providing ade-
quate ventilation in the mine.

During the course of working the mine by means of tunnels,
necessary machinery for drilling, haulage, pumping, ventilation, etc.
will also be installed underground.

With the help of these shafts and machines the output of this
mine, which at present is of the order of 1,15,000 maunds, is likely to -
increase to 4,00,000 maunds a year.

Guma Salt Mines.—In order to make working conditions safe at
this mine, two tunnels one 565 feet long at low level and another 270
ft. long at high level are being driven. These tunnels will connect
the surface with the deep-seated salt deposits and provide safe means
of entrance and exit to the workmen. Besides, transport of salt
from underground will be facilitated and the working places will
have adequate ventilation. These tunnels, when ready, will enable
the output of this mine to be stabilised in the region of 50,000 to
75,000 maunds a year as per requirements,

Other measures:

Other measures taken at the mines are as under:

(1) Electricity has been made available at the Mines and
various manual operations are being replaced by mech-.
anical appliances.
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(2) An electric driven air compressor has been installed at

Drang Salt Mines with the help of which drilling opera-
tions are being carried out by means of compressed air.

(3) Modern practices like electric shot-firing, provision of dust
masks to lebour have been introduced to ensure safety
of workmen.

(4) A small but up-to-date workshop has been fitted at Drang
Salt mine where various repairs and construction jobs
will be executed for the mines.

(5) Trained personnel has been posted at the Mines.

7. This Note has been vetted by the Director of Commercial Audit,
New Delhi.

NAGENDRA BAHADUR,
Joint Secretary to the Government of India.

New DgLuI;
“The 15th June, 1959.



APPENDIX XX
Note for the Public Accounts Committee

SusJect: The present position of the scheme for the purchase and
installation of a washery plant at Sambhar.

The Hindustan Salt Company Limited submitted a scheme to-
wards the end of 1958 for the purchase and installation of a washing
plant at Sambhar Lake for washing 1,000 tons of salt every day and
recovery of sodium sulphate from the salt washings which will
remain after washed salt has been taken out of the saturated brine.
The plant to be imported from Germany would also be utilised
simultaneously under an integrated process for the recovery of
sodium sulphate from the bitterns at Sambhar Lake. The plant was
estimated to involve an outlay of Rs. 54 lakhs (including unforeseen
and contingent expenditure and also working capital of Rs. 10 lakhs
for operating it) out of which foreign exchange component was
Rs. 20 to Rs. 22 lakhs. The Scheme was expected to produce 1,000
tons ®f salt per day and 10,000 tons of sodium sulphate per year. The
estimated working cost of the plant was Rs. 20°60 lakhs. The return
from the plant by way of (1) extra price the purified salt would
fetch; (2) sale of sodium sulphate produced; and (3) value of sur-
plus power generated as a result of the installation of the plant, etc.
was estimated at Rs. 26°5 lakhs, thus leaving an estimated profit of
about Rs. 5°9 lakhs per annum. An added advantage of the scheme
was that it would save foreign exchange of the value of nearly
Rs. 20 lakhs, in that the total quantity of sodium sulphate which is
at present being imported, viz. 10,000 tons per annum or even more
will be produced within the country. Besides the above, other inci-
dental benefits, e.g. increased production of salt, net saving on fuel,
saving in repairs and renewals and maintenance of Power House,
estimated at Rs. 6°45 lakhs pger annum, are likely to be earned by the
installation of the plant. The return from the plant worked out
above does not, however, take into account the element of royalty,.
payable to the Government of Rajasthan, on account of the recovery
of sodium sulphate. Under the existing terms of the lease of Sam-
bhar, the right of the Central Government is restricted to the manu-
facture of salt only. The question of obtaining the agreement of the
State Government to the Central Government undertaking recovery
of byproducts of salt at Sambhar Lake and that of royalty, if pay-
able to them, for the by-products has been taken up with the State
“Government. It has been proposed that there should not be any
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peyment of a royalty. A decision in this regard has not been reached
yet.

2. While the scheme was under Government’s consideration, two
engineers of the German firm visited Sambhar early in May, 1959,
As a result of an on-the-spot study, the firm has now made certain
mwodifications in their original scheme, which would increase the cost
of the scheme by about Rs. 14 lakhs. The Board of Directors of the
Hindustan Salt Company Limited considered the revised offer made
by the firm at their meeting held on the 14th September, 1959, and
decided that a sub-committee of the Board should examine the re-
vised offer and make its report to the Board within six weeks. The
sub-committee will also assess the correct foreign exchange require-
ment for the plant in terms of the revised offer.

3. It will thus be seen that the scheme is still under the considera-
ion of the Hindustan Salt Company Limited. The Company will
obtain the President’s approval to the proposal, if the offer made by
the German firm is acceptable to them, as the expenditure involved
exceeds the powers of sanction of the Board of Directors.

4. This Note has been vetted by Audit.

Sd./- Joint. Secy. to the Govt. of India.

New DELHI;
the 23rd December, 1959.



APPENDIX XXI

Note from the Ministry of Commerce and Industry re arrangements
for running a sales emporium [vide paras. 17-18 of 25th Report
(2nd Lok Sabha)-—Vol. I].

The Commission have set up emporia at the following Centres: —

BOMBAY . During 1954-55
DELHI .. 1955-56
MADRAS . 195758
CALCUTTA . 1957-58
BANGALORE .. 195859

These emporia have been opened in the principal cities of India
with the following objects:--

(i) to familiarise the public with the improvements and deve-
lopments achieved in respect of Khadi & Village Industries.

(ii) to serve as centres of effective propaganda through care-
ful and artistically designed window displays.

(iii) to serve as centres of training for salesmen in modern
methods of sales promotion for the products of Khadi and
Village Industries.

(iv) to stimulate interest among the people at large in the pro-
ducts of village industries and different varieties of khadi.

It may be stated here that the object of the Commission is not to
earn profits from out of these emporia. Ultimately, they are expect-
ed to work on a “no-profit no-loss” basis but in the initial stages it
has not been possible for the emporia to work without incurring
losses because of many difficulties which they had to face such as the
very high rent to be paid for the buildings, the cost of establishment
and other promotional expenditure of an unavoidable nature. But
as the volume of sales increases, the Commission expects that even
those emporia which are working on a loss now will be able to re-
duce their loss and become more or less self-supporting. It may be
added in this connection that the rent paid by these Bhavans ranges
from Rs. 800/- to Rs. 10,000/- per month.

As regards the suggestion that the Khadi Commission should re-
duce expenditure on the staff, the Sales Development Directorate of
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the Commission holds periodical meetings with the managers of the
Bhavans run directly by the Commission and initiates action
wherever necessary either to effect economies or step up sales. Now
that a few years experience had been gained in the running of these
Bhavans, Government suggested on 18-8-1960 to the Commission
the desirability of setting up special Committee to undertake a close
study of these Bhavans and recommend suitable measures for their
improvement.

(ii) A note regarding the ratio of expenditure on administration
on the Khadi Commission as compared to the amount paid to spin-
ners is being prepared and will be sent to the P.A.C. separtely.

(iii) The Advisory Committee constituted for the Emporium in-
cludes a representative of the Commission and he will certainly en-
sure that the Commission’s interests are fully safeguarded.



APPENDIX XXII

Note from the Ministry of Commerce and Industry re loans for the
development of traditional khadi [Vide para 19 of 25th Report
(2nd Lok Sabha)—Vol, #].

The need for greater vigilance in ensuring that the funds ear-
marked for the development of traditional khadi are properly spent
has been repeatedly impressed on the Commission. Pending
finalisation of its Financial Regulations, the Commission is following
the General Financial Rules of the Central Govt. and a close watch
is being maintained by the Commission through its Supervisory and
Internal Audit Staff.

A special officer appointed by the Commission is actively engag-
ed in finalising the Commission’s own Financial Regulations which
would take into account the special features of the Commission’s pro-
grammes for Khadi & Village Industries. These Financial Regula-
tions are expected to be finalised very shortly. The Commission has
also the assistance of its Financial Adviser in keeping a vigilant
watch over the expenditure of the funds earmarked by the Commis-
sion under various programmes. -

The Government are in correspondence with the Commission with
regard to additional powers to be given to the Commission to deal
effectively with Statutory Boards, etc.

K. T. SATARAWALA,
Joint Secretary to the Government of India.

Dated the 13th October, 1960.
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Non-submission of utilisation certificates in respect of grants-in-aid-
paid to Handloom and Silk Industries [Vide para 20 of 25th
Report (2nd Lok Sabha)—Vol. I].

Audit-cum-utilisation certificates, for the years (954-55, 1955-56.
and 1956-57 in respect of the State Governments listed in the an-
nexure were furnished to audit on 17-6-1959. But these were re-
turned by Audit because the certificates did not specify the amounts
covered and also because they were given by the Secretary of the
All India Handloom Board and not by the Ministry. Audit accord-
ingly desired that the certificates should be furnished in the form
suggested by them. This matter is under consideration. Some
States have furnished Nil expenditure statements and some are yet
to send the certificates, and the matter is being pursued with them,
at a high level.

A note concerning the entire position ¢f these utilisation certi-
ficates, as called for by the Public Accounts Committee, is heing
prepared, in consultation with the Director of Audit, Food, Rehabili-
tation, Supply, Commerce, Steel and Mines, New Delhi. This will
be forwarded as soon as it is finalised.

The revised procedure which was being devised to ensure that the
grants-in-aid were utilised economically and for the intended pur-
poses by the States and other bodies has not been finalished so far.

A note in respect of Silk Industry has been prepared and will be
submitted separately.

Sd./- Jt. Secy. to the Govt. of India.
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APPENDIX XXIV
Ministry of Commerce & Industry

Public Accounts Committee 1959-60, Twenty-fifth Report (Second
Lok Sabha) —[Appropriation Accounts (Civil) 1956-57 and 1957-
58 and Audit Report (Civil), 1958 and 1959} Vol. I—Para 23
(Item No. 19, Appendix I).

Fees for deposits and registration of Trade Marks, Grant No. 3,
1957-58 Accounts, Vol. 11, page 79, note 5—Group-head A. 2—Regist-
rar of Trade Marks.

P.ACs recommendation:

“Para 23. The receipts on account of fees for Deposits and Regis-
tration of Trade Marks realised during the year amounted to
Rs. 496,993 against which the total expenditure under group-head
A. 2 was Rs. 8,40,523. In this connection the Committee would invite
the Ministry's attention to their note (Appendix LXXVI, Volume TII,
Seventh Report, Second Lok Sabha) wherein it was inter alia stated
that it was proposed to amalgamate the Trade Marks Registry and
the Patent Office and would like to know whether this has since
been done.”

Reply:

At a mceeting held in July. 1951, to examine the appropriation
accounts of 1948-49, the Public Accounts Committee, desired to know
why the expenditure on the Trade Marks Registry, Bombay was in
excess of the receipts and what action had been taken to reduce it.
The Committee also suggested that, if necessary, the scales of tees
levied under the Trade Marks Act should be suitably raised so as to
make the organisation self-sufticient. The Committee were inform-
ed in March, 1957 that there were two organisations under the Minis-
try of Commerce & Industry dealing with protection of industrial
property viz. Trade Marks Registry and the Patent Office and if the
two organisations were taken together for determining the question
of self-sufficiency, the receipts covered the entire expenditure and
there was also a small surplus. The Committee were also informed
that the Ministry had a proposal to amalgamate the two organisa-
tions. The Committee now wants to know whether the amalgamae
¢lon has since been done.
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2. The position with regard to amalgamation of the Trade Marks
Registry and the Patent Office is that with the coming into force of
the Trade and Merchandise Marks Act, 1958, with effect from
25-11-1959, a common Head of Department viz. Controller General
of Patents, Designs and Trade Marks for both the organisations has
been appointed. The Ministry has also under consideration the
question of revision of Patents Law. The revised Law will contain
certain provisions affecting the organizational set up of the Patent
Office. Till the revised law is passed, the amalgamation of the two-
offices cannot be attempted. After the revised Patents Law is enact-
ed, the Trade Marks Registr,y and the Patent Office will be brought.

together. It is expected that the revised Patents Law will be enact-
ed in about a year's time.

It might be added that in the rules issued under the new Trade
and Merchandise Marks Act, 1958, the scale of fees for various pur-
poses has been increased. It is expected that the receipts from these:
fees would now cover the greater portion of the expenditure of the
Trade Marks Registry. The accounts for the year 1960-61 will re-
flect the results of this increased scale of fees.

K. V. VENKATACHALAM,
Joint Secretary to the Government of Indie.

Dated 16-9-1960.



APPENDIX XXV

Note from the Ministry of Commerce and Industry pursuant to cction
taken on para 26 of Twentyvfifth Report (Second Lok Sabha).

The position relating to outstandings in constantly under review
of the Foundry and the Board of Directors, and special steps are
being taken by the Foundry to reduce the outstandings. As a result,
against a sum of Rs. 65,031 due from the Cooperative Federation in
U.P., the amount still to be received is Rs. 24,283-03 as on 30th
September 1960. The Foundry is actively pursuing the question of
recovering the balance amount also.

As regards the dues from private parties which stood at Rs. 547,201
on 31-3-1957 (which includes a sum of Rs. 1,02,976 covered by Arbi-
tration Awards) a sum of Rs. 96,243/- only remains to be recovered.

As regards the amount of Rs. 102,976/- covered by Arbitration
awards, a sum of Rs. 84553.00 is still to be recovered, and the Foun-
dry is taking action for recovering of the amounts against the de-
crees or for referring to further arbitration as the case may be. The
Foundry is taking steps for writing off of the amounts in those cases _
where the debts are considered io be irrecoverable.

A year-wise break up of book debits outstanding as at 30th March
1960 with the latest position thereof and steps taken to clear them
ds furnished in the annexure (not printed)

This note has been seen and vetted by Audit.

. (Sd.) D. SANDILYA.
Joint Secretary to the Government of India.
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APPENDIX XXVI1

Instructions issued by the Ministry of Education regarding drawal of
funds against letters of credit (Vide Para 3—6 of Twenty-fifth
Report (Second Lok Sabha)—Vol. II

Consequent upon a detailed discussion in the last meeting of the
Public Accounts Committee regarding the need of drawing funds
agyinst letters of credit, it has been decided that the practice of
drawal of money against letters of credit should be discontinued in
this Ministry, except in the case of A.C.C. Camps pending settle-
ment of the procedure in case of these camps. Even before this, it
will be recalled that the Deputy Financial Adviser had emphasised
on several occasions in the periodical meetings of financial control
and also in individual cases, that the practice of drawing money in
such form was neither desirable under the rules except in emer-
gencies nor free from risk from the Administrative point of view.
All Officers and Sections are requested to note this decision and en-
sure that no funds are drawn in future against a leiter of credit.

2. As regards the past cases where amounts were drawn in this
manner and personal ledger accounts opened, all Sections are
requested to check up that the accounts in question have been
duly completed and rendered to the A.G. and that the Personal
Ledger Accounts have been closed. Cases, if any, which are still
outstanding either from the point of view of rendering complete
Accounts to the A.G. or closing the personal Ledger Accounts should
be immediately reported to Section A. 8 so as to reach that Section
by the 27th January, 1960. It has further been decided that all
Sections which may still have some outstanding cases should make
all efforts to finalise these accounts as early as possible and to send
to Section A. 8 a fortnightly progress report in the proforma en-
closed, to enable it to watch the progress of finalisation without
avoidable delay and to offer suitable advice where there may be diffi-
culties in doing so.

(Sd/-) G. P. VARMA,

Budget Officer.
To

All Sectiong and all Officers upto the Divisional Heads. 2. Guard
File.
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Progress showing the position of Letter of Credit and Personal
Ledger Accounts maintained therefor,

Name of Section............. .

Date of | Amount for which Balance [Reason for
Arawa) | sccounts have been delay in
rendered to A. G. Finalisation

Saoction letter [Amounts
No. snd date.

, A P R E




APPENDIX XXV1l

Instructions issued by the Ministry of Education regarding stamped
receipts and supply of detailed accounts (Vide para 11 of Twenty-
fifth Report of Second Lok Sabha)

The Senior Deputy Accountant General, Central Revenues has
recently reported that, inspite of repeated requests from his office,
a large number of objections pertaining to this Ministry have been
outstanding for very long and that no satisfactory results have been
achieved so far. He has classified the objections broadly in twa cate-
gories, commenting as follows: —

(a) “In a number of cases......stamped acknowledgement
are awaited from the payees. These stamped receipts
are indespensable for a vouching bonafide payments
made by disbursing officers to the bonafide payee and
should have been obtained from the payees immediate-
ly when the payment was made. It is however, strange
to note that these receipts in respect of payments made
during the month of June 1955 and thereafter are still
awaited in this office. Surely the inference is that the
officers concerned are either not aware of their primary
responsibility for public funds entrusted to them or
take their responsibilities very lightly. In either case
administrative Ministry cannot escape its responsibility
for taking effective disciplinary and remedial measures.
Even in respect of such of the outstanding cases when-
ever the attempts made had indicated that there was no
liklihood of the receipts being procured, immediate action
as required under Rule 206 of C.T.R. Volue I should have
been taken.”

(b) “In cases...... detailed bills have not been sent in respect
of advances drawn during 1955 onwards. I would be
grateful if you kindly institute reasons to ensure that
the amounts have been properly spent and if so the de-
detailed accounts thereof are submitted without delay.”

2. In view of this position, it is requestetl that immediate action
may kindly be taken to obtain stamped receipts from the payees in
respect of all pending cases, and, in such cases, where this is not

27
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feasible, or this would mean further delay, action may be taken in
accordance with Rule 208 of C.T.R. Vol. I, reproduced below:—

“Rule 206.—In all cases in which it is not possible or expe-
dient to support a payment by a voucher or by the
payee's receipt, a certificate of payment prepared in
manuscript signed by the disbursing officer and counter-
signed by his superior officer, together with a memo-
randum explaining the circumstances should invariably
be placed on record and submitted to the Accountant
General were necessary. Full particulars of the claims
should invariably be set forth; and where this necessi-

tates the use of regular bill form, the certificate itself
may be recorded whereon”.

3. In so far as the stamped receipts are concerned, no payment
should in future, be made to any party until a stamped receipt has
been obtained therefor.

4. As regards advances, drawn from the treasury for making
payments on the spot in connection with certain events there would
appear to be no justification for keeping such advances unadjusted
for more than a couple of weeks after the events is complete. The
normal period fixed for this settlement of these advances by render-
ing a complete account to the A.G. and refunding the untilised
balance into the Treasury is on month from the date of completion
of the events. In so far as the old outstanding cases are concerned,
these advances should be settled as early as possible and in any case
any delay in the submission of accounts is contemplated, the posi-
tion should be fully explained to the A.G. separately in respect of
each individual case. In regard to the cases in which the account
has been compiled but their submission could not be made to the
A.G. pending clarification or collection of some documents in respect
of a few items, these accounts should not be held up for these reasons.
These should be sent to the A.G. pointing out the particular items
which might be under further examination of the Ministry and on
which a farther communication will follow. It seems that the above
mentioned unsatisfactory situation regarding advances and arises out
of the following possible irregularities: —

(i) A tendency to draw advances frequently with a view to
making the payment position for the event easy.

(ii) A tendency to attach all importance to the activities of the
event and ignore the essentiality of keeping a systematic
account day to day as the events progresses.

(iil) A tendency to keep the accounts open till the last pay-
ment in connection with the events has been made.
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All the three tendencies mentioned above lead to series of irre-
gularities. In regard to (i) above, it should be borne in mind that
the drawal of an advance entails with it a much greater respon-
sibility on the drawing Officer than the amount of facility of payment
that it affords. Apart from this, it is highly irregular from the
point of view of financial propriety to block Government money
by drawing advances for any payment that can be arranged through
normal procedure. Claims for even supplies and services should as
far as possible be paid by endorsing the bills of the claimants for
payments at the treasury. Thus advances will normally require in
rare cases only, for petty payments to be made on the spot can be
met from temporary advances from the permanent impress of the
Ministry. As a general rule, therefore, in the best interest of the
drawing officer himself, the drawal of advances should be restricted
to a very few unavoidable cases only and the amount so drawn
should be limited to the minimum requirements. This will also faci-
litate settlement of such advances by rendering account to the
Accountant General and refunding the unspent balance within the
prescribed period of one month from the date of completion of the
event. As regards tendency mentioned at (ii) it will be seen that
if the number and amount of advances is restricted to minimum re-
quirements, the burden of keeping accounts of advances will not be
heavy. While it is appreciated that a great deal of importance
should be given to the activities of the event, the importance of
keeping a vigilant watch and maintaining a systematic account of
the expenditure incurred should be no means be ignored. A little care
in keeping the number of advances to a minimum and maintaining
day to day accounts of the expenditure would enable the officials
concerned to meet the requirements of financial rules without the
least prejudice to the activities. In regard to tendency (iii) men-
tioned above, it may be noted that the drawal of an advance for a
particular purpose of an even does not necessarily mean that all
claims connected therewith must be met from the advance itself
.even if some claims may not be preferred for several months. The
purpose of drawing an advance is to meet expenses of events of
emergent character. As soon as the event is over, the emergency
vanishes and the account should be closed and the advances settled
in full if necessary, by adding a note to the accounts are outstanding
claims which might not be received till then. The account pertain-
ing to advances and unspent balances thereof should not in any case
be held up for that reason. The outstanding claims can thereafter be
settled by drawing funds from the treasury in normal way.

5. Incidentally the accounts from the grantees which are to be
submitted to this Ministry for examination with a view to finding out
that the grants have been properly utilised and that no refunds are
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due from the grantees are likewise delayed abnormally by the
grantees. They should also be able to furnish the accounts within a
reasonable period from the date of completion of the purpose of the
grant or the close of the financial year which ever is earlier. Where
detailed accounts are due from the grantees but have not been re-
ceived from them so far, immediate steps should be taken and all
efforts made to get the accounts without delay. The question of
stopping further grants in such cases, if accounts for the grants al-
ready made are not duly received should also be considered.

There may be some cases where it is not feasible for the grantee
to furnish the accounts within the prescribed time. In such the
position should be clearly be explained to the AG.

All concerned may kindly note. D.F.A. has seen.

All Branch Officers. (S8d/-) G. P. VARMA,
All Sections. Budget Officer.




APPENDIX XXVIIX

No. F. 20(2)-Cons./59.
MINISTRY OF EXTERNAL AFFAIRS

SussecT: —Public Accounts Committee—Recommendations made in

para 69 of the Seventh Report (2nd Lok Sabha)—Ad-
ministration of the Scheme of Fimancial Assistance to
Evacuees from War Zones.

In the note circulated to the members of the Public Accounts
Committee in January, 1959 in respect of recovery of the advances
given to the evacuees from war zones, this Ministry suggested for
consideration of the Public Accounts Committee two solutions to

deal with the outstanding advances which amounted to roughly Rs.
5 crores by the end of 1957: —

(i) The whole amount outstanding against the evacuees might
be written ofl, and

(ii) More serious efforts should be made to streamline the

write off procedure and to obtain a precise picture of the
amounts that could be recovered.

In commenting on this note, the Committee observed that the

final decision as to which course uiey should follow should be taken
by the Government.

2. As a complete write off might have repercussions on other
loans granted by the Government of India—particularly to evacuees
from West and East Pakistan.—this Ministry favoured the adoption
of the second solution on the ground that it would indicate a very
serious efforts on the part of the Ministry to liquidate these out-
standing advances on a rational basis and the net result would be
an advantage to the Government. To obtain a streamlined picture of
the problem certain practical suggestions were made. The Heads of
Missions at Rangoon, Kuala Lumpur and Singapore were addressed
in the matter and they were requested to prepare statements giving
full details of each case of thé loan granted with their recommenda-
tions in regard to their recovery or write off. The Chief Secretaries
of the States were also requested demi-officially to collect particulars
regarding the amounts advanced, the amounts recovered and the
amount outstanding etc. in respect of each evacuee. They were also
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informed that as soon as the particulars were collected by them, a
team of two officers one representing the Finance Ministry and the
other representing the Administration would visit the State Capi-
tals to examine each case and decide on the spot whether to continue
recovery or write off the outstanding amounts depending on the
financial resources of the evacuees,

3. The Embassy of India at Rangoon forwarded bulky statements
containing particulars of 15,734 evacuees from whom recoveries
were still to be effected. On going through these statements certain
defects were noticed on account of which it was not possible for us
to take action. The Embassy had not given the names of the States
in India which had originally granted the advances to the evacuees.
Similarly the Embassy did not report on the existing assets or
financial resources of the evacuees and also did not make their speci-
fic recommendations regarding continuance of the recoveries or their
write offs. Out of the 15,734 cases, 1,471 cases related to advances of
over Rs. 1,000 and 14,263 cases of less than Rs. 1,000. The High
Commission at Kuala Lumpur reported a total of 1,461 cases of which
107 cases were of over Rs. 1,000 and 1,354 of less than Rs. 1,000. The
Mission at Singapore reported 1,040 cases, 154 of over Rs. 1,000 and
886 of less than Rs. 1,000.

4. It was felt that in the absence of the personal files of each
evacuee it was difficult for us to take a decision in regard to each
case, With a view to accelerating the expeditious disposal of the
total of 18,235 cases pending disposal in the three Missions mentioned
above, it was decided to delegate powers to the Heads of these Mis-
sions. Accordingly the Heads of the three Missions were given
powers to write off finally, all bad cases, i.e., irrecoverable advances
up to a limit of Rs. 1,000 in any individual case subject to certain
conditions. The Missions were also requested to furnish monthly
statements giving the names of the evacuees, the States in India in
which the advances were originally given and the amounts written
off in each month. It will be observed that with the powers dele-
gated to them all the Missions can finally deal with 16,503 cases,
though a report about each case dealt with will be made by them to
the Government of India in monthly statements. The Ministry them-
selves will have to issue orders on 1,732 cases only (1,471 in Burma,
107 cases in Malaya and 154 cases in Singapore) where the amounts.
recoverable from the evacuees exceeqd Rs. 1,000. Action will be taken
when the Missions have done their best to effect recoveries and make
specific recommendations to us for the write off of the amounts.

5. The team of officers referred to in para 2 above have so far
visited the’State Capitals of Punjab, Uttar Pradesh, Bombay, Bihar
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and West Bengal, Out of total amount of Rs. 3,69,387-15-¢ advanced
to evacuees in the State of Punjab, a sum of Rs. 1,98,369:35 was re-
ported to be outstanding against the evacuees. The figure of Rs,
1,98,369.35 included Rs. 68,880 due from the Government of Pakis-
tan on account of migrated Muslims and Rs. 35,425:54 due from the
Government of Burma on account of Anglo-Indian evacuees who are
the financial responsibility of that Government. The Punjab
Government were asked to treat the amount of Rs. 68,890 due from
the Government of Pakistan as written off under the agreement
between the Government of India and Government of Pakistan. The
amount of Rs. 35,425.54 on account of the Anglo-Indian evacuees is
to be passed on to the Government of Burma. The State Govern-
ment have been requested to let us know the details of this amount
to enable us to debit it to the Government of Burma. If the State
Government follow the line of action indicated by the visiting offi-
cers, they could settle a sum of Rs. 1,18,328.50. The State Govern-
ment were also asked to report to the Ministry those cases of eva-
cuees where the advances exceeded Rs. 1,000 in individual cases so
that the Ministry could take decision to their write offs. In the
remaining cases of less than Rs. 1,000 the Government of Punjab are
themselves taking action regarding recovery of advances or their
write off under the powers delegated to them.

6. As a result of the visit of the two officers to Lucknow, a sum
of Rs 32,654.00 was written off in regard to the evacuees in the State
of Uttar Pradesh. The State Government are in direct touch with
our Missions at Rangoon, etc. with a view to making enquiries about
the financial resources of the evacuess reported to have gone out of
India before decision to write off the amounts could be taken.

7. As the time of their visit to Bombay the two officers indicated
to the State Government the line of actions to be taken in regard to
about 450 cases where the amounts of advances exceeded Rs. 1,000.
We have taken decisions in regard to ‘bad cases’ and as a result we
have written off a total amount of Rs. 1,18,885. Most of the evacuees
in the State of Maharashtra are at present in Burma. The Embassy
of India at Rangoon to whom the report of the visiting officers was
sent have started initiating action in addressing the evacuees, re-
questing or serving notices on them to reply their loans. The
Embassy have also sought the assistance of the Indian Associations
in Burma.

8. In the State of Bihar there are 44 cases of evacuee advances of
less than Rs. 1,000 and 9 cases of over Rs. 1,000. The total amount
recoverable from these evacuees is 63,661.50 and the State Govern-
ment are taking action with a view to finally dispose of all these
cases.
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9. There were about 20,000 cases to be examined in West Bengal
As the Government of West Bengal declined to undertake the work
of recovery from the evacuees, this work has been entrusted to the
Regional Passport & Emigration Officer, Calcutta and a
Section called Burma Loan Recovery Section has been established
in his office with 1 Superintendent, 1 UD.C., 1 LD.C. and 1 steno-
typist. This Section has examined so far 9,000 cases. The team of
officers is satisfled with the present rate of examination of the cases.
There are about 12,000 cases still to be examined and it will take
about 10 months to finish this work. Financial powers have been
delegated to the Regional Passport Officer, Calcutta, to write off
finally irrecoverable advances upto a limit of Rs. 200 in any indivi-
dual case. As a result of this the R.P.O. has so far written off a total
amount of Rs. 7,558,21. The Ministry, after careful examination of
the ‘bad cases’ have written off a total amount of Rs. 48,782.67.

10. In the State of Delhi, Assam and Mysore, the amounts of out-
standing advances against the evacuees are negligible. It has there-
fore, been decided that it is not necessary for the officers to visit these

States.

11. The team of officers has yet to visit Madras, Andhra Pradesh,
Kerala and Orissa which have not yet furnished statements of the

evacuees.

12. The following categories of evacuees from Burma who were
granted repayable advances during their stay in India under the
Government of India's Scheme of Financial Assistance to evacuees
from War Zones are the financial responsibility of the Government
of the Union of Burma.

(i) Burmans

(i) Anglo-Burmans

(iii) Anglo-Indians

(iv) European British subjects, other than the Indians evacuated
from Burma, and

(v) All Burma Government servants irrespective of nationality,
whose services had not been terminated by that Govern-
ment.

During the period under review our efforts were intensified and
brought to some shape the various debits raised against the Govern-
ment of Burma from time to time on account of the above mentioned
categories of evacuees. The Ambassador at Rangoon was requested
to take up the matter at a higher level with the Government of
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Burma. It is gratifying to note that we have gained substantial
achievements and these are reported as follows: —

1. The Government of Burma has agreed to accept the debit
of Rs. 2,57,305.22 on account of the expenditure incurred
on the Arakanese Refugee Camp.

2. That Government have agreed to settle our claim of
Rs. 3,30,824.75 for Rs. 2,80,000 on account of expenditure
incurred on evacuees in West Bengal. As desired by
them we have furnished a certificate from the A.G,
West Bengal that no double debit is involved. No more
difficulty is anticipated in this regard.

3. Out of the total amount of Rs. 3,25,191-13-9 on account of
expenditure in the State of Uttar Pradesh the Govern-
ment of Burma have already agreed to accept the debit
of Rs. 1,04,538.15. The Embassy at Rangoon has been
asked to move the Government of Burma to accept the
balance of Rs. 2,20,653-11-3. Our Embassy do not anti-
cipate much difficulty in persuading that Government to
accept the balance.

4. In the case of Assam, the Government of Burma have al-
ready agreed to accept the debit of Rs. 15,978.29 and are
further agreeable to accept another debit of Rs. 6,26,433.
Our Embassy at Rangocn, as reported by them earlier,
have written ofticiallv to that Government in the matter.

We sent round demi-official reminders to the Chief Secretaries of
the State Governments and the Governments of Andhra Pradesh and
Bombay have recently raised the debits of Rs. 6,875.69 and
Rs. 1,53,476.25 against the Government of Burma. The Government
of Madras intend debiting an amount of Rs. 1,18,274.36. Final figure
of the amount raised against the Government of Burma can only be
arrived at when we have received final reports from the other State
Governments who are being reminded periodically.

13. At the time of next reporting to the P.A.C. it is hoped that the
Government of India will be able to receive from the Government
of Burma a total credit of abcut Rs. 15 lakhs. It may be stated that
there is likely to be a time lag between the acceptance of the above
mentioned debits by the Government of Burma and the actual pay-
ment.
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14. As s result of the visit of the two officers to various State Gov-
ernments and as 8 result of our efforts in general to dispose of as
expeditiously as possible individual cases of over Rs. 1,000 received
from the State Governments for write offs, we have written off a

total amount of Rs. 2,78,142.08 during the period February, 1939 to
30th June, 1960.

Y. D. GUNDEVIA,
Special Secretary to the Government of India.



APPENDIX XXIX
MINISTRY OF EXTERNAL AFFAIRS
(Vigilance Unit)

Subject: Note on overpayment of foreign allowance to Shri K. N. S.
Sarma—an ex-Assistant Information Officer, Indian High
Commission, London—Observations made by Public Ac-
counts Committee in para 23 of their Twenty-fifth Report,
Vol. II—(2nd Lok Sabha).

The Indian High Commission, London, have informed us that in
accordance with our instructions, they conducted an enquiry into
the question of overpayment of Foreign Allowance, with a view to
fixing responsibility on an officer/officers of their Accounts Depart-
ment. They have stated that owing to lapse of time, personal en-
quiry has not been possible, as all the supervisory officers concerned
viz. the Chief Accounting Officer, the Deputy Chief Accounting Officer
and the two Assistant Chief Accounting Officers who were then in
position, are no longer in service in the Mission, all of them having
retired from service between 1957 and 1959. In the absence of these
supervisory officers in the Accounts Department, who have now re-
tired, it has not been possible to fix responsibility in the matter on
any individual officer.

2. However, the Ministry issued instructions to the Chief Accoun-
ting Officer in 1957 that he should make a pre-check of all the pay-
ments made by him on behall of the Governmet of India. In view
of this it seems plirmissible to assume that such omissions will not
ocecur in the Accounts Department in future.

K. V. PADMANABHAN.
Joint Secretary to the Government of India.
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APPENDIX XXX
No. 58(14) Prop./60

MINISTRY OF EXTERNAL AFFAIRS

Note containing information desired by the Public Accounts Com-
fmittee in connection with purchase of land at Nairobi for construction
-of residence of the Head of the Mission—Recommendation made in
their 25th Report Vol. Il—Para 26.

Ministry of External Affairs regret if they have given the impres-
sion to the Committee that they were attempting to justify the pur-
chase of the land on the ground that there has been a rise in the land
value. There was certainly no intention of speculation in land and
making a profit by subsequent sale. What was intended to be convey-
ed was that the land value was rising and expected to continue to
rise. It was, therefore, considered prudent to purchase the land while
the prices were still reasonable, even though Government were not
in a position to finance immediate construction on the plot in ques-
tion,

2. The other information asked for by the Committee is given
below: —

(i) Yearly expenditure on Rs. 33,888.12
rental

(ii) Present arrangement (a) Government of India es-
for housing the staff. tate (12 fifts in two blocks
of six each).

(b) Ten rented flats at annual
rental of Rs. 33,888.12

(til) The saving that would Taking into consideraticn the
result by constructing recurring annual charges
quarters for the staff. (a) interest at 6 per cent on

the capital cost, (b) main-
tenance charges and (c)
sinking fund on the basis
of the life of the buildings
to be constructed at 75
years, there is likely to be
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(iv) The total expenditure
likely to be involved
by such construction.

(v) Time that would be taken The construction

in construction of the
quarters,

New DrLHI;
Dated the 27th December, 1960.

an annual loss to Govern-
ment of approximately Rs.
8,042, the cost of construc-
tion being calculated at Ra.
4,80,000.

In the construction of the exis-

ting 12 flats an expenditure
of nearly Rs. 480,000 was
incurred in 1952{1953. It is
estimated that more than
that amount will be neces-
sary for the project as prices
have since risen.

itself will

take about a year after preli-
minaries are completed.

3. The Government have carefully considered the various pro-
posals for the utilisation of this plot of land en High Ridge Estate
and it has been decided in August 1960 that the Commissioner’'s
residence should be constructed cn this plot, as originally contem-
plated. The rent which is being paid for the leased furnished house
of the Commissioner is Rs. 24,000/- per annum. The Mission In
Nairobi has been requested to furnish estimates at present dav rates
of the cost of construction breadly as per plans already prepared..

Y. D. GUNDEVIA,

Special Secretary tn the Govt. of India.



APPENDIX XXXI

Supplementary note containing information desired by the Public
Accounts Comimttee in connection with the purchase of land at
Nairobi for construction of residence of the Head of Mission—
Recommendations made in their 25th Report Volume I[—Para 26.
(2nd Lok Sabha).

The Ministry of External Affairs in their note No. F. 56 (14) Prop|
460 dated the 7th December, 1960, on the above subject, had stated that
1t was decided in August, 1960 that the Commissioner’s residence
should be constructed on the original plot, and that estimates etc. had
been called for by the Mission. The proposal for commencing the
actual construction of the residence has against had to be reviewed in
the light of the present impending political changes in East Africa.
While no change in the choice of the site is contemplated: it is con-
sidered advisable to hold up the actual construction till the political
;position is clearer.

(B. F. H. B. TYABJ]),
Special Secretary.

New Devni;
Dated, 27th September, 19861.
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APPENDIX XXXl

Note detailing the action taken or proposed to be taken on para 88 of
the Seventh Report of the Public Accounts Committee

Although it may be true that there are heavy arrears of income-
tax, it is not due to any negligence on the part of the Ministry. The
broad reasons for this pendency have been indicated in the state-
ments already furnished to the Public Accounts Committee (Appen-
dix XV of Seventh Report of Public Accounts Committee), The De-
partment has often to stay the recovery of outstanding demands
where appeals have been flled by assessees and points are in dispute.
In these cases, if the Department resorts to coercive measures, such
as, attachment and forced sale of properties, it will be causing undue
harm to the assessees since, if they win in appeal, they will not be
able to get the properties back. And then, there are arrears pending
settlement of Double Incometax Relief claims. These claims cannot
be settled unless and until the relevant assessments in India and in
foreign countries concerned are completed. When the claims are
settled, the demands will be automatically liquidated.

2. The Department is taking various steps to enforce recovery.
‘The statutory powers given to them in this regard are contained in
‘Section 46 of the Income-tax Act. The most important of these are
attachment of movable and immovable assets and of dues to the de-
faulter from other parties. Penalties can, of course, be imposed on
the defaulting assessees so as to expedite recovery. But against a
recalcitrant assessee on whom no effect is produced by the imposition
of penalties, the final step is to issue a certificate to the Collector of
the District with a request to him to recover the dues as arrears of
land revenue. The Department’s ability to collect arrears of income-
tax in these cases is, therefore, ultimately dependent on the Collec-
tors and the vigour with which the yp ursue recover. As the Col-
lectors are overburdened with other work, the recovery of taxes does
not get that priority as it should get. Arrangements have, there-
fore, been made with the State Governments for the appointment, at
the cost of the Central Government, of Special Revenue Officers
exclusively for income-tax collection work whenever there are heavy
arrears and the volume of work is too much for one Collector to cope
with. This arrangement is in vogue in Bombay|Calcutta/Madras!
Kanpur{Delhi!AgraiMysore!Trivandrum| Ahmedabad| Surat! Nasik!
flyderabad|Vijayada and Amritsar. Further, a drive for the clearance
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of sppeals was inaugurated during 1957-58, the number of Appellate
Assistant Commissioners being specially increased for the purpose.
The total number of appeals disposed of in 1957-58 increased to 1,30,778
as ageinst 78,181 in 1855-56. The pendency got reduced from 1,14,702
on 1-4-56 to 83.231 on 1-4-58.

3. Recovery is also sometimes handicapped by filing of writ peti-
tions before the High Courts by the assessees. These are followed by
prchibitory orders from the High Court against enforcing recovery
of tax.

4. Ultimately, a part of the arrears will have to be written off as
irrecoverable. Writes off of irrecoverable demands of income-tax
are inevitable having in view the very nature of the levy. We find
that in other countries also, it is an usual feature. Assessments are
made after the incomes are earned and in the meanwhi'e the assessee
may have incurred losses which permanently cripple his capacity to
pay. Further, in any scheme of assessment which depends upon the
correct disclosure of all relevant facts by the assessee himself, it is
inevitable that occasions should arise in which the Department while
nct accepting the correctness of the information furnished by the
assessees shou'd make estimates. In such cases assessees who con-
ceal their liquid assets can always make recovery a difficult problem
for the Department. Taxes are also outstanding against parties who
have left for Pakistan and there are no means of effecting recovery
from them. And then there are demands against ccmpanies who
have gone into liquidation and possess practically no assets. Further,
in a case where an assessee dies and the demand happens to be creat-
ed after his death, the taxes that can be recovered will have to be
limited to the extent of the estate left by him and this inay be much
less than the demand raised. In view of these factors, it is inevitable
that a part of the outstandings shall have tc go unrecovered.

5. A systematic review of cases in which demands have been out-
standing for a long time has been undertaken and write off is being
ordered wherever found necessary. The powers of write-off of In-
come-tax Officers and Inspecting Assistant Commissicners have been
enhanced with effect from the 16th June, 1958 and where the out-
standing demand exceeds Rs. 1 lakh, the concurrence of the Board
18 taken before the amount is written off.

Sd./- (V. V. CHARl),
Joint Secy. to the Govt. of Ind:a.
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The Analytical summary of the arrcar demand and current demand
(1.T., EP.T. & B.P.T.) as outstanding at the end of JUNE, 1958:-

(Figures in thousands)
Current
Arrears  demand for Total
1958-59 .
1. Amount pending settlement of
DIT or other relief claims . 12,80.87 13.93 12,94,80
2. Amount due from persons who
have left India and have no
assets in India . . . "8,01,48 9 8,01,57
3. Amount due from companies
under liquidation . . 6.79.08 3,90 6,82,08
4. Amount covered by certificates
(Issued to the Collectors ex=
cluding certificates relating to .
items 1 to 3 above).
(a) Recoverable estimate " . 04,75,15 5,53 94,8067
(&) Irrecoverable estimate”™ . 1 23,94,25 1,27 23,95,%3
s. Amount pending disposal of
appeals (excluding items 1 to
4 above) : : "33.42.48 312,77 33,75,38
6. Amount in respect of which
enalties u,s 46 have been
chicd (amounts included in
itens 1 to § should not be
included in this) . 3.67,23 1 3,67,38
7. Outstanding for other reasons
of which—
(a) Probably irrecoverable . 10,00,71 2,83 10,03,54
(d) Balance recoverabl.,
{1) fallen due before 30-6-58 7 34,38,75 5, 81,15 40,19,90
(11) not fallen due before
30-6-58 . . . 11,06,00 13,12,14 24,18,14
ToraL . . . 2,38,86,00 19,53,75 2,58,39,75
tinr) Unclassified misc. '
items . . . 8,82,81 .. 8,82,82
GURaND ToTaL . . 2,47,68,81 19,53,75  2,67,22,58

v i 2 i TR ——————

2064 (Aii) LS—19.



APPENDIX _s 9«1}
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)

Note on “Control over grant-aided bodies” submitted to the P.A.C.
w.th reference to their observation in para. 176 of their Seventh

Report (1957-58).

This note discusses the various types of checks, financial as well
as administrative, exercised by Government in the case of grants-
fn-aid given to quasi-Government and private organisations with
a view to ensuring proper utilisation of such grants.

2. Payments of grants-in-aid to public bodies and institutions
are normally governed by th- provisions of paragraphs 208 to 209
o the GF.Rs. Vol. I (Thes rules have been reproduced in the
Annexure to this note). Th se rules provide inter alia that:

(i) Every order sanctioning a grant should specify clearly
the object for which it is given and the conditions if any,
attached to the grant. In the case of non-recurring grants
for specified objects, the order should also specify the
time limit within which the grant should be spent.

(ii) Before a grant is paid to a public body, the sanctioning
authority should. as far as possible, insist on obtaining an
audited statement of the accounts of the body in order to
assess the financial position of the grantee and to ensure
that any previous grant was spent for the
purpose for which it was granted. The authority sanc-
tioning a grant, while communicating the sanction to the
Accountant General, should state whether the audited
statement of accounts has been obtained or whether the
grantee has been exempted from submitting the state-
ment. In cases, however, where it is necessary to help
the bodies to tide over their difficulties due to non-pay-
ment of grants, pending submission of the accounts, it
has been decided that only partial payment should be
made to assist them till they are in a position to submit
audited accounts and obtain their regular allotments.

(ili) The departmental officer is primarily responsible for
certitying to the Accountant General in such form and
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at such intervals as may be agreed upon between the
Accountant General and the Head of the Department,
the fulfilment of the conditions attaching to the grant
To enable the certifying officer to satisfy himself that
the conditions of the grant have been fulfilled, he is em-
powered to require submission to him, of such reports,
statements etc., in respect of expenditure from the grant.

3. The question of adequacy or otherwise of these checks was
examined by Government in 1955 at the suggestion of the Account-
ant General, Central Revenues and it was felt that the existing
provisions were adequate. It may be added here that the
Comptroller and Auditor General also held a similar opinion. In
a letter to all the Accountants General in 1955 he expressed the
view that a strict observance of the pres:nt rules in the G.F.Rs
would help to avoid irregularities and suggested that the Account~
ants General should ensure that corresponding rules existed in the
State Codes.

4 Administrative Control.-In view of the Public Accounts
Committee’s recommendations, the matter of control of grants-
aided bodies has been further reviewed in consultation with the
various administrative Ministries. The review has revealed that,
besides the above checks. certain administrative measures are also
taken to ensure that the standard of work of the grant-aided insti.
tutions and their achievements are commensurate with the grants
given to them in all cases where such a step is found necessary.
This is achieved by one or more of the following methods:—

(a) The schemes which are flnanced by Government are ap-
proved by the Ministry and periodical progress reports
are received and scrutinised in the Ministry.

(b) In cases where the entire expenditure of an institution
or a major part of its expenditure is financed from Gov-
ernment grants, Government have nominated represents-
tives in the respective Boards of management which are
responsible for the efficient running of the institutions
concerned. Government have thus the advantage of
getting first hand information as to how the affairs of
the body are handled and also, in certain cases, have a
voice in shaping the policies followed by the institution

(c) In certain cases there are inspection teams or fleld officers
or liaison officers who report on the progreulve utilt-
sation of the grants.
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(d) In the case of local development works through voluntary
associations, village Panchayst etc., where grants are
glven on a matching basis, schemes are Implemented
through the agency of the State Governments, who ap-
prove the schemes and the amount is reimbursed in
arrears, based on the detailed statement furnished by the
State Governments every quarter. In some cases the
State Governments are also requested to appoint liaison .
officers for exercising supervision etc.

5. Autonomous bodies receiving grants-in-aid.—In the case of
autonomous bodies set up by resolutions or other executive orders
(whether registered or unregistered) receiving grants-in-aid from
Government, the following safeguards exist in the majority of the
Organisations:

(f) Obtaining the prior approval of the Central Government
to appointments to high level posts.

(i) Arrangements for Audit through the Comptroller and
Auditor General.

(1ii) Having representatives of the Ministry of Finance in the
Governing body/Finance Committees.

(iv) Submission of audited statements of Accounts and the
budget estimates for the ensuing year to Government.

In the case of a few Organisations the following further safe-
guards also exist:

(a) Obtaining the prior approval of Government to large
schemes/capital expenditure exceeding certain specified
limits.

(b) Power of Government to issue directions to the organi-
sations in certain matters, and

(¢) right of Government to inspect.

6. Recommendations of the Estimates Committee—It may be
added that these checks/controls on the wvarious grantees
have further been improved upon by the acceptance by Govern-
ment of the recommendations of the Estimates Committee made
in paragraph 17 of their 55th Report (Second Lok Sabha). A
review of the utilisation of the grants-in-aid specifying in detail
the achievements vis-a-vis the amounts spent is also to be includ-
ed in the annual report of the Ministry concerned—vide this Minis-
try’'s OM. No. F.10(3)-E(Coord)/59, dated the 24th July, 1859 to
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the Lok Sabha Secretariat. Necessary instructions have been issu-
ed to the Ministries in this regard, vide paragraph 4 of this Minis-
try's O.M. No. 10(3)-E(Coord.) /59, dated the 20th July, 1959.

7. Audit Control.—The provisions relating to the checks by Audit
of the grants-in-aid are contained in the Audit Code. The Comp-
troller and Auditor General. however, in 1856, suggested that in
cases where the amount involved is substantial, audit should have
an independent means of satisfying itself as to the fulfilment of
the conditions of the grant by referring to the accounts of the
grantees. This was examined by Government in consultation with
the Comptroller and Auditor General and orders were issued in
1957 that grants-in-aid in excess of Rs. 1 lakh per annum ecur-
ring) and Rs. 5 lakhs (non-recurring) should normally be sanction-
od by the competent authorities with the specific condition laid
down in the sanctioning orders that the accounts of the institution
receiving the grant should be open for a test check by the Comptrol-
ler and Auditor General at his discretion. A copy of this Ministry’s
OM. No. 11(39)-EI1(A) /68, dated the 4th January, 1957, is attach-
ed. These orders further stipulated that the Comptroller and
Auditor General will have the discretion in approaching Govern-
ment if, in any special case, he considered that an audit of the
recipient’s books, even when the amount is less, was called for.
Even in respect of unconditional grants-in-aid, Government reserv-
ed the right to have the accounts of the grantee audited by the
Comptroller and Auditor General on their own initiative, to satisty -
themselves generally regarding the manner in which the affairs of
the bodv are being managed.

In this connection it may be observed that the Attorney General
had advised, and the Ministry of Law had also agreed that the
Comptroller and Auditor General could not, in the absence of any
law made by Parliament in this behalf, perform any duties or
exercise any powers in relation to accounts of any authority other
than the Union and State Governments. At the instance of the
P.AC., a fresh reference was made to the Attorney General solicit-
ing his advice inter alia on the following points: —

(i) Whether Government can, in making a grant-in-ald,
attach a condition to the effect that the Comptroller and
Auditor General shall have power to examine the as-
counts of the grantee; and

. (ii) whether conferment of a power as is mentioned in the
above question will require a law of Parliament and #
so, whether such law can be passed in respect of any
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grantee, whether an individual or association of indivi-
dusls, incorporated or unincorporated or whether such law

can be passed only in respect of certain kinds of grantees
and, if so, which,

The learned Counsel has advised as follows:—

(f) No, except when grants-in-aid are made to an authority
or a body where an authority would mean a p:rson or
body exercising power or command. It may be a
statutory authority or a local authority or some other kind
of authority. A body would mean an aggregate of persons,
incorporated or unincorporated; and

(il) A law of Parliament would be necessary. Such a law
can be passed only in respect of a grantee who is an
authority or body as stated above. Such a law cannot be
passed in respect of a grantee who is an individual. But
it can be passed in the case of grantees who are asso-
ciations of individuals, whether incorporated or unincor-
porated.

The advice of the learned Counsel and the need for any
consequential legislation in this regard has bcen examined by the
Government in consultation with the Comptroller and Auditor
General and it has been decided that suitable provision to give the
Comptroller and Auditor General the right of access to the books
and accounts of grant-aided authorities and bodies may be made
in the proposed Exchequer and Audit Bill defining the functions of
the Comptroller and Auditor General.

8. The question of control over grant-aided bodies has been a
subject of continuous review in order to devise such financial and
adminisirative measures as may be considered necessary to see that
the granis are spent for the purpose for which they are intended.
Recently the Comptroller and Auditor General has also suggested
that:—

(1) In all cases where Government consider it necessary to
set up a body to administer sanctioned schemes, its
status should be that of either an advisory body or that
of a departmental committee; the Chief Executive should,
in either event, be a Government officer under the
control of the Ministry. _If the advice or the decisions of
the Committee violate financial principles or administra-
tive and other regulations, the executive officer will rep-
resent his point of view to the Committee. In the event
of a disagreement. the orders of the Ministry should be
obtained.
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(The Comptroller and Auditor General has stated that:
suggestions are not inconsistent with the idea of the
visory bodies being allowed considerable autonomy in
actual practice as a matter of convention and has expmud—
ed the view that independent registered bodies, with
attendant complications, should not be set up merely for
the purpose of expending Government funds by a Com-
mittee nominated by’ Government. According to him,
even if registered bodies were set up, it would not dis-
pense with the n:cessity of making provision for a com-
petent officer being appointed by Government as its Chief
Executive and it would still be necessary to lay down a
well defined procedure to be followed in cases where the
Chief Executive Officer’s advice on matters of adminis-
trative or financial regularity or propriety were not ac-
cepted by the governing body. In the Comptroller and
Auditor General’s view, Government would similarly
have to take steps to enforce the proper maintenance of
accounts by qualifled staff and to ensure that Gnvemmcnt
assets were used for the purposes for which they were
provided).

(ii) Grants should be made available only on the basis  of
specific schemes of expenditure drawn up in sufficient
detail and approved by Government.

(iii) Government should call for periodical reports showing'
the expenditure on each of the objects as detailed in
the Schcme and scrutinise whether there have been
variations or unauthorised diversion of funds.

(iv) There should be a provision for the maintenance of an
audited record of all assets acquired wholly or substan»-
tially out of Government grants; and

(v) Where grants are made to non-Government or quasts’
Government bodies or institutions, a condition may be
laid down that such assets should not, without prior sanc-
tion of Government, be disposed of or utilised for purpos~
es other than those for which the grants have becen sanc-
tioned.

The suggestions made by the Comptroller and Auditor General
contained at serial Nos. (ii) to (v) above have been accepted by
the Government and necessary orders have been issued—wvide this
Ministry’'s OM. No. F.11(8)-E.II(A)/60, dated the 2nd February,
1960 (copy attached).
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In regard to the suggestions at (i) above, while Governmaent
fully appreciate the reasons behind the suggestion, since it has been
. fhelr policy that the performance of certain types of activities may
Ge entrusted to bodies having a measure of autonomy in their ad-
ministration, unfettered by the normal rules, regulations and
coutine of Government Departments, the adoption of the Comptrol-
ter and Auditor General's suggestion is bound to be regarded as an
tncursion into the autonomy of the. institutions, and would largely
defeat the object with which they were set up. In order, however,
to ensure that these organisations function properly and are sub-
fected to statutory regulations and can be held liable for their
actions, it is necessary, unless they have been created by statute, to
incorporate them as Societies under the Societies Registration Act,
18490, (or as companies under the Companies Act, 1856). There are,
however, certain difficulties in adopting these alternatives, such as
safeguarding of assets acquired out of grants made by Government
in the event of dissolution of the body, changing the membership
of the governing body, recovery of misapplied funds, etc. A pro-
posal te sponsor suitable legislation to give corporate existence to
such bodies as have objects not confined to one State where Gov-
ernment could provide for clauses securing the desired type and
ancasure of control is also separately under consideration of the
Government,

9. As the observation of the Public Accounts Commiftee in their
Tth Report (1937-58) was made on the suggestions of the Comptrol-
fer and Auditor General, the latter was requested to let the Gov-
arnment know the types of checks the Committee had specifically
sn mind. He replied to the following effict:--

“The Public Accounts Committee had probably in mind the
responsibility of the Departmental authorities to satisfy
themselves at appropriate intervals by administrative
ingpections or by requiring the submission of suitable
reports. statement of progressive expenditure etc. whether
the object has been fulfilled and whether the funds are
being properly utilised.”

The position indicated in the earlier paragraphs would show
that, by and large, adequate safeguards have been provided to have
an effective control over the recipients of grants and that judged
from the above provisions, the case referred to in the Audit Report,
1956 and commented upon by the Public Accounts Committee would
appear to be more due tn non-observance of the provisions in this
eogard; - The administrative Ministries, who have been given full
powers for peyment of grants-in-aid subject to observance of gene-
rat rules and conditions prescribed by the Finance Ministry, have
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2lso been consulted in the matter. They have indicated that there
are no practical difficulties in exercising an effective control over

such grantees and that the existing provisions in this regard appear
% be sufficient and satisfactory.

This note has been shown to Audit.

(R. P. PADHI),
Joint Secretary to the Government of India.

Extract of paras 206, 207, 208 and 209 of the General Financial Rules
of the Central Government Volume 1.

GRANTS TO PUBLIC BODIES, INSTITUTIONS, ETC.

206. The sanction necessary for pavment of grants-in-aid or
contributions to educational and other institutions, local bodies
and Co-operative Societies, and  of educational  scholarships s
regulated by the orders contained in paragraph 13.of the Book of
Financial Powers and detailed rules made by local Administrations
under the powers vested in them. The {ollowing instructions are
issued for the guidance of sanctioning authorities in the matter of
according sanctions for grants-in-aid.

207. (1) Unless in any case Government directs otherwise, every
arder sgnctioning a grant should specify clearly the object for
which it is given and the conditions, if any, attached to the grant.
In the case of non-recurring grants for specified objects, the order
should also specifv the time-limit within which the grant or each
instalment of it is to be spent.

(2) Only so much of the grant should be paid during any finan-
cial year as is likelv to be expended during that year. In the case
of grants for specific works or services such as buildings, water-
supply schemes and the like, the sanctioning authority should use
its discretion in authorising payments according to the needs of the
work. ‘The authority signing or countersigning a bill for grant-in-
aid under Treasury Rule 406 should sce that money is not drawn
in advance of requirements. There should be no occasion for a rush
for pavment of these grants in the month of March

(3) Before a grant is paid to any public body or institution, the
sanctioning authority should as far as possible insist on obtaining
an audited statement of the account of the body, or institution con-
cerned in order to see that the grant-in-aid is justified by the
financial position of the grantee and to ensure that any previous
grant was spent for the purpose for which it was intended. 1t is
not essential for this purpose, however. that the accounts should be
audited in every case by the Indian Audit Department and it will
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be sufficient therefore if the accounts are certified as comrect by a

red accountant or other recognised body of auditors In the
caise of small institutions, which cannot afford to obtain the services
of a registered accountant or other registered body of auditors, the
sanctioning authority may exerc'se its discretion of exempting any
such institution from the submission of accounts audited in this
fashion.

The authority sanctioning a grant, while communicating the
sanction to the Accountant-General, should state whether the audit-
ed statement of accounts has been received when requirzd, or whe-
ther the grantee has been exempted from submitting the statement.

Note~This order applies both to non-official institutions and to
semi-official ones, such as Public Clubs, ete.

208. In cases in which conditions are attached to the utilisation
of a grant in the form of specification of particu'ar objects of ex-
penditure or the time within which the money must be spent, or
otherwise, the departmental officer on whose s'gnature or counter-
signature the grant-in-aid bill was drawn should bz primarily res-
pensible for certifying to the Accountant General, where necessary,
the fuifiiment of the conditions attaching to the grant, unless there
is any special rule or order to the contrary. The certificate, should
be furnished in such form and at such intervals as may be agreed
between the Accountant-General and the head of the department
concerned. Before recording the certificate, the certifying officer
should take steps to satis{fy himself that the conditions on which the
grant was sanctioned have been or are being fulfilled. For this
purpose he may require the submission to him at suitable intervals
of such reports, statements, etc,, in respect of the expenditure from
the grant as may be considercd necessary. Where the accounts
of expenditure from the grant are inspected or audited locally, the
inspection or audit report as the case may be, will either include a
certificate that the conditions attaching to the grant have been or
are being fulfilled or will give details of the breaches of those con-
ditions.

209. Unless it is otherwise ordered by Government, every grant
madc for-a specific object is subject to the implied conditions:—

(i) that the grant will be spent upon the object within a rea-
sonable time, if no time-limit has been fixed by the sanc-
tioning authority; and

(ii) that any portion of the amount which is not ultimately
required for expenditure upon that object should be duly
surrendered to (Government.
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No. F.11(8)-EII (A) /60
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(Department of Expenditure)

New Delhi®, the 2nd February, 1960
13th Magha, 1881 (Saka)

Supsecr—Financial control over Bodies which receive grants-in-aid
frorm Gouvernment.

The undersigned is directed to invite a reference to rules 208 to
209 of G.F.Rs. Volume I and this Ministry's OM. No. 11(39)EII(A)/
56 dated the 4th January, 1957 (copy enclosed for ready reference)
regarding the sanctioning and audit of grants-in-aid to public
bodics, private institutions etc. A number of irregularities in-
cluding non-maintenance of proper accounts and vouchers. non-
production of accounts for aud't, misuse of Government funds and
property have been brought to the notice of Government recently
by the Comptroller & Auditor General and hence it is considered
necessary to suggest further measures to enable Government to
exercise adequate control over the utilisation of the funds.

2. Accordingly, the undersigned is directed to requcst that
besides strict compliance with the existing provisions in the G.F.Rs.
and the Ministry’'s O.M. No. F.11(39)-EII(A)/56, dated the 4th
January, 1957, the administrative ministries may pay special atten-
tion to the following conditions and to take adequate steps to en-
sure that they are generally observed in respect of grants-in-ald
sanctioned by them in future— )

(i) Grants shou'd be made available, as far as possible, on the
basis of specific schemes drawn up in sufficient detail and
duly approved by Government.

(ii) Periodical reports indicating the expenditure on each of
the objects as detailed in the scheme should be called for
and scrutinised to check whether there have been any
variations or unauthorised diversion of funds.

(iii) The provision of G.F.Rs. 207(3) regarding submission of
an audited statement of accounts should be insisted upon.
There should be a provision also for the maintenance of
an audited record of a'l assets acquired wholly or sub-
stantially out of Government grants. In the case of small
institutions, however, the sanctioning authority may
exercise its discretion of exempting such institutions from
the submission of accounts as provided under G.F.R. 207(3).
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(iv) In respect of grants to non-Government or quasi-Govern-
ment bodies or Institutions a condition may be laid down
that the assets referred to on (iil) above should not, with-
out the prior sanction of Government, be disposed of, en-

cumbered or utilised for purposes other than those for
which the grants were sanctioned.

3. It is also requested that suitable instructions may kindly be

issued accordingly to all authorities empowered to sanction grants-
in-aid.

K. P. SIRCAR,
Deputy Secy. to the Govt. of India.

To

All Ministries/Departments of the Government of India in-
cluding Miscellaneous and personal Secretaries etc.

No. F. 11(8)-EIl(A)/60

Copy forwarded to all Expenditure Divisions in the Deptt. of
Expenditure/Department of E A and Revenue/E(Coord) Branch/
E.G.1. Branch/Defence Division.

C. P. MITTAL,
Under Secretary to the Gorvt. of India.
Copy of O.M. No. F.No. 11(39)-Ell(A)/56, dated the 4th January,
1957 of the Ministry of Finance, Department of Expenditure, ad-
«dressed to all Ministries of the Government of India etc.

SuBJECcT.—Audit of grants-in-aid.

The undersigned is directed to invite a reference to paragraph
‘208 of the General Financial Rules, Volume 1, which stipulates
inter alia that in respect of grants sanctioned by competent authori-
ties with specific conditions attached to their utilisation, the sanc-
tioning authority should satisfy itself that the grant has, as a matter
-of fact, been applied for the purposes for which it was intended and
a certificate to this effect has to be furnished to the Accountant
General. While the certification of such utilisation has been left
to the departmental authorities and the audit officer normally ac-
cepta the certificates furnished as adequate for purposes of audit
under Articles 192(a) and 193(c) of the Audit Code, the question
has been raised whether, in respect of substantial grants-in-aid for
specific purposes, the Comptrolier and Auditor General should not
have an independent mean of ensuring that the grants have been
applied for the purposes for which they have been sanctioned by
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hwix;g a right to test-check the accounts of the grantees, if he so
desires.

2. The Government of India after consultation with the
Comptroller and Auditor General are now pleased to decide that
grants-in-aid in excess of Rs. 1 lakh per annum recurring and Rs. §
lakhs non-recurring should normally be sanctioned by the compet-
ent authorities with the specific condition laid down in the sanction-
ing orders that the accounts of the institution receiving the grant
should be open for a test-check by the Comptroller and Auditor
General at his discretion.

3. The Comptroller and Auditor General has agreed that any
audit in pursuance of these provisions will be undertaken in con-
sultation with the administrative Ministry concerned who will make
the necessary arrangements with the institution for the conduct of
such audit.

4. The monetary limits prescribed above shall not, however, be
treated as in any way fettering the discretion of Comptroller and
Auditor General in approaching Government, if in any very special
case. he considers that an audit of the recipient's book, even when
the amount is less, is called for.

5. Even in respect of unconditional grants-in-aid, Government
reserve right to have the accounts of the recipient body audited
by the Comptroller and Auditor General on their own initiative, if
and when occasion demands, to satisfy themselves generally regard-
fng the manner in which the affairs of the recipient body are being
managed.

6. Attention is also invited to paragraph 208 of the General
Financial Rules, Volume 1, according to which every grant made
for a specific object is, unless declared as unconditional, subject to
the implied conditions mentioned therein.



APPENDIX XXXIV

Note from the Ministry of Finance pursuant to action tzken on pave
73 of 18th Report regarding loans advanced in sp.te of adverse
reports by local authorities/State Government or Field Staff.

In order to ascertain the financial position, business experience,
reputation and eligibility of the applicants for loans the Rehabilits-
tion Finance Administration causes investigation to be made through
its officers on the spot or through the local authorities. 'While sanc-
tioning the loans in certain cases, the Administration felt it necessary
to disregard the recommendations of the field staff or the local
authorities, These sanctions were accorded by the Administration
functioning as a Board on the merits of each individual case, includ-
ing reports of the civil authorities and its own fleld staff In this,
the Administration acted within the powers conferred on it by Sec-
tion 12 of the Rehabilitation Finance Administration Act, 1948. As
the Administration did nnt exceed its powers in such sanctions the
fixation of individual responsibility is not easy. Nevertheless, the
cases referred to in Sub-para (5) of para 21 of the Civil Audit Report,
1957 have heen examined and it is found that sanction of the loans
despite adverse reports by local authorities/field staff, etc.,, was
generally due to the following reasons:

(i) In some cases, the local authorities either did not furnish
complete report or did not adduce sufficient reasons in
support of their views.

(i) In some ceses, the Administration actually sanctioned the
loan before receipt of the local authority’s report.

(iii) Loans were sanctioned in certain cases despite adverse
reports from local authorities, after certain conditions
had been imposed for the sanction of the loan.

It has also been the experience of the Rehabilitation Finance Admin-
istration that favourable reports of the district authorities by them-
selves do not guarantee the credit-worthiness of the parties concern-
ed. There are instances where sanctions were accorded on the
recomendations of the district authorities, but the loans have gone
bad.

2. This note has been vetted by Audit.

(Sd4.) A. BAKS],
It. Secy. to the Gorvt. of Madia.
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APPENDIX XXXV

Note from the Ministry of W.H. & S. pursuant to action taken on
pare 77 of 18th Report regarding recovery of rent from the
employees of State undertakings, autonomous bodies, etc. who
are allotted Government residences.

In para. 77 of their 18th Report, Vol. I, the Public Accounts Corn-
mittee recommended that Government should issue standing instruc-
tions regarding the recovery of rent from the employees of aull State
Undertakings, autonomous bodies. etc.. who are allotted Government
residence. if not already done.

2. Necessary instructions in the matter have already been issued
vide the Ministry of Works, Housing and Supply Memoranda Nos.
1/4/57-Acc.. dated the 24th August, 1957, 1/4/57-Acc., dated the 14th
April, 1958, 2/228/58-Acc, dated the 5th September, 1958 and 8/1/59-
Acc.. dated the 20th October, 1958. These orders govern the allot-
ment of accommodation in the General Pool at Delhi, Simla, Bombay
and Calcutta to specified categories of employees of Corporations
and semi-Government organisations.

3. In regard to the above. the Director of Commercial Audit, New
Delhi. has suggested that the instructions referred to in the preced-
ing para, may either be amplified to cover other places as well or
fresh instructions may be issued in this regard. In this connection,
it may be stated that apart from the accommodation under the con-
trol of this Ministry at Delhi, Simla, Bombay and Calcutta, this Min-
istry controls residential accommodation at other places. Varjous
other Ministries/departments of the Government of India have also
got their own departmental pool of accommodation. They are being
requested to take suitable action in the matter, ie, to issue the
necessary instructions in case none have been laid down so far, and
also to bring the contents of the instructions referred to in para. 2
above to the notice of the Corporation and Semi-Government organi-
sations under their control. Similarly, action regarding extending
the instructions to the accommodation under the control of this Min-
istry at places other than Delhi, Simla, Bombay and Calcutta, is also
being taken !

(Sd.) A. S. NAIK.
Jt. Secy. to the Govt. of India.
Dated 10-10-1960
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APPENDIX XXXV1

Note from the Ministry of Food & Agriculture (Deptt. of Agriculture)
regarding delay in execution of a Pilot Plant Scheme, Dehra Dun.

(Vide Paras 28, 20 & 31 of 25th Report, Vol. II)

With reference to the Public Accounts Committee's observations

in paragraph 31 of the report, the present position of the project is as
under: —
l

(1) The project consists of 3 components, namely, chipping and
pulping room, beater room and paper making machine.

(ii) The construction of almost all the buildings had been com-
pleted by the 10th May, 1960 and the entire machinery
received from the US. Firm has been installed by the
14th October, 1960.

(lii) The paper making machine was completed in all rosj -cts
by 10th May, 1960 and a number of trial runs had been
taken thereon with pulp procured within the country.
An expert deputed by the Supplying firm in America
who was available at the plant from the 7th January,
1960 to 7th November, 1860 had been supervising these
trial runs and making necessary adjustments.

(iv) The installations of most of the equipment in the Chip-
ping and Pulping room has been completed by the 14th
October, 1960. Certain steam-pipes and valves which
were being obtained through the Director General of
Supplies and Disposals have also since been received by
the 14th October, 1960 and the entire installation is
expected to be complete in all respects by the middle of
April 1961 when certain items of valves, etc. are expected
to be received from the M/s. W. H. Brady & Co. Ltd.

(v) The beater room is complete in ell respects except for
lining with acid resistant cement in one of the troughs,
but it is already being utilised with locally procured
pulp and the non-completion of one of the troughs does
not affect the operation of this unit.

(vi) Arrangements for adequate water supply have been made.
Apart from assured supply of water from the local canal

304



3os

system, a tube-well has also been bored successfully.
Besides, a submersible pump for tube-well is expected by
the 31st March, 1961. It will be put into commission by
the Exploratory Tube-Well Orgnnhation, New Delhi
after its arrival.

(vii) The total power requirements for the plant were 800 KVA
for operating all the 3 units simulteneously. Of this,
550 KVA had already been secured and a sub-station has
been put up by the local Electric Supply Authorities,
which would ersure steady supplies of power. Efforts
are being made to get the rest of the power also at an
early date. There has been some difficulty in settling
the rates for power supplies and the help of the CW.P.C.
was taken to resolve this. This is still in process of
settlement. The available supplies of 550 KVA are
adequate for running all the 3 components in shifts for
research and training purposes.

(viii) The estimated requirements of coal of the Forest Research
Institute as a whole is about 1,056 tons per year which
includes 100 tons per year for the Paper Plant. Steps
are being taken to ensure maintenance of adequate
stocks and regular supplies for the future.

(ix) Steps have been taken to keep in hand for sufficient quan-
tities of pulp. Arrangements are also being made for
30 tons of waste paper and about 72 tons of bagasse and
other raw material from which pulp would be produced
in the plant itself.

2. As a result of Professor M. S. Thacker's enquiry in 1857, into
the delay in the completion of this project, an Expert Committee
under the Chairmanship of Dr. J. W. Whitaker, was set up by the
Government of India to review periodically the progress of the work
and to arrange for its expeditious completion. This Committee met
68 times and the last meeting was held on the 14th October, 1960.
Apart from this Committee, an internal committee of the Institute
had also been set up to review the progress of the work. It is asa
result of these committees’ efforts that the project which was in a
very unfinished state in 1957 could be completed by October, 1960.
The expert engineer deputed by the American firm for en effective
period of 270 days (excluding leave period) from the 7th January,
1960 helped in the completion of the plant in all respects, its working
and maintenance and in training the staff in operating it. He has
advised that a large number of trial runs would have to be taken up
in all the 3 units of the plant more or less continuously for a number
of weeks before #t could be said to be completed in all respects for

2004 (Ail) LS—20.
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operation. A number of trial runs have been conducted and it may
be necessary to conduct a few more. The plant was formally
opened on 3-11-1960.

3. Considerable advance has been made in the pulp and peper
industry particularly in regard to the manufacture of newsprint,
cheap writing and printing paper, kraft and packing paper, grease-
proof and water-proof paper, tissue paper and other special paper;
boards for packing purposes; insulation and pressed board for struc-
tural purposes, semi-chemical processes of pulping; mixed pulping
of coniferous as well as broad-leaved species, etc. The urgent
requirement of developing the paper industry in this country neces-
sitates the utilization of indigenous raw materials like coniferoug
and broad-leaved species of wood, agricultural wastes, bagasse, etc,
which are not being fully utilised at present. The use of mixed
species for pulping is also a very important problem and has been
taken up at the Institute. Many special types of paper are at
present imported by the Defence and other Departments. To save
time and valuable foreign exchange, it is necessary to develop these
from indigenous raw materials. Recent attempts at the Forest
Research Institute on a laboratory scale have been encoureging and
this has to be confirmed on a pilot plant scale. The pilot paper plant
will help in carrving out the required research and thereby help the
industry in its advancement. Further, by providing training facili-
ties, it will also cater to the needs of the industry. Such training
in the form of Diploma of the Forest Research Institute Course and
Short Training Course in Pulp and Paper Technology has already
been started.

4. After the plant is {ully commissioned, investigations will be
taken up on the feasibility of producing special types of paper,
utilising the surplus capacity of the plant after meeting requirements
of research and training for which it is primarily intended. If the
investigations show that it will be possible to produce such paper
economically, production will be taken up to the extent of the spare
capacity available.

Latest position regarding the Pilot Paper Plant at the Forest Research
Institute and Colleges, Dehra Dun.

(Vide F. & A. No. F.7-12/61-F, dated 9-5-1961)

The Pilot Paper Plant at the Forest Research Institute & Colleges,
Dehra Dun, has been completed and put into commission on the 3rd
November, 1960. With the opening of this plant, the Cellulose and
Paper Branch of the Forest Research Institute is equipped for efi-
ciently carrying out the functions assigned to it, viz, technical
research in cellulose and pulp and training of scientific and technical
personnel for paper and pulp industries.



APPENDIX XXXVH
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND COMMUNICATIONS
(DEPARTMENT OF TRANSPORT)
No. 19-PG (115) /60
Dated New Delhi, the 10th March, 1961

OFFICE MEMORANDUM

Sussecer: —Public Accounts Committee—statement showing action
taken or proosed to be taken on the recommendations of
the Committee made in para 38 of their 25th Report,
Vol. IR~(S. No. 20 in Appendir I thereof)—diversion of
vessel with Ammonium Sulphate from Vishakhapatnam
to Kakinada.

The undersigned is directed to refer to item 20(i) of the Summary
of Conclusions/Recommendetions (para 38) of the 25th Report of the
Public Accounts Committee—Vol. 11, and to say that this Degartment
is primarily concerned with the remark made by the Committee that
the “Ministry of Transport could well have taken up the matter
direct with the Agriculture Department in this case under intimation
to the Mission”. The position in this regard is explained below.

2. Because of the very heavy congestion that existed at the major
ports of India in 1957 resulting in ships having to wait outside for a
considerable time before they could be berthed, a high level Com-
mittee of representatives of the Ministries concerned with substantial
imports on Government account was set up in July 1957 for taking
stock of the transport position, including the situation at the major
ports. In order to enable this Committee to function effectively,
errangements were made to collect advance information regarding
the shipping space booked by the various Ministries from time to
time. The imports likely to be routed through each of the major
ports and the ways and means of adjusting them to the handling
capacity of each of the ports were discussed at the meetings of the
Committee from time to time.

3. In a communication dated the 9th August, 1957, the Ministry of
Works, Housing & Supply informed this Department that one ship
with 9,500 tons of ammonium sulphate had been booked by the India
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Supply Mission for discharge at the Port of Vishakhapstnam some
time in the second week of October, 18957. In view of the congestion
already prevailing at that port, it was feared that the ship would be
subjected to undue delay in getting a berth at the port. “As the
Committee referred to above was not expected to meet before the
27th September, 1957, the Ministry of Works, Housing & Supply
were requested in advance on the 10th September, 1957 to take steps
for diverting the ship to some other port, preferably a minor port
on the cast-coast such as Kakinada so as to reduce delay to the
fertiliser ship.

§

4. It is regretied that a copy of this Department’s memorandum
of the 10th September, 1957 to the Ministry of W.H. & S. was not sent
direct to the Ministry of Food & Agriculture. However, at the
meeting of the Committee referred to above, which was held on the
27th September, 1957, Secretary, Department of Food, who was pre-
sent, indicated that the Department of Agriculture would be asked
to examine the possibilities of diverting the fertilizer ships scheduled
for discharge at the port of Vishakhapatnam in the period October
to December 1957 to some other ports.

5. This memorandum has been seen by the Ministries of Food
& Agriculture and Works, Housing & Supply.

G. VENKATESWARA AYYAR,
Secy. to the Govt. of India.

Sty v . et



APPENDIX XXXVIU

Note from the Ministry of Food and Agriculture (Deptt. of Agricul-
ture) regarding Payment of Grants-in-aid in excess of require-
ments vide pages 90 & 91 of 18th Report Vol. L

The suggestion regarding the constitution of a Revolving Fund
aas been examined in detail by Audit who have not agreed to im
adoption mainly for the following reasons:—

(1) It would reduce parliamentary control by keeping Gov-
ernment money outside the Government accounts.

(2) It would keep a much larger amount than is at present
retained by the 1.C.A.R. as undisbursed grants.

Unfortunately when the views of the Government regarding
acceptance of the suggestion regarding Revolving Fund were sent to
the Public Accounts Committee, the statement had not been seen
by Audit. The objections raised by Audit have been considered by
Govt. and found convincing. The whole matter has, therefore, been
again reviewed and instead of a Revolving Fund, the following alter-
native procedure has been proposed. This has the concurrence of
both the Ministry of Finance and Audit. The Government of India
consider that the alternative procedure while satisfying the objec-
tions of Audit would also be more suitable administratively and
would eliminate the defects pointed out by the Public Accounts
Committee.

(i) In the case of schemes being executed in the States and/
or at the IC. AR Headquarters, the grant will be drawn
in February on the basis of the actual departmental
figures of expenditure (un-audited) supplied every quar-
ter for 9 months from April to December and estimated
expenditure for the remaining 3 months based on actuals
for the last 9 months plus any specific additional expendi-
ture which it had not been possible for the Government
concerned to meet earlier. The entire amount drawn
shall be remitted to the Government concerned so as not
to leave any unspent balance with the I.C_.AR. The sav-
Ings or excesses in the case of State Governments will be
adjusted in the demand for the next year.

(H) In the case of schemes being executed at the Universities,
Private Institutions, etc., where payments are required to
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be made in advance, the grant from the Central Govern-
ment will also be drawn in advance in three instalments.
The first instalment based on the estimated expenditure
for 6 months (April to September) will be drawn in May
and the second ipstalment for three months based on the
actual expenditure for six months (April to September)
and anticipated expenditure for the next 3 months
{October to December) will be drawn in October, if
necessary, and remitted to the Universities, Private Insti-
tutions, etc. The third and the last instalment besed on
the actual expenditure for 9 months (April to December)
and anticipated expenditure for the remaining 3 months
(January to March) will be drawn in February by adjust-
ing the grants drawn earlier for the schemes.

By adopting the above procedure no unspent balance would be
left with the .C.AR. and the savings and excesses with the State
Governments, etc., will also be adjusted immediately during the next

The remarks given against para 90 above also cover the sugges-
tion made in this paragraph.

(The Brief has been seen by Audit).

V. SHANKAR,

Special Secretary ro the Govt. of India.
(Department of Agriculture)
29-6-1961.



APPENDIX XXXIX

Note giving the latest position regarding the reconciliation of
differences in Government Capital Account as maintained by the
A.G.C.R. and the Central Tractor Organisation.

The work of reconciliation of differences between the two sets of
figures in the books of the Accountant General, Central Revenues
and the Central Tractor Organisation in respect of “withdrawals” in
the accounts for the year 1954-55 to 1957-58 has been completed. The
pro-forma account for the year 1958-59 has also been completed. The
reconciliation of this is already in hand.

It was found that the main reasons for the variations were as
follows: —

(i) Certain adjustments made by the A.G.CR. in a particular
year were accounted for by the C.T.O. in a different year.

(ii) Certain adjustments carried out by the C.T.O. were not
taken into account by the A G.C.R. and vice-versa.

(ili) Certain adjustments were wrongly adjusted either by the
C.T.O. or by the AG.CR.

While the overall effect of (i) above is nil and no adjustment is
necessary, action is being taken by the C.T.O. to rectify the dis-
crepancies stated at (ii) and (iii) above. A statement showing the
position of figures as would appear in account after the re-adjust-
ments are carried out in the office of the A.G.C.R. and the C.T.O. is
enclosed. A comparative statement giving the details of differcnces
at the end of each of the 4 years (1954-55 to 1957-58) along-with the
year-wise statement comparing the two sets of figures is also enclos-
ed herewith to give an idea of the reconciliation of each vear's
account.

It may be mentioned that the reconciliation of “other charges”
upto the year 1957-58 has been completed and all the necessary
adjustments have been carried out either in the accounts of the
A.G.CR. or the C.T.O, as the case may be, except for the following
items: —

I STATEMENT ‘A’

(a) Out of the amount of Rs. 7,73,335 to be re-adjusted by the
A.G.CR, and amount of Rs. 1,0462¢ has already been

tNot Printed.
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adjusted by A.G.CR. in 1958-50. The matter regarding the
adjustment of the balance of Rs. 6,683,715 is under examina-
tion in the office of the AG.CR.

(b) The amount of Rs. 133,425 shown as adjustable by the
C.T.O. comprises of the following items: —

(1) The amount of Rs. 85323 representing the difference
between the figures of Pay and Allowsances as booked
in the AGCR's office and those in the pro-formm
accounts of the C.T.O. for the years 1950-51 to 1957-88
has been accounted for in the pro-forma accounts of
C.T.O. during 1958-59. This difference could not be
reconciled because of the non-availability of the past
records. As it represents only 0-25 per cent of the
total expenditure under Pay and Allowances, the
figure of the A.G.C.R. has been taken as correct and
accounted for in the pro-forma accounts.

(i) An amount of Rs. 48,101 is the net difference between
the figures of Rs. 1683,935 and Rs. 16,35834. The for-
mer amount requires adjustment in the pro-forma
account and the latter needs write back from the pro-
forma account being the interest charges accounted in
the pro-forma account in 1955-56. Out of Rs. 18,83,935
to be accounted for in the pro-forma accounts, en
amount of Rs. 12,893,527 has already been taken in the
pro-forma in 1938-59. Out of the balance of
Rs. 3,90,408, an amount of Rs. 2,23,133 has already
been incorporated in the accounts of the current year.
The balance of Rs. 1,67,275 will be adjusted as soon as
the relevant vouchers are traced out by the AG.CR.

Il STATEMENT 1.*

Vouchers amounting to Rs. 50,533,548 relating to the years 1953-54
and earlier were found to have been adjusted by the C.T.O. during
the year 1954-55 to 1957-58, whereas the net difference between the
two sets of figures as on 31-3-1954 was Rs. 49,25,787/- as is evident
in the Statement ‘A’. The difference of Rs. 127761 between the
two figures could not be located at this stage for want of past re-
cords. It may be mentioned that this difference works out to only
0-11 per cent of the total expenditure upto 1953-54.

*Not Printed.
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Il STATEMENT VIII*

As regards the re-conciliation of the difference under the head
“Deduct Recoveries” the work has been undertaken recently and it
is expected to be completed soon.

This note has been vetted by Audit.

AMEER RAZA,
Joint Secretary to the Govt. of India.

Nmy Dmui-2;

*Not Printed.



APPENDIX XL

Note from the Ministry of Health re: outstanding recoveries at
various Medical Store Depots, (Vide para 108 of 18th Report
(Second Lok Sabha).

In the Appropriation Accounts for 1955-56 of the Medical Store
Depots, which was examined by the Public Accounts Committee at
its last meeting held on the 27th February, 1859, the total asbunt
of outstanding recoveries in respect of all the Depots was shown as
Rs. 14,290,582 (Rs. 10,73,585—against Govt. institutions and Rs. 3,553,997
against non-Govt. institutions) on account of cost of medical stores
supplied by the Depots upto the period ending 1955-56. As the posi-
tion stood on 1st February, 1959, the total outstanding recoveries of
Rs. 14,29,582 were reduced to Rs. 3,26,915°47. This was the position
relating to the outstanding shown in the Appropriation Accounts for
1955-56 which was explained to the Public Accounts Committee in
February, 1958

The Public Accounts Committee, however, did not confine them-
selves to the outstanding recoveries shown in the Appropriation
Account for 1955-56, but referred to the figures included in the
latest Financial Review on the accounts of the Depots and Factories
viz., for the year 1957-58. The Committee had observed that the
dues to the extent of Rs. 28 lakhs had been outstanding. This was
the figure as it stood on 30-9-1958 and in certain cases was inclusive
of the outstanding amounts for the year 1957-58 which had just end-
ed. However, the balance of Rs. 28 lakhs referred to by the Public
Accounts Committee has been reduced to Rs. 703 lakhs as on
31-10-1959. Out of this, a sum of Rs. 558 lakhs is due from Govern-
ment institutions and the remaining Rs. 1-45 lakhs from non-Govern-
ment bodies.

In order to overcome the procedural difficulties in raising the de-
bits against Government institutions, it has been decided by the
Government of India, in consultation with the Comptroller and
Auditor General of India, that in future supplied from Medical Store
Depots shall be subject to the following conditions and that indents
will be entertained on the explicit understandings that this coadi-
tion has been accepted by the indentors:—

“If receipted copy of an issue voucher is not received back
by the Deputy Assistant Director General (M.S.), Medical
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Store Depot within a period of sixty days from the date:
of despatch of stores, the DADG. (M.S)), will have the-
option to raise debits through his Accounts Officer viz,
the Accountant General/Madras/Bombay (now Maharash-
tra) /West Bengal/Punjab for the cost of supplies against
the indentors without making any reference to the latter
and to support such a debit with the un-receipted copy of
the issue voucher containing information regarding proof

of despatch such as the No. and date of Railway Receipt,
Postal Receipt, etc.”.

This procedure came into force with effect from 1-4-1959. 1t is
felt that the procedure will arrest the upward trend of outstanding
recoveries against the Government institutions and that these re-
coveries will not be a problem in future.

As regards the concluding portion of para 108 of the Publie-
Accounts Committee Report referred to above, it has been decided
that the Health Survey and Planning Committee set up by the Gov-
ernment under the Chairmanship of Dr. A. L. Mudaliar, will con-
sider the working of the Medical Stores Organisation. This Com-
mittee will consider the question of the methods and scope of work
and ways of improving and enlarging the field of activities of the
Medical Stores Organisation. In view of thls no separate Commit-
tee is being set up for the purpose.

New DeLHI-2; B. R. TANDAN,
Dated 6th December, 1960. Secretary, .



APPENDIX XLI

Note from the Ministry of Health re: transfer of the buildings con-
struction by Government for the All-India Institute of Medical
Sciences (vide para 48 of Twenty-fifth Report (Second Lok
Sabha) Vol. II. "

Out of 836 quarters constructed for the All India Institute of
‘Medical Sciences 103 quarters are still in the possession of the staff
-of the Safdarjang Hospital. The question of handing over the land
-and bufldings to the All India Institute of Medical Sciences is under
-setive consideration of this Ministry. The property ownership of the
‘lands and buildings (including quarters) has not been transferred
:to the Institute so far.

B. R. TANDAN,
Secretary.
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APPENDIX XLII

Further note from the Ministry of Health regarding transfer of the-
buildings constructed by Government for the All India Institute
of Medical Sciences (Vide para 48 of 25th Report—Vol. II and
para 183 of Forty-second Report (Second Lok Sabha)-part II.

(i) The number of quarters occupied by the non-Institute staff
in the premises where the Institute is situated, is only two. On the
Western side of the Mehrauli Road. 91 quarters (including two, one
each with the Posts and Telegraphs Deptt. and the I.C.M.R. directly
allotted by the Institute) are in occupation by the non-Institute em-
ployees.

(ii) The matter has been taken up on the 25-10-1960, and is being:
pursued, with the Directorate of Estates and the Ministry of Works,
Housing and Supply- As and when alternative accommodation from-
the General Pool is made available, the quarters of the Institute will.
be released to them.

B. R. TANDAN,
Secretary.
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APPENDIX XLIIX
‘Note from the Ministry of Health setting forth the comsiderations
which weighed with the Delhi Administration in coming to the

conclusion that the Land Acquisition Officer was not to blame

{Vide para 52 of Twenty-fifth Report (Second Lok Sabha)—
Vol. 1]. ‘

i

The history of the case has already been furnished to the Lok
Sabha Secretariat vide note attached (Annexure). It will be seen
from the history of the case that the period for which interest has
been allowed to the heirs of the late claimant can be split up into
‘the following three periods:—

Period 1.-25-1-1950 to 7-11-1960 i.e, the period intervening
between the taking over of possession and the announce-
ment of the original award.

Period I1.-8-11-1950 to 23-4-1954 i.e. the period intervening
between the announcement of the original award and
the announcement of the supplementary award.

Period 111.--24-4-1954 to 25-11-1957 i.e. the period intervening
between the announcement of the supplementary award
and the date of actual payment.

2 For Period I, no one is responsible. The payment of such in-
terest is inherent in the issue of notification under Section 17 of the
Land Acquisition Act and is unavoidable,

3. No interest would have been payable for the second period
(8-11-1950 to 23-4-19854) if the Land Acquisition Collector had announc-
ed the award and deposited the amount of compensation with the
District Judge. The then Land Acquisition Collector did not do so,
because he was under the impression that under the Inter-Dominion
Agreement, regarding acquisition of evacuee property he was debar-
red from making such an award. After announcing the original
award on the 7-11-1950 the Land Acquisition Collector referred the
.case to the District Judge in February, 1951. The District Judge en-
quired about the Law under which reference was made to him about
the case as the Inter-Dominion Agreement (1949), in respect of ac-
.quisition of evacuee property, did not have the force of any Statute.
+On this, the Land Acquisition Collector wrote to the Secretary (LSG)
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Delhi Administration, on the Ist May, 1951, requesting for Govern-
‘ment instructions in the matter. The Seeretary of that Department,
in consultation with the Government of India, informed the Deputy
Commissioner on the 7th August, 185], that it was not necessary to
follow the formalities laid down under the Inter-Dominion Agree-
ment (1949), as the machinery envisaged in this Agreement had not
been set up. The Land Acquisition Collector was advised on 7-8-1951
to assess the property in accordance with the provisions contained
in the Land Acquisition Act and deposit the awarded amount with the
«custodian of evacuee property. In the meanwhile, the flles pertain-
ing to the original award had been referred to the District and
Sessions Judge. No action could, therefore, be taken in the matter
as long as the file was not released by the District and Sessiong Judge.
The then Land Acquisition Collector, on receipt of a communication
dated the 14th April, 1953 from the owner of the land asked for the
file which had by that time been received back from the District and
Sessions Judge and was duly submitted to him. The supplementary
award was announced on the 23rd April, 1954.

4. From what has been stated in the above paragraph it apperrs
that the Land Acquisition Collector referred the matter to the District
Judge on the strength of the Inter-Dominion Agreement. the relevent
part of which reads as under:—

“The Administrative Officer who would ordinarily be charged
with the duty of making an award for the acquired land
instead of making an award himself submit a report to
the Court of the District Judge, which for this purpose will
consist of two members, one from each Dominion. If the
two members are agreed they will make an award which
will be final. 1f they disagree, a refercnce shall be made
to the High Court of the Dominion in which the property
in question is situated. The decision of the High Court
shall be final”

©Obviously, the Land Acquisition Collector was not at fault in refer-
ring the matter to the District Judge in accordance with the above
terms of the Agreement. The District Judge was also correct, when
he returned the papers with the remarks that the Inter-Dominion
Agreement did not have the force of a statutory law. On this, the
matter was referred to the Government of India and clarification
obtained and communicated to the Land Acquisition Collector on the
7-8-1951. Thus, for the period from the 8-11-1950 to the
7-8-1951, the delay in the announcement of the award occurred due
10 the Inter-Dominion Agreement, referred to above. which did not
have the force of law and which was not subsequently implemented.
“The delay for the period from the 7-8-1951 to the 13-4-1953 occurred
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as the relevant flles remained in the court of the District Judge in
connection with the disposal of references with respect to the original
awards. In this connection it may be pointed out that the then Land
Acquisition Collector on receipt of the instructions to assess the pro-
perty in accordance with the Land Acquisition Act and deposit the
awarded amount, with the Custodian of evacuee property, ordered
his clerk on 28-8-1951 to find out from the clerk concerned of the
District Judge's office, whether the files could be spared for a few
days or not. On this the clerk had recorded the marginal note *T
met the clerk concerned. He told me that the files could not be
spared.” This evidently shows the concern of the Land Acquisition
Collector to obtain the files. Moreover, the deputation by him on his
clerk for obtaining the files even for “a few days” proves his personal
application to the case. He probably, on the report of his clerk,
found the position helpless till the files could be released from the
court after the disposal of pending references under section 18 of the
Land Acquisition Act. Moreover, in the present case, the possession
of the land had already been taken under section 17 and only the
compensation for the land recorded as evacuee, had to be settled
with the Custodian. The Custodian’s property was commonly con-
sidered to be the property of a Government department and the
settlement required was, as if, of one department of the Govern-
ment with another. According to the general practice evacuee pro-
perty taken over for public purposes is merely got ‘transferred’ on
the book value without recourse to acquisition proceedings. The
Cutodian's case or interest stood on quite a different footing from
that of an individual right holder. Although the possession of land
in question which stood undisputedly recorded as evacuee till its
exclusion from the evacuee list by an order of the Assistant Custodian
dated the 13th November, 1953, was acquired on the 25th January.
1950, yet the Custodian failed to prefer any claim for compensation.
In view of the position explained above, it will be obeerved that the
then Land Acquisition Collector had taken all possible measures to-
give award to the disputed property and as such could not be held
responsible for the delay for the period from the 8-11-1950 to the
13-4-1983.

5. The delay for the period from the 14-4-1953 to the 23-4-1954
occurred because the claimant could not produce a copy of the order
of the Assistant Custodian of Evacuee Property dated 13-11-1853 be-
for the 12th January, 1954 The supplementary award w” as announc-
ed by the then Land Acquisition Collector in April, 1954. The delay
for this period was attributed to inaction on the part of the claim-
ant and not of the Land Acquisition Collector-
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6. Another point which has to be taken into account is that the
XLand Acquisition Collector remained under the bonafide belief that
‘the land in question was an evacuee property. No mutation had been
-emtered in favour of the claimant in the revenue records. The
XLand Acquisition Collector accepted the claim of the owner of the
land only when he produced a copy of the order of the Assistant
“Custodian of Evacuee Property on the 12-1-1954. It has been con-
sidered whether the Land Acquisition Collector was justified in
awarding the interest from the date of possession, when he was de-
barred from making the Award due to the omission on the part of
‘the claimant to get the mutation entered in his favour in the revenue
records. As advised by the Judicial Department, Delhi Administra-
tion the payment of interest with effect from the date of possession
was inescapable due to the mandatory provision of section 34 of the
‘Land Acquisition Act. Thus, although the omission was on the part
of claimant, the interest had to be awarded to his heirs from the date
.of possession, on legal grounds.

7. For the period from the 24-4-1954 to the 25-11-1957, under the
orders of the Chief Commissioner, Delhi, an enquiry was conducted
‘by the Delhi Administration to fix responsibility for the cause of
delay. As a result of the enquiry, although the responsibility of the
-dealing Assistant in the L.S.G. Branch could not be squarely fixed,
an adverse entry was however made in his character-roll. The de-
‘fault on the part of the officials of the Deputy Commissioner’s office
‘was more serious, as all the reminders of the claimant were address-
ed to the Land Acquisition Collector, Both the officials concerned
ie. Clerk and Accountant were warned by the Deputy Commissioner.
These officlals appeared to have been over-worked and could not
.attend to the reminders sent on behalf of the claimant.

8. From the above facts, it appears that, although the Government
‘had to pay a considerable amount as interest, no single factor or
-single individual can be held responsible for it. The terms of the
Inter-Dominion Agreement (1949) in respect of acquisition of evacuee
1and, the lack of statutory force behind the declision and its sub-
sequent non-implementation, the locking up of the files in the District
Judge's Court, the absence of the correct entry in the mutation
-register, the legal liability to pay interest from the date of actpal
,possession, the loss of the original sanction issued by the Ministry of
Health in transit, and the heavy work of land acquisition in the
.Deputy Commissioner’s office, were some of the factors which con-
tributed to the delay and consequent payment of interest.

Secretary.
2064 (Aii) LS—21



Annexare

() When wis it deaaded that the pro-
vision of the Land Acquisition Act
would be applicable to evacuce
propertics also ?

(1) Why did the Land Settlement
Oflicer nut wive his awsrd at that
timce, in accordance with the pro-
visions of the Land Acquisition
Act?

(1) Why did it take the Government
a period of over three years to
provide tunds to cover the sup-
plcmcmary award which resulted
in an additional payment of Rs.
33.766 - on account of interest
charges ?

On the 7th August. 1981 the Chief

Commissioner, Delhi informed the
Deputy Commissioner, Delhi. that
the Land Acquisition Act would
be applicable 10 evacuee propenty
also.  Information about the exact
date on which the Government of
India communicuted this decistom
to the Y ¢ ommissioner, Delbi
15 not oadecle as the relevamt
file of the Ministry of Rehabtlj=
tation has been destroved and the
refevant files of the Chief Com-
misaoner, Delhy and the Assistant
Sertlement Commissioner (R), Delhi
are not traceuble.

An explanatory note i< attached.

An explanatory note s attached.

Sd- VO K. B PILLAY)
Secretary.



Explanatory note on Points (ii) and (iii) on which the Public Ac-
counts Committee desired to be furnished with further 'inform(a-
tion. !

In 1954, the land measuring 102 Bighas was acquired under see-
tion 17 of the Land Acquisition Act for the Infectious Diseases
Hospital. Dethi. The sward was given on the Tth November, 1950
In this Award a ptece of land measuring 29 Bighas and 2 Biswas,
which was convudered o be an evacuee property by the Land Acqui-
sition Coliector, was not inctuded. He was under the impression that,
according to the Inter-Domimuon Agreement (1949), no compensation
was assessable by him on the evacuee land. On the 14th April, 1955,
the owner moved the Land Acquisition Collector, elaiming ownership
of the land comprising 29 Bighas and 2 Biswas, On the 12th Janu-
arv, 1954 he also produced a copy of the decision of the Assistant
Custodian of Evacuee Property, dated the 9th November, 1953, On
this, the Land Acquisit:on Collector gave a supplementary Award in
April, 1954 under which 2 sum of Re 1,68.832 was awarded as com-
pensation and Rs 43896 as interest. The reasons as to why the Land
Scttlement Officer did not give his award in August, 1951, in accord-
ance with the provistons of the Land Acquisition Act are as follows: -

2. On 7-8-1951 the Government's decision, that the compensation
suheuld be assesed under the Land Acquisition Act, was communicat-
ed to the Land Acquisition Collector by the Chif Commissioner,
Delhic On recerpt of the Chief Commissioner’s communication dated
the Tth August, 1951 the Land Acquisition Collector, first took up the
question nf a Supplementary Award on the 28th August, 1951, The
relevant files were in the District Judge’s office in connection with
the disposal of refercnces with respect to the originad award, and
were not released immediately by the Court of the Distriet Judee
No further action for cbtaining the files from the Court and mnking
a supplementary award was taken by the Land Acquisition Collecior.
However the Collector, un an application dated the 14th April, 1953
drom the owner of the Land requisitioned the file and made a sup-
plementary Award on the 23rd April, 1954

3. After the announcement of the Supplementary Award in April,
1954, the Land Acquisition Collector requested on 29-4-1954 the Sec-
retary (L.S.G.), Delhi Administration, to take necessary action for
arranging payment. The Delhi Administration, in turn, wrote to the
Government of India, Ministry of Health on the 26th Jyly, 1964 en-
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qQuiring as to how the expenditure of Rs. 2,12727/11/- was to be met.
The Ministry of Health after consulting the Ministries of
Finance, Works, Housing and Supply and Law, sent a reply to the
Delhi Administration on the 28th February, 1955 intimating that as
the item of acquisition of land for extension of the Infectious Diseases
Hospital fell within the scope of the subjects included in the State
and Concurrent Lists of the Seventh Schedule to the Constitution of
India, the expenditure in question could be met by the State Govern-
ment from their own budget. The Health Ministry's letter dated the
28th February, 1955, was received and diarised in the LL.S.G. Depart.
ment of the Delhi Government on the 5th March, 1955; but it was
unfortunately misplaced somewhere in that office perhaps at the
circulation stage. The State Government did not, however, pursue
for a reply to their reference dated the 26th July, 1954 and the
Ministry of Health recorded their papers after the issue of their
final reply on the 28th February, 1955. The matter thus remained
in cold storage unti} 1957.

4. The Delhi Administration again approached the Government
of India in May, 1957 for expenditure sanction, after they had been
reminded by the land owner in April, 1957 for settlement of his
claim. In consultation with the Ministries of Home Affairs. Finance
and Works, Housing and Supply, necessary sanction was thereupon
accorded on the 24th August, 1957. The payment was made to the
land owner by the Land Acquisition Collector on the 25th Novem-
ber, 1957.

5. The Delhi Administration have confirmed that they have
thoroughly examined the reasons for delay and the official concern-
ed has been warned to be very careful in future.



APPENDIX XLIV

Note from the Ministry of Health regarding ' the desirability of
amending the Land Acquisition Act [Vide para. 53 of 25th Re-
port (Second Lok Sabha)—Vol. I].

The Ministry of Food and Agriculture who are concerned with
the Land Acquisition Act and the Punjab Land Revenue Act, were
requested to examine the question of amending the above mentioned
Acts, in consultation with the Ministry of Law, so that the person,
who claims right in the land and does not make claim in respect of
that land in response to notice issued under Section 9 or other Sec-
tions of the Land Acquisition Act, shall not be entitled to interest if
it is subsequently found that he is the rightful owner. The views of
the Ministry of Law, who were consulted in the matter by the Min-
istry of Food and Agriculture, are reproduced below:—

“This is an odd case. The Law does not provide for odd
cases. It lays down principles which are of general
application. Hard cases often made bad law. Basical-
ly the principle that Government should pay interest
from the date it takes possession is a sound one because
it is from that date that the person concerned is de-
prived ¢f his profit or usufruct from the land which
benefit thereafter accrues to the Government. The
trouble in this case has arisen because the property
originally belonged to an evacuee. That is quite a for-
tuitous circumstance which should not affect the nor-
mal principle of legislation in such cases.

2. I do not think that under the existing law, Government is
helpless in a case where the transferee of the acquired
land has failed to take the necessary steps for having his
name mutated in revenue records. In such a case, the
compensation together with interest should be paid to
the person who in the revenue records appears to be the
owner of the lanid. If compensation is paid to such a
person, Government will be fully discharged from fur-
ther liability. The remedy of the transferee would then
be against the person to whom the compensation is paid
and not against the Government (vide the third proviso

325



to Section 31 of the Act). Thus, in this case, if the
land scquimtion collector had followed the advice re-
ferred to at ‘A’ of Shri Ameer Raza’s note {(extiracts en-
closed), no difficuity wouid have arisen. But .t uppears
that the advice could not be followed because the record
of the case was in the Court of the District and Session
Judge which is another fortuitous circumstance in this
case. The pont s kot 3 Government takes possession
of lond, 1t pnust pay interest from the date of takine such
possesston, However, 1f the Ministry of Food and Agri-
culture think fhat cases like thiy are lLikely to arise in
future, they mav, when the law is revised in accordance
with the reeommendations of the Law Commissien ¢ n-
tained in ity Tenth Report, consider the advicability of
asdding & proviso to Section 34 1o the effect that interest
shall not be pavable in ceriain corcumstances (e g, where
the person labring interest had been guilty of any de-
fault or negligence)y. But 1 am doubtful if there will be
many occasions on which such  a proviso would  be
useful ”

The Ministey of Food and Agricullure have stated that the sug-

gestion at ‘A will be considered in duae course.

B. R. TANDAN,

Secretary.

EXTRACTS FROM SHRI AMEER RAZA'S NOTE DATED 16th
NOVEMBER, 1960.

“The Land Acquisition Collector accordingly wrote to the Secre-
tary (L.S.G.), Delthi Administration, on the 1st May, 1951, requesting
for instructions on the subject. In consultation with the Government
of India, the Delhi Administration informed the Deputy Commisioner
on 7th August, 1951, that it was not necessary to follow the formali-
ties laid down under the Inter-dominion Agreement (1949), as the
machinery visualised in this agreement had not been set up. The
Land Acquisition Collector was advised to assess the property in
accordance with the Land Acquisition Act and deposit the awarded
amount with the custodian of evacuee property.” :




APPENDIX XLV

Statement showing action taken or proposed to be taken on rrcom-
mendations made by the Public Accounts Committer (Second
Lok Sabha) in their 25th Report, Vol 1I. (Para. 63).

Consequent on the submission of note vide Ministry of Home
Affairs OM. No. 20/58/59-AC 11, dated the 25th January, 1960, the
position has changed.  In the Appropriation Account for 1957-58 the
outstandings against Sundry Debtors were shown as Rs. 790446, out
of which Rs. 26869 was shawn against doubtful debts, leaving 8
balance of Rs 5,21.747 for being recovered.  As against this the out-
standing balance from the Sundry Debtors on the 31st March, 1960
was Rs. 4868060, Out of thi a sam of Ry 353201 had been shown
agarv. 1 doubtful debts. The balunce f Ra 1336530 was outstanding
on Lo S3st Mareh, 1960 This pesition bas been shown in the Cen-
tral Government Appropriation Aceounts (including Proforma Com-
me . ial Accounts) (Civil), 1959-60 and the Audit Report, 1961

A statemert showing the pesition of Sundry Debtors ac on the
30th June, 1960, is enclosed®. 11 will he observed therelrom that the
total outstanding as on 30th June, 1960 iy Rs 398501  of which
Rs. 3.33.963 is shown apainst doubtful debts and Rs 64538 is the net
balarce to be recovered  The statement has been vetted by the
Audit.

A D PANDE,
Joint Secretary,
Mumistry of Home Affeirs,

*Not printed.

- - 24
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APPENDIX XLVI
MINISTRY OF INFORMATION AND BROADCASTING

Note showing action taken on the Recommendations of Public Ac~
counts Comimttee in their Seventh Report—Volume I (Para 193).

LOSS ON RADIO STATIONS

AlR is treated as a Commercial Department, but for part of their
service, they do not get any return. If allowance is made for such
services for which AIR gets no return e.g., Development Work, Ex-
ternal Services, Plan Publicity (including Song and Drama Division),
Educational Broadcasts, Industrial Programmes, Troops Programmes
and Rural Programmes, the position becomes different. 1f the ex-
penditure on these services is excluded from the proforma accounts
the loss of Rs. 1,29,02.430 on the working of the Radio stations will
be reduced to Rs. 8230,756 as shown in the attached statement

in
respect of the year 1955-56.

GRADED LICENCE FEE FOR RADIO SETS

The Public Accounts Committee's suggestion to charge graded
Hcence fee for a radio set on the basis of the number of valves con-
tained in it has been considered. It has, however, been felt that this
svstem cannot prove workable because it would be difficult for
ricensing staff to check up the number of valves contained in a radio
set. Besides, it does not appear to be a correct criterion to charge
licence fec on the basis of the number of valves contained in a radio
set for a receiver having more valves may be less expensive than one
with smaller number of valves. Instead, the question of charging a
lower licence fee for a cheap medium wave receiver has been ex-
amined. In consultation with the Ministry of Finance, Ministry of
Transport and Communications and Directorate General Posts and
Telegraphs, it has been decided in principle that the licence fee for
cheap radio sets would be Rs. 7/8/- per set per annum and Rs. 2/8/-
per set per annum for second and subsequent cheap radio sets kept
in the same premises. The details and mechanism of the scheme are

being worked out in consultation with the Directorate General,
Posts and Telegraphs.
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PRODUCTION OF CHEAP RADIO SETS

The production of radio sets is entirely a matter in the hands of
the industry. The Ministry has discussed the desirability of reduc-
tion of cost and the production of cheap radio sets with them several
times. The Ministry of Commerce and Industry have in consulta-
tion with this Ministry set up on 1st August, 1958 a ‘Radio Panel’ to
examine the present position of the radio industry. This Ministry is
represented on the ‘Radio Panel. The report of the '‘Radio Panel’
is awaited. The possibilities of manufacture of transistor radio sets
by the public as well as private sector are also being examined.
These sets cost about Rs. 75-100 per set. An ad hoc Committee has
also been set up in January 1959, by the Ministry of Commerce and
Industry to examine the question of manufacture of radio valves in
the country. The lowest quotation received from the manufacturers
for supply of community receiving sets during 1954-55 was for Rs. 149
per set. During 1955-56, however, the lowest quotation received was
Rs. 120. So far about 39,000 sets have been supplied to the various
States;Union Territories. About 11,000 sets are supplied every year.

LOSS ON RADIO PUBLICATIONS

For 1956-57, the losses in this respect amounted to Rs. 3,87,205 and
for 1957-58 Rs. 3,62,337. The following are some of the steps taken
with a view to save on expenditure and/or increase in revenue:—

(i) Use of cheaper paper for printing programme  pages of
‘Akashvani’.

{ii) Reising the price of the journals as shown below as a result
of increased cost of paper:—

Name of the Journal. Date of increase in the price.
1. Betar Jagat. ‘ 1-2-1959.
2. Vani. 7-4-1959.
3. Vanoli. 7-4-1959.
4. Nabhovani. 22-3-1959.
5. Akashvani. 5-4-1959.
(iii) Reducing the number of complimentary copies, as indicated
below:—
No. of copies of journals No. of copies of journals
Name of the Journal supplied free before supplied free 8 te fTect-
effecting any reduction ing reduction
1. Betar Jagat 66 54
2. Nabhovani 45 21
3. Vani 41 38
4. Vanoli $6 * 29
s. Awax 198 32
6. Sarsng 238 62
7. Akashvani 878 140
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(iv) Improving the get up of the journal
{v) Liberalisation of agency terms.

In addition, 1t is also being explored whether language journals
in Hindi, Urdu and Gujerati would be prepared to publish AIR pro-
grammes and in  the event of a favourable response, the question of
supplving the programmes to the selected journals and discontinuing
Sarang/Awaz ' Nabhovani (each of which hias a circulation of less than
50001 would be consudered.

R. K RAMADHYANI,

Sveretary to the Govermnrent of India.



APPENDIX XLV

Note from the Muoustry of Information and Broadeasting regarding
contract with a firm without agreement vide paras 115-116 of the
18th Report (Second Lok Sabha) .

The Ministry have gone mnto the whole matter once again with
reference to the ohservations made by the Public Accounts Come
mittee. Theyv have nothing fresn to add to the explanations already
furmished by them to the Committee,

In order. however, to huve the case examined thoronghly, and
acting on the recommendation of the Committee contained in para
116, the Government appointed on 19th January, 1960 o Committee of
Enquiry with the following o, 1 —haes

(1) Officer on Special Duty, Aty of Commeree anid - In-
dustry

(2) Secretary, Nationa!l Industrial Development Corporation.

{3) Deputv Secretary, Ministry of Information and  Brood-
casting

Nene of these afficers was connected with rhe case o oaestion at
any stoge

The terms of reference to the Committee were drawn up in con-
sultatton with the Minstry of Finance and with particutar reference
to the observations of the Public Accounts Committee.

The Enquiry Committee after studying all the relevant records
and papers of the All India Radio Station Madras, Directorate
General. AN India Radio and this Ministry, met at Madras on the
23rd and 24th April, 1960 to take oral evidence {rom the officers of
the Madras Station and again at Delbi on the 6th and 7th May, 1960
to take evidence from the officers of the Directorate General, All
India Radio who had been connected with this case. The report of
the Committee was submitted to Government on 23rd May, 1960. A
copy of the report is attached.

A statement showing the terms of reference to the Committee
together with the findings of the Committee is attached (Annexure
I). The Committee is unanimously of the view that there has been
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no laxity or lack of vigilance on the part of any of the officers con-
cerned in the All India Radio Station, Madras, the Directorate
General of All India Radio and the Ministry of Information and
Broadcasting. After carefully considering the report of the Com-
mittee, Government have decided to accept its findings.

2. The Public Accounts Committee have also desired to be in-
formed of the further development in regard to the recovery of the
outstanding amount of Rs. 14,164/8/-. Further to the facts already
reported to the Committee the following steps were taken in this
respect .—

(i) Efforts to institute legal proceedings for the liquidation of
the Allied Advertising Corporation were dropped on the
advice of the Ministry of Law as the Corporation had
doubtful assets and this was confirmed by furither en-
quiries made through the Police and the Government of
Madras. The Madras Government have since intimated
that the said Corporation was reported to be insolvent
and that there were no assets of the firm.

(ii) The last effort made in this direction was to prefer a claim
in respect of Government dues in the insolvency case
against two of the Directors of the now defunct Allied
Advertising Corporation. The claim was, however, re-
jected by the Official Assignee of the High Court of
Madras. The Government Pleader was of the opinion
that this was hardly a fit case for filing an appeal and
this was agreed to by Government.

(iii) The possibility of making the Directors of the Allied Ad-
vertising Corporation Ltd., personally liable on the
ground of misfeasance or malfeasance was also examin-
ed. The Ministry were advised by the Ministry of Law
that even if such a charge could be proved, no amount
could be recovered from Shri Balakrishna and his wife,
two of the Directors, as they were insolvents. The where-
abouts of the third Director, Shri Shri Shankar Giri, are
not known and repeated efforts to trace him through the
Police and other sources have failec.

In the circumstances stated above, no further action is proposed
to be taken.

R. K. RAMADHYANI,
Secretary to the Government of India.



Ansezure 1

Terms of Reference to the Enquiry Committes appointed in pursuance of the recommendations of the Public Accounts Committes
¢contained in para 116 of their 18th Report) to enquare into the case relating to the award of advertising agency to the Allied Advertising
ation, Madras in 1954 and the findings of the Enquiry Committee.

Terms of Reference Findings of the Enquiry Committee.

I 2

() Whether there was any impropriety in awarding the con- The Commirtee is of the opinion that there was no lln‘pIO'
tract to the Allied Advertising Corporation. priety in awarding the contract to the Allied Advertising

* (i) Whether the action in allowing the Allied Advertising The Committee have given their findings in two parts :

jon, Madras to take up the sole agency for adver-  (a) The Committee find that in the circumstances of the
tisements in “Vani” and “Vanoli” on the terms agreed case there was nothing inappropriate in allowing the
upon by the Allied Advertising Agency from I-4-34 Allied Advertising Corporation Litd. to take up the
without signing any formal agreement and for tendering sole agency for which the Allied Advertising Agency
a security deposit was reasonable in the circumstances of had tendered ;
the case.

(b) The Committee considers that the course of action
followed in this casc was neither unusual nor un-

(i) Whether prompt steps were taken to terminate the agency The Committee finds that prompt steps were initiated
of the firm forthwith when there were sufficient indications ~ to bring the agency arrangement to an end when it became
to conclude that the firm was tryving to dishonour the evident that the Agents were unable to secure adequate
terms of the agency and were not doing adequate business business and were trying to cvade the stipulations of their
expected of them ; and/or whether any laxity is noticed agreement. The Commirtee do not {md any undue delay
at any stage in Government’s dealings with the Corpora- at any stage in dealing with the Corporation which prejudiced
tion thar might have affected adversely or made difficult  the subsequent attempts to recover the ducs.
the recovery of the dues or part thereof at a later stage.
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(fv) Whether the laxity lack of v
ttee of Enquiry may notice in respect of (1,
above in its detailed enquiry  could be ansibured o any
Officer/Officers of All India Radio Station Madras
Directoratc  General of All India Radio Ministry of
Information and Broadcasting ; and
names of officer/officers and the nitur
their responsibility.
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if so the name-
¢ and exient of his

izilance if anv that the Commi-
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In the light of the Commitree's findings on the teroms of
reference of {ixi t 1) abhove, ght(]\mmincc it of the view
that there has been no laxity or Lack of vigilance on the part
of anv of the officers concerned in the All India Radio
Starion. Madras, Duetorate General of All India Radio
and the Ministry of Information and a“mwﬁn&
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APPENDIX XLVIll

Note from the Ministry of Irrigation & Power stating the steps taken
to check the recurrence  of rvegulariics in cash eecounts [Vide
para 122 of 1814 Report (Second Lok Sabha)].

Conseguent on the establishment of  an emberzzlement  charge
against the ex-cashier, CW & P C | the procedure for making pay-
ments in the Comnussion was examined with a view to ensuring
that such defalcations did not occur in future. The following steps
were taken with thic end m view

(1) Ail contral of cash and finaneiad transactions was hrought
uniler the Aceounts Offfcer,

(2) In aditon 1o b responabdities as Divie nal Officer in
respect  of  contingent and works expenditure,  the
Accounts Officer war also declared ax the ‘Dreawing and
Disbursing® Offteer i respect of pay and T.AC of non-
garetted caff with effect from June 1954

(3) The Accounts Othcer wis asked o carry out surprise checks
of cash in chest periodically besides the closing balance at
the end of the month  In addition, an - Adminstrative
Officer, who iy a Grade T oflicer of the Central Secreta-
rrat Service (Under Seeretary’s Status), will carry out
surprise checks of Cash in Chest once o month and the
Director (Admanistration) once in every quarter,

(4) The procedure for the dishuricment of  pav to the indivi-
duals was al-o changed extensively as per office  order
dated $th Aprd 1955 According 1o the  new procedure
dishursements are made throwygh the Section Officers or
Sectinnal In-charges, who furni-hoa list of staff working
under them. Acquittance rolls are now prepared scpa-
ratelv for each section on the basis of this information
aad the ame:nt pertaining 1o cach Section iz handed
nver to a rewnonsibie  person deputed by  the Section
Sffice - Tor dizbursement. It has since been prescribed
that the pers 1 deputed to receive the amount from the
Czshier would be a permanent employee. The Section
Officer furnishes the acquittance rolls with all the acquit-
tance and undishursed amounts, if any, are refunded to
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the Cashier. As a further safeguard, it has now been
laid down that the Section Officer should receive the pay
and allowances of only those members of his staft, who
are actually present in the Section and that the amount
drawn shall be the net amount payable so as to avoid
transactions of undisbursed amount or recoveries being
refunded to the Cashier.

(3) To guard against forged acknowledgements or absence of
acknowledgements, vouchers relating to pay and T.A. of
non-gazetted staff pertaining to the previous month are
kept in the personal custody of the Accounts Officer.
All payments against these bills are made after neces-
sary record in those vouchers in the presence of the
Accounts Officer himself.

(6) The vouchers relating to works and contingencies are
taken over by the Accountant and original vouchers fur-
nished to audit along with the monthly account.

(7) The entries on receipt and payment sides in both the Cash
Books, one for Works and Contingent Expenditure and
the other for pay and T.A. etc, are being attested by the
Accounts Officer, who is the Drawing and Disbursing
Officer. Prior to 1-4-1958, however, the entries on the
pavment side of the cash book for pay and T.A_ etc, were
attested by the Section Officer, Accounts (Establishment)
Section. The Accounts Officer is also signing receipts in
respect of moneys received after satisfying himself at the
time of signing the receipt that the amount has been
properly entered in the Cash Book. All money orders
and insured covers are being received by the Accounts
Officer who grants receipts to be given to the parties after
attesting the entries in the Cash Book on receipt side.

P. P. AGARWAL,
Joint Secretary to the Goovt. of India.



APPENDIX XLIX

Note from the Ministry of Labour & Employment re: heavy expendi-
ture of rental (para 125 of 18th Report) (Second Lok Sabha)

The property known as 43, Nanda Mitra Lane, Tollygunge, Cal-
cutta, comprising 13.89 acres of land was requisitioned on 3rd August,
1943 under the Defence of India Rules for military purposes at an
annual rental of Rs. 33,282/. The land together with War Department
assets created thereon was temporarily transferred to the Ministry
-of Labour (Directorate General of Resettlement & Employment) on
1st July, 1946 for running a Technical and Vocational Training Centre
but rent was recoverable from that Ministry with effect from 1st
August, 1950.

2. On 9th December, 1953, the owner of the property served a
notice under Section 80 Civil Procedure Code claiming that the plot
Nos. 1573 and 1574 belonging to him, though not requistioned, had
been unauthorisedly occupied by the Training School. The notice was
referred to this Ministry and subsequently the site was jointly inspect-
ed when it was found that portions of plot Nos. 1574 and 1576 measur-
ing 0.16 and 0.18 acre had been occupied in excess originally by the
Ministry of Defence, while erecting perimeter fence around the re-
quisitioned lands, and that a portion of the requisitioned land com-
prising plot Nos. 1420, 1421, 1427 and 1625 measuring 1.21 acres had
been left outside the fence and was thus never occupied. The Minls-
trv of Labour thus desired the Ministry of Defence:—

‘(1) to arrange with the land owner for the continued occupa-
tion of the portions of 1574 and 1576 encroached upon as
hutments had been erected thereon, and to settle the
owner’s claim for rent thereof; and

(ii) to take necessary action to de-requisition the portion of the
requisitioned land comprising plot Nos. 1420, 1421, 1427
and 1625 lying outside the fence and never physically
occupied.

8. The Deputy Director, Military Lands and Cantonments, Eastern
Command to whom the matter was referred accordingly, took up the
matter with the Collector, 24 Parganas on 14th October, 1954. The
owners, however, refused on 7-3-1955 to accept partiai de-requisition
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of their land and insisted on restoration of the entire property. The
Collector, in consultation with the Central Government Solicitor at
Calcutta, relessed the plots referred to above by notification dated.
25th May, 1955 in the Calcutta Gazette in consultation with the local
L.H. & D. authorities and Central Government Solicitor at Calcutts.

4. The owners thereafter applied to the Collector for reflxation
of rent compensation for the land still retained under requisition, as
per market value as prevailing on 25th May, 1955, the date of dere-
quisition of a portion of the property, and cited the decision of Cal-
cutta High Court in a similar case known as S. C. Banerjee and others
Vs. West Bengal Government in respect of No. 2 Swinhoe Street, now
named as Nos. 10 and 10A, Gariahata Road, Calcutta. In terms of the
High Court ruling, the order releasing a ,..:tion of the requisitioned
premises has the effect and tantamounts to a {resh order of requisi-
tion of the remaining portion on the date of partial derequisition.

3. The rent of the remaining portion of land measuring 12.68 acres.
retained under requisition has consequently been assessed by the Col-
lector at Rs. 48,500 per annum and the same has since been sanction-
ed by the Ministry of Defence for pavment after obtaining the con-
currence of the Ministry of Labour (the then Directorate General of
Resettlement and Employment) and Government of West Bengal wno.
are to ultimately reimburse the amount to the Defence Estimates.

6. The land involved has been acquired by the State Government
at a cost of Rs. 14.49 lakhs with effect from the 28th April, 1959, from
which date the liabilitv to pay rent has stopped.

7. Unfortunately, the ruling of the Calcutta High Court made as-
early as in August, 1953 was overlooked and the portion of the re-
quisitioned land was de-requisitioned in May, 1955 without full appre-
ciation of the financial implications. The Collector who was in the
picture had suggested that the decision of the High Court be chal-
lenged but his suggestion was not accepted by the Legal Remers
brancer to the Government of West Bengal who is reported to have
advised that the matter should not be agitated. The Central Govern-
ment Solicitor at Calcutta who was consulted direct by the Collector
did not also foresee the complication which subsequently arose. The
matter is being taken up by the Ministry of Defence with the Minis-
try of Law separately to hawve their advice whether there was any
negligence on the part of the Government Solicitor in rendering his
advice.

8. To avoid recurrence of such cases the Ministry of Works, Hous-
ing and Supply who are the administrative Ministry concerned witk
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the requisitioning and de-requisitioning of lands and payment of com-
pensation, hawe brought the implications of the decision of the Cal-
cutta High Court in case of No. 2 Swinhoe Street, Calcutta, to the
notice of all concerned, vide their OM. No. EE-12(18) |60, dated the
30th Nov., 1960. These instructions have also been conveyed to all the
local officers of the Ministry of Defence.

8. This Note has been vetted by the Accountant General, Central
Revenues, New Delhi.

(S. ABDUL QADIR),

Director General of Employment & Training & Joint Secre-
tary to the Gopeérnment of India.



APPENDIX L
Note for the Public Accounts Committee

Statemen: showing action taken or proposed 10 be taken on outsianding recom-

mendations of the Public Accounts Commaitiee relating to Citnl accoumss para
of the 7th Report of Public Accounts Commitiee (I1-Lok Sabha)—18th

2'%pan on Appropriation Accounts (Civil)1955-56 and Awdit Report, 1957

Question

Answer

(‘a) Action taken by the Chief Secre-
tary, Delhi to fix responsibility for
delay in making payments.

(p) Position regarding the payment
of compensation to the remaining
land owners.

(@) Reply from the Chief Commis-

sioner, Decthi, has been received.
(The Chief Commissioner’s note
is appended hereto.) He confirms
the statement made in the note
already submitted to the Lok Sabha
Secrctariat on 21-1-1959 that in
this case it is not possible to fix-
responsibility on any particular offi-
cer.

(h) There is no case pending with the
Ministry where compensation has
been awarded by the Land Acqui-

sition Collector/Arbitrator;  High
Court and payment for which has
not been sanctioned. However,
in some cases awards are still to be
given by the Land Acquisition
Collector/Arbitrator and as soon as
the awards are intimated sanctions
for payment will be given. Inspite
of repeated attempts it has not
been possible to ascertain the actual
number of cases of claims pending
before the Land Acquisition Col-
lector/Arbitrator from the Delhi
Administraticn.

Chief Commissioner Delhi’s Note dated 14th May, 1959

In the year 1948, the Delhi Improvement Trust prepared s scheme
—KALKAJI TOWN EXPANSION SCHEME—for developing certain
areas of the villages Tughlakabad, Tekhand and Bahapur for residen-
tial accommodation. This Scheme was later taken over by the Ministry

340



kL

of Relief and Rehabilitation for rehabilitating the displaced per-
sons. The work relating to the acquisition of the land, however, was
entrusted to the Lands Officer who was declared as Competent Autho-
rity under the Resettlement of Displaced Persons (Land Acquisition)
Act, 1948, The Superintending Engineer, Rehabilitation Circle, re-
quested the Chief Commissioner on 17-1-1949 to acquire 644.66 acres
of land in villages Bahapur, Tekhand and Tughlakabad under the Re-
settlement of Displaced Persons (Land Acquisition) Act, 1948. After
some correspondence, the Superintending Engineer, Rehabilitation

Circle, supplied details of the Khasras and the requisite notification
was issued on 26-3-1949.

2. The Ministry of Rehabilitation attached great importance to the
speedy execution of the Scheme and the Superintending Engineer,

Rehabilitation Circle, appeared to have rushed through the formality
of getting the notification issued. Neither the land was clearly de-
marcated nor the Khasras fully verified. Consequently, several cor-
rections had to be made at a later stage so much so that in the year
1954 it was noticed that possession of 43.57 acres of land was taken
over, although the corresponding Khasras were not included in the
Notification. The inaccuracies of the field numbers etc. caused great
difficulty at the time of issuing notices to the individual land owners/
occupiers. In majority of the cases, notices could not be served on
the individual land owners/occupiers, in spite of repeated efforts, and
several notifications had to be issued in the Gazette in respect of each
of the land owners. All this process, coupled with the shortage of
staff and non-availability of revenue-trained Patwaris and Clerks, re-

sulted in considerable delay in making payments of the amount of
compensation to the land-owners.

3. The Ministry of Rehabilitation placed Rs 3 lakhs as an ad hoc
amount at the disposal of the Delhi State on 1st July, 1952, and this
amount was credited to the Improvement Trust Account in Decem-
ber, 1952. Before disbursing the amount of compensation to the clai-
mants, the Land Officer (Competent Authority) sought clarification
on the following points from the Delhi State Government:—

(a) Who was competent to sign the agreements on behall of
the Government under Section 7 of the Act?

(b) Who will bear the stamp duty on the said agreement?

(c) At what rate should interest be calculated from the date of
possession to the date of disbursement of thg amount of
compensation? (It is significant to note that there is no
clear provision in the Resettlement of Displaced Persons
Act as to how much interest should be paid from the date
of possession to the date of payment of claim).
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These points were clarified by the State Government, and reply
sent tu the Delhi Improvement Trust on 20th April, 1953

4 The Lands Officer had also asked for additional staff to cope
with the heavy work of disbursement and this staff was sanctioped
by the Government of Indis in July, 1953.

8. After obtaining the necessary clarifications and the additional
stafl, the work pertaining to the completion of the individual Urdu
files by the Patwaris and issuing of notices to the land owners for
receiving payment, etc., was taken in hand by the Lands Officer (Com_
petent Authority). In the meanwhile, a question arose as to whether
or not the work of Rehabilitation should be transferred from the
Improvement Trust to the Land Acquisition Collector. This matter
remained under consideration of the Delhi State Government til!
14th August, 1953, when it was decided that the Land Officer (Compe-
tent Authority) of the Delhi Improvement Trust should continue to
do the work. Thereafter the work pertaining to payment was expe-
dited and by 23-10-1954 Rs. 2,99,041/14/3 were disbursed out of Rs. 3
lakhs placed at the disposal of the Improvement Trust.

6. It may be added that, as pointed out in para 1 above, the Lands
Officer (Competent Authority) discovered in 1953 that possession of
certain portions of the land was taken by the Superintending Engi-
neer, Rehabilitation Circle, and houses built upon it, although the
relevant Khasra numbers were not covered by the notification. To
clarify the position and to assess correctly the area wrongly occupied
by the C.P.W.D, the Lands Officer requested the Superintending
Engineer to get the land demarcated by fixing boundary pillars at the
site in the presence of the Naib Tehsildar and Mahal Patwari. For
s long time, the CP.W.D. failed to demarcate the land and this re-
sulted in further delay in the matter. The required revenue papers
were also not prepared by the Revenue Patwaris, notwithstanding the
fact that the Lands Officer repeatedly wrote to the Revenue Assis-
tant. After some correspondence, the Revenue Assistant pointed out
that his Patwaris were busy with the preparation of the electoral
rolls. Afterwards, however, the land was demarcated and necessary
revenue papers prepared. It was then discovered that the Superin-
tending Engincer, Rehabilitation Circle had occupied 43.57 acres of
land in excess of the land covered under the notification.

7. The_Rehabilitation Ministry moved the then Delhi State Gov-
ernment fr regularizing the matter by issuing another notification,
covering 43.57 acres. The then Minister of Law & Development re-
fused to issue necessary notification under Section 3 of the Resettle-
ment of Displaced Persons (Land Acquisition) Act, 1948. He pointed



343

out that it was extermely regrettable that the Government (Re-
habilitation Ministry) had “tresspassed the land of the people” and
that he would agree to the acquisition of the land under the Land
Acquisition Act, 1894 only. The Lands Officer (Competent Autho-
rity was, therefore, directed to prepare draft notifications under the
Land Acquisition Act. The controversy lingered on, and after some
time the matter was informally brought to the notice of the Chief
‘Commissioner by the Rehabilitation Ministry. The file was never
shown to the Chief Commissioner earlier, and it was only after his
specific directions that the file was personally brought by the then
Secretary (L.S.G.) at the time of Peshi. The Chief Commissioner re-
corded that the land should be acquired under the Resettlement of
the Displaced Persons (Land Acquisition) Act, 1948, as desired by
the Ministry of Rehabilitation, because it would be discriminatory to
acquire one portion of the land under the Land Acquisition Act and
the other portion under the Resettlement Act for the same purpose.
These observations of the Chief Commissioner were not imme-
diately implemented, and the Law & Development Minister raised
the point that the notification should be issued retrospectively. The
Law Department advised that retrospective notification could not
be issued. It was then suggested by the Secretary (L.S.G.) that noti-
fication should be issued and interest paid at the rate
of 6% from the date of actual possession. The Ministry of Rehabili-
tation was accordingly moved to give their approval to the payment
of interest at the rate of 6, from the date of taking over the pos-
session. The approval of the Government of India was conveyed on
14-8-1857. Thus, it took onc ycar and nine months to settle the points
raised by the Minister for Law and Development, and hence the de-
lay in finalizing the papers regarding payment of compensation
amount to the landowners.

8. It would, thus, be obvious that the reasons for delay in this case
are many and various agencies are responsible for the same. The
basic mistake was made when the notification was got issued by the
Superintending Engineer, Rehabilitation Circle, in haste and the pos-
session taken over without fixing the boundary pillars and clear de-
marcation of the land. The lack of clear provision in the Resettle-
ment of Displaced Persons (Land Acquisition) Act, regarding pay-
ment of interest, shortage of revenue trained staff, want of clarifica-
tion on various points, and the controversy raised by the then Minis-
ter for Law & Development are the main causes of delay in making
quick payments to the land-owners. No single individual can be
held responsible for the delay. In fact, payment of considerable
amount of interest is a natural corollary to the taking over of imme-

diate possession of land.



AFPENDIX L1
GOVERNMENT OF INDIA
MINISTRY OF REHABILITATION

Note for consideration of the Public Accounts Committee pursusni (o
the summary recommendations at S. No. 118 Appendix I. Vol. II'
of their Eighteenth Report (Second Lok Sabha)

Public Accounts Committee’s observation
“Action against the delinquent officers may be expedited.”
Explanation of the Ministry

The matter was taken up with the State Governments concerned,.
for ascertaining the action taken against the persons who held
churge of the Sabarmati Camp, Ahmedabad and the Phaphamau
camp st Allahabad. The Government of Bombay have intimated on
3-8-1859 that the suit filed by the State against the contractor, who
overcharged the Government for the supply of vegetables to dis-
placed persons at the Sabarmmti Camp, Ahmedabad, is still pending
in a Court of Law. As regards the action taken against persons in-
charge of the Phaphamau Camp, Allahabad, the Government of
Uttar Pradesh have intimated on 17-8-1959 that the explanations of
the Officers concerned were obtained and meticulously examined and
it was revealed in the ultimate analysis that these officers could not
be held responsible for the losses. The matter was also discussed
at a meeting held on 28th Jan, 1959 at Luckncw, between the repre-
sentatives of the Ministry of Rehabilitation and the State Govern-
ment, when the Union Minister of Rehabilitation was also present
and on the basis of the decision arrived at, the loss of Rs. 1,628.62
was written off on 5th June, 1959.

This Note has been vetted by the Director of Audit, FRS.CS. &
M, New Delhi.

DHARMA VIRA,
Secretary to the Govt. of India:



APPENDIX LIl-A

Note from the Ministry of Rehabilitation pursuant to action taken
on Para 209 of Seventh Report regarding aq disciplinary action
taken for frauds, embezzlements, etc., against officers employed in
various camps.

Pursuant to the recommendations of the Committee as contained
in parae. 209 of the Seventl. Report of the Public Accounts Committee
(Second Lok Sabha)-—Vol. I, corresponding to para 117 of their
Sixteenth Report on the Appropriation Accounts 1951-52 (Civil) and
Audit Report 1953 etc.. etc.. the matter was taken up with the various
State Governments concerned who were requested to re-examine all
the cases with a view to considering the possibility of eflecting re-
coveries from the persons concerned. Since the submission of the
Note to the Committee on the 19th January, 1959, on which the
Committee had mede the above observations, replies have been re-
ceived from the remaining State Governments. On scrutiny, it has
been revealed that out of the amount of Rs. 83,112-8-6, required to
be recovered from the delinquent officers, the amount which has
since been found completely irrecoverable is Rs. 68,200-13-3. The
reasons as intimated by the State Governments which account for
its non-recovery and in view of which it is not possible for the
Ministry to take any further action in the mmtter, are summed up
below: — ’ el bl

-

(i) Responsibility for the loss could not be fixed on any parti-
cular. personipersons,

(ii) The officers originally held responsible for the loss, on
further probe by the State Govt., were absolved of the
charge as it was not possible to establish mala fide in-
tentions, dishonesty or culpable negligence, etc., on the
part of the officers concerned.

(iil) The officers held responsible, when tried in the Court of
Law, were subsequently acquitted.

(iv) In certein cases the amount of loss of stores represented
book value. The Stores had been in use since long and
as such the recovery was made at the price of used
stores. As such the question of effecting recovery of the
baiance did not arise.
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(v) The officisls then working are no longer in service nor thelr
present whereabouts are known.

(vi) The defaulters had already been dismissed from service
as a result of charges of missppropriation etc., etc..

The State Government are being asked to confirm that necessary
action for the write off of irrecoverable amounts hag been taken.

2. As regards the remaining cases involving amount of Rs.
14.911-9-3, the State Governments have intimated that they are still
making efforts to eflect recoveries from the persons concerned and
i and when any progress is made, it will be communicated to the
“‘Committee.

3. This Note has been vetted by the Director of Audit, Food,
MRehabilitation, Supply, Commerce, Steel and Mines. New Delhi.

(DHARMA VIRA).
Secretary to the Government of India.



APPENDIX LII-B

From the last Note (Appendix LlI-A) submitted to the Public Ac-
counts Committee by the Ministry of Rehabilitation on 15-3-1960
it would be observed that further information in respect of the
following two points remained to be furnished:—-

(i) whether action for the write off of the irrecoverable
amounts had been taken by the State Governments con-
cerned.

(1) Progress made in the recovery of the sum of Rs. 14,911-0.8
which was not classified by the State Governments as
“completely irrecoverable”.

2. The matter was taken up simultaneously with the State Gow-
ernments concerned and was pursued vigorously by issuing remind-
erz at regular intervals and at various levels. Unfortunately, In-
spite of these efforts, the State Governments have not furnished
complete information. The reports received so far reveal that out
of the total amount of Rs. 68,200-13-3 which at one stage was found
to be completely irrecoverable, the relevant vouchers for a sum of
Rs. 434-3-6 have since been traced. Another sum of Rs. 570-5-0 was
also origipally taken to be a loss on the ground that vouchers in
support of the payment, were not on record. But now it appears
that the amount was probably disbursed to the party concerned as
no claim has so far been referred to the State Government. Ac-
cordingly, this amount has also been set off from the total loss of
Rs. 68,200-13-3. Thus the nett loss now works out to Rs. 67,196-4-9.
(Rs. 68,200-13-3—Rs. 1,004-8-6). Out of this amount, losses amount-
ing to Rs. 19,356-10 only are reported to have been written off so far.
The State Governments have been requested to expedite decision in
respect of the remaining cases and as soon as these are communi-
cated to this Ministry, the Public Accounts Committee will be ap-
prised of the same.

3. As regards the recovery of the sum of Rs. 14911-9-3, the State
Governments concerned have intimated that so far no recovery hes
been made and out of five cases, loss of Rs. 2,255-12-8 in respect of
two of them, has since been written off. Efforts are being continued
by the State Governments for the recovery of the balance of
Rs. 12,655-12-9 (Rs. 14,911-9-3—Rs. 2,255-12-6); but it appears that
the chances of recovery at this belated stage are slender.
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4. This note has been vetted by the Director of Audit, Food, Re-
hsbilitation & Supply, Commerce, Steel & Mines, New Delhi.

(DHARMA VIRA),
Secretary to the Government of Indle



APPENDIX LINl

Note from the Ministry of Rehabilitation pursuant to action taken
on para 130 of 18th Report regarding irregular maintenance of Cash
and other accounts

A fresh inquiry was held to fix responsibility for the loss of the
Cash Book.

According to the Inquirv Officer’s findings, the Cashier of the
office was found to be responsible for the loss. An L.D.C. was also
held to have contributed to the loss by his negligence. He has been
warned for his negligence. The Cashier had already been dismissed
from service on certain other charges and no separate action against
him on this account is possible.



APPENDIX LIV
MINISTRY OF REHABILITATION

Bussecr: Appropriation accounts of the Government of Dethi for the
years 1954-55 and 1955-56 and Finance Accounts 1954-55
and Audit Reports thereon:—Recommendations of the
Public Accounts Committee contained in Serial No. 11 of
Appendixr | of Twenty-fourth Report (Second Lok Sabha).

The points raised in the note submitted by the Ministry of
Rehabilitation to the Lok Sabha Secretariat on 18-5-1959 in pur-
suance of the recommendations mentioned above were considered at
the sitting of the Public Accounts Committee held on the 25th July,
1939. The {ollowing observations were then made by the Com-
mittee: -— .

“The Committee would like to know the latest position regarding
recovery of rent including ground rent etc. from the displaced
persons.”

Remarks by the Mmustry of Rehabilitation

A statement showing the total demand, amounts realised and
outstanding balances under rent and ground rent as on 1-3-1960 is
enclosed.®* On the 1st April 1958 out of the total demand of
Rs. 52538 lakhs a balance of Rs. 149.62 lakhs was shown as out-
standing. The corresponding figures on 1-3-1960 are Rs. 320.58 lakhs
and Rs. 110.12 lakhs respectively.

¢ {In lakhs of rupees)

S. Nature of Total demand Total realisstion Belence
No. demand upto 39-2-60 upto 29-2-60  oOn 3-3-60
1. Rent 187.64 136.33 $1.32
2. Ground Rent 56.39 34-40 1t.99
3. Instalments 16.88 T 39.M 36.81

Totwl 320.58 210. 46 110.12




APPENDIX LV
MINISTRY OF REHABILITATION

S.No. 3 of Appendix X1 (Para 8) of 24th Report of the Public-
Accounts Comimttee 2nd Lok Sabha) on Appropriation Accounts of
the Government of Delhi for the year 1956-57 and Audit Report
thereon.

Public Accounts Commitiee’s observations: —

“The question regarding the maintenance of propertly registers.
by the C.P.W.D. has been taken up by the Ministry of Rehabilitation
with the Chief Engineer, CP.W.D. and the Ministry of Works, Hous-
ing & Supply. The Comimttee would like to be apprised of the final’
decision in the matter”.

Ministry's Note

The Departmental Enquiry Committee set up to examine the
working of the organisation which was looking after the houses,
tenements, shops etc. constructed for displaced persons in Delhi and
steps taken to tone it up, had made the following observations in
para. 10 of their report with regard to the maintenance of property

registers.

“The Housing & Rent Officers and the Rehabilitation Department
of the erstwhile Delhi State Government were of the view that it
was the duty of the CPW.D. to prepare these registers and then
hand them over to the Housing & Rent Office. It appears that at
one stage the C.P.W.D. were agreeable to undertake this work but
no tangible progress seems to have been made in this regard till 1954
when reconstruction of these registers was taken over by Housing
& Rent Office itself”. S

While considering the Report of the Departmental Enquiry
Committee in their sitting held on the 25th July, 1858, the Public
Accounts Committee desired to know the reaction of the Ministry
of Works, Housing & Supply to these observations. The matter was
accordingly taken up with the Chief Engineer, C.P.W.D. on 12-8-1939
and the Ministry of Works, Housing & Supply. It was explained to
them that the observations of the Departmental Enquiry Committes-
were based on para VIII of the A.G.C.R.'s Inspection Report on the
accounts of the Housing & Rent Office, Delhi, for the period from.
April, 1952 to September, 1952, in which it had been stated that
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the register of immovable Government property had, in the first
instance, to be prepared and completed in all respects by the CP.W.D.
Division concerned.

The Ministry of Works, Housing & Supply, however, did not
agree with this view and stated that the CP.W.D. was not required
‘40 maintain the property registers belonging to the departments other
than CP.W.D, even if the buildings had been constructed by the
CP.W.D. as construction agency on behalf of those departments.

The matter, was, therefore, re-examined in consultation with
Audit and it has been agreed that the CP.W.D. was not required
to maintain property registers in this case. Steps are now being
taken in this Ministry to complete the registers of immorable
Government property.

Sd./- SECRETARY.
New D,
‘Dated 11th May, 1961



APPENDIX LVI

Government of India, Ministry of Rehabilitation.

Note in pursuance of the Recommendations made in Para 11 of
the Twenty-fourth Report of the Public Accounts Committee
(Second Lok Sabha) on the Appropriation Accounts of the Govern-
memt of Delhi for the Year 1856-57 (lst April. 1956 to 31st Octoher,
1956)and Finance Accounts for the Years 1955-56 and 1956-57 ()st
April, 1956 to 31st October, 1956) and Audit Reports thereon.

The work regarding the recovery ete. of small urban loans
advanced to displaced persons from West Pakistan in the Union
Territory of Delhi was transferred by the Social Welfare and Rehabili-
tation Directorate to the Deputy Commissioner, Delhi, on 24-1-1959.
The total number of cases thus transferred was 3.600. The accounts
of these cases were incomplete. The Deputy Commissioner, Delhi
has brought upto-date the accounts m 1600 cases and has recovered
an amount of Rs. 174,765 - in cash upto 31st October, 1960 and
adjusted another sum of Rs. 1,489,380 - from the compensation of the
displaced persons upto April, 1960. The number of cases in which
complete recovery has been effected is 500. In Yhe remaining cases
only part recovery has been made. Notices for the repayment of the
loan are sent by the Deputy Commussioner regularly. In the case
of defaulters, the recovery is being cffected as arvears of land
revenue both from the loanees and their sureties. There are, however,
some loanees who have left for unknown places without informing
the authorities concerned. Efforts are being made to find out their
whereabouts from their sureties and from the persons who gave
good character and solvency certificates in their favour at the time
of payment of loans. Efforts are also being made to have these
loanees traced out through the State Governments.

2. Action to bring upto-date the accounts of the remaining 2,000
cases is being taken by the Deputy Commissioner and this work is
likely to take about 1} vears. Action to recover the amount of loan
in these cases also will be taken by him when the accounts of these
cases have been brought upto-date.

3. There are some bad cases where it will not be possible to
recover the outstanding loans even as arrears of land revenue.
Since accounts of all the cases have not yet been brought upto-date,
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#t is not possible to give the number and the amount involved at
this stage. Cases taken in hand by the Deputy Commissioner.
however, show that the recovery would be doubtful in about 10 to
209 cases.

New Drua; DHARMA VIRA,
Dated the 6th June, 1961 Secretary to the Government of India.



APPENDIX LV

MINISTRY OF REHABILITATION

OFFICE OF THE CHIEF SETTLEMENT COMMISSIONER

No. 20(18) (vi) lA&IA!59.
Note for the Public Accounts Committee

On para 19 of their Twenty-Fourth Report (Second Lok Sabha)
(Summarised at Serial No. 8 of Appendix XI thereof).

A sum of Rs. 1.78 lakhs has been recovered during the period

from July, 1959, to July, 1960, raising the total recovery to Rs. 6.36
lakhs.

The reconstruction of accounts could not be completed by the
31st March, 1960 as stated in the note submitted in February, 1960
printed at Appendix IV of the Twenty-fourth Report of the Public
Accounts Committee (2nd Lok Sabha), as no additional staff could
be provided during the vear. Accounts of some Colonies have
already been completed. The rest of the work will be completed
by 30-6-1961. The exact amount recoverable will be known as soon
as the accounts are completed.

The question of the recovery of water charges from 1-4-58 by
the Delhi Municipal Corporation and the New Delhi Municipal
Committee, directly from the residents of the colonies is under
consideration in consultation with the local bodies. The Delhi
Municipal Corporation is agreeable to take up the work with effect
from 1-4-1961.

Secretary to the Govermment of India,
Ministry of Rehabilitation.
Dated 20-2-61.
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APPENDIX LVIII

Note from the Minustry of Rehabilitation pursuant to action taken
on para 63 of 25th Report Vol. | regarding outstanding arrears
of rent in respect of evacuee properties.

Necessary instructions for the recovery of the arrears of rent
have been issued to the Regional Settlement Commissioners and
Custodians from time to time. It has always been reiterated that
the arrears should not be allowed to accumulate and necessary steps
should be taken to realise the rent in time and also the arrears. In
some cases large arrears accumulated and, therefore, it became diffi-
cult for the displaced persons to pay in lump sum before they could
get the allottable properties transferred in their names. Considering
the hardship involved in it, it was decided that the payment of the
arrears of rent should be made co-terminus with the recovery of
instalments of the price of the properties in 7 vears. Therefore, it
is expected that most of the arrears would be liquidated in that
manner.

As regards the arrears of rent due {from Government Departments
and Government servants (both Central & State) recovery has been
sought to be effected through the departments of the respective Gov-
ernments.  Similarly Government Deptt. have been requested to
ask the government servants to pay the arrears of rent. As regards
the displaced persons and others, stringent instructions have been
issued for the recovery of arrears of rent from them. It has been
decided that coercive steps like, attachment, evictions and arrests
should be taken for recovery of arrears. The recommendations of
the Public Accounts Committee have, therefore, been accepted and
further instructions have been issued to all Regional Settiement
Commissioners to make vigorous efforts towards realisation of arrears
of rent.
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APPENDIX LIX

Note from the Ministry of Steel, Mines and Fuel (Department of
Mines and Fuel) regarding delay in disposal of Governmend
building [Vide para 226 of Seventh Report (Second Lok Sabha)].

This has reference to the report of investigation into the question
of delay in’the disposal of huildings built by the late Directorats of
Open-cut Coal Mining at market colliery site. The relevant extract
from the Committee’s remarks on the above report are reproduced
below:—

“The Committee can do no more than express their dissatis-
faction at the manner in which this case was dealt with,
As regards the sale of buildings, it has been stated that
a payment of Rs. 25,000 has been realized from one
colliery and the issue relating to another is under arvi-
tration. The Committee may be informed in due course
of the further developments in the case.”

The issue regarding the second colliery is still under arbitration.
Sittings were held before the Umpire (Shri Das) on 9th and 30th
January 1859. The date for the next sitting was fixed on 6-3-1959 but
due to the absence of the counsels, the sitting was adjourned till
9th April, 1959 at which it was intended to fix a date for the exami-
nation of witnesses. The two witnesses to be examined are offl-
cials employed in the State Bank of India and State Trading Cor-
poration. Both these gentlemen were approached by the Department
on 16th and 15th April, 1859. and requested to appear before the
Umpire for giving evidence as Government witnesses on dates cm-
venient to them, It is understood from the Central Government's
Solicitor at Calcutta that the facts of the case have been communi-
cated to both the witnesses. In the meantime, certain documents
on the basis of which the cost of the buildings in question were esti-
mated in 1951 which are required to be produced before the Umpire
are being collected by the Coal Controller. In the circumstances.
the Coal Controller has recommended to the Central Government
Solicitor to defer the case till September, 1939.

N. S. MANI,
Joint Secretary to the Govt. of India.
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APPENDIX LX

Note from the Ministry of Steel, Mines & Fuel (Department of Mines
& Fuel) regarding commercial possibility of manufacturing bré-
quettes of coal waste in India [Vide para 141 of 18th Report
{(Second Lok Sabha)].

As suggested by the P.A.C., the matter was taken ‘up with the
Forest Research Institute, through the Ministry of Food and Agri-
culture. It has been reported that they have made only a prelimi-
nary study of the problem and have not carried out any detalled
experiments on the briquetting of coel dust.

2. The manufacture of briquettes of coal waste depends upon two
unportant factors, namely;

(1) availability of coal dust and of slack in sufficient quantity;
and

(2) the mapufacture of brigquettes should be economical.

As regards (1), as already reported, statistics are lacking re-
garding the approximate quantity of coai wasted in India in the
normal process of mining and transportation, resulting in coal dust
and slack coal etc., which can be utilised in briquetting. Only a few
of the collieries have got screening plants, where slack is separated
by screening. In other cases, quite a good deal of slack is loaded
along with steam coal, and is despatched to the consumers. The
major portion of slack 1s used for brick-burning purposes and in a
few cases, as fuel in stationary boilers for generation of steam. Ap-
proximately 25 to 30 per cent of the coal can be considered as slack
coal, out of which some portion is utilised, as indicated above, in
stationary boilers and for the purpose of brick-burning. Only 2} to
5 per cent of the total production of coal that results in coal dust
and slack is probably not utilised. It would be extremely difficult to
collect this coal dust and slack for the purpose of briquetting. Slack
produced from the coking coal collieries is all despatched and used
for the manufacture of Hard Coke. There is no weaste of coking coal

slack.

3. Besides, the problem of dust and slack coal disposal is not of
much consequence because of the following reasons: —

(1) Quite a sizable quantity of coal produced will be coking
coal and the present problem is upgrading by washing.
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Since coking coml is used in powdered form, disposal of
slack or fine coal presents no problem;

(2) Besides the use of a major portion of slack for brick-burn-
ing purposes, there has been considerable expansion of
the cement industry which use non-coking coal in powd-
ered form; and

(3) In view of the Planning Commission's directive, all major
Power Stations over 30 MW are being equipped with
pulverised f{uel firing boilers or spreader stokers or
some other stokcrs which can use slack cual containing
appreciable quantity of dust.

4. As the P.AC. recommended that the commercial possibility of
briquetting of coal waste should be examined, the CFRI were re-
quested on 27-1-1960 to give briquetting of slack and coal dust a high
priority in their research programme. 1t is reported that they have
already carried out large scale pilot plant tests on briquetting of
dust coal produced from the steam coal stock-piles at various
loco sheds, but the results of the pilot plant tests did not
suggest it to be an economic proposition to undertake briquetting
of coal dust, They have further reported that the problemn of
briquetting of small coal was most acute in Assam where a major
part of the production is of small sizes. In this Staete two briquett-
ing plants, each of about 10 tons hour capacity, were installed
several years ago before the war but were found to be uneconcmical
due to high cost of binder.

5. At the Central Fuel Research Institute, a  pilot  plant  for
briquetting with conventivnal binders has been instulled sometime
back at a cost of Rs. 2 lakhs. Pilot plant tests have been carried out
but briquetting of coal with the use of binders has not been found
economical.

6. It will thus follow that the pilot plant tests carried out s» for
by the CFRI for the preparation of briquettes with conventional
binders have not proved economical. The CFRI, however, proposc
to carry out experiments for preparing binderless briquettes under
controlled oxidation -at a high pressure briguetting press, which has
beerf ordered. They have also in view a long term programme for
preparation of briquettes for carbonisation for domestic coke.

7. A comparison with European countries does not seem to be
justified. The problem on the continent is entirely different than
that which prevails in India, where consumers are not prepared to
pay any premium for processed fuel which would justify heavy
capital investment and recurring charges.

(N. S. MANI),
Joint Secretary to the Govt. of India.



APPENDIX LXI

Note from the Mimistry of Steel, Mines and Fuel (Department ov
Iron and Steel) regarding loxs due to delay in preferring clatmas

with the Railways [Vide para 29 of 18th Report Second Lok
Sabha)}.

.

The case oniginated in 1947 when two wagons containing 770
packages of tinplates despatched from Belur (EIR) to Transit Depot,
Shalimar (BNR) under Railwav Receipts Nos. 435596 dated 2nd
April, 1947 and 435513 dated 25th January, 1947 did not reach
Shalimar. It appears that the Depot personnel took up the matter
with the Railway authorities but as these reports were apparently
made verbally or on telephone no records of these are available
The matter was officially taken up by the Regional Deputy Iron
and Steel Controller, Bengal, on 13th September 1947, with the
Divisional Superintendent, E. 1 Railway. As no reply was received.
the matter was reported to the Assistant Commercial Officer, B. N
Rmlway, on 27Tth February, 1948 Since no reply was received, a
claim for Rs. 26,017/8/0 for the loss was sent by him to the Chief
Commercial Manager (Claims) B. N, Railwav, on 18th November,
1848. The General Manager. B. N Railway, was also addressed in
July, 1849  As there was no progress, the case was reported to the
Iate Ministry of Industry and Supply in July, 1950, who took up the
matter with the Railway Board. The Board requested the General
Manager, B. N Railway, 1o dispose of the claim without delay in
August, 1950, As the matter remained unsettled, a {urther reference
was made by the Ministry to the Railway Board in February, 1953.
In June, 1953, the Chief Commercial Superintendent, Eastern Rail-
way refused to entertain the claim in respect of these two missing
wagons, on the following grounds: —

(i) The non-receipt of the wagons was not officially reported
to them within six months from the date of booking, and

(i The wagons were placed at the Brickfield siding of the
Shalimar Depot and the relative railwayv freight collected.

The Chief Commercial Superintendent, E. Railway had also
referred the case to the Deputy Inspector General of Police, CI1.D..
West Bengal, for investigation in May, 1952. It appears that no clue
could be found for the missing wagons.

The matter was further taken up with the Railway Board by the

160



361

Mimistry of Commerce and Industry in September, 1953, for a review
of the case in the light of the facts of the case and settlement of the
claim. The time limit of six months was not exceeded in the case
of the wagon despatched on 2nd April, 1947. The original Railway
receipts were in the custody of Depot personnel and there was no
entry in the Depot Wagon Register to show that the wagons were
placed in tne Depot siding. The Railways also did not establish how
the freight was collected in this case, since freight was generally
paid by Credit Notes and not in cash.

The Railway Board, however, endorsed the view taken by the
Chie{ Commercial Superintendent and stated that there was no
justification for their intervention in the matter. As there was no

alternative the loss was written off in consultation with the Ministry
of Finance.

The Transit Depots have closed long ago and it is unlikely that
similar cases would recur.

(S. BHOOTHALINGAM),

Secretary to the Gouvt, of India.
New Drint;

The 28th July, 1959.



APPENDIX LXI1

Note from the Ministry of Stecl, Mines and Fuel (Department of Iron
and Steel) re: loss through premature borrowings [Vide para 136
of 18 Report (Second Lok Sabha)].

(i) Dates on which money was borrowed from the Central
Government; and at what rate of interest;

(i1) Dates on which money was deposited in the Banks;

(4ii) Names of the Banks where money was deposited and at
what rates of interest; and

(iv) At the time of drawing each instalment of loan from
Government, what was the outstanding balance standing
to the credit of the Company and what were the possible
demands which were to come up for payment within the
next three months

A statement® setting forth the information required by the Public
Accounts Committee is enclosed. It will be seen from the statement
that the loans of Rs. 350 lakhs each were drawn on 16th January,
1956 and 30th May, 1956. At the time the loan of Rs. 350 lakhs was
received on 16th January 1956, the Project had a balance of
Rs. 16,80,146 only in hand. This loan was obtained against an esti-
mated three months' requirement of Rs. 350 lakhs in terms of the
minutes of the Meeting held on 16th November, 1955 (extract
enclosed). The second loan of Rs. 350 lakhs was obtained on 30th
May, 1956 when the Project had a balance of Rs. 1-31 crores as it
was expected at that time that apart from other expenditure,
advances amounting to Rs. 250 lakhs would have to be paid to the
suppliers against acceptance of tenders for Blast Furnace, Gas
Cleaning Plant, Coke Oven Plant and the Steel Melting Shop. A
statement® showing the due dates and actual dates of payment of
advances on account of these contracts is enclosed. It will appear
therefrom that the total amount of advances payable on account of
these contracts was Rs, 252 lakhs. By the time the loan was applied
for i.e., on 26th April 1956, the agreement for the Blast Furnace had
been finalised, the other contracts were at various stages of negotia-
tions and were expected to be finalised soon. However the contract
for Steel Melting Shop was actually executed much later with the

*Not printed.
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result that the expenditure anticipated to be incurred during April;
June, 1956 was postponed and was actually incurred during January/
February/April, 1957. Further, there was difficulty with regard to
arrangements of Bank guarantees as well, which could not be anti-
cipated at that time. It will, however, be seen from the statement*®
that against the total expenditure of Rs. 629 lakhs from March, 1956
to November, 1956 the total loan raised was Rs. 700 lakhs (Rs. 350
lakhs on 16th January, 1856 and Rs. 350 lakhs on 30th May, 1956).
Adding Rs. 50 lakhs as the approximate expenditure on account of
February, 1956 the total expenditure comes to Rs. 678 lakhs, against
the total of Rs. 717 lakhs comprising the opening balance of Rs. 17
lakhs on 16th January, 1956 and loans amounting to Rs. 700 lakhs
obtained on 16th January, 1956 and 30th May 1956, thus leaving &
balance of only Rs. 38 lakhs which can be taken as a reasonable
carryover. Considering that the monthly expenditure during that
period averaged Rs. 40 to 50 lakhs the unspent balance of about
Rs. 38 lakhs is not considered excessive. In view of delay in pay-
ments, heavy cash balance remained in hand temporarily, and such
balances were invested in short term deposits so as to earn some
interest to set off against the interest payable to the Government.

(M. C. MISRA),

Deputy Secretary to the Govt. of India.
New DrLur, k

The 25th January, 1961,

*Not printed.



APPENDIX LXI11I

Note from the Ministry of Steel, Mimes and Fuel (Department of
Iron and Steel) stating the measures taken by the Hindustan
Steel to prevent pilferage of stores at the Steel Projects.

(1) Construction of perimeter wall around the area where stores
are lying and strengthening of the watch and ward staff:

Rourkela: A perimeter wall around the plant has been construct-
ed and all the openings left therein have been closed except one.
This has been kept open because a separate boundary wall is propos-
ed to be constructed from near this place to enclose the pipe plant.
Watch towers are being constructed together with lighting arrange-
ments. A jeepable road will also be constructed all along the inner
side of the perimeter wall to facilitate patrolling.

Bhilai: The construction of a perimeter wall round the Steel
Works area has been nearly completed. The few openings still left
are necessary for the transportation of construction materials to the
Plant Site, and are manned by guards. A barbed wire fencing has
been constructed around the storage areas outside the steel works.
Sufficient security guards have heen posted to check pilferage.

Durgapur: In Durgapur Steel Project, the entire plant is being
erected under a contract and so far as stores for the plant are con-
cerned, these are contractors’ materials and the contractors have
their own security organisation. As regards operation stores a system
of watch nad ward exists. So far as township construction stores
are concerned, there is a separate Central Stores which has been
provided with a barbed wire fencing since 1957. There is a watch
and ward as well as a system of gate passes for the township stores.

(ii) Stock-verification of stores:

Rourkela: Stock verification has been conducted in respect of
more than 50 per cent of the items including all important and
valuable items. In certain cases verification has been carried out
upto 80 per cent of the items. The stock verification cell is being
strengthened further. The result of stock verification at Rourkela
during the last three vears is given in Annexure I. The position
regarding accounting of stores in Rourkela Steel Project is also given
in Annexure II
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Bhilai: Stock verification is being taken up. Recently some staff
experienced in stock verification has been obtained from the Rail-
ways. Meanwhile, action is in hand to complete the priced stores
ledgers and the accounts records.

Durgapur: Physical verification is done by Stock verification
group of the Accounts Department. the programme envisaging
verification of all stocks once a vear. Discrepancies are investigated
and adjusted through proper vouchers. Quantity accounts of stores
are maintained in the Stores Divisions and the priced store ledgers
recording both quantities and values are also maintained in the
Stores accounts Section of the Finance and Accounts Branch. Store

ledgers and Accounts ledzers are reconciled periodically and differ-
ences investigated.

The result of Stock verification of stores at Durgapur during the
last three vears in respect of Township stores are as under:

Year Surpluses Deficiencies

Rs nP. Rs. nP.
1957-58 . . *Stock veriflcation
1958-59 1.27.055.50 15,.554.70 section  started
1959-60 19.060 84 32.638.95 functioning only

from June, 1958.

In regard to Plant Stores, stock veritication under the control of
FA and C.A.O. commenced working only from June, 1960 when the
stores in appreciable quantilics started coming in.

Improvements effected in the storage of materials in the three Steel
Projects and also mewsures adopted by the Company to ensure
safety of stores in transit.

Rourkela: The very small quantity of materials lying in the open
are mainly structurals and other items which are not liable to
damage by open storage. All sensitive materials have been stored
under cover either by the Project or by the contractors. In respect
of stores in transit consignments that are likely to be pilfered n
transit are being escorted by Project staff.

Bhilai: Storage sheds for operation stores have been constructed
and the shifting of such stores in the permanent Buildings is 1n
progress. Construction materials which are not liable to be damaged
by exposure to the weather are stored in the open. Materials that
cannot be accommodated inside the storage shed, and which are
likely to be damaged have heen covered by tarpaulins.
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Pilfersge of stores is guarded against by the posting of
security guards and a system of gate passes for all stores introduced.
During transit by rail from the suppliers’ premises to destination,
adequate precautionary measures are taken to ensure safety of
stores. Delicate instruments and expensive stores are insured while
in transit. When necessary, escorts are also provided. The stores
received from US.SR. are covered by marine insurance upto the
Indian ports. The cost of F.O.B. plant and equipment includes
marine insurance charges alsn. The question of insurance of stores
and other project property is under consideration,

Durgapur: Covered accommodation exists for all stores which are
likely to deteriorate if kept in the open. Proper turnover is made
from time to time.

All supplies received through the Railways are covered in transit
by inland transit insurance for which an open policy of Rs. 50 lakhs
exists with the Indian Insurance Companies Association Pool. As
regards F.O.B. Plant and Equipment these are also covered by
Insurance during transit.



Annexure |

Statement showing the results of Stock verification at Rourkela Steel Project for the year 1957-58, 1958-59 & 1959-90

DISCREPANCIES ACCEPTED BY THE CONCERNED DEPARTMENTS.

1957-58
Group ‘A’
Controller of Stores
Group ‘B’
Other Departments in Rourkela
1958-59
Group ‘4’
Controller of Stores
Group ‘B’

Other Departments in Rourkela .

Growp ‘C’

Qutstacion Farmation

Excess Value

B ”vR.s. nP.
34 Items 6.152-48

25 Items $41-45
142 ltems 58,846 14
28 Items $50- 40

4 ltems *6,610° 24

Shortage

92 ltens

111 Items

207 ltems
256 Items

136 Items

Value

Rs. nP.
4,386-24

2,357 21

22,930 74

5:437°30

Remarks

6,384-10 *Includes 1 jtem con-

taining 659-5 tons
of undressed lime
stone.

lot



1959-60
Group ‘A'

Controller of Stores
Group ‘B’

Other Departmonts in Rourkela

Group ‘¢
Quistation FFormation

Excess

R Items

152 Irems

121 Items

\alue

30.18q9 - 8¢

2.98<-0¢

17,768 2%

Shortage

=< ltems

141 Items
6 Items

2¢6 ltems

Value

43.334°00

Tr242°39
16.16.266 - 4R

28.896- 40
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Annexure Il

Accounting of Stores in Rourkela Steel Project

The position regarding the accounts of St‘om in the Rourkela
Project is given below:—

(i)

(ii)

On Receipt of the materials from suppliers Goods Inward
Notes are prepared by the Controller of Stores. These
Goods Inward Notes are posted in the Bin Cards and in
the Stock Control Cards maintained by the C.OS.

Stores Issue Notes also pass through these processes.

(iii) These Stores vouchers are then accounted for in price stores

(iv)

(v)

(vi)

ledgers maintained by F.A. & C.A.O. In the priced Stores
Ledger these vouchers are required to be posted in the
same order in which posting is made in the Bin Cards and
Stock Control Cards by Controller of Stores. So at a given
time the balances of Bin Card, Stock Control Card and the
Priced Ledger would agree. In practice however there are
discrepancies for various reasons and these are investigated
and reconciled.

When stock verifications are conducted, verifiers take up
the Bin Card to find the ground balance at that stage and
physically verify the stock. Discrepancies found on veri-
fication are noted in the discrepancy list. This list is then
countersigned by the Controller of Stores and a copy
handed over to them.

Stock Adjustment Vouchers are then prepared by Controller
of Stores on the basis of the verification conducted by Stock
Verification Officer indicating surplus or deficiency therein.
These Vouchers are then priced at standard rates by priced
Ledgers section and monthly Journal entries passed debiting
loss suspense account and crediting the respective stock
accounts in case of shortages and vice versa in case of ex-
cesses

At the close of the year Accounts Office receives a list of
items of Stores found short or excess during verification
for the whole year from the Stock Verification Officer and
Prim Price them with reference to stock Adjustment Vou-
chers. This also serves the purpose of reconciliation bet-
ween the final list and stock adjustment vouchers already
actioned by us. The priced list is then sent to Controller of
Stores and Stock Verification Officer for their approval and
countersignature,

2064 (Aii) LS—24.



. APPENDIX LXIV
Ministry of Transpert and Communications

Note showing the action taken on the outstanding recommendations
of the Public Accounts Committee

Reference: Para 66 of 15th Report (1854-55).

In 1942, the Government of India. in consultation with the Gov-
ernment of the UK., decided that additional lighterage should be pro-
vided at the major ports with a view toc meet the exigencies of War
and to ensure quicker turn-round of ships for the purpose of dealing
with congestion which resulted at the Ports of Bombay and Karachi
from the diversion of traffic from the East Coast. The lighterage Pool
was operated through Messrs  Mackinnon Mackenzie & Co. and the
scheme was run as a joint concern of the Government! of India and
the Government of UK., on the basis that the entire expenditure on
the scheme as well as the profit and loss on the working of the scheme
was to be shared by the two Governments on a 50.50 basis,

2 The pool was closed with effect from the 31st March, 1946 and
the accounts were settled with the Government of U K. on the assump-
tion that the vutstanding amounts would be recovered by the Gov-
ernment of India. As part of the settlement, the Government of India
were 1o receve the value of two Bombay Lighters Nos. KS9 and
KS 10 which had been taken vver by the Commander of HM.S. Bra-
ganza on the 16th September. 1943 A sum of Rs. 73,912 on this ac-
count stll remains 1o be recovered by the Government of India

3 After prolonged correspondence, the British Naval Cashier,
Bombay suggested on 20th February. 1948 to the Accountant General,
Bombav, that as the allocation of the Lighters in question was dealt
with at Government level, the Guvernment of India should arrange
to raise necessary debits in respect of the cost against His Majesty's
Government by normal book transfer. Under instructions from the
Government of India. the Accountant General, Bombay explained to
the British Naval Cashier that the capital cost of the lighters was
debitable to a special head relating to State Trading viz. “87-Capital
Outlay on schemes connected with War 1938—Purchase and construc-
tion of lighters™ and not to “Defence head of account” and that the
recovery of the cost of lighters taken over by the Commander, HM.S.
Braganza, was not, therefore, covered by the final settlement of out-
standing claims under the Defence Expenditure Plan The amount
was therefore recoverable in cash and not by book adjustment. In
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September, 1851. the Captain Superintendent, Royal Naval Yard, Trin-
comalee, proposed to send a representative from his office to the Ac-
countant General, Bombay, to investigate and find the purpose for
which the lighters in question were used The Accountant General,
Bombay was informed on the 10th October, 1951 that the Gov-
ernment of India were not aware of the services to which the lighters
were put after they had been taken over. As the CAptain Superin-
tendent, Trincomalee, could not trace in the Admiralty records any
transaction relating to the transfer of the two lighters from Bombay
Lighterage Pool to HM.S. Braganra and was also not able to get hold
of the Commanding Officers’ letter No. 8588/17 dated the 17th August,
1943, which was the basis of the transaction as quoted by the UK.
Ministry of Transport. he expressed his inability on 17th March, 1959
to accept the liability unless the letter referred to or any other satis-
factory documentary proof of the acceptance of these two lighters by
the Royal Naval Authorities could be produced. He also expressed his
inability to make any further investigation in the matter until the
Government of India had produced the requisite documents.

4. All efforts in securing a copy of the Commanding Officer’s letter
No. 8589717, dated the 17th August, 1943, having failed, the Govern-
ment of India supplied to the Captain Superintendent, Trincomalee,
on the 18th December, 1953, a copy of letter No. L.1/K/1204 dated the
3rd October, 1946. from the Chief Accountant in India of the UK.
Ministry of Transport together with an extract from a statement dated
the 27th September. 1946, indicating the fact of delivery of the two
lighters No. KS9 and KS 10 to the Commander, “H.M.S. Braganza”
on the 16th September, 1943 The price of Rs. 65,046 shown in this
statement which was prepared by the Director General, Ship-building
and Repairs, Bombav was only the estimated cost of construction of
the two lighters. The finalised cost of each of the two lighters was
reported as Rs 36,958 bv the Accountant General. Bombay, in his
letter dated the 24th March, 1947. The Captain Superintendent was,
therefore. requested to accept these documents as sufficient proof in
support of the transfer of the lighters to HM.S. “Braganza” and
arrange for early credit of the amount of Rs. 73,912 into the accounts
of the Government of India, with the Accountant General, Bombay.
As no reply was received from the Captain Superintendent he was
reminded by cable dated the 11th June, 1954. An interim reply was
received by the Government of India on the 27th June, 1854 to the
eflect that the Admiral'v had been requested to give an early decision.
As no final communication was received from the Captain Superin-
tendent, Trincomalee, accepting or repudiating the liability, in spite
of an express letter sent to him on the 20th September, 1954, the High
Commission of India, London were addressed (through the Ministry
of External Affairs) on 1st November, 1954 asking them to take up
the matter with the UK. Admiralty for early settlement of the claim
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8. The High Commission carried on protracted ooii-—~:adence withy
the Commounwealth Relations Office of the UK. Government on behalf
of the Government of India. The Commonwesith Relations Office in
turn referred the matter to the Admiralty. On the 5th January, 1956
the Commonweslth Relations office of the UK. Government asked the
Indian High Commission for clarification as to whether the H.MS.
“Braganza” was s Royal Navy or Royal Indian Navy Ship. They at
the same time expressed regret that there had been considerable
delay in settiement of the issue since they had to do considerable
amount of research into war time and post-war records. After con-
sulting the Defence Ministry, the High Commission for India were
informed in May 1956, that “Braganza” was s Royal Navy Shore
Establishment located at Bombay during the last war and were re-
quested to take up the matter with the Commonwealth Relations Office
of the UK Government. On the Bth June, 1956, the Commonwealth
Relations Office replied that, according to their records, a genersl fin-
ancial settlement in connection with the Bombay Lighters Pool was
made between the UK. Government and the Government of India in
1947, Included in this settlement was a credit to that Government for
26 lighters ex-Bombay Lighterage Pool for which the Government of
India had accepted liability. In this connection, they forwarded to us
statement which showed that the two lighters in question were trans-
ferred to the HM.I.S. Braganza. This was, however, disputed by us
and the position was explained to the High Commission of India, Lon-
don in our letter dated 21st January, 1957 Annexure). The Govern-
ment of UK. accepted liability for the amount in July, 1958 but raised
& point as to whether a portion of the amount would not accrue to
Pakistan under one of the Independence Orders of 1847 as it was a
pre-partition transaction. After consultation with the Partition
Secretariat, the UK. Government were advised on 15th January, 1953
(through the Indian High Commission in London) that 82§ of these
receipts are due to the Government of India and the balance of 17§%
only is payable to Pakistan. The U.K. Government have in turn re-
ferred the matter to the Government of Pakistan as to whether they
have any objection to accept 17§ of the amount. Further progress
in the matter is awaited. As regards the question of the recovery of
the UK. Government's share of deficit in the accounts. it may be
stated that the accounts were settled with that Government on the
assumption that the cost of the two lighters in question would be
recovered by the Government of India. The accounts have already
been settled with that Government excepting the recovery of the
amount of Rs. 73912
6. There is no other amount to be recovered from the U.K. Gov-
ernment, as all other adjustments have already been effected and
accounted for. '
(Sd.) NAKUL SEN,
Joint Secretary to the Govt. of India.
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Annexure

Two lighters taken over the Commanding Officer, HM.S.

Braganza in 19043
Dear High Commission,

Please refer to the correspondence resting with your letter No. Ext.
64-14-3, dated the 19th June. 1956 on the above subject.

The statement enclosed with the letter No. EC SS/1 dated the 8th
June, 1956 from Mr. B. D. Tims of the Commonwealth Relations office
was fully within our knov'ledge. A copy of the late Department of
Transport letter No. 9-IWT(1) /45 dated the 30th September 1946 to
the Accountant General, Bombay. of which the statement formed an
enclosure is attached. The financial settlement as set out in that
letter was based on the assumption that the cost of all the lighters
mentioned in the statement was debitable to the Ministry of Defence,
Government of India. The Accountant General, Bombay, vide his
letter No. DA/16/957 dated the 6th January, 1948 addressed to the
Chief Accountant, HM.G. Ministry of Transport (copy enclosed)
stated however, that as the 2 lighters were transferred to the Officer
Commanding HM.S. Braganza (and not HM.1.S. Braganza as stated
in the statement attached to Transport Department letter dated the
30th September, 1946 referred to above) their cost was not debitable
to the Ministry of Defence, Government of India. but recoverable
from the UK. Government. The Accountant General, Bombay also
addressed the British Naval Cashier in the same sense. The latter
in his letter dated the 20th February, 1948, stated that the Govern-
ment of India should arrange to raise necessary debits in respect of
the cost of the lighters against the UK. Government by normal book
transfer methods. He also added that the office of the D.G.S.R. was
a joint British and Indian War organisation and it is possible that the
charges in respect of the lighters should be dealt with under either
the India War expenditure Plan or some lease land methods. A copy
of Transport Ministry’s letter No. 8-IWT (1) /45 dated the 24th Nov-
ember, 1948 to the Accountant General, Bombay explaining the posi-
tion in regard to the points raised by the British Naval Cashier is
attached (not printed). It is hoped that with the information now
furnished, the UK. Government will be able to settle this pending
claim of the Government of Indja so that the accounts of the scheme
which was closed as early as in March, 1946 could be finally adjust-
ed without any further delay.

Yours ever,
Ministry.
The High Commission of India.

India House, Aldwych,
London, W.C.-2.



APPENDIX LXV
Govemrxnt or InDta

MiINISTRY OF TRANSPORT AND COMMUNICATIONS
Depertment of Transport (Roads Wing)

Note indicating the action taken on the recommendations of the Public
Accounts Committee made in para 81 of their twenty-fifth report,
1959-60 on the Appropriation Accounts (Civil), 1956-57 and
1957-58 and Audit Reports (Civil), 1958 and 1859, Vol. II.

{Second Lok Sabha)

Excess payment to a contractor—para 39 of Audit Report, 1958—
page 35
Recommendations—The Committee would like to be informed of
the settlement regarding excess payment made to the contractor in
due course, They suggest that Government should also institute an
enquiry to investigute the circumstances in which payments were
made to the contractor and fix responsibility thereor.

Action.—The excess pavment referred to above relates to the con-
struction of diversions on the Sadiva-Denning road in North East
Frontier Agency, the estimate for which was technically approved
and financially sanctioned by this Ministry in three parts:

(1) Construction of new access road from Sadiya to Denning
new Headquarter's of Lohit Frontier Division (miles
13/1 to 17/7 and 23/3 to 30/7).

Original cost .......... Rs. 5,57,000
Revised cost .......... Rs. 8,14400

(2) Construction of new access road from Sadiya to Denning
New Quarters of Lohit Frontier Division (Miles 33/4 to

42/0).
Original cost .......... Rs. 5,21,500.
Revised cost .......... Rs. 7,27,300.

(3) Construction of new access road from Sadiya to Denning
New Headquarters of Lohit Frontier (miles 43/0 to
45/4/560/) .

Approved cost ........ Rs. 2,83,500.
The facts of the case as mentioned in the Audit Report, 1959 were

accepted by this Ministry after consultation with the Additional
Chief Engineer (III), Central Public Works Department.
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1 The points at issue are:

(i) settlement regarding the recovery of excess payment of
Rs. 1,07,169 from the contractor; and

(ii) institution of an enquiry to investigate the circumstances
in which the alleged excess payment was made to the
contractor and fixing of responsibility therefor.

As regards item (i) above, the contractor has neither accepted the
substituted items nor the relevant measurements, on the basis of
which the final bill prepared showed an excess payment of Rs. 1,07,169
to the contractor. On the latter’s request the case has been refererd
to for arbitration on 26th June, 1958. Recently the Additional Chief
Engineer (IlI), Central Public Works Department has intimated
that the arbitration is still going on. In this connection it may also be
mentioned that a sum of Rs. 94,369 is available with the Superintend-
ing Engineer, North East Frontier Agency Circle by way of security
deposits of the contractor and other dues to him and that further, the
Principal Engineering Officer, Tripura, has also been requested to
withhold the payment of Rs. 32,404 due to the contractor.

The position with regard to item (ii) above is that the explana-
tions of the officers concerned have since been called for (March,
1960) and the Chief Engineer is examining the relevant records per-
taining to the case. Further developments are awaited.

3. The above note has been seen by Audit.

(H. P. SINHA),

Consulting Engineer (Road Development) and
Joint Secretary to the Government of Inasa,



APPENDIX LXV1
MINISTRY OF TRANSPORT AND COMMUNICATIONS

Information required by the Public Accounts Committee at their
meeting held on the 24th October, 1959, in connection with the
Examination of Appropriation Accounts (Civil), 1956-57 and
1957-58 and Audit Reports thereon—losses, writes off etc.—Note
3—Page 77 of Appropriation Accounts 1957-58—Vol. XVI.

Q. 1. —The various dates on which the cement was received?

Ans—The Cement was received during the period from April,
1948 to September, 1948 as shown below: —

Tons Cwt.

April, 1948 1797—01
May, 1948 645—16
May, 1948 59305
August, 1948 17118
September, 1948 125500
Total: 446217

Q. 2. When was the deterworation in the condition of cement
detected?

The deterioration in the condition of cement was partly noticed
fn July, 1949, but the exact guantity of cement actually deteriorated
was detected in October, 1949 when physical verification of s‘ock was
done by the Assistant Engineer. On proper verification of stock by
the Assistant Engineer in October, 1949 it was found that atout 805
bags (i.c. 40 tons of cement) out of 77,188 bags (i.e. about 3860 tons)
of cement lying in the godown was set. The deterioration of 40 tons
of cement is not only due to bad storage, but is also due to the fol-

lowing reasons;—
(a) Humid climate in Calcutta.

(b) Delay in execution of works for which the cement was in-
dented.

(c) Non-availability of wagons for diverting the surplus cement
to other places viz. Allahabad and Lucknow.
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Q. 3. What measureg were taken to improve the condition of sto.
rage—e.g., when was the lvakage repaired?

A report about the leakage of godowns was sent by the Assistant
Engineer to the Executive Engineer defunct Calcutta Aviation Divi-
sion No. III Calcutta on 25-7-1949. On receipt of the rcport the Exe-
cutive Engineer instructed the Assistant Engineer on 2nd August,
1949 to reduce the height of stacks and to carry out necessary repairs
to the godown at once. Accordingly the cement was restacked by the
Assistant Engineer in lessor number of bags by reducing the height
of stacks in August, 1949 Repairs to the leaking godowns was also
done by him partly in July, 1949 and partly in August, 1949. The
Executive Engincer had personally inspected the site on 5-8-1049.

Q. 4. What steps were taken either to divert the cement to other
places or to sell it and with what results?

The proposal for diverting the cement to other places viz. Alla-
habad and Lucknow was made by the Executive Engineer Calcutta
Aviation Division No. II1 (defunct) to the Superintending Engineer,
Calcutta Aviation Circle, Calcutta on 19-5-1948. The case was refer-
red by the Superintending Enginecer Calcutia Aviation Circle, Cal-
cutta to the Chief Engineer un 31st May, 1948, and the proposal was
accepted by the latter on 23-6-1948 Immediately after acceptance of
the proposal by the Chief Enginecr, P.A. to Superintending Engineer,
Calcutta Aviation Circle, Caleutta personally contacted the Regional
Controller of Ratlway Priorities for allotment of wagnns, but the
Railway authorittes did not allot the wagons on the plea that this
diversion would amount to cross movement of traffic.

Thereafter in November, 1949 the Executive Engineer, C(alcutta
Aviation Division No. I, reported that 1845 tons of cement was sur-
plus to the requirements of works at Dum Dum, and suggested that
the surplus cement may be transferred to other consumers through
the Honorary Cement Adviser, so that the same may not deteriorate
due to long storage. After some correspondence regarding the
quality of cement and the issue rate, the Honorary Cement Adviser
allotted 60 tons of Cement to three local Consumers. The parties did
not, however, purchase the cement as it involved them extra cost
of conveyance from Dum Dum to Calcutta, a distance of about 10 to
12 miles. The Regional Honorary Cement Adviser was again request-
ed by the Executive Engineer on 19-4-1950 to permit him to dispose
of the Cement by public auction. The Cement Adviser gave his con-
sent for disposal of cement by public auction on 27th April, 1950 sub-
ject to the condition that the purchaser should be a direct consumer.
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After this the Executive Engineer prepared 3 Survey Report for dec-
laring 2000 tons of cement as surplus to requirements instead of 1545
tons reported by him as surplus in 11/49, and sent it 10 the Superin-
tending Engineer for obtaining necessary sanction on 29th May, 1850.
While forwarding the Survey report to the Chief Engineer on 9th
June, 1850 the Superintending Engineer observed that the cement
could not be kept in storage any more as due to long storage the
whole stock had deteriorated and started setting already and that it
was anticipated that the partial setting would account for a good deal
of wastage which might amount to as much as 15% and if those 2000
tons were not disposed of before the impending monsoon, the whole
quantity might have to be written off as waste. As the work of cons-
truction of New Runway and taxi-track at Dum Dum was in pro-
gress at that time, the Chief Engineer did not agree to the disposal
of the cement, and directed the Superintending Engineer that efforts
should be made to utilise all the cement on the construction of the
above mentioned two works.

During a physical verification of stock in October, 1949 it was
found that 805 bags i.e. 40 tons of cement out of the total gquantity
of 3860 tons of cement available in the godown at that time was set
due to leakage of godowns during rainy secason. Besides this,
703.36 tons of cement had set subsequently due to long storage un-
der unavoidable circumstances as explained above and humidity in
Calcutta. Out of the total quantity of 708-36 tons of cement, 307'55
tons of partially clodded cement was crushed and utilised on works
By adding some good quantity of cement into the same. The total
loss on account of leakage of godowns, long storage and humidity
was ax under:—

(a) Expenditure on crushingete. of clodded cement 307 53

tons @ Rs 13/7/6 per ton (approx). 4,130
{b) Cost of additional quantity of cement required to brmg

into use the deteriorated quantity as per (a) above

10.25 tons @ Rs. 87/7/- per ton. 898
() loss due to quantity of partially set cement dw-

posed at a lesser value—30 tons @ Rs. 47/7/- per ton. 2372
(d) Clodded cement in stock (unserviceable) 390:81 tons

@ Rs 87/7/- per ton including 8531 tons found

surplus in a clodded state at the time of physical

verification done 1 /54. .. MM
Total .. 415878
(D. C. DAS),

Joint Secretary to the Govot. of India.



APPENDIX LXVII
MINISTRY OF FINANCE

Point on which the Public Accounts Committee desired to be furnish-
ed with further information at their sitting held on the 24th
October, 1958, in connection with the examination of Appropria-

tion Accounts (Civil), 1956-57 and 1957-58 and Audit Reports
thereon.

Losses, writes off, etc. Note 3 page 77 of Appropriation Accounts
(Civil), 1957-58, Vol. XVI

Item No. (V): Inwhat circumstances did the Financial Adviser agree
to the write off of the entire loss due to the caking of cement?

The question of write off of the loss amounting to Rs. 41,578/- was
referred to the Finance Ministry in April, 1957. The amount repre-
sented the loss as per surveyv report received from the Superintending
Engineer, Calcutta Circle, Central Public Works Department.

2. On receipt of this proposal the Finance Ministry raised the fol-
lowing two points:

(a) According to a report from the Assistant Engineer, Cal-
cutta, the arrangements made for storage of cement were
not satisfactory and the standing instructions for storage,
etc. were not followed. In view of this,
Finance felt that the officers concerned could not be
absolved of all responsibility and suggested that an
enquiry be held to ascertain how far the officers concern-
ed could be held responsible for the loss,

Ministry of

(b) It appeared that the humidity and moisture of the Calcutts
climate also contributed to the clodding of the cement.
Finance Ministry wanted to know what arrangements
were generally made by the Central Public Works De-
partment for the safeguarding of cement in Calcutta and
why these arrangements were not made in the present
case. If no special arrangements are usually made to-
safeguard cement against moisture in Calcutta, what per-
centage of cement usually got spoilt due to this cause?

3. With regard to the first point, the Ministry of Works, Housing'
& Supply stated that the Assistant Engineer had sent his report with-

379



3%

-out proper verification. The loss had occurred on account of unavoid-
ably long storage of cement and not because of any defective or
unsstisfactory storage conditions and as such the question of fixing
responsibility for the loss or of any disciplinary action did not arise.
The Ministry of Works, Housing & Supply had explained this position
to the Accountant General, Central Revenues.

4. With regard to the second point made by the Finance Ministry,
it was explained by the Ministry of Works, Housing and Supply that
although all possible precautions are taken to prevent moisture from
coming into contact with the cement bags, the humidity in the atmos-
phere is so great that there is invariably some encrustation on the
outer surfaces of the stacks. The cement supplies are generally regu-
lated in such a way that the minimum possible stock is kept in the
Central Public Works Department stores during the wet months.
This was not possible in the present case due to the suspension of the
works and delay in resuming them.

5. The total loss of cement at Dum Dum since 1947 as compared to
the supplies obtained and stocked upto September, 1957 was well
below 17 . In these circumstances, as explained by the Ministry ot
Works, Housing & Supply, Finance Ministry agreed to the write off.

Sd/- (5. S. SHIRALKAR),
Joint Secretary to the Govt. of India.
Ministry of Finance (Communications) .



APPENDIX LXVII
MINISTRY OF WH, & S.

Item 165 (ii) of Appendix | to Public Accounts Commitiee 1958-
59, Eighteenth Report (Second Lok Sabha) Appropriation
Accounts including Proforma Commercial Accounts (Civil),
1955-56 and Audit Report, 1957—Vol —II.

The Public Accounts Committee desired to know the alternative
steps taken for the recovery of arrears of rent due from the displaced
persons.

The question of adjustment of the damages (Rs. 1,36,150-42 nP.)
on 1-12-1959 outstanding against displaced persons in unauthorised'
occupation of Government residences, against the amount of compen-
sation payable to them was again considered in March, 1859 and it
was decided to adjust the damages against the compensation payabler
to the claimants. It was also desired that a list of about 250 defaulters.
should be furnished by the Estate Office to the Chief Settlement Com-
missioner. This list was accordingly sent on 21-4-1959.

At the time of payment of compensation, the Chief Settlement
Commissioner consults the Estate Office list and if the amount against
the claimant concerned is found to be outstanding, he asks the clai-
mant to pay off the amount of damages to the Estate Office. 1f the
claimant denies his liability an affidavit from him is taken and the
compensation paid to him. The affidavit and the address of such
claimant is furnished to the Estate Office, but no effective action can
be taken by the latter as sufficient material to disprove the contention
of the claimant is not available. Uptil now 180 intimations have been.
received from the Chief Settlement Commisgioner out of which in two
cases only, the claimants have admitted the fact of unauthorised occu-
pation by them. The amount involved in these cases is Rs. 1057:08 nP.
and necessary action is being taken to effect recovery from them.
Since the bulk of the claims has already been finalised and in the re-
maining cases the claimants deny payment the chances of recovery
of arrears in this way are remote.

Out of approximately 50 cases of unauthorised occupants whose
whereabouts are known, action under the Public Premises (Eviction
of Unauthorised Occupants) Act, 1958(is) has been started in 17 cases.

(A. S. NAIK),
Joint Secretary to the Govt. of India.
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APPENDIX LXIX
MINISTRY OF WORKS, HOUSING AND SUPPLY

Note for the P.AC. on S. No. 124 of the recomendations contained
in their 18th Report (Second Lok Sabha) Vol [ with regard to
the question of finalisation of prices in respect of Road Rollers
manufactured under the Bulk Procurement Scheme.

In 8. No. 124 of the 18th Report (Second Lok Sabha), the PAC.
have observed as follows:—

“The Committee regret to observe that the action to fix the
final price of road rollers and to recover the difference in
cost from the various indentors hag been considerably de-
layed. They trust that this matter will be finalised be-

fore they next examine the Accounts relating to the
Ministry."

In this Ministry’s previous note of 8th July, 1958 circulated to the
P.A C. with reference to their recommendations contained in para 122
of their 16th Report, (Appendix LVII of Eighteenth Report Vol. II) 1t
was pointed out that the final price of road rollers could not be deter-
ained as a final decision on the prices to be paid to the DGOF for the
components acluully supplied by the Ordnance Factories, as well as to
various other parties to the contract had vet to be settled.

2. Under the Central Bulk Procurement Scheme, an order for
manufacture in India and supply of 1,000 Nos. (subsequently reduc-
ed to 950 Nos.) of Steam Road Rollers was placed, on UK. manufac-
turers in August 1946, The Indian Ordnance Factories and an Indian
firm acted as sub-contractors te the foreign principals.

3. The DGOF. had initially quoted in February 1950 a price of
Rs. 24,881/~ for supply of components manufactured by the Ordnance
Factories. After negotiations this was reduced to Rs. 17.000/- in Sep-
tember, 1950 On the basis of cost examination conducted in June
1955, the Chief Accounts Officer was, however, of the opinion that
a further reduction in price was called for hut this was not agreed tc
by the D.G.OF. who contended that the price of Rs. 17,000/- per
road roller was the price on the basis of the actual components sup-
plied by them whilst the D.G. S. & D. and Chief Cost Accounts Offi-
cer were of the view that the price of Rs. 17,000/- was the price of the
components which the Ordnance Factories were expected to supply
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on the basis of the original list and a reduction was warranted in res-
Ppect of certain components not supplied by the factories. To settle
this dispute, the matter was further discussed on 20-8-1958 with
Defence and Director General, Ordnance Factories when it was decid-
«d that representatives of Director General, Supplies and Disposals
and Director General, Ordnance Factories should meet with a view to
secure an agreement on the basic facts about the components manu-
factured by the Ordnance Factories. Accordingly, the representatives
of this Ministry, Director General of Supplies and Disposals and
Director General of Ordnance Factories met at Calcutta on 24-9-1958
and 23-8-1958. On the basis of the conclusion reached in that meeting
the matter is being considered in consultation with the Ministries of

Finance and Defence and price is proposed to be finalised shortly in
consultation with them.

4. In February, 1952 all the State Governments and Local Admi-
nistrations to whom the road rollers were supphed under the Bulk
Scheme were advised that the provisional price of Rs. 37.500/- per
road roller might ultimately have to be changed to a final price of
round about Rs. 40,000/-.

5. Therefore, while the final price of a road roller expected to be
fixed will no doubt be more than the provisional price of Rs. 37.500/-,
it will not exceed the ceiling figure of Rs. 40.000/- which was indicat-
ed to the indentors as the likely final price.

6. The difference between the provisional price and the final price
will naturaily have to be recovered from the various indentors and
we do not anticipate any sertous difficulty in recovering the same,
Lut of 950 Road Rollers except for 55 Nos supplied to Quasi Public
Bodies (including six supplicd to the Nepal Government) the remain-
ing 895 rollers were supplied to various State Governments in whose
-case necessary book adjustment s proposed to be made. In the case
of the road rollers supphed to Quasi Public Bodies, necessary funds to
the extent of the difference between the provisional and final prices
will be initially provided and later on endeavours will be made to
recover the same {rom the Quasi Public Bodies

7. In view of the complicated nature of the issues involved, it is
regretted that the final price of road rollers could not be determined
so far. However, as will be noticed from the above, the case has made
much progress and is in its final stages. Every effort wiil be made
to finalise the price and take further action to recover the extra cost
involved from the indentors.

(M. R. SACHDEVA),
Secretary to the Govt. of India.



AU Y LXX
Statement of case for the opinion of the Attorney-General of India

The Public Accounts Committee, 1957-58 in paragraph 263 of their
Seventh Report (2nd Lok Sabha) took note of certain American legis-
Istion for re-negotiation of contracts. The reference presumably was
to the Public Law No. 245 of 1951 (65 U.S. Statutes at large 700) which
amended section 304 of the Federal Property and Administrative
Services Act of 1849 (63 U.S. Statutes at large 377 at 395) and section
4 of the Armed Services Procurement Act of 1947 (62 U.S. Statutes at
large 21 at 23). The Federal Property and Administrative Services
Act, 1848 was intended to provide for the Government an economical
and efficient system for the procurement and supply of personal pro-
perty and non-personal services including related functions such as
contracting us also for utilization of available property, disposal of
surplus property and records management. The Armed Services
Procurement Act, 1947 was intended to facilitate the procurement of
supplies and services by the Department of the Army, the Navy and
the Air Force, the Coast Guards and the National Advisory Com-
mittee {for Aeronautics and for other purposes. As a rule all contracts
by the US. Government under the authority of any of these Acts
have to be entered into after advertisement. By way of exceptions,
however, contracts of specified types may be entered into thereunder
without following the usual procedure of advertising. As a check
upon the exercise of this exceptional authority, the amendment pro-
vides that all contracts for works, supplies and services negotiated
without advertisement pursuant to authority contained in any of
these Act shall include a clause to the effect that the Comptroller
General of the United States or any of his duly authorised represen-
tatives shall, until the expiration of 3 years after final payment, have
access to and the right to examine any directly pertinent books.
documents, papers and records of the contractor or any of his sub-con-
tractors engaged in the performance and involving transactions relat-
ing to such contracts or sub-contracts.

2. The Public Accounts Committee desired the Ministry of Law
to look into the American unalogy and examine the feasibility of
enacting similar legislation in India. This Ministry, after examining
the American legislation, pointed out that under article 149 of the
Constitution the Camptroller and Auditor-General is to perform his
duties and exercise his powers only in relation to the accounts of the

384
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Union and of the States and of “any other authority or body” as
may be prescribed by or under law made by Parliament. They took
the view that a contractor could not be said to be either an authority
or a body within the meaning of that article and hence Parliament
cannot enact a law comparable to the American one. The Public
Accounts Comimttee 1958-59 in para 127 of their 18th Report (Second
Lok Sabha), however, felt that the point whether a private contrac-
tor who may be an individual, a firtn or a company. who entered into
contract with Government could be covered by the expression “any
other authority or body" occurring in article 149 of the Constitution
ani whether a law could be enacted to enable the Comptroller and
Auditor-General of India to have access to and examine the records
of such a contractor, should be referred to the Attorney-General for
opinion and advice.

3. Though the reference suggested by the Public Accounts Com-
mittee relates to the scope of article 149 of the Constitution, in order
to deal with the matter fully it would be necessary to consider the
allied question whether apart from the provisions of that article, the
Comptreller and Auditor General can examine accounts of private
parties and, if so, in what circumstances.

4. In the United Kingdom, section 3 of the Exchequer and Audit
Department Act, 1921 provides that the Treasury can, by a minute
laid befors Parliament, ask the Comptroller and Auditor-General to
audit any account whether relating direetly to the receipt or expen-
diture of public funds or not. Consequently, the Comptroller and
Auditor-General in that countrv is often required to examine and

audit the account of a perzon or body receiving grant from Govern-
ment,

5. In the US.A. the very office of the Comptroller General of the
United States seems to have been ereated bv an ordinary law, the
Budget and Accounting Act, 1921 (31 US. Code Annntated 42). The
same Act laid down some of the duties and powers of the Com-
ptroller General regarding investigations and report by him (31 US.
Code Annotated 53).

6. In UK. there is no written constitution and hence no constitu-
tional limits on the powers or functions which mav be exercised by
the Comtproller and Auditor General or which mav be conferred on
him by parliamentarv law. Thnugh U.S. A. has a written constitution,
it does not contain any provision regarding powers and functions of
the Comptroller General and hence there also the constitutional posi-
tion is the same as in UK. In India, however, the Constitution dnes
contain special provision with regard to the duties and powers of the
2064 (AH) 1.8—2¢



Comptroller and Auditor General. Hence the precedents in UK. and
U.B.A. may not be helpful in considering the extent of the powers
and functions of the Comptroller and Auditor General in this country.

7. Section 186 of the Government of India Act, 1935 made provi-
sion in regard to the Auditor General of India. Sub-section (3) of
the section which deals with his duties and powers runs as f{ollows:

“The Auditor-General shall perform such duties and exercise
such powers in relation to the accounts of the Federa-
tion and of the Provinces as may be prescribed by, or by
rules made under, an Order of His Majesty in Council,
or by any subsequent Act of the Federal Legisla-
ture varving or extending such an Order;

Provided that no Bill or amendment for the purpose aforesaid
shall be introduced or moved without the previous sanc-
tion of the Governor-General in his discretion.”

The sub-section was altered to some extent by the India (Provi-
sional Constitution) Order. 1947 but the alterations are not material
for the present purpose. The duties and powers of the Auditor Gere-
ral were laid down by the Government of India (Audit and Accounts)
Order, 1936 made under section 166 of the Government of India Act
1935

8. It would be noticed that section 186(3) of the Act of 1933 cor-
responds 1o article 149 of the Constitution, but unlike article 149, sec-
tion 186(3) confines the duties and powers of the Auditor-General to
the accaunts of the Federation (later the Dominion) and of Provinces
and does not extend them to “any other authoritv or bodv” even
when authorised by a law of the Central Legislature as is done by
article 149, Section 166(3) was considered in 1935 and the view then
taken by the Government of India on the basis of the advice tendered
by the then legislative Department was that neither by an Order
in Council under section 166(3) nor by an Act of the Federal Legisla-
ture enacted in pursuance of the sub-section would it be possible to
impose duties or confer powers on the Auditor-General otherwise
than in relation to the accounts of the Federation and of the Pro-
vinces. It was further stated that section 166(3) was exhaustive of
the means whereby duties could be imposed statutorily upon the
Auditor General of India with the result that neither by Federal nor
by Provincial legislation nor by an executive direction of any Fede-
ral or Provincial authority would it be possible to impose additional
duties on the Auditor General

9. Having laid down this interpretation of section 166(3), the
Government of India -vent on to say that there would be nothing to
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preciude the Auditor General of India from undertaking such addi-
tional duties by consent. The additional duties which Government
of India had then in mind appear to be those in relation to the '
accounts of local bodies both within the Federal and the Provincial
field and it was further stated that a law of the appropriate legisla-
ture could be passed providing that accounts of such and such a body
shall be subject to audit which shall be conducted if and for so long
as the Auditor General, with the concurrence of the Governor-Gene-
val, consents. (See @letter of the Government of India in the Fin-
ance Department No. D{10281-F, dated 30-11-1835 and the opinion of
Sir George Spence dated 2-8-1835 agreed to by the then Secretary,
Legislative Department). It appears that this principle regarding
additional duties being undertaken by the Auditor General of India
with his consent was evolved having regard to the fact that Rule 12
(1) of the old Auditor General Rules made by the Secretary of State
for India in Council under section 96D (1) of the Government of
India Act of 1919 did provide for audit of accounts of public and
quasi-public bodies by the Auditor General and the Auditor General
was actually auditing accounts of many such bodies before the com-
ing into force of the Government of India Act, 1935.

10. The question whether a condition could be imposed by Gov-
ernment when making financial grants that the accounts of the
grantee would be audited by the Comptroller and Auditor General
of India was recently considered by the Law Ministry. It appears
that general orders issued by the Ministry of Finance have made a
provision in respect of grants-in-aid that the accounts of the grantee
may be subject to audit by the Comptroller and Auditor General
(See O.M. of the Ministry of Finance No. F. No. 11(38)-E.I1 (A) /56
dated the 4th January 1957). Opinions given by the Law Ministry in
this connection are briefed. Attention is particularly invited to the
opinion of the Deputy Law Minister dated the 21st March, 1959. He
has expressed doubt whether the executive Government by virtue
of its prerogative can augment the powers and duties of the Comp-
troller and Auditor General when article 149 of the Constitution pres-
cribes that to be done by Parliament. He, however, added that it
may be possible to insert a condition in the grant that the accounts
of the beneficiary will be subject to the audit of a specified individual
occupying the office of the Comptroller and Auditor General but in
auditing the account he will function as a private individual and his
report will have no institutional significance.

11. The Attorney-General for India had himself occasion to con-
sider this matter in 1851 in connection with the constitutional ques-
tions raised with regard to the Sindri Fertilizer Factory. One of the

questions referred to him was whether the Comptroller and Auditor
General can, in the absence of law, exercise power in relation to the



388

accounts of a privste limited company formed by the Central
Government. in answering this question in the negative,
* learned Counsel observed as follows in parsgraph 9 of  his
opinion dated the 4th July, 1951 (See page 104 of the printed opinions
for 1851): —

“Under article 140 the performance of his duties and the exer-
cise of his powers are confined to (a) the accounts of the
Union, (b) accounts of the States, and (c) of any other
authority or body. He has to perform such duties and
exercise such powers as may be prescribed by or under
any law made by Parliament. Until provision is so made
he has to perform such duties and exercise such powers in
relation to the accounts of the Union and of the States as
were exercizable by the Auditor-General of India before
the Constitution in relation to the accounts of the Domin-
fjon and the Provinces. The powers and duties exercised
by him under the Act of 1935 are to be found in section 166
(3) of the Government of India Act, 1835, and in the Gov-
ernment of India (Audit and Accounts) Order, 1836, made
thereunder. These provisions show that duties of the Audi-
ditor-GGeneral of India were at the commencement of the
Constitution confined to the audit of accounts of the Central
and Provincial Governments, He had no authority or
obligation to audit the accounts of any body other than
the Ceniral and Provincial Governments. The Comptrol-

ler and Auditor General would, therefore. have no such
authority.”

12. The first point to be considered is whether article 149 of the
Constitution is exhaustive as regards the duties and powers of the
Comptroller and Auditor-General and the manner in which they can
be imposed or conferred. In other words is the effect of article 149
to debar the Comptroller and Auditor General from exercising any
power or performing any duty which is not conferred or imposed
by or in accordance with that article. In this connection, learned
Counsel may consider whether it is open to the Comptroller and
Auditor General to undertake additional duties by consent as indi-
cated in the letter of the Finance Department of the Government of
India dated the 30th November, 1935 or to undertake such udditional
duties as a private individual as suggested by the Deputy Law Min-
ister. If it is held that additional duties could be undertaken by him
then it could perhaps be left to him and the executive Government
to decide in what circumstances and subject to what conditions such
duties should be performed. It would appear further that if it is
open to him to undertake additional duties, such duties could be
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undertaken by him in relation to accounts of Government contrac-
tors as well as of those receiving grant-in-aid from Government, of

course with the consent of the contractors or of the grantees as the
case may be.

13. If on the other hand learned Counsel comes to the conciusion
that the Comptroller and Auditor General cannot undertake duties
and exercise powers in any capacity beyond those mentioned in arti-
cle 149, then the question becomes one purely of interpretation of
the terms of that article. Apart from the accounts of the Union and
of the States (with which we are not concerned in the present refer-
ence) the article provides for performance of duties and exercise
of powers by the Comptrnller and Auditor General in relation to the
accounts of “any other authority or body” and those duties can be
performed and powers cxercised only if prescribed by or under a
law of Parliament. It is, therefore, necessary to consider what is the
scope of the expression “any other authority or body".

14. It appears from the history of articie 149 that when original-
ly drafted (it was article 125 at that time) it was confined to accounts
of the Government of India and of Government of a State. 'I'he
words “or other authority” were added at the consideration stage
and the word “body” was added probably at a later stage when
drafting was revised. The debates in the Constituent Assembly
indicate that the scope of the article was enlarged in order to include
accounts of State owned Corporations. Some such corporations had
already come into existence, many more may be created in future
and it was felt that there should be provision in the article for en-
abling the Comptroller and Auditor General to exercise his powers
with respect 10 accounts of such corporations (sce Constituent As-
sembly Debates of May 1949 Vol. VIII pages 411—15). Though the
debates indicate the reason why the scope of the article was enlarg-
ed, they may not necessarily determine the ambit of the expression
“authority or body”.

15. “Authority”, according to Webster's Dictionary means a per-
son or body exercising power or command. A “body” would perhaps
mean an aggregate of persons incorporated or unincorporated. The
expression “authority or body” is, however, used in conjunction with
the words “Union” and “States”. Having regard to this context,
learned Counsel may please consider whether the expression should
be interpreted in a restrictive sense. In any case it seems difficult
to hold that the expression includes all the persons who have con-
tracts with Government whether they be individuals, firms or regis-
tered or unregistered associations,
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16. As regards the above paragraph, Shri G. Swaminathan, on
behalf of the Comptroller and Auditor General of India, has made
the following observations: —

“It has been suggested in paragraph 15 of the statement of the
case that the expression ‘authority or body’ occurring in
article 148 of the Constitution should be interpreted in a
restricted sense for the reason that it is used in conjunc-
tion with the words ‘Union’ and 'States’ and that the
expression cannot possibly include persons who have con-
tracts with Government whether thev be individuals,
firms or registered or unregistered associations. If such a
restricted meaning is given to the term ‘authority or body’,
it might have the effect of excluding Government compan-
ies also in regard to which article 619 of the Companies
Act confers certain powers and functions on the Compt-
roller and Auditor General. The question would then
arise whether the provision of audit by the Comptroller
and Auditor General in the companies Act and in some of
the statutes creating authorities such as Port Trusts, Un:.
versities, etc., mentioned in para 16 of the brief would be
intra vires of the Constitution. If not, it would give rise to
a situation 1n which the executive Government can take
outside the purview of audit and accountability substan-
tial amounts from the Consolidated Fund by placing them
at the disposal of statutory or autonomous authorities spe-
cially created. In such a situation it would be necessary
to consider whether the Constitution should not be amend-
ed to preserve the accountability inherent in our Constitu-
tion. On the other hand, if Government companies are
regarded as an ‘authority or body’ for the purpose of arti-
cle 149 of the Constitution, there appears to be no objection
to any other company or contracting firm or body of
persons expending funds placed at their disposal by Gov-
ernment or receiving pavment for services rendered by
them to Government being regarded as falling within the
term ‘authority or body’ as used in article 149 of the
Constitution.”

17. Shri M. V. Rangachari, Special Secretary, Ministry of Fin-
ance, hag commented on the above as follows: —

“I do not agree with Shri Swaminathan that the restrictive
interpretation of the expression ‘authority or body’ in
Article 149 of the Copstitution as suggested by the Law
Ministry would necessarily exclude the bodies and autho-
ritles mentioned in para 16 of the draft statement. The
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words ‘any other authority or body’ may be construed,
even taken in conjunction with the words ‘Union’ and
‘States’, as referring to comparable bodies, that is to say,
those having a separate legal personality like the State or
a Union. This would cover statutory authorities like Port
Trusts, Universities, etc. and may even cover companies
within the meaning of the Indian Companies Act. This
would only leave out individuals and associations of per-
sons without any legal personality.”

18. Shri N. N. Wanchoo, Secretarv, Ministry of Finance, has re-
marked as follows: -

“Personally 1 feel that there is nothing in Art, 149 to justify a

‘ restrictive interpretation of the expression ‘any other
authority or body’, even though that expression is used
after the words ‘in relation to the accounts of the Union
and of the States'”

19. It may be mentioned for the information of learned Counsel
that after the commencement of the Constitution Parliament has pro-
vided for audit by the Comptroller and Auditor General of India of
accounts of several statutorv bodies. The following are some ins-
tances of such legislation:—

(1} Section 38, Delhi Road Transport Authority Act, 1950

(2) Section 13, Banaras Hindu University Act, 1915 as amended
by Act 55 of 1951;

(3) Section 35, Aligarh Musbm University Act, 1920 a3 amend-
ed by Act 62 of 1951,

(4) Section 39 of the Dethi University Act, 1922 as amended by
Act 5 of 1952;

(5) Section 23 of the Indian Institute of Technology, Kharag-
pur Act, 19586;

(6) Section 19 of the University Grants Commission Act, 1956;

(7) Section 34(6) of the Industrial Finance Corporastion Act,
1848 as amended by Act 78 of 1952; and

(8) Section 37(6) of the State Finance Corporation Act, 193] as
amended by Act 56 of 19586

20. Opinion and advice of the Attorney-General for India are re-
quested on the following questions:

(1) What is the correct interpretation of article 149 in general and
of the expression “any other authority or body” in that article in par-
ticular?
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(2) Whether the Comptroller and Auditor General can perform
duties and exercise powers in relation to the accounts of individuals
or associations other than those mentioned in article 148 of the Cons-
titution and. if so, in what circumstances?

(3) Whether the Comptroller and Auditor General can exercise
powers to examine the sccounts of an individual, firm or association

which enters into contract with Government for supplies or services
and, if s0, in what circumstances?

(4) Whether Parliament is competent to enact a law for the pur-
pose of giving powers to the Comptroller and Auditor General as
mentioned in Question No. (3)”

(5) Whether Government can, in making a grant-in-aid, attach 2
condition to the effect that the Comptroller and Auditor General shall
have power to examine the accounts of the grantee?

() Whether conferment of & power as is mentioned in Question
No. (5) will require a law of Parliament and, if so, whether such law
can be passed in respect of anv grantee whether an individual or asso-
aiation of individuals incorpoerated or unincorporated or whether such

law can be passed onlv in respect of certain kinds of grantees and, if
so, which? and

(7) Generally.

Sd/- (K. Y. BHANDARKAR),
. 12-12-1959.
Secretary. Legal Affairs Department.

Nu. AGF-(31) 60-4701'5
OPINION

1. Two principal points arise for consideration in answering the
question raised. First, whether article 149 of the Constitution is
exhaustive of the duties and powers of the Comptroller and Auditor-
General so that it would not be permissible to impose further duties
on him and invest him with further powers. If that be so, the fur-
ther question would arise whether on a true construction of article
149 and in particular the words “anyv other authority or body”, Par-
liament can by law provide for the performance by the Comptroller
and Auditor-General of duties and the exercise of powers in relation
to the accounts of any private person, such as firm or individual, who
has entered into a contract with the Government.
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2. It is a well accepted rule of construction that when a statute
lays down the scope of the duties and powers of an office or & body it
is implicit in such a provision that other duties and powers cannot
be performed by the office-hoider or the body concerned. Requiring
him to do so would in effect amount to adding the statutory provision.
This rule of construction will apply with greater force to a Constitu-
tional provision I am, therefore. clearly of the view that the neces-
sary implication of article 149 is that the Comptroller and Auditor-
General cannot be required to perform duties and exercise powers
other than those which mayv be permissible to be entrusted to him
under that article.

3. As pointed out in para Il of the Statement of the Case 1 have
in my previous Opinion dated the 4th of July 1951 already expressed
the above view.

4. That appears also to have been the view taken of section 166(8)
of the Government of India Act, 1835 in relation to the duties and
powers of the Auditor-General of India. However, having taken that
view it seems then to have been decided that there was nothing which
could prevent the Auditor General of India from taking upon him-
self additional duties of his own volition and with the concurrence of
the Governor-General. Whatever mayv have been the basis of that
view, I do not think that such ; qualification of the clear lamguage of
article 149 is permissible.

3. Article 149 provides that the Comptroller and Auditor-General
can in relation to the accounts of the Union and of the States and “of
any other authority or bodv” perform such duties and exercise such
powers as mav be prescribed bv or under any law made by Parlia-
ment. Until provision in that behalf is made by Parliament he can in
relation to the accounts of the Union and of the States perform such
duties and exercise such powers as were conferred on or exerciseable
by the Auditor-General of India before the commencement of the
Constitution in relation to the accounts of the Dominion of India and
of the Provinces.

6. Would it be competent to Parliament under article 149 to make
a law prescribing that the Comptroller and Auditor-General shall
perform certain duties and exercise certain powers in relation to the
accounts of any company. firm or individual entering into a contract
with the Government? The answer to this question will depend on
the construction to be placed on the words “of any other authority or
body” in the article.
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7. It is important to note the coniext in which these words are
used. The article provides for the performance of duties snd exer-
cise of powers “in relation to the accounts of the Union and of the
States and of any other authority or body”. I: ig possible tv take the
view that these words following the words “the Union and the States”
are 1o be r ead ajusdem generi with the precedin gwords and that the
authority or body contemplated by the article is a Government
authority or body. That however would, I think, be 100 narrow a
construction of the words. It may well be essential in the public inte-
rest that the Comptrolier and Auditor-General should be called upon
to perform his duties and exercise his powers by Parliament in rela-
tion to an authority or body which may be non-Governmental. Whe-
ther 1t s expedient or necessary to do so may well have been left
by the Constitution to the delermination of Parliament. 1 would,
therefore, not place a restrictive construction on the words “of any
other authority or body” by reason of their following the words “of
the Union and thg States”. The authority may be a statutory autho-
rity or & local suthority or some other kind of authority. The body
may be an association of persons incorporated or unincorporated.

8. But even if onc gave a wide meaning to the words “any other
authority or body"” they would not be capable, I think, of including
an individual contractor or a firm of contractors who have entered
into a contract with the Government.

9. The position in the United States and the United Kingdom in
this matter does not afford a parallel and will not be helpful. In
both these countries there are legislative provisions as pointed out
in paras 4 and 5 of the Statement of the Case which enable the offi-
cer corresponding to the Comptroller and Auditor-General to be en-
trusted with the audit of any accounts whether thev relate 1o the
receipt and expenditure of public funds or not. In the United King-
dom no question of any constitutional limitations on the powers and
functions of the official can arise as there is no written Constitution.
The British Parliament could by law confer on him whatever powers
and functions it chooses. The constitution of the United States does
not prescribe the powers of the official so that the matter is left to be
regulated entirely by such law as the Congress may choose to enact.

10. 1 will now answer the questions.

(1) See para 7 above. As ! do not put a restrictive meaning on the
expression the dictionary meaning of the words would govern the
matter. An authority would mean a person or body exercising power
or command. A body would, I think, mean an aggregate of persons
incqrporated or unincorporated.
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(2) No, to the first part of the question for the reasons stated
above. The second part of the question does not arise.

(3) Parlinment would, 1 think, be competent to provide by law
that the Comptroller and Auditor-General may perform his duties and
exercise his powers in relation to the accounts of an unincorporated
association of persons which enters into a contract with the Govern-
ment. But Parhiament will not be competent to provide for the per-
formance of such duties and the exercise of such powers in relation
to the accounts of an individual or a firm contracting with the Gov-
ernment, s

(4) No, except to the extent mentioned in the answer to the third
question,

(9) No, except when grants-in-aid are made to an authority or a
body understood as stated in answer o the first question.

(6) A law of Parliament would be necessary. Such a law can be
passed only in respect of @ grantee who is an authority or a body as
stated in the answer to the first question. Such a law cannot be
passed in respect of a grantee who is an individual, But it can be
passed in the case of grantees who ae associations of an individuals
whether incorporated or unincorporated.

(7) T have nothing to add.

Sd- (M. C. SETALVAD),
Attorney-General of India
New Drrnr:
The 14th March, 1960

GMGIPD LS 12084 (Aii: LS 24-5-196a—1410
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